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LOK sabha

-1 , ,' ; ;
Friday, pecember 13, i974/Agrahayana 

V 22, 1896 (Saka)
The Lok Sabha met at Eleven <ff the 

Clock

[M r. S peak er  in the Chair]
WELCOME TO THE WEST INDIES 

CRICKET TEAM
MR. SPEAKER: Hon. Members:

At jlhe cjutset, I have to make an an
nouncement.

On my own behalf and on behalf 
of the hon. Members of the House, I 
have great pleasure in welcoming 
Captain Clive Lloyd and the other 
members of the West Indies Cricket 
Team who are now seated in the 
Speaker’s Gallery. Through them, we 
convey our best wishes to the sports- 
loving and very friendly people of 
West Indies.

Sir, we also have in our Parliament 
our own MP’s Cricket Club.

SHRI S. M. BANERJEE (Kanpur): 
I am one of the Members.

MR. SPEAKER: Hon. Members, I
introduced them to our Captain Shri 
K. P. Singh Deo who is a very young 
Member and who is sitting along with 
them in the Gallery,

Our Team is no less than any one 
In the world. But, we have no time 
to enter into international contests.

have very little time from our 
contests. On their behalf also, I 
welcome the West Indies Team.

SHRI S. M. BANERJEE: Let us
fam  seme body-line bowling today.

MR. SP&AKM: Yesterday, the 
House rah dut of quorum * number 
fcf timesbecausetfce Members were 
aU ihe tiite se ^ g th e C ric k e t Mafch 
6n^televf4lo!i.,) youom  see
thenV per^allyh tre . ' 
m i  LS~4

SHRI VASANT SATHE (Akola): 
We can see how the bumpers are 
thrown here. c*:
ORAL ANSW ER^!*) QUESTIONS
Distribution and Sale of Medium and 

Cloth

*45rf*SHRI "^.hAk\  » KISHORE 
SINGH: Will the Minister of COM
MERCE be pleased to state;

i  (a) whether Government propose 
\o exercise stricter contrtfr over the 
£ale' and distribution of medium and 
coarse cloth in the country; and

(b) if so, the broad outlines of the 
proposal?

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA) :
(a) and (b). There is already con
trol over the distribution of 
certain specified varieties of 
coarse and medium cloth known 
as controlled cloth. The con
trolled cloth is being distributed 
through the National Cooperative 
Consumers Federation and Coopera
tive Societies affiliated to it and Mills’ 
own Retail Shops. The State Govern
ments have now been asked to sell 
the controlled cloth on the basis of 
ration cards/household cards and to 
persons with a monthly income of 
less than Rs. 400.

SHRI HARI KISHORE SINGH: Is 
the hon. Minister aware ot malprac
tices in the distribution of controlled 
cloth by the consumer co-operative 
societies all of whom are nominated

(and not elected bodies? Shortage of 
supply and irregularity of supply lead 

fto these malpractices* If he is aware 
fof this, what is he going to do to 
correct these malpractices.

PROF. D P. CHATTOPADHYAYA: 
Some reports of malpractices have 
been birOught to o&r notice. This is 
tiy individual people, not of tb* co- 
operatives. It i t  tor tb* State Gov
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ernments to supervise the functioning 
or malfunctioning of the co-opera
tives. If they bring these to our 
notice, we take necessary steps. No 
specific allegations about malpractices 
of co-operatives have been brought to 
our notice, but individual consumers 
have shown us the substandaid cloth.

About shortages, there is a sort of 
unbalance between the different 
varieties of cloth, dhotis, sans, long 
cloth, shirting etc. Some mills pro
duce only long cloth and less of 
dhotis and saris. This imbalance is 
there. It has been brought to our 
notice We are taking appropriate 
action insisting on each mill to pro
duce their due quota of the different 
varieties of controlled cloth.

SHRI HARI K1SHORE SINGH. I 
get the impression that there is a cer
tain bias m favour of supply to the 
urban centres at the cost of the rural 
centres because the urban people can 
make a lot of noise and have also 
access to the seats of power and the 
Ministers May I know if this imba
lance m the supply between the rural 
and urban centres is going to be recti
fied*

In this context, m the last quarter 
how much cloth has been supplied 
to the State of Bihar and how does 
it compare with the supply to cities 
like Delhi and Bombay?

PROF, D P. CHATTOPADHYAYA: 
The hon. member is right in pointing 
out that m the total quantum of 
controlled cloth distribution till date 
there is a sort of bias towards the 
town people because our net work of 
distribution is not wide enough to 
reach the rural areas But now steps 
have been taken to see that the dis
tribution network covers the semi- 
urban ureas comprising a population 
of, say, !5,W*-~20,000.

SHRI HARI KISHORE SINGH: 
What about the villages?

PROP. D. P. CHATTOPADHYAYA: 
I am coming to that. It-is a valuable 
suggestion. We have also asked

State Governments to see and explore 
the possibility of opening new retail 
shops under the NCCF the National 
Consumers* Co-operatives Federation 
or the State-level co-operatives so 
that down to the village level these 
shops would be opened. But it will 
take some time; it is an administra
tive problem and also a credit pro
blem But steps are being taken.

^ t  f a *  sranr irrsr

|  aPtT5T %
^ < t t  §, fsRfsr $  ster I,

srote
I  m  fasfr TPT % 5TT
§, ^
%, m  ssrrarr tfter ?pt fan
grT^T t  ------

wt »

t t  f*r sfzt

s r r m  ^ t^ tt f  OTfasrrftr«fr Tt 

WT *FT f**TT 

|*rh: ^r% f a q « ^ ® r r  
|  ’ m  m  ^  fan  w rit

m  *rrr w * ^ 7

PROF. D P. CHATTOPADHYAYA:
I have already said, as he is demons
trating, that some of the cloths of 
standard variety are m fact sub
standard and we are djacussing this 
matter with the NTC. I had a meet
ing with my colleague, Mr. Pal the 
other day and we have examined 
some of the samples shown, as the 
one shown toy ttojs hon. member lust 
now* We are trying to widen the 
network of distribution and the fact 
that we are insisting that only people 
with less than Rs. 400 income will be
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eligible lor standard cloth shows that 
we want to cover the poorer sections 
Of the people including the adivasis

DR KAILAS May I know how 
and why this estimate has been 
arrived at that only 10 metres of 
cloth and 2 dhotis and 2 saris are to 
be supplied per year’ It is abso
lutely insufficient Has it been 
brought to the notice of Government 
that this insufficient supply of cloth 
is »iot sufficient and is only a mockery 
of the whole system?

PROF D P CHATTOPADHYAYA 
Till March 1974, production was only 
400 million metres From April this 
year we have raised it to 800 million 
metres, which accounts for neaily 24 
per cent of the total production It 
is true that oven this is not enough 
for the purpose and we are thinking 
of laismg it further

SHRI P GANGADEB In view of 
the fact that Government are seized 
of the problem, may I ask the minis
ter to turmsh details of the distnbu- 
tion apparatus which will be used to 
ensure that the cloth does not j,0 
the black market in this country’

PROF D P CHATTOPADHYAYA 
Thv existing distribution channels are 
five in number (1) Mills’ own 
authorised retail shops; (2) super- 
bazais in the cooperative sector, (S> 
national cooperative consumers*’ fede
ration and then chain of cooperative 
institutions, (4) fair pnee shops ap
proved by the State Government; and 
<5> a«y other cooperative agency 
approved by the Government As I 
hav« said, we are trying to widen 
further the number of channels and 
the Government authorised retail net
works

* 1  w t?*r wT*n
m H t  fc f%

% ftor*r **r % w t

f o n t  I

vt <whr ^ ? r  3-r <  

t  r̂r
Hi $ m ijzm  fr n srr
^TfT fsr̂ TT § «TFT TK 2 0

?FTt t  TV 18
fo rm \ f, v* sm T 
w t w r  fa*rt |  ? 

«rrfrflrr *ft wt %*r fa r  % arr̂
*r ^  fo rm  i vw  ^  *rf <t, 
o t  % 3>tk w t  n i  ritx

% %fr r  5TT3T T* ?T ft 5*T %

> ’

PROF D P CHATTOPADHYAYA 
We ha\<? received a complaint of that 
sort A complaint was voiced on the 
floor of this House by a colleague of 
ours We ha\ e already instructed 
the Textile Commissioner to look 
into the matter As soon as we get 
the report, appropriate action, penal 
action if iietessary, would be taken

Coming to the first question about 
the number of distribution units I 
cannot enumerate them because their 
number has increased and is increas
ing I can only say that m oider to 
cover a wider area we are thinking 
of allowing the State Governmeuts to 
bring comlamts to the notice of the 
Textile Commissioner and also close 
cooperation between the National 
Textile Corporation and the private 
sector so that more number of units 
for distribution are opened The 
NTC has also been asked and allowed 
to open many more centres More 
private retail outlets are also be*»g 
authorised Stricter vigilance with 
the help of the State Governments t< 
also taking place These are some of 
the measures to see that the malprac
tices are eliminated, or at least mini
mised, and » wider coverage is 
achieved.
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$®t fa 3ft ftrfrr«RT fatft tft srnr
?FT STT̂FT tfTspTT * f ^ r  ?ft T̂3FT
q-ftqrr* w r fa fr̂ rr ? Wi®
*R cT̂  ST̂ f̂t ? ;RT5T «n: f t  1

&r fatft t  f r  ^  fcf£  ^t
3r«rnTT srr t&t I  i frorr ^ ?nm> 

w$* f^prr |  » $  ^T^rr
fj far frcrtff *r*r ^  sjrq*fr ?

PROF. D. P. CHATTOPADHYAYA: 
Whether it is Birla or super-Birla, if 
the charge is proved then the punish
ment is imposed.

SHRI K. GOPAL. The hon Minis
ter has stated that increased produc
tion of controlled cloth is going to be 
from 400 to 800 million metres I 
think St is only a taigaec! figure Is 
it nol a fact that these mills which 
are supposed to produce controlled 
cloth, when they fail to produce 
them only a fine of R&. 2.50 per metre 
is imposed, which they gladly pay, 
with the result that only NTC mills 
are producing such variety of cloth 
at a loss? 1 would, therefore, like to 
know whether the hon. Minister will 
see that the obligation is fulfilled by 
the mills and, if they do not, whether 
stricter punishment will be given to 
them.

PROF. D. P. CHATTOPADHYAYA: 
Formerly, the transfer of obligation 
for the production of controlled cloth 
was being allowed. If some mills 
found it impossible or difficult for 
them to produce standard cloth, they 
could transfer their obligation to 
some other mills which because ot 
their type of machinery and other 
things found it more lucrative to take 
up the obligation. But, in that case, 
if they filled to fulfil their obligation, 
they were charged a penalty of Be. 1 
per sq. metre. Now, this penalty has 
been raised from Be. 1 to Rs. 1.50 per 
metre.

As I have already admitted, we 
have found that some mills are not 
fulfilling the obligation. Some ’ mills

were fulfilling the obligation by pro
ducing sub-standard cloth. ^Ve are 
now thinking of imposing $ie obli
gation on almost every mill for pro
duction of standard cloth, without 
allowing transfer of obligation whidu 
has been highly misused. Maybe, in 
some cases because of their type of 
machinery, they have been exempted. 
But, by and large, we are thinking of 
imposing the obligation of producing 
controlled cloth on each mill so that 
they cannot escape the obligation, 
transfer it and produce sub-standard 
thing.

SHRI KRISHNA CHANDRA 
HALDER: The hon. Minister in his 
reply said that arrangements will be 
made to supply controlled cloth to the 
rural areas May I know as to When 
the arrangements will be completed? 
I want to know whether special ar
rangements will be made to reach the 
backward areas and the rural areas 
so that it can reach the agricultural 
labourers and share-croppers.

PROF. D. P. CHATTOPADHYAYA: 
I have said that our endeavour will be 
to extend the network to the semi- 
urban areas having a population of 
between 15,000 to 20,000. I do not 
think, at this stage, with the con
straint of credit and other infra-struc
ture difficulties, it will be possible to 
take it to all villages. Neither that 
will be desirable nor possible at this 
stage----

SHRI KRISHNA CHANDRA 
HALDER: Why not desirable? (In
terruptions) .

MR. SPEAKER: Order, please.
Kindly sit down. (Interruption).

*  f — ?RTTT P W
fffrtt farcrft ft ht *#t ? 

mfaurfog I* fa* arcretft >, 
i f  f tffs r  qnc w i t  (  i M w  

«ffl’ ?fi fftrm  n f  fw  <i*rr $»



PROF D. P. CHATTOPADHYAYA: 
Perhaps, my choice of words was 
not very fortunate and appropriate. 
What I wanted to say was this. Be
cause of the credit squeez and infra
structural difficulties, even the quan
tum that is available could not some
times be lifted My point was whe
ther it would be possible at this stage 
to widen the network further If my 
choice of words had offended the 
members, I am sorry.

MR SPEAKER You could easily 
sav that you have received this sug
gestion you will look into it and 
will try to evolve something, instead 
of giving this explanation and raising 
conti oversies Use your tact some
times You are so tactless that you 
create headache for me.

^  %?TT f a  -nrsflir

% TifTTSWT ^  3fl t* t f

snjpr wit <tp?r n § «n 1 1 q*fr 

f&rfrr $ $  w  %

Fft-qsnprwr *rt 
( H im  srret ^ r m r  f  i 

>rtt «rrqr aptf $frarrfcrr?ft ^  fo r k  
aprqrrr ?fp % 7

$3*?* f, 
v t *?teT m  fvr^f srV arm 

t  «Fd i m  * 1 ?

MR. S9&AHBR: YoU may sty that 
it i t  a suggestion lor action. »’
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PROF. D. P. CHATTOPADHYAYA: 
A very good suggestion, Sir.

q ^ fT i^ n  % {w r  *rpwf f?V
% VTT̂ r gf ^ifir

*457. «ft fW W W  ’srhft :
vft 5T«FT 3WW :

«wt w c t  tftr «n<rc fo fw r  ipft kz
«TTI% "Ft TT f r

(*r) m  m p \  % rrqT f̂gr?TT £  
r̂ fTFT =ETFR7r ^  ffRFT % q f ro r r^ n  
f  ■‘T f a M t  ?Tf̂ T f t  ,

( * i )  fa ^ F T  ^ f p p t  f t  w t  «fr
s flr TT n  7̂̂ 5 sqrf^FRt 97
T̂T JTW STPTT »PT ^ , STTT

(*r) ?r Sf̂ TfT % 5TT* *T i<
wft ^ifr srfrfatfrr wm

ib  *rf i

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR) U> T he estim a te  i 
losh suffered by Air-India due to the 
strike by the pilots from August 2 
to October 31, 1974 and its aft«f>
effects is Rs 1135 crores The final 
figures of loss will be computed as 
and when actual figures of revenues/ 
expenditure become available.

(b) and (c). The Pilots disputed 
the right of the management to 
determine the pattern of operations 
and crew scheduling; and demanded 
the revocation of the slip system of 
crew scheduling introduced by the 
management The allegations made 
generally against the management 
were that the management was un
ilaterally imposing the slip pattern 
of crew scheduling on the members 
of the Indian Pilots Guild without 
m concurrence. Government was 
coftvinced that the slip system was 

. ifttrouduced pfter dm  consultations 
and not imposed uottatacalgp* tad

22, 1886 4.SAKA) Oral Answers 10
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upheld the management's basic right 
to determine and introduce pattern ot 
operations and crew scheduling.

SHRI J  AGANNATHRAO JOSHI: 
The full answer to my question has 
not come. My question in part (b) 
was:

“the demands of the pilots and 
the main charges levelled against 
certain people in the Management ”

Not the general management. I have 
said, ‘certain people in the manage* 
ment*.

And in part (c) I have asked:
“the reaction of Government in 

respect of each of them and the 
action taken thereon.”

I have got a long list of their grie
vances about the highups in the 
management. I can list them one by 
one. I have put a specific question.
I have said:

“__ against certain people in the
Management— '•

“__ the reaction of Government
in respect of each one of them.”

SHRI BHAGWAT JHA AZAD: 
Yes, it is misdirected. It should be 
against the pilots and nox the 
management

SHRI KAJ BAHADUR: I do say
that so far as the context was con
cerned, we, on this side, answered 
(b) and (c), on the basis of (a). 
The only complaint they have made 
was about the unilateral imposition 
Of the slip pattern. If the contexts 
were different and there were some 
other charges, I think the hon. Mem
ber should have been more specific 
in his question. However, if the hon. 
Member has anyspecific allegation 
against any body/ I will certainly 
answer it.

SHRI JAGANN ATHRAO JOSHI: 
Already St is there in the question. 
I  have said—‘certain people tn the 
Management*.

<mr *nxr $ 1 fiw ft 

swro 1 1
ITT W  *>TT $ I 

SHRI RAJ BAHADUR: There are 
the" Directors, there is the Chairman. , 
The question is not specific.

SHRI JAGANNATHRAO JOSHI:
I have asked for ‘the reaction of the 
Government against each of them’. 
When it is so specific ,

3»rr wf jfar t  
about certain people 

sTiT jfiNr «rw |
"each of them”. He must reply 
specifically.

MR. SPEAKER: The question is
very specific 

SHRI RAJ BAHADUR: The ques
tion Is very specific. But, can there
be two contexts in one question. My 
difficulty here was that the context 
was the pilots’ strike and the losses 
suffered as a result of the strike. 
That was part (a) and I could take
(b) and (c) in the same context. I 
also understand that according to the 
rules no two subjects can be mixed up 
m the same question.

MR. SPEAKER: I think there you 
are right. But. somehow it has 
come . ..

I have also written to the Ministers 
informing them that whenever wher
ever they find any lacuna in any 
question, they can point it out. But, 
if they did not point it out, it means 
that they have accepted it.

AN HON. MEMBER: Perhaps he
did not find any lBcUtau 

SHRI RAJ BAHADUR: I do not
find any lacuna. The context was 
dear. The charge was made against 
the Managing Director and the 
Chairman that they had imposed it 
unilaterally,

MR. SPEAKER: Now, the answer 
is very spedfic. I think now it ought 
to satisfy you, Mr. Joshi.

SHRI JAGANNATHRAO JOSHI: 
There are certain apedftc charges
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levelled. I have got them over here.. 
(Interruptions), The Minister should 
come out with a fuller statement 
giving all the information.

f  ® tffarfa* *rr#3T sr*rr  ̂^  I  1 $  
armT 55tt?5wt g fa  *r*V tft ^ r r  «n?r *ft 
ftffar? fa^rr *ft
1 1 . 3 5  s r  fflT I

*T¥T TTRT *ff HJ1?

f * n  9$ *ft  Ŵ TFT ^  ^  STTcT 
ShR ^  IWT itrr f^TT W q f
$*ft ^  ?r*re $r *ft tfV

*rm t «fVar$ * tfp t  *ft 96  

fa r ,  ?ft% ?rr w t  80 rft? 
f a r  srrir 7 5  ®n*r m  * r t ,  
tft? otst jfr ^n r g$ ? t t  *ft 
?rar?r n*n t o  £  f a  7 5  * rm  <n % 

?ft 14 *m  ! #  t t  ?TTfa % ^  % fa?t srt 
3F?rr *rr srg ra  3ft ?r>ft t  

trqTlf^ft ffB*t $ WF *T ftM t 
w fo r  I  *3?TJfr t s  «Rf vr 
«rr^r r % 1 *  *fr *ref?*cr
$  I "3^T% oft *TFT S?r «ft f a

y r y r  *r* r  tv y t  q r ^  *r w r c r *  fin rr 
srrar f *r  ^ c R t  ' s m  k  arr 
*rc  I 1 sft * m  sftT t » t  tfr « r m ,  

t ,  S *  s> ft s s tr  it f "  
«T?arT̂ r <ft 3fr *rrar «ft ifr t t  vr 
v m  spfr srjft s tffa p ' t e r  ?

t o  i ^ I *  ■ ?rcwi fn-
S3TFT TO ftRTgr | ,  $  % 1?TT «ft
v t f i m  wm ^  tv* 3 ^ r  * ft  srrr 
«ft % 1 A ^  2RTRT w r r f  fa $ w

ht̂ t t
t o  an^^r |  s ftr T ^ r  « f t f w  |  ^  
irm  #  ^  ^  «Ftf 12, 13  ?tr- 

arrvmr t^ar^Rr «rrw*r 
^  qv f in  sit tfft

Ortaff^r M t  *t*tt ^r fa  r̂? 
*T*«r ffNrr, $tar

i r r ^ r ^ i  tm m  n  ^  «W^«r

f^TT T̂̂ TT T r̂
^  ^  ^  q f w ^ r  sr$f f  srr 1 1

fa?fV irenr spr i^fsR  ?rfr 
f«n % w p t  qr^R- faqr | ,  

w?lf infMr «TR^^«T*rrtrr^ fa

T fr $srfr grr-T f a  ?r?: wft * fr  

srrft ^  m ^  ^  W  «r̂ r r̂f%»r
^TRT ?>3TPftt STftT fa*rr 

^  afTT̂r *T ?TT»ft «|̂ ?T ^ T r  f,
f<Rq;  ̂^T5#¥T TOT ^T % g^ T  

spr̂ ft «ft ?T̂  ̂  % 3T̂ T «TC fa
5Tt*fr g*r st^rfrnr ^  ?fr?’ t ^ r  n  
?r r̂ wr *hf% ^ r̂r fa t t  ^T aru w t t  
?rr m r ^ t  fa ifr
srra ifr ^ rt̂ tt
t  t j t  ^ t ^rfr f  t

m ST95T ̂  ̂  »FTTfa f  Z57 %k ̂ aFTR ^rk
m  far  ir ?mr W  ^*r srtt S r^ # : 
^  ^ fa erfwp- |  \
^ r  t t  ^  # ? *m  strro 
f^rffTTT 5frr?r ^ft vfr fa?ft v t  m
ir, faRr « f t^ r* r ^ 5 i^ t^ fa ^ T 5 rn ;  
v t t N h  ^ ttt <Tf ?w *r ^rr
?T̂f» I f*T d(H TT '3F̂ t T̂ Wt
f W I  $tt T^fT «TT ^  VT f a ^ l
«rr*r ^  *frr % ? w  ^wnr 
snrfar f w r  1 ^rfa?T ?7^m fr ^ a r ^
% % 3T;?r apr «rr * aw r%  |  

fap 3ft *rm ifow m  
5TTO qn?^r*r «ftr fT ?fa»n t t
$  m v  %tm tft? 3ft «RTKfcftor

|  1 ?«r ir 5*r srm  srr?r 

afrr t f f  i m  faWT«T |  I

*sft t W  ataft • ITK?W 
*f?ft sft # m  f^tfirT: faur |
12, 13 m  «r?# fw r  «rr 1 4 
w f t  f^r m r fw r^r ^ rr^ r ^ fv  12, 
13 m  *  sfwr ^  ^nrt ar§rsr $  vrG t  

*rfwf«T w»in | »



r
Oral Answers DECEMBER 18, 1074 Oral Answers x$

Did the pilots know how to operate 
the jumbo jets?

srRf rfrfarfkvt *t 5ft
*i?t ^mr *ft, fosft % 4#^

vgt fcm fa ^?TT,
5frfrq( f̂a?T 3ft tftt ’TFT aft

?m  eft * rm  *t
«rs *1% I

*rt wwm m  3ft# : i 2, n
vrsr q^r sran ^  r̂fr «n fa* % *PiT«r 
trfdF^T it TfrsTCH fwr eft ?rf qfr- 
f**?% S*wt*rc*St*mr«fr3V«Ftwt

v o w  •affair f̂t, n * -
3?t$t  ?mr? ^ tf  fs'TT s t t
*rfsret it * r$ ti i
w*? % i <? ?rr?r <rrr 3fRT $z  «rt 
(ft trrffr^ms: *ft »ft c«fr ?Tft «ft 
f a  srre ^ r t  *&" 5r*ft o f  & 1

sft TT8I *$»5* : ^  t
%ft? % I t  W$mTCTFfhPT
mstft ^ t  | ,  %fa*r t  sptht w t r  
K <ftfr®rr, «HT5£?fa: <frfar?,
srt? w r  *f I  «wre srarot 
arm, rrr| W t  ?t m «ftr srsra
$  » f s r r % r  5fT»T «TT «rh: m»r

t  1

|?RT fr • ("WWW )

m m  ifljtora s f t  %m
*rrc t o  ̂ FTi fcfat? t o

vrr % fa  5 ?(?rrr
^  1 1

*ft w n tm rm H ttft  : ^
*rt^«r fairr *& «n* * «ft ftftarcfasr, 
*5  v'sfftjrft ^  *r 1

*rsft % mm  ^
Hi t o  ft (fcflrr fa ra t»

<
f  flawr ^r$rr 5 vrsr «ft w p i  fwar
5ft # $ r| ^T  *t3ft 4 ^  |
* t irfir ^  ^  |  ?ft of ix te  *5° 
f̂t in-graft -?5T?ftq^t^jt^t?ft 1 

§*ft fwRr % fw r ^ t w t ^
3F* ^  7

«ft TTJT ^Ttft : 5ft?ft 3ft «HF-
?tt ^?R 2»ft wiTiTj^ gJTft eft fafrspr 

^  ift  1 ^  «rr f«rr 
q?tw?ft ^5?ft ^ tft f ^  fTOPT ^ fn f t  
t̂?TT I  I 5f|T q5twvt fnr $>ft I  

^ t  qrrfê T f ^ r r  swt*ft i t t  f  1 
^trm 5fnf m  y?ft |  f^fq m  
q r f ^  r*T̂ iT FTHT SPT |  l^Rtf^T^  ̂ I

MR SPEAKER Theie is some 
Fokker Fritndship standing behind 
(Interruptions) It is the DeJhi—
Jamshedpur flight . (Interruptions)
I think he is out of fuel today....He 
need'? refuelling, anybody is welcome 
for that /Please take off now.

v m r  ffNft
I am not a Hanuman q4\ *r?T?7 

^ m *  sffrw *r ir? «ftfTT f^nrr > fc 
3T? zwf*Fr&[ «TRjft jt?(V I  1 *r zz  
ofFRT w t t  ? f r  '»* ^  £ u fa rr
m w \  snft % ^  *% fr*r % rr
^ ^rnr ir i t  f , V  «nft ift

fawrr w i ^  vV
m  ^  ^ f t  1

«ft tw nrryr w t fo t t
v z t  i ,  t  z r f r w  m v f t  sflfr 

#  5fTTJft ^ I

«nRnr * $ n r
VTf» #*t r̂rOTV t, m tfT <TTF % 
m^fV ^ ^

SHRI S M. BANERJES: Thi low 
was due to strike a i w«U «a lock out. 
1* it a ftct tt» t •  i u t e  of.tha d ty  
civil court, Bombay had «xpr«a«*



Orat Answers AGRAHAYANA 22, 1896 (SAKA) Oral Answers 18

serious dppttts regarding declaration 
made by A!r India that there was a 
lock out under rule 75 of the Indu
strial Disputes Act. I have in my 
possession a photostat copy which 
shows that there were alterations in 
the internal register maintained by 
the Regional Labour Commissioner, 
Bombay. The letter of the Air India 
says: “As required under rule 73 of 
the IDAct we are furnishing a report 
of the strike and lock out. A copy 
of our notice is also enclosed.” ''Here 
all the dates have been changed;
three had been changed to four; four 
had been changed to five. It is the
internal register of the Regional
Labour Commissioner. I want to
know whether he has taken up, the 
hqn Minister, this matter, it is a 
big fraud committed by JRD Tata and 
Unni, Managing Director.

MR. SPEAKER: You should not
mention such names unless you give 
notice. You are making allegations. 
I will not allow individual names to 
be mentioned.

SHRI S. M. BANERJEE: Tata is
the Chairman and Unni is managing 
director.

MR. SPEAKER: You can mention
the designations, not names. Shri
S. M. BANERJEE: The photostat
copy is here.

PROF. MADHU DANDAVATE: He 
is referring to the photostat copy; it 
relates to a serious matter. Let it 
be laid on the Table.

MR. SPEAKER: According to the
rules, notice has to be given.

SHRI S. M. BANERJEE: The lock 
out was illegal; at that time we had 
no proof. Here is a photostat copy of 
the internal register maintained by 
the Regional Labour Commissioner of 
Bombay who is alip a party to this 
fraud.. . .  (Interruptions),

MR. S tM ifatit; Be relevant.

SHRI a  M. BANERJEE: Mr.
Spftftfettv ffir, shy specific question is

whether in the document maintained 
by the Regional Labour Commis
sioner—internal register of the Re
gional Labour Commissioner—an 
entry has been changed—from 2 to 
3 and from 3 to 4 This has been 
done to cover the misdeeds of the 
Air-Corporation—Air-India. I would 
request the Government...

MR. SPEAKER: If you are going 
to refer to the names, the Minister 
should have the previous informa
tion. The rules require it.

SHRI S. M. BANERJEE: In view
ot i ins alleged fraud committee at 
the instance of somebody, whether he 
would refer the entire matter to the 
Public Undertakings Committee. Let 
the Public Undertakings Committee 
study it. With your permission. Sir, 
I would like to send this document 
to you Shri Raj Bahadur unfor
tunately is under the influence oi 
Shn J. R D Tata. I want to know 
whether he is prepared to send this 
to the P.U (Interruptions).

MR. SPEAKER: Please do not
make a regular speech This is $ 
Question Hour.

SHRI S. M BANERJEE: Sir, I
want a reply to this.

MR SPEAKER: Mr. Banerjee you
have made allegations against the 
individuals who are not Memoers ot 
this House In that case the rules 
are that he should have given a due 
notice to the Minister.

SHRI RAJ BAHADUR: 1 am
grateful to you that I should have 
been given a notice if this question 
were to be raSfed. (Interruptions).

MR. SPEAKER: This does not
arise out of the question.

SHRI RAJ BAHADUR: Sir, I 
would like to state certain facts He 
has made certain observations; he has 
got in his possession some order of 
the City Civil Court. It, lg quite clear. 
He has himself mentioned that He 
says some entries b  the internal re-
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Sister .of the Labour Commissioner— 
not of Air India, not of Mr. Tata, not 
of Mr. Unni—have been changed. 
The case has ended now. If it had 
continued, the Labour Commissioner 
or, for that matter, anybody against 
whom any observations were made, 
would have explained the case to the 
court The case has since been with
drawn or disposed off. {Interrup
tions).

MR. SPEAKER: Now, next ques
tion by Shri Gowda.

SHRI S. M. BANERJEE: These are 
photostat copies.

MR. SPEAKER: You should have
given a due notice because you are 
mentioning the names of individuals 
who are not Members of this House.

SHRI BHAGWAT JHA AZAD: Sir, 
a wrong impression is given to the 
country by this.

SHRI D. B. CHANDRA GOWDA: 
rose.

MR. SPEAKER: Mr, Gowda, please 
■keep sitting for some time. I had 
called the next speaker. After the 
Minister's reply, the next question is 
m his name.

SHRI SEZHIYAN: In this case I
would submit one thing for your 
considertion. If he mentions the 
names, he should give prior notice.
I do not want to enter into any argu
ment. Since this is a very serious 
allegation made by him that the 
record of the government maintained 
by the Labour Department has been 
tampered with for which he has got 
the proof, something should be done.
It is not a “ question whether the 
Minister is involved here or not. But. 
Government is involved. If they 
allow themselves to correct certain 
registers, then, I want that the House 
should take noW of this. This is a 
serious matter.

SHRI RAJ BAHADUR: Sir, may I 
SMbmit that this was a matter before 
the Court? Some please were made 
by one party about that particular

matter. That party hfls now with
drawn the suit. I do jiot think any 
of the entries are Relevant to the 
question.

MR. SPEAKER: This matter is
extraneous. This should have been 
given notice of.

Impact of General Credit Squeeze on 
Coffee Industry

+
*458. SHRI D. B. CHANDRA 

GOWDA;
SHRI G Y. KRISHNAN:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether Chairman, Karnataka 
Planters Association has stated that 
general credit squeeze was going to 
have a ‘serious impact’ on the coffee 
industry in the country and unless 
credit was provided at a reasonable 
and stable rate of interest there 
would be no holding the coffee prices;

(b) whether Government have re
viewed their policy m tlhis regard: 
and

(c) if so, the salient features there* 
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) In the 16th Annual Conference 
of the Karnataka Planters Associa
tion at Bangalore in October, 1974 
the Chairman of the Association 
inter aha mentioned about the credit 
problem of the coffee industry.

(b) and (c). Government is cons
cious of the need of credit require
ments of export oriented industries 
including coffee. This, however, has 
to be viewed in the context of over
all credit policy of the Government.

SHRI D. B. CHANDRA GOWDA: 
Sir, in view of the fact that coffee 
is an export oriented industry and 
it earn« foreign exchange to the tune 
of Rs. 40 crore* and also Is  view of 
thfe feet that the industry is suffer
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ing because of the policy ot general 
credit squeeze—rather, the entire 
industry depends upon credit—may I 
know from the hon. Minister whether 
there is any proposal under the con
sideration of the Government to 
treat this industry as a priority in
dustry and keep this Industry outside 
the purview of the general credit 
squeeze?

SHRI VISHWANATH PRATAP 
SINGH: Sir, the Chairman of the 
Coffee Board had met the Chairman 
of the State Bank of India in Sep
tember this year. The State Bank of 
India gives Rs. 35 crores annually to 
the Coffee Board for purchases of 
coffee It was feared that this would 
be affected by the present credit 
squeeze policy On this point, the 
Chairman of the Coffee Board met 
the Chairman of the State Bank of 
India The Chairman of the State 
Bank of India assured the Chairman 
of the Coffee Board that the Bank 
will do its best to see that this in- 
dustty i.s not affffected by the present, 
credit squeeze policy. As for priority 
being an export-oriented indus
try, coffee will receive the same 
priority as other export-oriented 
industries receive.

SHRI D. B. CHANDRA GOWDA: 
Sir, another important fact in regard 
to this industry is the increased coat 
of production. Specially, the prices 
of inputs have gone up four-fold and 
the rates of interest have also been 
increased. We are accounting only 
for 2 per cent of the total world 
production. So, there is scope for 
increasing the exports and earning 
more foreign exchange. Keeping in 
view all these things, may I know 
from the hon. Minister whether there 
are any proposals under the consi
deration of the Government for 
supplying the inputs at subsidised 
rates and to- reduce the rates of in
terest?

SHRI VISHWANATH PRATAP 
SINGH: About the cost of produc
tion, (he minimum release price was

worked out previously at Rs. 3.48 per 
point. This, Government had increas
ed ad-hoc to Rs. 4.25 per point. But, 
the Coffee Board operates at Rs. 4.60 
per point. ThiB question of cost of 
production is under the consideration 
of a Committee which consists of 
representatives of the Commerce Mi
nistry, the Finance Ministry and the 
Chairman of the Coffee Board and 
it Is looking into the matter of coat 
and when its report comes, a final 
decision will be taken. About the 
inputs, one of the major inputs is 
fertiliser which the Agriculture Mi
nistry channelises through the Coffee 
Board and now the Agriculture Mi
nistry has suggested that this should 
be channelised through cooperatives. 
This is also under consideration 
Then, about the rates of interest, it 
is true, Sir, that bank rates of inter
est is about 16 to 18 per cent, which 
does raise the cost price and the re
tail price of coffee and to meet this 
factor the Coffee Board formed bank 
groups two years ago in which sche
dule banks have opened branches in 
coffee growing areas. It has staff 
which sponsores the applications to 
the bank and supervises credit utili
sation Apart from this Coffee Board 
has its own Development Board 
where .35 crores goes for working 
capital and Rs. 6.50 crores tor deve
lopment purposes.

SHRI G. Y. KRISHNAN* In view 
of the reply given by the Minister 
and the latest press reports, I would 
like to know whether the export is 
being oriented through the Board or 
Karnataka Planters Association.

SHRI VISHWANATH PRATAP 
SINGH: For this, I require a separate 
notice.

SHRI JYOTIRMOY BOSU: Will 
the hon. Minister fell us in view of 
the recommendation^ made by the 
Public Accounts Committee as to the 
need of production of instant coffee 
only through Coffee Board's own ar
rangements whether the Govern
ment has considered that and made
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any grants in regard to this. Second
ly, whether the grants and loans 
given to the coffee planters has been 
fully utilised for the amenities that 
were stipulated to be given to the 
workers. If not, the reasons there
for and if so the details thereof,

MR. SPEAKER: There are certain 
traditions and customs. You give 
him an instant answer.

SHRI VISHWANATH PRATAP
SINGH: About proper utilisation of 
credit facilities there is a provi
sion for supervising the facilities to 
see whether they have been proper
ly utilised or not. In cases where 
theie is mis-utillsation, action is 
taken.

SHRI JYOTIRMOY BOSU: You
have made some observation which
I do not bke ...

DR. KAILAS: We do not like your 
behaviour t(,w»rds the Speakre (In 
terruptions)

23 Oral Answers

SHRI JYOTIRMOY BOSU: The
production of instant coffee is given 
to the foreign monopolists. The Com
mittee had made a recommendation 
which has been laid on the Table. I 
want Government to tell us whether 
the Coffee Board will be asked to do 
it, whether it will be taken up in the 
public sector or not. What is there 
so much hullabaloo about H?

ME. SPEAKER: Please sit down
when the recommendations are there, 
action taken report will come to 
them.

SHRI JYOTIRMOY BOSU: I am 
not satisfied.

MR. SPEAKER; Conventions and 
traditions are there.. Please 40 not 
take everything in the way you like.

Shri Lakkappa. v
SHRI JYOTIRMOY R&SU: I am 

not talking about evidence....
MR. SPEAKER: No, no. There are 

conventions to be followed.

SHRI K. LAKKAPPA: The general 
credit squeeze has been imposed to 
fight inflation in the country. But 
how would it apply to a production- 
oriented and export-oriented indus
try like coffee which tis grown in 
South India? How far has it affected 
this industry? This credit squeeze 
has enormously affected even research 
and the plantations cannot do even 
research in regard to coffee. We are 
having a global market in coffee. 
Will the Minister discuss it with the 
Finance Ministry and set that this 
principle is not applied to the pro
duction-oriented and export-onented 
coffee plantation industry in South 
India?

SHRI VISHWANATH PRATAP 
SINGH: About the credit facilities
and how the credit squeeze has had 
its effect, I have already stated that 
the Reserve Bank of India has assur
ed that the previous provision of 
Rs i5 crore*. will be continued. As 
regards export facilities being given 
to export-oriented items, these are 
the facilities given by the RBI: (1 )
A maximum rate of interest of
11 per cent has been fixed whereas 
for other commodities a minimum 
rate of 12£ per cent has been fixed; 
(2) Refinance assistance to banks is 
given by the RBI. In the busy sea
son of 1973-74, about 50 per cent o? 
the incremental finance was made 
and about Rs. 105 crores was given 
by the RBI; (3) Then the banka have 
been allowed flexibility so far as 
securities are concerned for export* 
oriented items. A special concession 
for coffee has been given in that the 
necessity of letters of credit and firm 
orders is waived so far as giving 
loans is concerned.

&& SPEAKER: The question hour 
is over.
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WRITTEN ANSWERS TO QUESTIONS 
Appreciation in value of Rupee

*455. SHRI A. K. KISKU: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether action against smug
glers and foreign exchange racke
teers under MISA has appreciably en
hanced rupee value; and

(b) if so, whether Government hope 
to reach within the current year the 
rupee value as it was in 1966?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
The available data with Government 
indicates that value of the Rupee in 
the free markets of Hong Kong and 
Singapore has appreciated to some 
extent since October. 1974. This is 
due, among other things, to the action 
taken against smugglers and foreign 
exchange racketeers.

(b) No reliable projection can be 
made in this behalf.
Foreign Firms debarred from Dis

counting Bills
•456. SHRI INDRAJIT GUPTA- 

SHRI C. K. CHANDRAP- 
PAN:

Will the Minister of FINANCE 
be pleased to state:

(a) whether majority of the foreign 
firms are debarred by the Reserve 
Bank of India from getting bills dis
counted in advance for immediate 
availability of finance;

(b) whether Hindustan Lever Ltd. 
has been treated exceptionally in this 
connection; and

(c) if so, the reasons therefor?
THE MINISTER OF FINANCE

(SHRI C. SUBRAMANIAM): (a)
to  (c). A statement is laid on the 
Table of the House. 

Statement 
Under Section 16(7) of the Foreign 

Exchange Regulation Act, 1973, firms

having more than 40 per cent foreign 
equity participation are required to 
obtain Reserve Bank’s permission for 
obtaining ioans;overdrafts,credit faci
lities (including the facility of dis
counting inland and export bills) 
from commercial banks in India. Re
serve Bank of India has reported 
that it has permitted the commercial 
banks to grant, without its prior 
approval, credit facilities, including 
the facility of discounting documen
tary inland and export bills, to such 
firmB provided such credit facilities 
are fully covered by the value of 
stocks hypothecated/pledged to them 
and that the total borrowings of the 
firm concerned do not exceed twice 
the amount of its paid up capital plus 
reserv**-.. Borrowings beyond this 
limit have to be referred to the Re
serve Bank for approval. Discounting 
of and grant of advances against 
clean accommodation bills for such 
firms is prohibited with a view to 
preventing them from trading on 
borrowed funds to an abnormal ex
tent, instead of their bringing in 
freh foreign capital and thereby aug
menting the countrys foreign exchan- 
change reserves.

The Reserve Bank has reported 
that no exception to this policy has 
been made in favour of Hindustan 
Lever Limited in the matter of dis
counting of their bills.

Tourism Development Scheme* in 
Gujarat

•459. SHRI ARVIND M. PATEL: 
SHRI D. P. JADEJA:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state when the Centrally sponsor
ed tourism development schemes 
under progress in Gujarat are likely 
to be completed?
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THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): The schemes of 
the Department of Tourism which 
are under progress in Gujarat and 
the date by which they are likely to 
be completed are as follows —

Name of the Scheme Date of
comple

tion

Youth Hostel at Ghandinagar Mid 1975 

Tounst Bungalow at Porbander Mid 1976 

Forest Lodge at Sasangir End 1975

*TmT PFRf H «rnSTT

*460. TOT* :
f m  ro t  ^  ^  trqT ^

( t ) m i  tarre W ’srrr-

qrefr ir sr r̂fTPf ^  m tm x  t t  vttx. 
f ^ r m - t  f t  i f r f ^ r  v f m  *rt ^

s frfa r  t t  sfo rc  z t m  f ^ n r  t l  *TT*sr> 

t t o  «rr sr'Pir fen  t o t  % ,

(sr) ^  r̂r r %t

^  t  sfrr sfc irr, *ft w i  * tt 
crfrurnT f^Frr & ,

(»r) % w i  «rw ^
* rm  rite

(*) srn*
t t  % farce 'r7n  Trfcrrgt

m  fir m  % ?

fira «fwww if s w f t  («foKft 
tffon ) : (* ) *?.**

OTrfoT wnmftr vt w
ft % *t fit «t*»re *1 f t  sfaw 
srtm fw r  t  «rr* |  *

(« ) m  snr w(t ^sart 1

( n )  §*tt t t i  m w * T t f s a r * r ^  

m m  $1

(«r) f̂tapT sftm fair* % faro 
t t  t t  s f i z

% ^rrq ^  1 1 ir^-swr ?r*ft ?*ftarc 
f t m  f̂PTT I  57W5TC STITT, ^ f c T  

t i  swm f̂r^T 
«ffarr fo m  % *mraRsr* vqr *r far
fr*TT *TPTT |  1

Compensatory Business Racket

*461 SHRI N E HORO Will the 
Minister of FINANCE be pleased to 
state*

(a) whether instructions were issued 
to the Enforcement Authorities to 
smash nefarious compensatory busi
ness racket which is one Of the 1m- 
poitant souices of banking for smug
gling operations, and

(b) if so, the progress made m that 
direction’

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)-
(a) Yes, Sir

(b) 81 persons have been got de
tained under Maintenance of Inter
nal Security Act so far Further 
efforts to smash compensatory pay
ments rackets are continuing

Financial Assistance by Nationalised 
Banks to Gobar Gas Plants

•462 SHRI S N. MISHA;
SHRI MUKHTIAR SINGH 

MALIK:

Will the Minister of FINANCE be 
pleased to state

(a> whether all the nationalised 
banks in the country fcave agreed to 
ftnancft Gobar Gas Projects;
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(b) if so, the amount which is likely 
to be granted by these banks for 
these projects; and

(c) the rate of interest to be 
charged thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OP FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) Yes Sir.

(b) The amount of loan generally 
various from Rs. 2000/- to Rs. 4000/- 
depending upon the size of the Gobar 
Gras Plant. While the banks usually 
finance all technically feasible and 
economically viable proposals, it is 
iifficult at this stage to make an esti
mate of the amount of credit which is 
likely to be sanctioned by the Banks 
lor different projects.

(c> The rate of interest is deter
mined, keeping in view the cost of 
raising of funds, bank rate; interest 
rates on deposits and the credit policy 
taid by the Reserve Bank and would 
vary from time to time The current 
rates of interest for financing Gcbar 
Gas Plants generally vary from 11 per 
cent to 15 per cent.

Operational Area of Nationalised 
Banks

463, SHRI K. PRADHANI: Will the 
Minister of FINANCE be pleased to 
state;

(a) whether there is any limitation 
for the nationalised banks to operate 
within a radius of ten miles only;

(b) if so, tbe extent of the area 
covered by such banks in Orissa to
day; and

?■ what will be the time required 
to cover the whd* area of this State 
and the country as a whol*4’

THE DEPUTY MINISTER IN THE 
MINISTRY o r  KriANCS (SHRIMATI
SUSHILA ROHATUi): {*) to (c*.
With a view to ensuring an effective

supervision over the end-use of agri
cultural credit, Reserve Bank, in 
guidelines issued to the bank in Dec
ember, 1970, had inter-alia suggested 
that, consistent with the availability of 
staff, each bank branch should decide 
on the command area that it could 
serve. As a broad indicator it was 
suggested that a branch with one 
field officer/assistant attached to the 
agent could have a ‘command area’ 
with a radius of ten miles. This was 
by no means a restrictive norm. With 
a view to removing any misunder
standing on this point, in the clari
fication issued later, on October 14. 
1971, Reserve Bank advised the bank 
that the ten miles-radius norm was 
not to be interpreted too rigidly and 
that the purpose of specifving the 
norm to ensure that the processing 
and supervision of agricultural 
loans did not become ineffective.

The command area of a bank branch 
is actually determined by several 
factors like the topography of the place 
and the means of communication 
available, as also its staffing pattern 
to effectively supervise disbursement, 
utilisation and timely recovery oi 
loans. Precise estimation of the area 
covered by bank branches m a State 
is, therefore, not possible.

As part of their overall branch ex
pansion policy of reducing regional 
imbalances in avai’ahilitv of banking 
services the Reserve Bank have advi
sed the commercial banks that while 
formulation the three year rolling 
plans for branch expansion,, special 
attention should be given to the need 
for oppening more bank offices in such 
districts as had per bank office popu
lation exceeding 75,000 as at the end of 
June, 1974. Howevar, having regard 
to the organisational and other con
straints faced by the banks, it will 
also he necessary to set up local In
situations like Farmers Service 
Societies, and route bank credit to 
ryots through such intermediaries $o 
that the pace of coverage of rural 
areas gets quickened.
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Ax*ny» Nivas HoW (Kerala)

*464. SHRI C. H. MOHAMED 
KOYA:

SHRI R. BALAKRISHNA 
FILLAI:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government ol Kerala 
have requested the Central Govern
ment for re-imbursement of 50 per
cent of the actual expenditure incur
red on the construction for the second 
stage of expansion of Aranya Nivas 
Hotel;

(b) the total amount spent on the 
above scheme; and

(c) the decision taken by the Gov
ernment of India on the request of 
the State Government of Kerala?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH): (a) to (c). An assit-
ance of Rs. 2.47 lakhs has been given 
to Hotel Aranya Nivas during the 2nd, 
3rd plans and the Annual Plan of 1968/ 
69 The question of further assistance 
Is under examination.

***** ^  ^ .  ^  w  
(«ft ) * (* )

ft w f i

vr art ^w rr |
fr«rr w r  Wt'^Nr
faft wr |  *rraT tftr
( w M )  % srtf: ft *fr «rr*o (To $to 
f t  5JTT *TTfiTT
% f® *<ff ft mirfta ®wr fo«rr I  i 
^  ?r«p ^ s h  v r
t , cjarwptr srerag;
ft  ̂ f r  «fr w r  x* f v r f a f t

^  qrrf *ft i m  ^
qrfan# feznr ir«TT t  w

ft it f*r*rr srr m
11 rT trr^ ^  ft vir f«rqr *nrr
|  far ft *rrF afr j m  ^ c T

tfr »rf rnr ?r«rr vrrronft *ffr v r c  sparer 

w tr  t ,  ?r*rr w ft w w w
m  vrft % sffV

s?t wreffar nfasRr>T 
?T5T5T frrft % ywrww w *  * r t»

% *>w 3 fR  <*rft m *  
ftfwuT 3  ft*  *rft vifr man^T? 

awT wm ift fa«w

*4«s. : *rr
q fo Y  f i fe  f a m *  w f t  u s  ann^ 

^  V t t  f t  :

(jf) *f*rr % tftar
?IW  W w *  faaft ’n r
<*f* ngWf % i f  t $  wfeirr fas* 
^  n ^ n r c  f t f t  ??r t$t t ;

W f g m

*466. ^  : W

(v )  TT^xrfer jlfpf % 1973-74 
ft firariff v t pRiJflr rrfw % v r  ftft 
( ;

(«r) f*r Trfaftft 
w r  ** f v m v f f t f f t i f t  (
<mr e j  w r  flw |  ;
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(f) sfNffct. '̂NNr  ̂■
fciff'.Vfcw?

flwuNww $ wW* (#wft 
||pr %*ft ):  (v) ft (w).

Bfrw:, 1973 % *rt ft r̂wr6r wsr 

sro ?sforor wtwff % fftq for
«TH 3TP5W foff Ht (?HfcR) f*T
wit rrftr 369.14

%*$, ftrar̂ff  for »rc[ ̂°ft % fwr ft
tram wfaf fft5F9T, 1973 % *RFT 

tffi %  'JW*ET f| I  3ft?T f̂PPTV 

Wfafc  W»ff % ST-TATT T$ 3,m £ I
2.5  w   ?nr • *?r  arid,  2.5 

ft 5 <prs  5  ft 10 

rrap ift? loupr? ft?d?Rr̂ t̂ 

wraffrr f̂sra t'fr sirr  *tt* xm̂i 

% *rf*nr *rr̂vpfV  % f«fft %vn
t. 5 <TfT? ?r>7 5 <T*f % 5TRf?T’ 

%FRT  ($fft ̂TTR̂sft  TOl

Ht  W>\ ) foq »Tq HrJTiST frfa 

Hu spmrr TiftrftrfmR, i973%*Rrft 

sV*m.  33. 50 *FTTf **fft { U . 57 

isfk 7s..-i9  irn?

(26.07 5|#iW) *T l

*p"irr?T  % f̂r i|<ffaw, iO, 

p̂R-TfW. W ^m Sll-TOR snfa
#ft 5;%'. ’<w*rr *w*r wsf % f-TTT
' Wfc*** %rfft̂»T̂ ̂TfJfrfWT *l%TT*f 

 ̂X| I I %̂<T  f*F*TWI %
itwto ■ ft stffwffto ■ %m&  ft 
sf̂r t̂rtI 1

Exemption to Companies from **ur- 
▼lew of Foreign Exchange Regula

tion Act, 1978

**407. SHRI SHASHI BHUSHAN:

r  SHRI UAPWj LIMAYE:

Witt the Minister of FINANCE be 
pfcasedlostate

,̂cd;. «cm̂«Enleis which 
aroproposed to be given exemption

from the purview of Foreign  ®at- 
change Regulation Act, 1973 and the 
reasons therefor; and

<b) whether  Colgate  Palmolive, 
Cheseborough Ponds, Warner Hindus
tan. Coca Cola Export  Corporation 
and other consumer industries which 
are 100 per cent foreign owned, have 
complied with the requirements  of 
Section 2(i and  29 of Foreign Ex
change Regulation Act, 1973?

THE  MINISTER  OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) A 
statement is laid on the Table of the 
Lok Sabha.

(b; Colgate Palmolive, Cheseborough 
Ponds. " Warner  Hindustan, Coca- 
Cola Export Corpn. have submitted 
their applications to the Reserve Bank 
of India under Section 29 or 28 (as 
applicable). A list of companies aild 
branches which are attracted by Sec
tion 29 is being compiled by the Re
serve Bank of India. When this list is 
ready, it will be possible to ascertain 
the names of the 100 per cent foreign 
owned companies engaged in consu
mer industries, if nny, which have not 
complied with the provisions of the 
Foreign  Exchange  Regulation Act,
1973.

Statement

Reserve Bank of India has issued 
notification No. FLRA 2̂/74-KB dated 
the 27th November, 1974 granting 
general exemption . from  complying
with the provisions of Section 29(2) of 
the FERA to following types of com
panies:—

/i) Companies engaged exclusively 
in the production of any of the 
items specified in Appendix I 
to the Industrial Licensing 
Policy. 1973. or

(ii) Companies engaged in export 
oriented Industries (i.e. whose 
exports amount to not less 
than 60 per cent of the total 
Ex-factory cost of Annual pfo* 
duction in such companjAs),
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provided that the non-resident interest 
in such companies does not exceed 74 
per cent of their total equity share 
capital and that such a company has 
been granted Industrial licence after 
February, 1970 under the Industries 
(Development and Regulation) Act, 
19&1 for carrying on such activities.

The companies so exempted are re
quired to file a declaration with the 
Reserve Bank in the prescribed form 
before 24th February, 1975. The names 
of companies which are covered by the 
exemption would, therefore, be know* 
only after the necessary declarations 
are received and scrutinised in the Re
serve Bank of India.

Impact of Arrest of Smugglers w»«er 
M.I.S.A.

488. SHRI S. C. SAMANTA: WiH 
tile Minister of FINANCE be pleased 
to state:

(a) how far the operation of Main
tenance of Internal Security Act 
against the alleged smugglers has 
resulted in saving of foreign exchange 
from such countries from which the 
smuggled goods originated or were 
transhipped all these years;

(b) how far the remittances from 
such countries in the form of legal 
tender or transfer through Banks or 
otherwise have increased;

(c) the estimated amount of such 
loss to India in the last few years; 
and

(d) whether there is any other de
velopment in this connection?

T H E  MINISTER OF STATE IN TH B  
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): (a) To 
the extent, the operation of MlSA 
Onttnance has broken the Indian links 
of smugglers’ gangs and restrained 
their activities, it ha* reduced the con- 
gumption of foreign exchange for 
frmiffyiing. The savings effected 1* 
this way, however, cannot be accu
rately estimated.

(b) Remittances through proper 
banking channels have shown a rise.

(c) It is not possible to quantify the * 
loss of foreign exchange in this man* 
ner. However, the Kaul Committee 4n 
their report published in 1971, had esti
mated the outgo of foreign exchange 
for various purposes, including smug
gling to be around Rs. 240 creres 
annually.

(d) No, Sir.

wnffar «rr n w if m
w m

469. eft arm* tw fwfrwi:

(:*■) arrfr
(HlVPff T7* vm ri tffasra)
VT mimv vmtlfhft ?T*T 

m * 3 p m ** tfirnfor 
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w*ri vxrrfn *t wr irr f w  
m r  gqift r̂ M t  rnr ft 7

fim + h  ( * * * & & * * ) :  W
4 t t  (w) : w f t  (muiiff vc im r ir  
M sm ) *wr**r e 1974

arrft ftPTT *nrr «cr snrr
i t  ** sjfww w f w
w r  m  fv  .

(w) vwrtt % m w t o r t r q r  
m  m *
3 3 -J  v fa m  %
m

(* )  *«rsft % o t w  4Nr€f % 
4 fa r  $wr<rcfo*
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*471. SHRI HHAUTIBHAI PAH- 
MAR:

SHRI VASANT SATHE:

Will the Minister of COMMERCE be 
pleased to state:

O) whether Cotton Corporation of 
India has incurred a huge loss due to 
new sales policy adopted recently;

(b) the reasons therefor and who 
1» responsible for this changed policy; 
and

(c) whether Government propose 
to  revert back to the old policy?

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
fa) No, Sir.

(b) and (c). Do not arise.

Epport Earnings for 1973-74

•■472. SHRI R B. STNGII DEO' Will 
the Minuter of COMMERCE br* plead
ed to state:

(a) the export (.tunings dunn»; the
first fi\o months of the cur * ul finrin- 
cial yea r and to w iiat cvtciit these 
have 1 t-gistejped a*) ovei the
corresponding period of 1 7̂3- 74; and

(b) what steps have been taken to 
further intensify thr programme for 
exports so as to reduce the deficit in 
the balance of trade?

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA):
(a) Exports (including re-exports) 
during the first five months (April- 
August, 1974) of the current financial 
year «t fits. 1265.07 crores register** 
an Increase of Rs. 413.45 crores (48.6 
per cent) over the same period of the 
last year.

(b) The major steps wbkh have 
been taken to expand exports and to 
reduce the trade deficit include the 
reorientation of the import policy tor 
export production, supply of selected 
indigenous raw materials at interna
tional prices, identification of items 
and markets for exports, streamlining 
the procedure for issue of import 
licences as well as grant of cash com
pensatory support and restriction of 
imports only to essential items together 
with maximization of import substitu
tion.

Instructions to Customs Authorities in 
Gujarat for Allowing People of Dadra

and Nagar Haveli Areas to Carry 
items of their Daily Needs

*473. SHRI R . R . PATEL* Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Custom*. Authorities 
of Gujarat are harassing the people 
of Dadra and Nagar IJaveli who car
ry essential items from Gujarat to 
their villages in Dadra and Nagar 
Havrli foi th^n usf-* tund

fb> if so, whether Gov(rnment pro
pose to mstiuct Customs Autho
r i t y  to relax ihe restriction® for 
those peiHuns who take such items 
fot thfu pe’ionril use?

TflE MINISTER OF STATE IN THE 
MINISTRY OF VTNANrE (SHRI PRA
NAB KUMAR MUKHERJEE): (0) No 
such instance has come to the notice 
of the Government.

(b) Does not arise In view of <a) 
above.

Decline Hi Exports

4330. SARDAR SWARAN SINGH 
SOKHI: Will the Minister ot COM
MERCE be pleased to ttstes

<») whether there has h e n  a atatp 
decline In the exports during the ttit- 
rent yew; and
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(b) It ** ft* km m h thereof and 
Hle toiler C tow nm it propose to 
adapt in, future?

THE DEPUTY MINISTER IK THE 
MINISTRY OF COMMERCE (SHBI 
VISHWANATH PRATAP SINGH)- <•> 
and (b). No, Sir. On the other hand 
during April-Septemoer, 1974 the latest 
period for which statistics are avail
able, exports (including re-exports) 
were higher by Ha. 444 crores or 41.3 
per cent as compared with the seme 
period of last year.

IM dH Exchange Earnings throogh 
Sugar Exports

4331. SHRI D1N3SH SINGH: Will 
ft*  Minister ot COMMERCE be pleas
ed to stale:

(a) whether there is a possibility of 
earning sizeable quantity of foreign 
exchange through exporta of sugar 
because of world-wide shortage of this 
commodity and tb» rising trend in its 
prices;

(b) if eo, the steps being taken to 
ieevease its exports; and

4c) the official estimates of focniga 
exchange earnings through *ngv «** 
txxrt* in 1074-7# and l»7#-7«?

t h e  a m m  m in is te r  m  t h e  
MWISTBY O f COMMERCE (SHRI 
VfiUWANATH PRATAP SINGH): (a) 
Tea, Or.

Cb) Maylmimi quaaiity possible com- 
patlbl* with dsm**ti* meads if N k f  
vwda nraSIafel* ft* fte
network ot S.T.C* foreign offlccs is 
fealMg uttiia*d ft* marketing it*

(c) f M g n  exchange earnings tram 
«qmrt of augar are *xe*eted to be

Ste. sfts « w m  in jot*
T& M  regards 1475-76, foreign «x- 
dbaiigs earning* t m  exports of sugar 
would d*p*»d on the avaflebill^r «* 
ftigar ter export during that year.

M s t  iW tlsi Iiadakh

4332. SHBI KUSHOK BAKXJLA: 
Will the Minister ot TOURISM AND 
CIVIL AVIATION he pleased to state 
the number of tourists who visited 
Ladakh after parts ot the district 
were declared open tor tourists?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH): It has been reported by 
title State Government that 541 foreign 
tourists visited Leh (Ladakh) between 
17th July, 1974 to 22nd November, 
1974

Pan in Value of Rope*

4333. SHRI M. & PURTY: WUK
the Minister ot FINANCE be pleased 
to state:

(a) whether the value ot 
rupee has gone down consequent on 
the new revisions made in the rates ot 
exchange by the Foreign Trade Bank 
of Ruseia; and

(b) If so, the level at which ft*  
value of Indian rupee has been during 
the last three year* and the step* 
taken by the Government ot India in 
this regard?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and
(b). The value of ft*  Indian rupee 
via-a-vi* {he Rouble vamataa at Rujisss 
100-Rouble* tt, bawd on ft*  gold con
tent of the respective currencies. 
However* since December, 1971 ft* 
State Bank of the USER ia* period!* 
cally revised ft* exchange rate tor nonr 
commercial transactions within the 
USSR, which is a very insignificant 
portion of the total transactions. This 
rate, a* on 1-11-1974, was Rs. 10t* 
Roubles 9.44.

The matter is under discussion wife 
the Soviet Authorities,
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Lm  (MW kf UD aM N M taalM  
Banks It G«» for Devdtpm ai W «b

4334. SHRI PURUSHOTTAM
KAKODKAR Will the Minister of 
FINANCE be pleased to state, the 
amount of loan givea by L.I.C. and 
nationalised banks to Goa lor its 
development works during 1972-73 and 
1973-74?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI) 
Public sector banks extend loans and 
advances in the various States which 
result m the overall development of 
industries and agriculture end up- 
liftment of small borrowers in that 
State. Loans and advances granted 
by public sector banks in Goa and out
standing as on the last Friday of De
cember, 1972 and December. 1873 &g- 
grefcated Rs 40.14 crores and Rs. 43 07 
crotei, as per details given below

Stite Bank Group 10 30 io- 33

Nationalised Banks . 29 84

40 14 43 07

No leans were given by the LIC for 
development works m Goa during
1972-73 and 1973-74

em m  n m n rn  mmgkt for by Mabe- 
m *fe» Qmmtm m  for monopoly 

p i e u m m t  scheme

4338. SHRI M. KATHAMUTHU 
WiH the Minister of FINANCE be 
pleased to state:

(a? whether Government are aware 
flwst the Maharashtra Government's 

of monopoly procunment of 
cotton grow* m the SUte has run into 
serious difficulties for want of finan
cial resources;

(b) wtiether the State Government 
has Sought for credit fadlitiea from 
the Reserve Bank of India; and

(c) if the answer to part* (a) and 
(b) above are in affirmative, the reac* 
tion ot Government theteto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): .(a)
to <c) The financing of the Mahara
shtra Government's scheme of mono
poly procurement of cotton, conducted 
through the agency of Maharashtra 
State Cooperative Marketing Federa* 
tion, has been discussed by the State 
authorities, with the Reserve Bank of 
India The Reserve Bank has agreed 
to provide 1 ehnance support for this 
opeiation to the State Cooperative 
Bank of the order of Rs 20 crores. 
The other source of finance for the 
scheme would be the resources of the 
Federation and of the State Coopera
tive Bank The Government of Ma
harashtra had expressed the view that 
the resource in sir.hf mi"bt not be 
adequate for the task and additional 
funds from the commercial bank4 ntvl 
further refinance from the Reserve 
Bank should be made available The 
question has to be cdnsldered in the 
wider context of providing bank 
funds to otter competing priority 
demahd* and of the need to maintain 
reasonable restraint in credit creating 
to contain the upward push in prices 
in the- commodity maxfcets. The posi
tion is undexoitttajit review of the 
Reserve Bank of India and otWet Qov* 
eminent agencies concerned wtth mut
ton

f *
A r o n t  inserted l y U C O t  P m t t |  
neat of tadrnm l a sm  of "^fnrlfcitf

4336. SHRI SHRIKISHAN MODI: 
Will the Minister of FINANCE be 
pleased to state. ,

(a) the total amount Inveeted to* 
the development of badnm * areas df 
RHaettwa tfr the LXC. during
m  im -n  and *$t* Nov-
ember, i m ; and
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(b) the amount proposed to be in
vested in these areas next year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
The bulk ol investments of Life Insu
rance Corporation within any state 
are in the form of State Government 
securities and loans to state level ins
titutions. Jt 3s for the State Govern

ment and these institutions to decide 
how much of the funds made avail
able to them by Life Insurance Cor
poration should be spent in backward 
areas.

Total gross investments made by 
the LIC m Rajasthan State during the 
financial years 1970-71, 1971-72, 1972-
73, 1973-74 and from 1-4-1974 to 30-11-
1974 are furnished below —

'Rupees 111 Lakhs;

Financial years 1-4-1974
1970-71 1971-72 1972-73 1973-74

to
30-11-74

State Govt. Securities . * *84’59 225 12 611 00 776* «94 00
Electricity Board Bond& . . . 4>9 * 46 99- 75 99*75 99*75 124 69
Lead Mortgage Rank Debentures 49 69 26-93 2 3 9 4 39-90 ,

State Financial Corpn. Bonds . 14 96 19 95 29 92

Leant to
State Govt, for Housing Schemes 8o*oo 80 00 85*00 85 00

Apex Co-op* Housing Finance Society, -• •• 20’ 00 75 00

Municipal Committees »49-*3 26*95 261*97 95- 40 3i 3e

State Electricity Board 300*00 300*00 350-00 385 00

G*wjp. Sugar Factories .

Companies .

Sbarrs 9t Debentures of Companies „

*♦50

43*00 ••

2 50

2 *5d 2 75 1 62

f 13*8*07 773 71 M7#*6l /5R9 40 751* 6t

K B .: Figures pcruwiag to the period from 1-4-1974 to 30-11.1974 «r« proi\isjt>r*l and 
subject to audit.

UCe  direct Mvestments in back
ward district* etnsist ol loans to 
Municipalitterf, sugar cooperative socie
ties and cooperative industrial estates, 
in addition to term loans and subs
cription to the debentures and shares 
of private sector companies, located in 
such districts. Information in respect 
of Otesct investments is being collected 
and wiH be laid m  the Table of the 
House as soon as av*8ab)e.

(b) L.I.C’s investment Budget for 
Rtejasthan State for the financial year 
1979-76 will be prepared at the com
mencement of that financial year.

Crash of a Plane •* Kerala flyteg 
C M

4337. SHRI C JANARDHANAN: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state*

(a) whether recently a plant of fee 
Kerala Flying Club m t a d  on road
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in Cochin resulting in the death of two 
persons;

(b) whether any investigation has 
been conducted in the matter; end

(c) if so, the outcome thereof?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BA
HADUR): (a> A Pushpak aircraft 
VT-DLJ belonging to Kerala Flying 
Club crashed near Kalur, Ernakulam 
on November 14, 1974 whilst on a 
training cross-country flight from Tri
vandrum to Cochin, as a result of 
which both the occupants i.e., the pi
lot and the passenger sustained 
fatal injuries. The aircraft sustained 
extensive damage.

<b) and (c). The accident is under 
investigation by the Civil Aviation 
Department.

Wmm/Lmrn ot Hotels Ieta* tm  to 
Pabilc Sector

433*. SHRI MARTAND SINGH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) the percentage of profit earned 
or lots suffered during the last three 
yam  by various hold* being nm to 
the public sector, State-wise;

(b) the reasons why most of the 
hotels in the public sector are running 
at a low; and

(e) the stops that at* being taken 
by Government to cm  these hotels 
p ra n iM n

t h e  Mnrasmsa o f  s t a t e  in  th e  
u m m m Y  o f  to u r ism  a n d  c iv i l
AVIATION (SHRI SURENDRA PAL 
SING&): (a) A  statement showing
profit earned or loss suffered daring 
the last three yean by various hotels 
being ruA by India Tourism Develop*

ment Corporation* a public sector 
undertaking, is laid on the Table at 
the House. [Placed in JJbrant. iee  
No. LT-874B/74].

(b) Of the 12 hotels which were to 
operation during 1973-74, four hotels 
made profits. The remaining hotel* 
except Lodhi and Ranjit Hotels to 
New Delhi, which suffered losses see 
still in the gestation period. The Lodhi 
and Ranjit Hotels were originally dn» 
signed as hotels and it required a 
good deal of investment to improve 
their functional efficiency.

(c) The performance of the various 
hotels is periodically reviewd. Efforts 
are being made to improve the pro- 
fitability of the hotels by intensive 
marketing efforts, induction of trained 
staff at various levels, better budget
ary and Inventory control, etc.

U a» provided by *0.0. to States t o  
Dnsvbt as* Plead

4339. SHRI SUKHDBO PRASAD 
VERMA: Will the Minister of FIN
ANCE he pleased to state the quan
tum of loan provided by the life  Iar 
Surance Corporation to meet the 
drought and flood situation to the 
States during the current year, State* 
wise?

THE DEPUTY MINISTER IN THS 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATQIJ? 
During the financial year 1974*75 spa* 
cial loan assistance has been sanction* 
ad tor reconstruction or repair at 
houses desfcmyed/damaced by Sood to 
the following States:

Msomof State
(Ptopeto la 
^ ^ L r tto )

Asiam * tjo*oo
M m  . 150*00

Kswmfca 1J»*00

0tetrPrtde*h fjo-oo

TbtAt «oooo
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CM It m to I X  H  vaitoVB V M a l  
SrtttMWMHi WMl Witixmllirtl B u te  to

4340. SHB1 SAMAR MUKHERJEE 
Will the Minister ot FINANCE be 
pleased to state:

(a) the total amount of loans, ad
vances and other forms of credit ex
tended by L.I.C., Unit Trust of India, 
X.F.C., I.D.B.I. and nationalised banks 
to the 75 top business houses in India 
(as named by Monopoly Enquiries 
Commission) during the years 1970-71, 
1071-72 and 1973-74; and

(b) the amount of such credit owl- 
standing as On 31st March, 1974 t r  foe 
any other later date lor which figures 
ate available?

THE MINISTER OF FENANGB 
(SHRI C. SUBRAMANIAM): (a) and
(b). Financial assistance sanctioned 
and disbursed by the Industrial Deve
lopment Bank of India, the Industrial 
Finance Corporation of India and the 
Unit Trust of India to concerns be
longing to the 75 large Industrial 
houses during the years 197&-71, 
1971-72 and 1973-74 were as under

(Rs. in exons)

1970-71 I97I-7* 1973-74
Sane- Dit- Sane- Die- Sane- Dis- Out-
tkmed tmraed tiomed fanned tioned bused stsa-

«**

1. Industrial Development 35 8 35-4 , 40*8 ,*S*7 4**3 33*4 » 3 ‘
Bsnk of India* (July-June) (3<>’8) (334) (#5*7) &**®> <***>

o£Q oCQ oSB

•Figure* are exclusive of subscription to stums and bands sffaaacMiaaltaihsis, Spad^ 
•edit -to Bangladesh and guarantee a»ist*nce.

Note: Figuret within brackets indiaale percentage to total advances to all boooawss. 
RA.—Not svailsbk.

ail. Term loans for industrial pur- 
IM S aaacthmed and dWwrtad by the 
tile  Insurance Corporation la the 
concerns belongixtg to the 75 ia**s in

dustrial houses daring the 
years 1971-72 and 1973-74 are 
below:—

1971-7*
Sanctioned Disbursed Ssnctioosd ---Mutacrama

Outstanding ss 
on 31-3**974

3000 3S-oo S93’00 3S*oo >060*38
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2.2. Information m respect of such 
assistance for the year 1970-71 is being 
collected and will be laid on the Table 
of the House to the extent and in the 
manner available.

3. Banks grant assistance normally 
for working capital purposes which are 
generally expressed as limits in the 
shape of overdrafts, cash credits, bills, 
guarantees etc. within which a borro
wer is supposed to operate. These 
limits are reviewed from time to time 
and enhanced, reduced, cancelled etc. 
depending upon the needs of the

borrowers. It is, therefore, not 
possible to indicate the amount of 
money granted to any category of 
borrowers during a particular period. 
Figures of outstanding advances 
against borrowers within these limits, 
as on particular dates are, however, 
maintained by the banks. The aggre
gate amounts of outstanding advance® 
from the 14 nationalised banks to the 
concerns belonging to the 75 large 
industrial houses as on 18th July, 1969, 
25th June. 1971, 30th June, 1972, 29th 
June, 1973 and 28th December, 1973 
were as below

Rs. in crores)

18-7-1969 25-6-1971 30-6-1972 | 29-6- iv 73 28-12-1973

Total assistance to  concerns belonging 440-27 511*26 522 as 568 79 s82-32.ii
to  75 large industrial homes „ (24*2^ ft<>'6') "> f i6  <15 2)

NFore: i> Figures jn brackets indicate percentage to the total advances u» all borrower*

(ii) The expression ‘outstanding advances’ used in the answer indicates the amount* 
drawn by the borrowers as on the dates specified in the course of their operation 
of the limits sanctioned to them and does not mean that the\ are o\ m iu c  trom the 
borrowers.

iAHut given by L.I.C. and Nationalised 
Banks to Orissa

4341 SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of FINANCE 
be pleased to state:

'  (a) the amount of loan given by 
JBSLC. and nationalised banks to Orissa 
State and for its development works 
in 1972-73 and 1973-74; and

fb> how does it compare with simi
lar assistance given to other States 
during the years 1972-78 and 1973-74?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
and (to). Information ia being collect
ed and will be laid on the Table of 
the Houas as soon as available.

Grant of Trade Enquiries to Foreign 
Buyers by Trade Development 

Authority

4342. S11RI VEKARIA W ill the 
Minister of COMMERCE be pleased to 
state* *

(a) how many trade enquiries were 
generated by the Trade Development 
Authority from foreign buyers during 
the year 1973;

(b) the products covered by thoae
enquiries; and

(c) the countries from  which the 
enquiries originated?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)?
(a) 482

<b) The major products covered by 
these enquiries were:—
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1. Electronics
2. Bicycles and Components
3. Automobile AncUlaries
4. Industrial Fasteners
5. Casting and Forgings
6. Small Tools and Hand Tools
1. Leather Goods
& Readymade Garments
9. Handicrafts
10. Sports Goods etc.

(c) The enquiries originated main
ly from Western Europe, USA.
Canada. U.K. and Japan.

Instruction t« Public Sector Undertak
ing far deporting Royalty Ex-gratia 

Arrears

4M3. SHRI G. C. DIXIT- Will the 
Minister of FINANCE he pleased to 
*tate:

(a) whether in the State of M.P 
the recovery ot Royalty/Ex-gratia 
arrears is done by the collectors most
ly in a uniform way except in the case 
of public sector undertakings;

(b) whether the State Government
finds difficulty to exercise its powers 
ojt attaching the property and suspend
ing the work on account of huge accu
mulation of royalty/Ex-pra 110 as
arrears with the public sector under
takings; and

(c) if ao, whether Government pro
pose to issue suitable instructions ask- 
faf the public sector undertakings to 
deposit roya!ty/«jr-0r<rtin dues well in 
time?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
(a> to (c). The relevant information 
j> being collected and will be laid on 
the Table of the Hous*

Aayakar Sanyukt Bfenunefaari Waugh

4344. SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of FINANCE be 
pleased to state:

(a) whether the Uttar Pradesh 
Aayakar Vibhag Sanyukt Karamchari 
Sangh, Lucknow represents the Notice. 
Servers and class IV employees of the 
Income-tax Department, U.P.;

'b) whether the Central Board of 
Direct Taxes is not permitting the 
Delhi Aayakar Sanyukt Karamchari 
Sangh to represent the Notice Servers 
working in the Commissioner of 
Income-tax, Delhi-I charge; and

(c) if so, the reasons of discrimina
tory policy and Government's reaction 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE) 
(a> Yes, Sir. This is a recognized 
association and its constitution ^  
vides for membership ot both cate
gories of stafi

<t>) and (c). The Delhi Aayakar 
Sanyukt Karamchari Sangh is not a 
recognized body. The question <k 
denying it the representation of Notice 
Servers has not, therefore, arisen,

Assistance from Iran

4.{4h SHRI B. S. BHAURA: Will the 
Minister of FINANCE be pleased to 
state

(a) whether India has been pro
mised by Iran a total aid of $900 
million for oil purchases; and

(b) if so, the terms and conditions 
of the loan?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) NO. 
Sir.

(h) Does not arise.
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n r. « ! f r4 A  ftfinr v r ih r * e w i  
% fowm*rfl«r % w w  s w W f S  
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S«l« tf  Imported Goods In m m »  
Bear, Vasant Vlkar, M U

4348. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of FINANCE 
be pleased to refer to the reply given 
to Unstarred Question No. 7309 on the 
19th April, 1974 regarding sale of Jxor 
ported goods in Modem Bazar, Vasant 
Vihar, Delhi and state the source from 
which the imported goods worth 
Rs. 12,000 seized during the raids, 
were obtained by the concern?

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
The imported goods worth Ra. 12,009 
seized from the premises of Modem 
Bazar, Vasant Vihar, Delhx consisted 
of cigarettes, cosmetics, provisions and 
a Calculating machine. According to 
the party's statement the cigarettes 
were purchased from Super Bazar and 
from the foreigners leaving the coubk 
try, cosmetics were presented to bit 
wife by foreign friends, food items am 
•the same which were released to him 
on payment of redemption fine In the 
previous case and a Calculating 
machine was left by a foreigner in hi* 
shop for minor adjustments/repair*. 
The case is still under adjudication

~-f— T~ iitlwi ef "femtOB SehaMfc 
for All*

4349. SHRI VIRBHADRA SQVCHft 
Will the Minister of FINANC* fc» 
pleased to state:

(a) whether Government are a s i  
that a "Pension Scheme for AH'* 1m§ 
been launched in Tamil Nadu;

(b) whether the salient features *  
the Scheme have been studied; an i

(c) if so, whether the Central d o *  
eminent have considered the desira
bility of introducing the scheme m  aS 
India basis and If so, by what ttoef

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHBI 
PRANAB KUMAR MUKHERJU):
(a) and (b). Yea, Sir.
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(c) The Central Government do not 
have at present any proposal before 
them for the introduction of a similar 
scheme on an all India basis. 

American Private Investment in India 

4350. SHRI BISHWANATH JHUN

JHUNW ALA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the President of a lead
ing American Bank visited India 
recently on a fact finding tour to find 
out the climate for American private 
1nvesrment in India; 

(b) whether he had discussions with 
the Finance Minister on this issue; and 

(c) if so, the nature of talks held, 
offers, if any, made by the visiting 
Banker and Government's reaction 
thereto? 

THE MINISTER OF FINANCE 
(SHRI C. SUBRAJ.1/IANIAM): (a) to 
(c). The President Chase Manhattan 
Bank visited India and paid a courtsey 
visit to the Minister of Finance on the 
9th November, 1974 and discussed the 
subjects of common economic interest 
to ·both the countries. 

L�an from U .K. 

4351. SHRI R. S. PANDEY: 

SHRI M. RAM GOPAL 
REDDY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether U.K. has agreed to 

provide a loan of Rs. '56.9 crores to our 
country; and 

(b) if so, the terms and conditions 
of the loan? 

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and 
(b). Yes, Sir. An agreement for a loan 
of £ 30 million, which is equivalent to 
R.s. 56.9 crores, at the central rate of 

exchange viz. £ 1 = Rs. 18.968 has been 
signed on 12th September, 1974 in New 
Delhi. The loan entitled "The UK/ 
India Maintenance Loan, 1974 No. !" 
is intended to finance the import from 
Britain of non-project goods, such a& 
raw materials, spa·re parts and compo
nents required to service India's agri

cultural and industrial production. It 
is repayable over a period of 25 years 
inclusive of a grace period of 7 yeariil, 
and is free of interest or any other 
charge. 

Visit to India by Romanian Team. to 
work out Trade Plan 

4352. SHRI MADHURYYA HALDAR: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether a Romanian team of 

officials visited India in November to 

work out the details of the trade pla'll 
under the protocol signed between the 
two countries, after first meeting of the 
Inda-Romanian Joint Commission for 
Ecc-nomic Cooperation; and 

(b) if so, the main features o.f the 
agreoment signed? 

THE DEPUTY MINISTER IN THJl.l 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(a) and (IJ). Romanian trade delega
tion visited India in November, 1974 
for annual .1·ad-.: negotiations. The 
Indo-Romaman traae plan prepared ou 
the conclusion of these negotiations 
envisages trade turnover of Rs. 1130 
million between the two countries, i.e. 
Rs. 565 million either way, during llt75. 

India's exports to Romania will in

clude iron ore, coffee, jute manufac
tures, black pepper, oil cakes, tanmed 
and semi-tanned hides and skins, cotton 
textiles, machine tools, small hand 
tools, diesel engines, railway compo
nents, castings, forgings, etc. 

Principal items of import from Ro
mania will include chemical fertilizer&, 
oil prospecting and drilling equipment, 
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rolled steel and steel products, elec
tronic and T.V. components, lubricat
ing oils, organic and inorganic chemi
cals, etc.
Expenditure on Drought Relief Work 

in Oriss*

4353. SHRI GHINTAMANI PANI- 
GRAHI: Will the Minister of FINANCE 
be pleased to state:

(s) whether the Planning Conunis- 
team which visited Orissa to 

assess the drought situation suggest
ed to the State Government to make 
adjustments from different heads in 
the current year’s budget for meeting 
expenditure on drought relief work; 
a d

<b) tf so, from which heads and 
how much amount?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
(a} and (b). According to the assess
ment of the Centre, it may be possible 
lor the State Government to find 
labour-intensive works from within the 
approved State Plan for 1974-75 to 
meet an expenditure of about Rs. 18.45 
crores for relief works by suitable ad
justments of programmes under major 
and medium irrigation, roads, soil 
conservation, drought prone areas pro
gramme, Tribal Development Plan pro
vision etc. The assessment has been 
communicated to the State Govern
ment and the matter is under con
sideration in consultation with them.

AeMtte* of Export Inspection CoomU
«51 SHRI KUMAR MKJHl;

SHRI M. S. PURTY:
Will the Minister of COMMERCE be 

pleased to state:
la) the salient activities of Export 

Inspection Council under the Com
merce Ministry;

(b) the number of persons employed 
ia} this Inntitution during the last three 
years, category-wise; and

(c) the particulars Of the employ
ment procedure adopted by the Insti
tute?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) The Primary functions of the Ex
port Inspection Council as given in 
the Export (Quality Control and In
spection ) Act, 1963 are to advise the 
Central Government regarding mea
sures for the enforcement of quality 
control and inspection in relation to 
commodities intended for export and 
to draw up programmes therefor.

(b) 45 persons were employed dur
ing the period in question. Category- 
wise list is as follows:—

from from
the out side
em
ployees 
of Govt.
Depart
ment

i. Addin. Director 2 X
2. Dy. Director 2 f
3. Asstt. Director 1 X
4. Section Officer 3 , .
j. Private Secy. . 1
6. Section Autt. 6

7 . Sr. Stenographer . 5 X
8. Receptionist X
9. U.D. Clerk 5

xo. L.D. Clerk 1 3
xx. Sr. Research Asstt. . t
12. Jr. Stenographer . 5
13. Gestetner Operator . 2

14. Daftry 1

15. Peon ,. 2

28 17
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(c) Posts in the Council are flUed-in 
gtrictly in accordance with the Recruit
ment Rules of the Council i.e. either 
by advertisement in important News 
papers of the country indicating details 
of qualifications and experience or 
from departmental employees fulfiling 
the necessary qualifications etc. Candi
dates are screened by Council’s Selec
tion Committee/Departmental Promo* 
tion Committee.

Arrears of Taxes against Share 
Holders of Maruti Ltd.

4355. SHRI R. R. SHARMA: Will the 
Minister of FINANCE be pleased to 
stat<'

(a) the amount of arrears of various 
taxes outstanding against each of the 
shareholders who hold shares of 
Rupees one thousand and above in the 
Maruti Limited or in Maruti Consul
tancy and the names of those who 
have import or export or any other 
types of licences indicating the nature 
of licences held by each of them;

(b) whether any of them has been 
arrested on smuggling charges or any 
sort of raids have been conducted on 
their premises;

<e> if so, the names of such persons; 
and

<d) the names of articles recovered 
from them in the raids indicating the 
present location and position of the 
articles ao recovered?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE: (a) to (d). 
The time and labour involved in collect
ing all this detailed information for the 
nearly 575 such shareholders may not 

r&e commensurate with the results. In
formation is being collected in respect 
af the 180 or so shareholders each hold
ing shares of the value of Rs. 20,000 or 
above, and it will be laid on the Table 
•f the House.

Loas of Revenue doe to De-beading of 
Tankers by Oil Companies M on  

Budget

4356. SHRI BISWANARAYAN SHAS- 
TRI: Will the Minister of FINANCE be 
pleased to state:

(a) whether certain oil companies 
had de-bonded tiheir oil tankers just 
before the presentation of budget and 
the last price hike of petroleum pro
ducts and as a result Government have 
been deprived of a huge sum in the 
form of Central Excise duty; and

(b) if so, the amount thereof an* 
the names of the companies who had 
resorted to this practice during the 
last three year3 ending the &lst March,. 
1974?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
and (b). Information is being collected 
and will be laid on the table of fhe- 
Sabha.

Smugglers arrested under USA

4357. SHRI P. R. SHENOY: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Government had pre
pared a list of smugglers for the pur
pose of taking action under the Main
tenance of Internal Security Act and 
whether this list ig being altered under 
pressure from certain quarters; and

(b) if so, the particulars thereof?

THE MINISTER OF STATE IN TH* 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE: (a) 
No such list has been prepared. How
ever, on the basis of material before the 
Government, detention orders under the 
Maintenance of Internal Security 
(Amendment) Ordinance, 1974 have 
been passed, in respect of persons en
gaged in smuggling activities or ia 
activities prejudicial to conservation! 
of foreign exchange.
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(b) Does not arise in view of (a) 
above. 

Aftb Dhows carrying smuggled GoOds 

4358. SHRI PRABODH CHANDRA: 
SHRI YAMUNA PRASAD 
MAND AL: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether anti-smuggling opera
tions resulted in the capture of 11 Arab 
dhows in tile month of October, 1974; 
and 

(b) if so, the value and the break up 
of the goods seized from these dhows 
and value thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
and (b). The information is being col
lected and will be laid on the Table 
of the House. 
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4359, �1'� w.fcm-f : 

?,ff��: 

P.:lf� ��<Wt: 

�To ��f.r,f{Tqlll lft:gq : 

i:f'lT f.f� tj-,f\- 'TQ cfcfFf cir f"TT . 
cf,tlf ft, 

( 91) HT t�Tif ITT'.fi'H <fiT fcr.;;rn:: 
:q� �!ff if Q}� �r <fi"r �i ctir f�fa
"'1' �©'ff � .,:r� ti"� <f.T crif 1 9 7 4-
7 5 efi'f cfrN<fi if1'iirfT q; f.:,r{; '!:fifc!'T 
qt� i:r""<fcf<IT<r ii'f-,jrfT ( 1 9 7 4- 7 9) 

it «fn1foa .:rr;;;-.,rm if;' foq; W13> fer� 
�fif ff�T efi'T >Tfcf&Tif cfi"�if cfiT 

�; �)( 

( �) lffu- �. a-r foi;a';ft ufu 7 

mf *ft (m fflo §l&!Gqq): {i.fi) 

:ITT<: ( �) : � � ;i-� � if �ii � 

wna- efi'T "!-� cfi"� fu.:rr � m<: � 

;i-� ifi' qf'{ if <:� milil<: ct,) � 
" 

�r f� .,-m � 1 � mifin: � � 
� if;' ffi{ ,;j'� � 'l'f<if � ft, 
� � i.fiT 1!ilil<ffl'T cfi"t,:f 'iii' R!lff 

if ffia.f <!_�;:\" if;' � �li' cfifT � 

� �T ! I ,;j'fif�,'ff cfi" f�CJ; q'1ifilT 

� � ifi' 5f!Ff en: ifT� :T,ffi'f!flii.fi 

�m. at � �r<: cfi"T '3''ITT.: flr� 

CR �T � � i;f'TCJ;ifT 

�ij�fu�� 

ih: <iiTiJ,.•:r°T � 
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( cfi') <rm � .:� if ;;rr�fr f"f.Ffi 
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WftCMI AM In fillIf “ iH
CoiUfUifliis

4361. SHRI B. K. DASCHOW- 
DHURY: Will the Minister of FINANCE 
be pleased to state:

(a) whether the President of the 
World Bank in his address at the 
Joint Annual Meeting of the Bank 
and the International Monetary 
Fund classed India together with Sri 
Lanka, Bangladesh and the Sahelian 
countries as the country most hard 
hit by the hike in oil prices; and

(b) whether in view of large scale 
famine and deaths in the Sahelian 
countries and distress movement of 
people from Bangladesh, this repre
sents a fair and realistic assessment 
of the situation in India?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) ’ (a) Re
viewing the recent International Econo
mic Development, particularly the 
world inflation and the increase in oil 
prices, and other commodities’ prices. 
Mr. McNamara pointed out that the 
major impact of these developments 
was on the poorest nations mostly in 
South Asia and Africa and he made 
reference in this context to the im
pact of these changes on India, Sri 
Lanka, Bangla desh and the Sahelian

countries which have all been classifi
ed as the Most Seriously Affected 
Countries by the U. N.

(b) The reference was to the impact 
on the balance of payments of these 
countries and the adverse effects on 
prospects for growth.

Investment Ratio in Industrial Sectors

4362. SHRI SAKTI KUMAR SAR- 
KAR:

SHRI LUTFUL HAQUE:

Will the Minister of FINANCE be 
pleased to state;

(a) whether Government have made 
any assessment about the investment 
ratio in industrial sectors in different 
regions for the last three years; and

(b) if so, the nature of 
made in this regard? .

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE). (a) 
and (b). According to the latest avail- 
ble data with the Government, the 
capital invested in industrial sectors 
in different regions for the years 
1967, 1968 and 1969 is an in the state
ment attached.

Statement
STATEMENT OF CAPITAL Î | | ^ tI rB̂ Ns 4DUSTRIAL SECT0R m

(Rs. in crores)

Region

Northern Region . 

Mofth-Ssstem Region 

Rastem Region 

Q otttallU f& n 

Western Region 

Southern Region .

T o m

1967 1968 1969

. 624' *6 851*81 975'61
(6  9 %) <8 5 %) (9*0%)

, 165-08 183*14 221*38
(1*8%) <r8%) (2 *0 %)

. 2818*31 *746-52 2884*84
(31*0%) (2 7 -4 %) (26-5%)

, UIO* 74 1548*7* 1736-53
(I y6%) (15’4%) (16*0%)

. 2151*60 254*' 87 *7o y * *
(23* 7%) (2J‘4%)

. 1901*68 2155*83 *360*66
(21*0%) (21*5%) (21*7%)

% 9071-57 
(too-0%)

10031-89
(100*0%)

t o m - 84 
(too* 0%)
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World Bank assistance for Project* in 
State*

4363 PROF. NARAIN CHAND PRA- 
SHAR. Will the Minister of FINANCE 
be pleased to state:

(a) the names of the Projects in 
the States of J  & K, Himachal Pra
desh, Punjab, Haryana, U.P. and 
Rajasthan for which the World Bank 
Assistance has been sought during 
the past three years; and

(b) the names of projects among 
them which have been given this 
Assistance and the amount of assist
ance given in each case?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM). (a) and
(b). Detaills of the Projects for which 
World Bank assistance has been sought 
and obtained since 1971-72 for the 
cited States are given in the Statement 
laid on the Table of the House. [Placed 
in Library See No. LT-8749/74]

Realistic Programme for Mutual 
Trafte between India and Baagiaiertt

4364. SHRI SURENDRA MOHANTY: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether the representative* of 
India and Bangladesh have agreed 
to evolve a realistic programme for 
mutual trade for the coming year; 
and

(b) whether any such pact has 
since been finalised between the two 
Government; and if so, the salient 
features thereof?

THE DEPUTY MINISER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Yes, Sir.

(b) The Trade Plan for the calen
dar year 1973 is expected to be finalis
ed during the current month.

Financial Assistance on various 
Forms given to States

4365. SHRI SAMAR GUHA:
SHRI LALJI BHAI:

Wil the Miniser of FINANCE be 
pleased to state:

(a) the break-up of the figures of 
financial assistance in various forms 
given to different States for dealing 
with relief, rehabilitation and other 
allied problems arising out of the 
situation created by natural calami
ties during the years 1971-72, 1872-73 
and 1973-74;

(b) whether similar assistance has 
been given to or sanctioned for the 
similar purposes during the year 
1974,

(c) if so, State-wise break-up of 
such financial assistance given;

(d) whether West Bengal, Assam, 
Orissa, Tripura, Bihar and Madhya 
Pradesh faced severe famine condition 
during the current year;

(e) if so, break-up of the financial 
grants of aids or loans given to these 
States for meeting the problems of 
the famine situation; and

(f) if so, grants or aids or loans 
given to States, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHK1 
PRANAB KUMAR MUKHERJEE): (a): 
A statement is laid on the Table of 
the House. [Placed in the Library, 
See No. LT-8750/74J.

(b). No. Sir. Following the Sixth 
Finance Commission's recommenda
tions the previous scheme of Central 
assistance towards relief expenditures 
necessitated by natural calamities has 
been rescinded with effect from the H* 
April, 1974.

(c) Does not arise.
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(d) to (£). The Governments of 
West Bengal, Assam, Orissa, Bihar and 
Madhya Pradesh have sought financial 
assistance during the current year to 
meet the situation created by floods/ 
drought m their States. Under the 
present policy of assistance in this 
regard, financial assistance from the 
Centre will be provided, where abso
lutely essential, only by way of ad
vance of Plan assistance or assistance 
under drought prone areas programme 
and tribal development Plan provis- 
sions. Any such advance assistance 
'will, however, be set off against the 
normal Plan assistance due to the 
State in the succeeding year. Such 
advance of Plan assistance will be con
sidered after the State Governments 
have taken steps to fully utilize the 
margin money provided by the Finance 
Commission for relief expenditure, to 
divert Plan funds from various sectors 
as well as from the non-affected areas 
of the State to development works in 
the affected areas, to provide employ
ment to the affected population on 
continuing major and medium irriga
tion projects and other works included 
in the Plan, to fit relief employment 
programmes into specific schemes
under the drought prone areas pro
gramme, tribal development Plan pro
visions etc., and to raise additional 
resources for financial relief expendi
tures to the extent possible.

The drought/flood situation in the 
above mentioned States has been asses
sed by the Centre and the question of 
provision of Central assistance to them 
in terms of the present policy is under 
consideration.

4366. VW tW  : «PTT

fa t mft

(v )  W tar mxnvm  fm nw w  
% «rpw Iwm? %

if «RRT *PT <1̂ 114
vfrr

(m) v n  srforeiT % w n ?
* *rr tot $ r tx

wt ^t^jt f  ?

fafrorara («ft
5*fTT ) : (w,)

5=nTFTT
wff qr % 'rfVqpFW

m  *r fa* #  ^*fr wif% m
qrpnft qr f a m

s n  F̂T WX t l  3TFT
ftrr t s rfw r % ws  I

qrrsrfcr, sfMrofar *rr 
w f tq v  q-pr m  

% JTqT̂ W'T SFT frPT
« rm  t  i w
farr ^  f ^  firs'TT aur w  stftt srwrar 

P̂=r farfta *T*TTfcrqr
fft smr $>tt 1

(«T) ni  iraf 
g w w KREF snrft*rr mrr 

^ f a r fw f  % *ftr 
%*r % jttwft *r ^
#qfOT^m% ^TTi5rpr £ 1
^ ?m r? w w to  *t% 1 1
m  f s  v rsrm  £?fr % infr
ftlft <T4T f%rT qT STfâ fT
qiirr m  ^rraft %

Fall in Profit of LAC.

4367. SHRI Y. ESWARA REDDY: 
SHRI N. K. SANGHI:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the profit of the LAC. 
has fallen substantially in the y*»  
ended March, 1974;
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(b) wfeether in spite of sixeable 
increase in premium income M i 
Improvement in return on invest
ment, the working expenses of the 
Corporation have been showing an 
upward trend, and

(c) if so, whether Government are 
considering ways to curb  the increase 
In expenditure, and if so, an outline 
thereof and the reasons therefor’

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (StfRlMATI 
SUSHILA ROHATGI) (a) The sur
plus (commonly referred to as profits) 
of the Life Insurance Corporation of 
India is determined at its biennial 
actuarial valuations The surplus for 
the period 1st ^April, 1973, to 31st 
March 1975 will be known when the 
actuarial valuation as at 31*t March
1975 is completed

(b) Yes Sir
(c) The reason for upward trend 

working expenses is the rapid increase 
in business revision m the salary 
scales, rapid increase in Dearness 
Allowance payable consequent upon 
increase in the price index and in other 
expenses like stationery, travelling, 
postage Adrema Plates, Punched 
Cards, and rental charges for purchas
ed card equipment owing to increase 
in prices all round on account of in
flation

All possible steps, such as strict 
budgetary control and simipbilcatum of 
procedures, are being taken to control 
the expenses

firafa

4368. tafWTC vm ft : **TT
qdltwi xrcff *3  fV

(*) m r w m x  m  «n*r o th ttt-  
ft srvrftpr ? w w n : v t  

fa m x  w f f ?  v t
fajft 5ri% wiSr apri % ft w ft

(m) f m  m m  
| » wh; f&f*r % faft vrr
far*rrc ?

qnfam H m m  ft w W t (tit 
fa rn m ffw fo * ): (v)

fwf^r ft ftrnre sr^r % s v w  
i

(m )  *tet i w  % *fter* t t w  

W te r  ft tirm  so
srfa?r?T ft W  3T3fFr ft ?*I7̂  
w x  25~405ffwwar«rsr%*fpff f t  n f t f  t 

it$ ^t^rt r m  v w tm  ft w tfv

m  srm*
1 1  ft 1—10—74 ft fjT«rf̂ PT
< r? t % fMrfcr t f k  -su re *  ^  <»v 

ifpsr̂ rr ^  |  fcraftf fo r  
fofo?r *sar> Tfarorr *  farafcm
wft w *rt sh?w r ^rr $ i

4369. ^  WfSf :

aRT ffTT ^  ^  ^

(* ) w r

|rr m *nj srTTfT fort $;

(«r)

(*r) *rf*?rr, fft wnr

jprtft ft f f tw  t
th rif t a r r ^ w r ^ r t ? f t ? f w ^ f w  

?iwr w t | ?
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#  * ! •*  ■ (<h '

(m) iftx (v) . <rnm nfsrf*m 
i 9 6 i  % usptw X3TC *

%  write %*ster w?*t k  *rt f  9  q W w fiw ff 

^  fsRTT *fr OTVt*r*rftr *rr
ffT tffafTR  ST<T |  faW T  f̂sRT 

*T*fT X&  25,000 ?T «rfa* £t
* k  f a , w  s r r o t  s m r  f a f a r o  %

*?T *T cTrfJr ?TEC srftr&jr % fc ft w n

^  ?T3rfT W&* %

T*r*r £  ^  s(t f^Tcr̂ fr gr«r % *q«? sftrc ;*

% 15 srfenra’ tfr srftfr § 1 
i? srem  s r f to T f t  %, ^rr s *  ? ^ F s rf  

w s n m r ^ r ^ T T ^ r l ,  *nfr

*rfar % * r a r c  <rr *?r

^  % fafaw  WT^Tfr Trjfr -srar *r

sr*rm?r % fafr, ut^wit trfsrfjm tfr 
«rrrr 269 (1) % *r*fr<T Ttfe* srKV
f tn rr  |  1

Accumulation ol Stocks of Yam with 
Textile Corporations of varions States

4370. SHRI D- D. BESAI:
SHRI PURUSHOTTAM 

KAKODKAR:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether Textile Corporations of 
some of the States are facing the pro
blem of accumulating stocks of textile 
yatn;

m  i* so, the reasons therefor;

(c) the steps taken in this regard; 
in*

■. prefer to ..make
thdk pottihases from the open wvsktt

rather than from the depots of Corpo
rations?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SlNGH):
(a) Yes, Sir.

(b) The accumulation of stocks of 
textile yam is primarily due to fall in 
local and international demand for 
textile fabric.

(c) A Study Group under the Chair
manship of the Textile Commissioner 
has been appointed to study the situa
tion and make an assessment, inter- 
alia, of the factors responsible for the 
accumulation of stocks and to suggest 
measures to be taken for clearing the 
accumulation etc. The recommenda
tions of the Study Group awaited, for 
further action.

(d) We have no information regard
ing weavers preferences.

Amount invested by LDJB.I. and I.F.C.
In Excelsior Plants Corporation 

Limited

4371. SHRI D. K. PANDA; Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Industrial Development 
Bank of India and Industrial Finance 
Corporation of India hare invested 
amount in Excelsior Plants Corpora
tion Limited;

(b) if so, the particulars thereof;

(c) whether these financial institu
tions are represented on the Board of 
Directors of the Corporation;

(d) whether these Directors are 
aware of the mismanagement and mis
appropriation of funds of the Corpo
ration; and ^

(e) if so, the steps being ta k e n to
investigate into the affairs 
Corporation} ■ :.
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THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) and
(b): The total financial assistance san
ctioned and disbursed by the Indus
trial Development Bank of India

(IDBI) and the Industrial Finance 
Corporation of India (IFCI) to M/* 
Excelsior Plants Corporation limited 
upto the 30th November, 1974 wav as 
under:

R«. in lakhs*"

Financial Assistance
Institution Sanctioned Disbursed

1. Industrial Development Bank o f I n d i a .......................................... 27-oo* 24*185*

2. Industrial Finance Corporation of I n d i a .......................................... 24* 21 24* 130®

Total . 51-21 48-315

♦Financial assistance includes term  loan and underwriting of and direct subscription of share

^Financial assistance includes term  loan, undeuvnting of and direct subscription to share 
and guarantee for deferred payments.

(c) The IDBI and the IFCI have .1 
nominee director each 011 the Board 
of the above company since Septem
ber, 1971 and March. 1971 respective
ly.

<d) and (e): It had come to the 
notice of both the IDBI and the IFCI 
through their nominee directors on the 
Board of the Company that the affairs 
of the company were not being con
ducted in a satisfactory manner. Cer
tain allegations of mis-appropriation 
of company's funds/property /assets
were also received from the Workers 
Union of the company.

The said allegations were considered 
and it was decided to hold an investi
gation by an independent agency. The 
IDBI, the IFCI and the Haryana Fin
ancial Corporation which had also 
assisted the company, have decided to 
undertake a joint technical cum-finan- 
cial inspection of the company and to 
appoint a firm of Chartered Accoun
tants to look into the company’s 
affairs including the allegation ot mis
appropriation. The joint inspection 
was conducted In the first week of 
this month. Necessary action to ap
point the firm of Chartered Accoun
tant* is being taken by the institutions.

Seizure of unaccounted money from
individuals arrested under Essential 

Commodities Act

4372. SHRI C. M. SJNHA: Will the 
Minister of FINANCE be pleased to 
state the number of persons at rested, 
State-wise under the Essential Com
modities Act during the last three 
months and the unaccou3fte8 money 
recovered from them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI FRA- 
NAB KUMAR MUKHERJEE): The 
number of persons arrested State-wise 
under the Essential Commodities Act 
during the last three months and the 
unaccounted money recovered from 
them are not readily available. How
ever, the number of searches conduct
ed by the Income-tax authorities dur
ing the last three months and the value 
of assets seized as a result of these 
searches, Commissioners of Income-tax 
Charge-wise, are available. These par
ticulars are given in a statement which 
is annexed.



77 Written Answer* AGRAHAYANA 82,1896 (SAKA) Written Answer* 78

8 M M t

Vo, of searches conducted by the 
Income-tax authorities during the 
m onth* 0/  August, September and 
October, 1974 and the value of assets 

seized.

$1. Commissioner of No. of Value of 
No. Income-tax’s searches assets 

Charge j cQn- seized
ducted 
during 
August,
Sep
tember 
and 1 
October,
74.

I 2 3 4

i. Andhra Pradesh 4 ’ 10,30,000

2. Assam 7

3. Bihar 11 20,56,000

4. Bombay . 96 1,63,̂ 5,83^
5. Delhi . 23 28,41,924

6. Gujarat 78 60,75,0̂ 0

7. Kanpur 67 16,69,746

8. Kerala . 34 2,87,095

9. Lucknow 8 13>53>877
10. Madhya Pradesh 50 5*02,251

zi. Madras , 29 26,74,839

12 Karnataka 17 9*43.126
13. Orissa 7 6,70,000

14. Poona . 47 31*73,352
15. Patiala 199 72,79*765
16. Amritsar 7* 89*12*292

17. Nagpur 22 2*43*158
28. Rajasthan 19 47*30,170
19. West Bengal . 55 45,62,808

T otal 845 6,53*9**310

Bedstone on the findings of Central
Team* sent to States of Gujarat, 

ftajatfhsn and Q rim

4373. SHRI S. R. DAMANI- Will the 
Minister ol FINANCE be pleased to 
state:

(a) whether Government have 
taken decisions on the findings and 
recommendations of the three Central 
Teams sent to Gujarat, Rajasthan and 
Orissa to report on the drought situa
tion in these States; and

(b) if so, the salient features thereof 
and the quantum of financial and other 
assistance decided upon for giving 
relief in each of these States?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE)- (a) srd
(b) The drought situation in Gujarat. 
Rajasthan and Onssa has been assess* 
ed by the Centre and the assessment 
has been communicated to the respec
tive States The replies of Rajasthan 
and Onssa have been received and are 
under consideration Reply from 
Gujarat is awaited.

i ftorc q g w n m  anrrr m  qrrfexft 

w rit *t wRfare

4374. u tto  sfto 1*1 : *reTmi«w 
iflr *rmr
ap?*f ft? (*>) »t«t 3«srf £ f  
ir̂ T'TTf SFT anr T̂Tfefr 
fafm  *=«TT̂fT wr s m  s?:*ixfr o t  ,

(q ) s  srrfw
«r «fhr o t t  seitott qr f e r
w r ,

(it) o t  %wmt Ht fotfr 
sfr % fw r tfV srfcrfafsr HtCv * ^
vrft srrfâ r f w  w  , *rrc

( * )  v fc  srr, f ^ c T R  T O  i t  
*rV fnrnrrT <rn<fV Hi ^ s t t  ^  % 
OT P̂T̂ T I  ?
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*OT0  .* ( * ) #  (▼) f a f e t f t r i f  ^  
«rwfcr ^wRRRi?<tww * *rqft^?*rc 
’wwfKi *  mv wfsst Tnamrr vr « w w  
^  enrrf̂ r fr®% * v rffh R  
% *r*r t t ^ t  5w r t t  qart ?r«rr 
?r x* fen  Tfarfrift *  srf^ rfW  ^  aft 
f w r *  flrsrsft f w t  t t  ftprffrw * t ^  
f w r  1 1  m f t  *nrf
qrc ?tfr ^  »Tf s t t r  farmer iftrr <r»- 

f a t s *  ^  ^ t r t t  %  fa fc  eror f o s f t / v w * * r r /  
*r>$r$tj$pvm * n t f  < tr ** *? » r « r q ftim r T  %

9 q * m r  *  5W, fgrf?q- ^t%  to t if  
101 v m > b F T v  t o  *T$rwt *r *nft

w re n : *r*mm <raft %
srfsftrfipft *rt g fa rfaa ^  w
#  «rr i

Security Deposit Received by Hindus
tan Lever Limited

4375 SHRI SARJOO PANDEY: 
SHRI C K. CHANDRAFPAN:

W3U the Minister of FINANCE be 
pleased to state:

(a) whether M/s Hindustan Lever 
Limited, very recently collected as 
much as Rs. 12 crores by way of secu
rity deposits without any interest from 
their distributors;

(b) whether any permission has been 
granted to this firm in this connection; 
and

(c) if so, the reasons and salient 
features thereof?

THB DEPUTY MINISTER IN THE 
MINISTRY or FINANCE (SHHIMAT1 
SUSBffA ROHA.TQI): (») to CO. 
Honey received by a non-banking com
pany from its distributors or ieHUug 
or other agents in the course of or 
lor the purpose of the business of the

company is not ttffctted as "deposit* 
for the purpose of the directions issued 
by the ReserVfe Sank: of India to no»> 
banking companies under the provi- 
sions of Chapter HI B of the Reserve 
Bank of India Act, 1934. In terms of 
its notification dated 11th January,
1974, general exemption from the pro
visions of section 26(7) of the Foreign 
Exchange Regulation Act, 1973 has also 
been granted by the Reserve Bank to 
money so received. Permission ls» 
therefore, not required to be obtained 
by a non-banking company from the 
Reserve Bank either in terms of the 
Bank’s aforesaid directions or in terms 
of section 26(7) of the Foreign Ex
change Regulation Act, 1973.

The Reserve Bank ha$ reported that 
in the balance-sheet of Hindustan 
Lever Limited as at 31st December,
1973, there is no item of deposits from 
distributors and that it has no infor
mation whether the said company has 
recently collected about Rs. 12 crores 
by way of* security deposits from its 
distributors.

Loang Advanced by Chairman of Bank 
of Baroda to Companies

4376. PROF. MADHU DANDAVATE; 
Will the Minister of FINANCE be 
pleased to state:

<a) whether Chairman of the Bank 
of Baroda has advanced about Rs. 4ft 
lakhs to five companies with which his 
daughter and son-in-law are associat
ed as partners and/or directors;

(b) if so, whether these advances 
were sanctioned by the Board of Direc
tors; and

(c) whether due procedure and 
norms were observed in sanctioning 
the amount?

THB DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATl 
SUSHILA ROHATGI): (a) to <c). Baftk 
of Baroda ha* reported that it 1mm 
sanctioned certain credit limits to sett* 
companies and « partnership Ann with 
which the dittjhtcff and/or ion4n4ltw
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dt the present Chairman and Mann
ing Director of the bank are/is asso
ciated a t director&U) or partner (s), 
and that these cndlt limits were sanc
tioned by different authorities of the 
bank competent to sanction such limits 
in accordance with the procedure 10 
vogue in the bank. None of the limits 
was sanctioned by the Chairman and 
Managing Director himself. In ac- 
•cordance with the existing procedure, 
no prior approval of the Board was 
require^ for the limits sanctioned. 
All the facilities were reported from 
time to time to the Management Com
mittee of the Board of Directors/Board 
•of Directors as some of the director(s)/ 
partner(s) of the borrowing units 
happen to be the relations of the Chair
man and Managing Director. All these 
facilities were reported to the Bo&rd 
of Directors in July, 1974 As the in
formation sought relates to the ac
counts of the constituents of a nation
alised bank, it cannot be divulged. In 
accordance with the practices and us
ages customary among bankers and 
also in accordance with the provisions 
in the statute governing the nation
alised banks

(b) Enquiries made in this connec
tion, however, reveal that there is no 
basis for the aforesaid press reports. 
In fact, there has been a lull in the 
landing of contraband in this area 
after the recent large-scale detention 
of smugglers following the promulga
tion of Maintenance of Internal Secu
rity (Amendment) Ordinance, 1974.

firm
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Revival «f S sn g g M  Activities in 
Daman

4E77. SHRI MOH1NDER SINGH 
\JttLU Will the Minister of FINANCE 
be pleased to state

(a) whether his attention has been 
drawn to press reports that smug* 
glers have resumed their activities in 
Daman, one time paradise of smug
glers; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF STATE IN THE 
MXHXSTK? OT FINANCE (SHRI FRA* 
NAB KUMAR MUKHERJEE; (a) Re
ports appearing in some newspapers 
tb it smugglers have resumed their 
activities to Daman have come to the 
notice of tfee Government
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Filing of Ibwmm Tax. ftetaroa by 
Vfehim Sogar Mills limited, 

GopalganJ

4379. SHRI K. M. MADHUKAR: Will 
the Minister ot FINANCE be pleased 
to state:

(a) whether the Secretary Chini Mm 
Mazdoor Union, Harkhana, Gopalganj 
(Bihar) vide letter dated 2nd Septem
ber, 1974 had complained against Uhe 
management of M/s. Vishnu Sugar 
Mills Limited, Harkhna, Gopalganj 
(Bihar) for submitting incorrect In
come Tax Returns; and

(b) if so, what steps Government 
have taken so far to examine it? •

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA- 
NAB KUMAR MUKHERJEE): (a) Yes, 
Sir.

(b) Necessary enquiries are being 
made by the Income-tax authorities.

Resumption of Air-Links with 
Pakistan

4380. SHRI GAJADHAR MAJHI; 
SHRI K. MALLANNA:
DR. H. P. SHARMA:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to stale:

(a) whether India and Pakistan 
have achieved any success on resump
tion of over-flights and air-links;

(b) if so, the broad outlines thereof; 
and

(c) the extent of loss suffered due to 
suspension of flights over Pakistan 
since the hijacking of an Indian Air
craft to Lahore in January, 1971?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) to (c). The discussions at 
Rawalpindi on the 1971 case before 
ICAO end on resumption of air-links 
including overflights were inconclusive 
and are to be continued in another

meeting to be held at Delhi. It would 
not be in the public interest to discus* 
at this stage the extent of lost auflfeed 
due to suspension of flights over PakUh 
tan since the hijacking of the Indian 
Airlines aircraft in January, 1971.

National Tourist Flan

4381. SHRI BIRENDER SlN&H 
RAO: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) whether Indian Research Bureau 
has recommended to Government for a 
National Tourist Plan to be drawn up 
jointly by the Department of Tourism 
and Travel Industry in the country;

(b) whether the recommendations 
have since been considered by Gov
ernment; and

(c) if so, with what result?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI SUREN DR A PAL 
SINGH): (a) to (c). This recommen
dation has been made to the Travel 
Agents Association of India by the 
Indian Market Research Bureau in 
their report of the survey they had 
been commissioned to make by the 
above Association. The Department 
of Tourism has set a target of 800,000 
tourists by 1978 which has been accept
ed by the members of the travel indus
try. The Fifth Five Year Plan for 
Tourism drawn up by the Department 
is thus based on meeting the require
ments of these tourists, and the travel 
industry is consulted whenever necesi- 
aary for achieving the above target ot 
tourist arrivals.

WfT
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Officers Connivance with Smugglers

4383. SHRI HAMENDRA SINGH 
BANERA: Will the Minister of FIN
ANCE be pleased to state*

(a) the names and designations of 
officers who have been charge-sheeted 
for failure in their duties in dealing 
with the smugglers or conniving with 
them since 1971; and

(b) the punishment awarded to 
each of the above-mentioned delin
quent officers?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): (a) and
(b). The information is being collect
ed and will be laid on the Table of 
the House.

proposal to Cancel Temporary 
Appointments in Banks

4384. KUMARI KAMLA KUMARI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government propose to 
cancel all the temporary appointments 
made m nationalised banks after 1972 
and ask U.P.S C. to make proper ap
pointments; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) • (a) No, Sir.

(b) Does not arise.

Directives issued by RBI on Company 
Deposits

4385. SHRI JYOTIRMOY BOSU 
Will the Minister of FINANCE be 
pleased to state

(a) whether Reserve Bank of India, 
in its brochure, on the 15th March, 
1974 issued certain directives on com
pany deposits,

(b) if so, the salient; features of the 
directives issued;

(c) whether it has been alleged that 
Maruti Limited, Haryana has violated 
the directives by accepting dealers  ̂
deposits amounting to Rs. 2,18,00,000 
whereas its paid up capital is only 
Rs. 1,54,00,000, and

(d) if so, the facts thereof and action 
taken thereon?

THE MINISTER OF FINANCE 
(SHRI a  SUBRAMANIAM): (a) The 
brochure issued by the Reserve Ban*
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cl India on the 15t£ March, 1974 mere- 
Jy seeks to explain tbe principal fea
tures ot the directions issued by the 
Bank regarding acceptance ot deposits 
by non-banking companies; it does not 
by itself constitute any new directions 

ton the subject.

(b) The aforesaid directions issued 
by the Reserve Bank:

(i) Prohibit the acceptance ot 
short-term deposits lor periods 
of less than 6 months [in case 
of non-financial companies de
posits for periods not less than 
3 months can be accepted up- 
to 10 per cent of their paid up 
capital and reserves within the 
overall ceiling mentioned in 
(ii) below];

r(ii) Restrict the acceptance ot de
posits to a ceiling of 25 per 
cent of the aggregate of paid- 
up capital and not free reser
ves in the case of all compa
nies other than hire-purchase 
and housing finance companies,

<iii) Restrict the amount outstand
ing in respect of unsecured 
loans (except such loans from 
its directors) guaranteed by 
directors, managing agents or 
secretaries and treasurers to 
not exceeding 25 per cent ot 
the aggregate of the paid-up 
capital and not free reserves 
of the companies. This ceiling 
is m addition to the ceiling 
applicable m respect of depo
sits mentioned in (ii) above. 
The companies which have 
unsecured loans as on 1st 
January, 1972 in excess of the 
celling have been allowed time 
upto 31st March, 1975 to adjust 
such excess in a phased man* 
ner (loans from directors of 
public or private limited com
panies or from shareholder of 
a private liratted company will 
be exempted if a declaration 
is given by them in writing 
tihat the money has not come 
out of borrowing or deposits 
from other person*);

(lv) Exempt from their purvWw 
mutual benefit financial com
panies, accepting deposits on* 
ly from its members and which 
are notified under Section . 
620A of the Companies Act, 
1956;

(v) Require a non-banking com
pany to disclose particulars re
garding its management, busi
ness, profits, dividends, capital 
reserves, deposits and other 
liabilities in any advertise
ments soliciting deposits,

(vi) Provide for receiving deposits 
with effect from 1-4-73. Only 
on applications obtained from 
the intending depositors on 
forms supplied by the Compa
nies. These forms should also 
contain all the particulars & 
specified in respect of adver
tisements iolicitmg deposits,

(vu) Provide for the furnishing ol 
proper receipts for deposits to 
the depositors and maintaining 
of deposits registers with pres
cribed minimum particulars,

(viit) Provide for the inclusion, in 
the annual repoit. of particu
lars regarding tbe overdue de
posits which have been conti
nuing,

(ix) Provide for inclusion, in the 
annual report, of particulars 
regarding the overdue deposits 
which have remained unpaid, 
if the overdues are in the 
aggregate in excess of Rs. t  
lakhs;

(x) Provide for the maintenance of 
liquid assets equivalent to 10 
per cent of outstanding depo
sits, in the case of hire-pur
chase and housing ftnanclnf 
companies;

(xi) Make provision for ensuring 
in the case of companies tran 
sacting hire-purchase business 
that hire-purchase debts arc 
collected within a reasona&tt 
period;
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(xjtf) Provide for the submission ot 
balance-sheet* and profit and 
loss A c c o u n ts  and furnishing of 
information m sufficient detail 
by financial companies regard
ing their operations and by 
non-Anancial companies regard
ing tlieir deposits and hire- 
purchase transactions, and

(xiu) Prescribe maximum rates of 
interest that can te  paid on 
deposits repaid prematurely

(c) and (d) The Reserve Bank has 
explained that as the dealership depo
sits do not constitute 'Deposits’ in 
terms of subclause (ix) of clause (f) 
of sub-paragraph (IA of paragraph 2 
of the Non-Banking Non-Financial 
Companies (Reserve Bank) Diiections, 
3966, the ceiling restrictions on depo
sits contained m paragraph 3(2) of the 
Directions will not apply to such depo
sit* and, therefore, the question of 
taking action against the company does 
not arise

Arrest of Foreigners tor Economic 
Offences

4386 SHRI BHOGENDRA JHA 
Will the Minister of FINANCE be 
pleased to state

(a) the total number and the iden
tities of foreign nationals arrested or 
suspected to be involved in tax~evasu>n, 
smuggling and other economic offences 
during the last three years, and

<b) the action taken or proposed to 
be taken against them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE) (a) and
(b) The information is being collected 
and wiU be laid on the Table of the 
House

Issuing of New Proposals Policies by 
L i e

4387 SHRI NAWAL KISHORE 
SINHA Will the Minister of FINANCE 
be pleased to state

(a) the t»me generally taken by the 
Life Insurance Corporation of India in 
issuing a policy to the proposer;

(b) the number of new proposals 
which have been accepted in various 
zones of L.I C and against which poli
cies have not so far been issued,

(c) the reasons for not issumg the 
policies for such a long time, and

(d) the measures adopted to expe
dite the issue of policies and the time 
by which the backlog is likely to be 
cleared9

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI). (a) The work 
of preparation of policy documents 
which is taken up after acceptance of 
the proposal is normally completed in 
a short time except during seasonal rush 
of business when there is some delay

(b)

Zone

Northern

Central

Eastern

Southern

Western

N o of 
policie not 
issued 
as on 
30-9-1974

32,049

59402
1,00490

<>5,339
62921

(<) The timelj issue of policies is 
affected by non-availability of zinc 
plates, electric power cuts, etc

(d) The L1C is considering the ques
tion of getting the printing work done 
on the more modern machines and also 
simplification of policy tornriMo as to* 
minimise the time-lag in the issue o t 
policies.
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Setting up of a Separate ConnlMioaar 
for HuuDdom Industry

4388. SHRI H. N. MUKHERJEE: 
Will the Minister of COMMERCE be 
pleased to refer to the reply given to 
Unstarred Question No. 2595 on. the 
16th August, 1974 regarding separate 
Commissioner for Handloom Industry 
and state:

(a) whether Government have taken 
a final decision to set up a separate 
Commissioner for Handloom Industry;

(b) if so, the broad features thereof; 
•and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (c). All the recommendations 
made by the High-powered Study 
Team on Handloom Industry includ
ing the recommendation for a sepa
rate Commissioner for handloom in
dustry are under examination. The 
final decisions are yet to be taken.

Additional Assistance asked for by 
West Bengal Government for Rural 

Works programme

4389. DR. RANEN SEN: Will the 
'Minister of FINANCE be pleased to 
state:

(a) whether the West Bengal Gov
ernment has asked from the Centre an 
additional assistance of Rs. 15 crores 
for 1975-76 to finance the rural works 
programme;

(b) if so, the particulars thereof; 
and

(c) the decision of the Central Gov
ernment thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (c>. The Government of West 
Bengal hfive prepared a contingency 
Plan, inv Hiving an outlay of Rs. 15

crores, to be incorporated in the An* 
nual Plan for 1975*76 in order to 
meet the problem of seasonal unem
ployment in the State. This will be 
discussed by them with the Planning 
Commission at the time of the en
suing Annual Plan discussions.

Incidents of Economic Offences In Im
port/Export Business

4390. SHRI R. N. BARMAN: Will 
the Minister of COMMERCE be 
pleased to state:

(a) the number of incidents of 
“economic offences” detected in import 
and export business during 1973-74;

(b) action taken in each case; and

(c) remedial measures Government 
have taken to curb the economic offen
ces in future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):

(a) 408.

(b) In regard to 361 cases firms 
have been debarred during this per
iod. The names of the firms, the 
period of debarment etc are pub
lished in the Weekly Bulletin of In
dustrial Licence Import Licences and 
Export Licences, copies of which are 
available in the Parliament Library. 
In regard to the remaining 47 caaes, 
which were registered by CBI for in
vestigation, 8 cases are under trial* 
in 14 cases investigation has been 
completed and the matter is under 
examination. The remaining 25 cases 
are under investigation.

(c) As and when offences come to 
notice, remedial measures are taken,
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«f pricing polioy

4391. SHRI M. V. KRISHNAPPA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government propose to 
review the pricing policy and public 
distribution system in the country; 
and

(b) if so, the mam features there
of?

THE MINISTER OF FINANCE 
(SHRI C . SUBRAMANIAM): (a) and
(b). Government's economic policies, 
of which pricing and public distribu
tion of essential commodities also 
form a part, are under constant re
view. In matters relating to the 
pricing of particular commodities such 
expert bodies as the Agricultural 
Prices Commission, the Tariff Com
mission and the Bureau of Industrial 
Costs and Pi ices render advice to the 
Government, Ad hoc Committees are 
also appointed from tune to time as, 
for example, in the case of petroleum 
products.

As regards the system of public 
distribution, the report of the Com
mittee on Essential Commodities and 
Articles of Mass Consumption, ap
pointed by the Planning Commission, 
is under the consideration of the Gov
ernment. Recently a Central Civil 
Supplies Department has been set up 
to provide necessary support to the 
State Civil Supplies Organisations in 
coordinating their activities and in 
securing and transporting the neces
sary supplies in a more effective man
ner.

M artian  of Smugglers under MISA

4382. SHRI RAJEDO SINGH: Will 
the Minister of FINANCE be pleased 
to state:

(a) the total number of raids carri
ed out against the smugglers in the 
x’eeent drives;

(b) the amount of foreign exchange 
unearthed in these raids; and

(c) what further follow-up action 
in the matter has been taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) to (c) The information is being 
collected and will be laid on the 
Table of the House.

Suspension of R.B.I. Employees

4393 SHRI S. A. MURUGANAN- 
THAM*

SHRI R. V SWAMINATHAN: 
SHRI P. M METHA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether two Reserve Bank of 
India employees in the Delhi office 
have been suspended for alleged mal
practices m the exchange of soiled 
currency notes; and

(b) if so, whether any investigation 
has been held into this matter and if 
so, the nature thereof and further ac
tion being taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b) On 8th July, 1974, the 
Assistant Treasurer in charge of one of 
the Note Examination Section in New 
Delhi Branch of Reserve Bank of 
India was found to have passed some 
cut/mutilated notes exceeding the 
powers vested in him Subsequent in. 
vestigations revealed that a large 
number of cut/mutilated notes had 
been passed as good notes on some 
other days also This was contrary 
to the instruction laid down. The 
concerned Assistant Treasurer and 
one of the Coin/Note examiners 
(Class HI staff) working in the same 
section have been placed under sus
pension with effect from lWh October 
and 2nd November, 1974 respectively.
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Explanations have also been called for 
from some other employees (all Class 
HI) working In the same Section tor 
than failure to follow the prescribed 
procedure ol work.
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AMftsunee to Export House

4395 SHRI K MALLANNA- WiU 
the Minister of COMMERCE be pleas* 
eg to state.

(a) whether Government have 
taken any decision regarding the 
restriction on the use ot banned items 
by manufacturer exporters, post-ship
ment finance, soft-loans, infra-struc
ture export obligation and cash assist
ance to recognised export houses, and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). There ia already a pro
vision in the import policy to enable 
myiufacturer-exporters to utilise a 
specified part of their import replen
ishment entitlement for the import of 
non-permissible raw materials/com* 
ponents required by them. As regards 
post-shipment fiances, soft loans, in
frastructure, export obligations and 
cash assistance, no specific decisions 
have been taken partatalkig only to 
recognised export houses.
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tartnottau Im ed kjr BJU. ftr 
further Restraints on Lurie 

Credit Limits

4396. SHRI R. V. SWAMINATHAN: 
Will the Minister of FINANCE 
be pleased to state:

(a) whether the Resrve Bank of 
India has issued instructions to the 
banks on 23rd August, 1974 to have 
further restraint on large credit limits;

(b) if so, the gist of the instructions 
issued; and

(c) wlhat were the other instructions 
issued and how far these have been 
agreed to by the banks?

THE DEPUTY MINISTER IN THB 
MINISTRY OF FINANCE (SHR1- 
MATI SUSHILA ROHATGI): (a)
to icj In accordance with the existing 
arrangements effective from June, 1970 
all proposals for grant of limits of 
Rs 1 crore or more trom the banking 
system to any single borrower are re
quired to be submitted by commercial 
banks to Reserve Bank of India for 
credit authorisation, m terms of a 
detailed profotfLta, for iaciUating 
scrutiny of such proposals by the Re
serve Bank. Banks were also advised 
by the Reserve Bank to adopt the same 
proforma with a view to ensuring 
similar scrutiny in respect of proposals 
ot Rs. 25 lakhs and above which are 
not required to be submitted to the 
Reserve Bank of India, On 4th July, 
1974 (not 23rd August ,1974 as stated 
in the Question) Reserve Bank had 
advised banks having deposits exceed* 
ing Rs, 2-5 crores, that they should 
exercise utmost caution to ensure that 
the amounts drawn by borrowers are 
the minimum required for their im> 
nediate legitimate needs and had sug
gested that to begin with, in respect 
if 50 large borrowal accounts of each 
>ank, the bank should, in addition to 
the, existing procedure being followed 
>y it, look specifically into certain im
portant aspects of the operation of 
hese eceounts, such as large debits 
n the account, the maximum end 
ninimym outstanding balances in the 
tecount in each of the last three years, 
2997 L S -4

credit turnover during each quarter 
over the last two years, relationship of 
inventory levels to production and 
sales, major items of debtors and cre
ditors, intercorporate loans and invest
ments, extent of dependence on bank 
finance in relation to other sources 
such other items as are considered 
necessary by the bank for the objec
tive in view. Reserve Bank is keep
ing a watch over the action taken by 
the banks in pursuance of these in
structions.

Consignment booked as Air Freight 
from New Delhi to Mexico

4397 SHRI P. M. MEHTA:
SHRI V. MAYAVAN:

Will the Minister of TOURISM AQ9 
CIVIL AVIATION be pleased to stetje

(a) whether a consignment booked 
as air freight from New Delhi to 
Mexico on the 24th June, 1974 on an 
international airlines took 16 days to 
travel by air;

(b) if so, whether this delay in the 
delivery of the consignment led to a 
loss of Rs. 80 lakhs in foreign exchange 
to the Government of India;

(c) if so, whether any enquiry was 
conducted into the matter, and

(d) if so, the findings thereof and 
the action taken against those respon
sible for the loss’

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) The consignment 
containing a draft contract was booked 
through PAN American Airways on 
June 24, 1974 and is said to have been 
received in Mexico on July 2, 1974. It 
is understood that Mexican airlines 
who carried it from Los Angeles to 
Mexico did not inform the consignee 
till July 10, 1974.

(b) As the business was in negotia
tion stage, the question of loss dpes 
not arise.

(c) and (d). Do net arise.
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GtaSdtelintis iMMd bjr RJB.L for exten
ds* of Credit Limits on a Consortium 

Participation

4398. SHRI RAMSHEKHER PRASAD 
SINGH: Will the Minister of FINANCE 
be pleased to state:

(a) win ether in the month of August, 
1974 the R.B.l. issued guidelines which 
were based on the recommendations 
of a study group of extension of credit 
limits on consortium participation;

(b) if so, what were the salient 
features of the guidelines issued in 
this regard; and

(c) the number of banks which have 
accepted and implemented them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
and (b). Reserve Bank of India has ie~ 
ported that based on the recommenda
tions of a Study Group appointed by 
it on extension of credit limits on 
consortium/participation basis, it has, 
on 8th August, 1974 issued a circular 
to the banks to bear in mind the fol
lowing points while sanctioning ad
vances to large borrowers:—

(i) Large credit limits by a bank to 
any single borrower in the private or 
public sector (including electricity 
boards) in excess of 1.5 per cent of 
its deposits should normally be ex
tended on participation basis. This 
norm is in the nature of a guideline 
Intended to be operated flexibly, and 
exceptions could be made in reason
able circumstances. Banks should in 
due course review their existing ad
vances in the light of this norm and 
enter into participation arrangements, 
where considered necessary.

(ii) In cases where the working capi
tal requirements of a borrower are 
finance by a number of banks with
out a consortium arrangement, a proper 
procedure for coordination amongst 
the financing banks should be evolved

on the following line*:-—
(a) periodical exchange of essential 

information between the flnanc- > 
ing banks,

(b) review of borrower's perform
ance through periodical inter- 
institutional meetings, and

(c) joint review of credit require
ments of the borrower when the 
limits become due for renewal 
or when a substantial increase 
m the limits is sought, or the 
borrower's performance shows 
signs of deterioration.

(iii) Loans for financing rural elec
trification schemes being of a speci
alised nature may, where requirements 
are large, be made on participation 
basis, preferably by banks having ade
quate branch network in the area of 
the project and in collaboration with 
the Rural Electrification Corporation 
and/or the Agricultural Finance Cor
poration.

(iv) The banks should streamline 
their procedure regarding appraisal, 
documentation and follow-up in the 
light of the Study Group's Recom
mendations so that no difficulties are 
faced by borrowers in dealing with a 
number of banks.

(v) Where it is decided to finance a 
borrower on a consortium basis, the 
arrangement should normally take care 
of the entire financial requirements 
and other incidental business of the 
borrower, subject to operational re
quirements of the business concerned.

(vi) Where different banks are 
financing different units of the same 
company, one of which has become 
sick, the Bank/s financing the healthy 
unit/s should take into account the 
interest of other bank/s financing the 
company.

(c) Reserve Bank has also reported 
that on 25th November, 1974, It iMul 
issued another circular to the banks 
with a view to ascertaining trqm thfflft
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the details of action taken by them 
as regards—

(i) periodical exchange of essential 
information between the financ
ing banks,

(U) review of borrower’s perform
ance through periodical inter- 
institutional meetings, and

(Hi) joint review of credit require
ments of the borrower when the 
limits become due for renewal 
of when a substantial increase 
in the limits is sought, or the 
borrower’s performance shows 
signs of deterioration

The Reserve Bank is awaiting the 
replies from the banks to its afore
said circular.

Black-listed Exporters

4399 DR II. P SHARMA. WiU the 
Minister of COMMERCE be pleased to 
state the names of the exporters in the 
country who have been black-listed for 
malpractices dunng the last two 
years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH) 
The name** of the exporters in the 
country who have been black-listed 
for malpractices during the last two 
years are being collected and statement 
submitting this information will be 
laid on the Table of the House.

Steps to strengthen security measures 
at International Airports

4400. SHRI B V NAIK Will the 
' Minister of TOURISM AND CIVIL 

AVIATION be pleased to state
(a) whether any steps have been 

friryn to tfet back the stowaways who 
escaped by Air India on the 3rd 
March, 1979 on flight from Bombay to

(b) whether the new Government of 
Portugal has been sounded m the 
matter,

(c) the steps taken by Government 
to strengthen security measures at in
ternational airports in the country in 
general and Bombay m particular;

(d) whether any fresh cases of 
stowaways have been reported since 
4th March, 1974, and

(e) if so, the facts thereof and ac
tion taken thereon7

HIE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR) <a> and (b) Yes, Sir 
Government have asked the Embassy 
of Mexico m Lisbon, which is looking 
after our interests there to enquire 
from the new Portuguese Government 
about the extradition of the three 
stowaways

(c) The security measures at inter
national airpoits have been tightened 
AH the passengers are frisked and their 
hand baggage checked All other 
security instructions are also being 
implemented.

(d) No, Sir
(e) Does not arise.

Foreign Exchange loss due to delay In 
import of Alnminium

4401 SHRI DHAMANKAR Will the 
Minister of COMMERCE be pleased to 
state

(a) whether the attention of Gov
ernment has been drawn to the news 
which appeared in the Press on the 
18th October, 1974 that Aluminium 
Import Delay causes exchange loss;

(.b) if so, the reaction of Govern
ment thereto; and

(c) the action taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP S I N G H ) :

(a) Yes* Sir.
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(b) The prices of E.C. grade alumin
ium in the international market have 
shown a declining trend in recent 
months and the recent prices are much 
lower than those prevailing in April— 
June, 1974. Therefore, the position as 
stated in the news item in question 
is not correct.

(c) Does not arise.

Arrears of Income-tax in Punjab

4402 SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of FIN
ANCE be pleased to state:

(a) the amount of Income-tax 
arrears in Punjab up-to-date; and

(b) the amount of Income-tax rea
lised in that State during the last three 
years?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE).
(a) The gross and net arrears of 
Income-tax, including Corporation-tax, 
outstanding as on 30-9-1974 in Punjab 
are as follows:—

('Amount in croies o f Rs.)

Grow Arrears N et Arrears

18* 02 15*66

(b ) The total amount of Incometax, 
including Corporation Tax, realised In 
Punjab State during the last three 
years is as under:—

Financial Year Amount
(In crores of Rs.)

»97*"7* . * 22-«7

1 . . 24*62

1975*74 . . 30*61

Distribution of controlled doth on Ota
haste of ration-eards in rural area*

4403. SHRI C. K. JAFFER SHARIEF; 
Win the Minister of COMMERCE be
pleased to state the arrangements Gov
ernment have made regarding the 
distribution of cloth on ration cards 
to rural population and the lower- 
lneome brackets in small towns?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE («HRI 
VtSHW AN ATH PRATAP SINGH): 
The following guidelines have been 
issued to all the State Governments 
w ith  regard to the distribution ef con
trolled doth:

(I) steps may be taken to reach the 
controlled cloth to semi-urban 
centres with a population of 
15.000 to 20,000.

(II) The ration cards/house-hold 
cards, etc. may be made the basis

for sale of controlled cloth.
(III) Cloth may be "old to people 

with a monthly income ef less 
than Rs. 400.

Raising of loan by Government of 
Madhya Pradesh

4404. DR. LAXMINARAIN 
PANDEYA:

SHRI NATHU RAM AHIR- 
WAR:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Madhya Pradesh 
Government approached the Central 
Government for permission to raise a 
loan of Rs. 10 crores for meeting its 
financial liabilities during the current 
year;

(b) if go, the Central Government's 
decision therteon; and

(c) if the proposal has not bM» 
agreed to, the reasons therefor?
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THE MINISTER OP FINANCE 
(SHRI C. SUBRAM ANIAM): (a) Yes, 
Sir.

(b) and (c). The resources available 
for sustaining public borrowing pro
gramme do not permit of any addi
tional market borrowings by State 
Governments or their agencies in the 
current financial year. The request of 
the State Government in this regard 
has, therefore, not been agreed to.

Accommodation of office of L I.C.
Bombay

4405. SHRI ISHWAR CHAUDHRY: 
SHRI R R. SHARMA:

Will the Minister of FINANCE be 
pleased to refer to the reply given to 
Unstarred Question No. 4100 on the 
30th August, 1974 regarding deal bet
ween the L.I.C. establishment and 
‘Blitz’ Bombay weekly and state;

(a) the market rate of the accommo
dation of the office of L.I.C. at Naroji 
Road, Bombay at the time when it was 
given to 'Blitz' weekly;

(b) the namtes of the newspapers in 
which advertisements were given or 
tenders were invited for giving this 
Government accommodation on rent to 
private parties;

(c) whether there has been a severe 
criticism of Life Insurance Corporation 
in an issue of ‘Blitz’ after 1st June,
1973 and & so. the date of the issue; 
and

(d) the particulars of the accommo
dations/houses which have been cold 
or given on rent by the Life Insurance 
Corporation without inviting tenders 
or giving advertisements indicating 
the names of the parties to whom such 
accommodationa/houses have been 
sold or given on rent?

THE DEPUTY MINISTER IN THE 
MINISTRY Of FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
Matfeet rant for such accommodation 
prevailing at that time was ranging

between Rs. 16 and Rs. 20 per square 
metre.

(b) Normally L.I.C. do not advertise 
in the newspapers for letting out 
casual vacancies of premises.

(c) Subsequent to 1st, June 1973 
the working of LJ.C. was criticised by 
the Blitz in its issue of 13th April, 
1974 and 11th May, 1974.

(d) No residential or office building 
has been sold by LJ.C. without invit
ing tenders or giving advertisement 
For renting out of Office or residential 
accommodation, advertisement is piven 
in the news papers only in the esse 
of newly constructed buildings or 
whenever large area of accommoda
tion is available.

Alkaloid Projects fin M.F.

4406. SHRI NATHU RAM AHIR- 
WAR:

DR. LAXMINARAIN 
PANDEYA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Madhya Pradesh 
Government has sent a proposal for 
setting up an alkaloid project with 
poppy husk as base with Yugoslav 
collaboration;

(b) whether the Central Govern
ment has set up a Committee to pro
cess the scheme; and

(c) if so, whether a representative 
of M.P. Government has been associat
ed with this processing?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) The question of extracting alka
loids from the lanced poppy straw has 
been under the consideration of the 
Government of India for quite some 
time. The Madhya Pradesh Govern
ment who had received a proposal 
from a Yugoslav firm lor itting up aft



107 Written Answers DECEMBER 13. 1974 Written An*u>er* io9

Alkaloid Project referred the same to 
the Central Government

(b) Besides the Yugoslavian pro
posal, the Government of India have 
also received proposals from firms 
ia some other countries for the setting 
up of a plant for extraction of alka
loids from lanced poppy husk. To 
examine these proposals from all 
angles, vtz technological evaluation 
financial viability, foreign exchange 
earnings etc., an inler-Mmi?teriai 
Group has been set up.

(c) Poppy cultivation is undertaken 
in Madhya Pradesh, Rajasthan and 
Uttar Pradesh and poppy husk is avail
able in all the three Slates No re
presentative of any State Government 
has been associated at this stage with 
the work of the Group whit/h. as stated 
is of technical evaluation etc Moreover, 
the production distribution and ex
port of opium and its derivatives is 
the responsibility of the Cent* il Gov- 
emtnenf i" regulated th*- > trh in
ternational tie.hes and Convention to 
which Governrr ’i>t of India is i party

Expansion of tea industry

4407 S11R1 S N SINGH DH> Will 
the Minister of COMMERCE ! •• phas
ed to state

(a) whether his Ministry has not 
prepared a programme for expansion 
of tea industry while 50 per cent the 
tea bushes today are above sixty years 
old and have reached a stage ol dimi
nishing return, and

(b) if not, the broad features of the 
programme made up-to-date and the 
action taken along with the results 
achieved7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHEI 
TOHVANATH PRATAP SINGH)
(a) and <h> About 34 per cen* of the

total tea area in India as on SUt 
March 1971 carry bushes whicn are 
over 50 years of age. Normally, bushea 
more than 60 to 80 years old require 
replantation but some of these see* 
tions can be also improved by adopt* 
ing proper cultural practices such as 
rejuvenation, pruning, manuring, in
filling etc.

In order to achieve the plan targets 
for production and exports of quality 
tea, tea gardens are being financially 
assisted under the Tea Board’s three 
Major Schemes viz: Tea Plantation 
Finance Scheme, Tea Machinery and 
Irrigation Equipment Hire Purchase 
Scheme and Replantation Subsidy 
Scheme. Tea Gardens assisted under 
these schemes are able to carry out 
replanting, replacement planting and/ 
or extension planting. The Machiner
ies and equipments under Tea Machi
nery and Irrigation Equipment Hire 
Purchase Scheme will enable the tea 
gardens to modernise their factories 
and to create facilities for irrigation 
and transport

The financial assistance given to the 
tea gardens since the inception (upto 
31-3-1974) of those three schemes Is 
as under -

R*. lakhs

l Tea PI titation Fintrce
Schcme (since 1961/6*) 510 94

2. Tea Mr<-hinery & Irnga- 
tion Equipmci t Hire 
Pun ha* e Scheme (since
1960/61) 963  0 5

3. Replantation Subsidy
Scheme (sit c t 1968/69) i« 7 .M

The production of tea in India has 
increased to 471.952 ftUcgs. U» Id** 
against the production of 43M68 m.kSg*. 
in 1971 and 381.077 m.kg* ia !9*®̂
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Air gerrice from AkwdtMA, Porbiw- 
d*or and Keekod to Glr Forest «n 

Gujarat

4400, SHRI P, G. MAVALANKAR: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to Btate:

(a) whether Government propose to 
introduce an air service between 
Ahmedabad, Porbunder and Reshod 
with a view to facilitating larger tour- 
1st traffic to Git Forest Lions and 
Games Sanctuary in Gujarat;

(b) if so, when; and
(c) if not, the reasons therefor?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR); U) to (c). Indian Airlines have 
no plans at present to operate a ser
vice between Ahmedabad, Porbandar 
and Ktshod. The matter is under 
constant review by the Corporation 
and as and when traffic and other con
siderations justify, operations on this 
route may be started by Indian Air
lines.

However, Safari Airways, a private 
operator, has been issued a non
scheduled permit to operate air cer
vices on a day-to-day basis through 
Ahmedabad, Keshod and Porbandar.

Strike by Jute worker*

4409. SHRI ISHAQUE SAMBHAL1: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether Jute workers propose 
to go on an indefinite strike in Janu
ary; 1W5;

(b) if so, the tacts thereof; end
(c) Government’s reaction thereto?

XHE DEPUTY MINISTER IN OTB
w h im sy  OF cqm m eboc (BHM 
in m S r A w m  n u i t t f  « » ta B > :
<•) HBf (M-
W arkara  iM  | M i  o « 8 e*  * » * » « >

an tod»#nlte «trik* trom 8-1-1875 if 
their demands for publication and im
plementation of the report of Bhatla- 
charya Committee’s report on Compu
tation of consumer price Index number, 
wage protection consequential to 
power rationing, implementation of 
Labour Minister’s award on relief to 
Badli Workers, payment of 20 per 
cent Bonus, full implementation of 
Agreements, assurances and settle- 
ments, opening of fair price shops, 
monopoly purchase of raw jute at 
Rs. 100 per maund from growers and 
nationalisation of foreign trade in jute 
goods and Jute Industry, are not met.

(c) Government have already taken 
measures to expand the role of the 
public sector in the raw jute trade. 
The price at which purchases are made 
is dependent on market forces but 
Government have taken measures to 
ensure a minimum price to the grower. 
Government does not propose to na
tionalise the jute industry and trade. 
The Government of West Bengal and 
the Labour Ministry are seized of the 
problem relating to demands in the 
nature of a trade union dispute.

Purchase of raw Jute from growers

4410. SHRI MOHAMMED ISMAIL: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether no arrangements have 
so far been made by Government to 
buy raw jute direct from the jute 
growers at the price of R*- 10® per 
maund; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH).
(a) and (b). While the Jute Corpora
tion of India has taken measures to 
buy raw jut# directly from theJute 
growers, the price at which p h a s e s  
ate made depend won the »«*** 
forces. The Jute Corpoitti^ 
ever, is
prtee doe* not go Wow tttwf
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minimum which is Rs. 125 per quintal 
for the Assam Bottom variety in the 
upcountry markets.

Export of Hind Cycles to various 
countries

4411. SHRI NAWAL KISHORE 
SHARMA: WiU the Minister of COM
MERCE be pleased to state:

(a) whether Hind Cycles have ob
tained order for export of Hind Cycles 
to various foreign countries;

(b) i f  so, the particulars o f the 
orders obtained and the number o f 
cycles to be exported and the names 
o f the countries to which theSfe cycles 
w ill be exported;

(c) the estimated foreign exchange 
to be earned as a Result thereof; and

(d) the steps being taken to obtain 
more' and more orders for export * of 
cycles from other countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH).

(a) to (c). M/s. Hind Cycles Ltd., 
Bombay are reported to have secured 
following orders for export of bicy
cles:

Name o f the country from Num ber o f Value o f order Remarks
whom orders received cycles to be

exported

750 cycles valued at 2* 07 
lakhs exported.

5000 cycles valued at Rs. 10 89 
lakhs exported.

1E0 cyclcs worth Rs. o 48 lakhs 
exported.

Lagos . 1000 Rs. 2* 76 lakhs

Iran 9000 Rs. 19*46 JJ

Dubai . ,  280 Rs. o* 74 9)

Port Harcourt , , 2000 R s .5-51 iS

U.S.A. . 45000 Rs. 86’00 *>

Indonesia 60000 Rt». 85 00 »

(d) The firm has appointed agents 
for Middle East Countries, S.E. Asia 
and Nigeria for selling their bicycles.

V w t V  % nE w fnfl tit foqfar
wrniwr ro w  wv jtttstw* 

f f tw  f t  ffwtapr

4412. ; m

(w) «wr »rrc#r f*r ^rr 
sftt, WRf v  m i  V

* f f fw i w  IHPJIW «p Tnt; w  f  14
m & ift  W f  tT O tf s rw r* ,  l m

3600 bicycles exported. 

11280 bicycles exported.

v%*hfhrTT?*Tv «rfVw 
I  ,

(* ) «r1% ?rt, ?ft &  W f  % *rm 
w  |  ;

(*r) w r sf^^f*WTW*P
vbsmff % * m  sdtw vr *fV 

w r f w ^ f w r w | ;

(w) irt, a t m
I  ?

ftrw #fw w  *  m t o  («IM I 
Q tlm  ) * (v )  ^  *
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* * * £  tftfltfV , t S T R T V ,
ŵgpCf *nr^<, *(stw, 5TPTJT, ?rf fsrRft, 

Tê TT tffc f̂ r̂ TRr i

(»r) *fa: (w) Wrfa forf
«Tft8TT^%%f t̂T 

^  sn^r TT33T % %n!r ^ fp rR  ^
%s?r ^  ^  t  » qtfterr ^  %f?rt 
<tt eft snr t  ^Tfr srt-jpt in rm  

^fs rq ; f f r  % i t  *rraww» 

wmfiRr ^ r^ rf t  |  i wrfar s r tw  
i f r  % "3*(% fa*n*rr % % f *5 
f%«rnrrt % 3*grr sfrefor *rrqfrpr 

&, 5r̂ rr fa  qVYaffr r̂r #^t=r- 
% f«nr *rrar»w *pr ftf^rrct ?r#r 

&  f 'T f o r  # *  K v r  i* f«nft « r r c  <p 
TTr̂ rr ^  ^  T*r 1 1  *T*2r sr%̂r % v?% 

*rm5> ^|?ft?rnrqTir, ift^TT 
T m t, w t  i p  j m  «rtfor

«RT 13 ^  %** *T 'rfttfT  *
*r=F?T % t

Return on capital employed in Public 
Sector Undertakings

4413 SHRI SHANKER RAO 
SAVANT:

SHRI N. K, SANGHI:
SHRI MOHINDER SINGH 

GILL:

Will the Minister of FINANCE be 
pleased to state:

(a) whether his Ministry has issued 
a directive that Public-Sector Projects 
should earn at least 10 per cent return 
on capital investment;

(b) how many Public-sector Projects 
art earning this rate of return durtag 
the last two year# and how many are 
below the level; and

(c) wha* er% generally the reasons
lor fern earning* of th* public sector 
pwJitfW j

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):

(a) {No, Sir. The enterprises sore 
however urged to improve their profi
tability so as to yield a reasonable 
return.

(b) The information is as follows:—

71-72 72-73

No. ot public sector en
terprises earning at 
leat 10 %  return on 
capital employed . 28 31

No. of public sector en
terprises earning less 
than io%  return on 
capital employed or 
incurring losses . 73 72

(complete audited accounts for 73-74 not 
available)

(c) Generally, the reasons have 
been the long gestation period ot 
some of these projects, low capacity 
utilisation, high cost of materials end 
components and uneconomic prices of 
finished products.

Balds by Income-tax Authorities in 
Meerut ana Kanpur

4414. SHRIMATI SAVITRl SHYAM: 
Win the Minister of FINANCE be 
pleased to state:

(a) whether ornaments and pro
notes worth lakhs of rupees and incri
minating documents were seized by 
the Income Tax Authorities front 
Meerut and Kanpur in November, 
1974;

(b) if so, an account thereof; and

(c) the action taken against tin  per
sons involved? v
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THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
FRANAB KUMAR MUKHERJEE):
(a) to (c) The requisite information 
is being collected and will Le laid on 
the Table of the House as soon as the 
same in collected.

Amount due from Jute Mills to J.CX

4415. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of COM
MERCE be pleased tp state:

(a) whether some important ma
nagements of Jute mills have not yet 
paid fully their dues to the Jute Cor* 
poration of India;

(b) how much amount is still due 
against Macleod Company of Calcutta 
and National Jute Mill; and

(c) how much arrears are yet to 
be paid to the J.C.l. by the manage
ments of the jute ‘mills?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SIN G H ):
(a) Yes, Sir.

(b) The amounts outstanding from 
Macleod group of Jute Mills and from 
National Co. Ltd., as on 30-11-1974 
was Rs. 28.64 lakhs and Hs. 33.51 
lakhs respectively.

(c) Total amount outstanding as 
overdues from Mills as on 30-11-74 
was R«. 658.74 lakhs.

Payment of Additional Emolument* to
Central Government Employee*

4416. SHRI BIREN ENGTI: Will 
the Minister <* FINANCE b« leased 
to stalls:

(a) whether additional emoluments 
were paid to Central Government em
ployee* after the promulgation of the 
Additional Emolument* (C om puter 
Deposit) Ordinance and Act;

<b) the quantum of impounded ad- 
djtionai emolument* under the Orilr 
tuuee and Act;

(c) whether there ha* been a further 
rise in the cost of living index since 
then and if so, by thow many point* 
and

(d) how does Government propose 
to deal with the situation?

THE MINISTER OP STATE IN 
THE MINISTRY OP FINANCE (SHRI 
FRANAB KUMAR MUKHEJRJEE):
(a) After the promulgation of 1he 
Ordinance on 6th July, 1974, one In
stalment of additional dearness al
lowance was sanctioned on 6th Aug
ust, 1974 to Central Government em
ployees with effect from 1st April,
1974.

(b) Under the provisions of the 
Ordinance and Act, one half of the 
additional dearness allowance sanc
tioned after 6th July, 1974 is required 
to be deposited m the Additional 
Dearness Allowance Deposit Account.

(c) The price index (All India 
Average Consumer Price Index Num
ber for Industrial Workers (General)- 
base I960—100) increased from 275 
on 1-4-1974 to 335 on 1-11-1974, which 
is  the latest availab le  figure. The 
corresponding 12-monthly averages are 
249.91 and 292 00 respectively.

(d) Government have taken sev
eral measures to control the inflation
ary situation. The question of grant 
of additional dearness allowance to 
Central Government employees con
sequent on the price increase that 
has occurred in under the consider
ation of Government.

Grant of JUontt by UC to Government 
Employees for Construction ef Bo o m

4417.. SHRI N. K. SANGHl. 
Will the Minister ot FINANCE be 
pleased to state:

(a) whether in view of the paucity 
of fund* with Government for being 
i**ued a« loan# to Government am- 
wHm m  tor the constrnttton of thefr 
bouses Government have con*Msw€
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it 4*sfc*ble to divert some funds from 
theLIC for this purpose;

(b) the total amount of money that 
was advanced by LIC during 1073 and
1974 so tar lot this purpose; and

(c) the target set for 1875?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
No proposal is under consideration to 
divert LIC’8 funds for being utilised 
for grant of loans to Government em
ployees for construction of houses. 
However, every year LIC provides 
funds to the Ministry of Works & 
Housing fo r  allocation to the v ario u s 
State Governments fo r implementation 
of the various social Housing Schemes 
which inter alia include (i) Middle In
come Group Housing Scheme, (ii) 
Rental Housing Scheme and (iii) Low 
Income Group Housing Scheme. These 
schemes benefit among others the 
Government employees also. In addi
tion LIC gives loans under Co-op- 
erative Housing Schemes and OYH 
Scheme which can be availed of by 
Government employees also.

I
(b) During each of the years 1972-

73 and 1973-74 the Corporation "pr«  ̂
vided Rs. 15 crores through the Min
istry of Works & Housing.

(c) The information is n«t yet av
ailable.

Scheduled Caste Employees in 
1T.D.C Hotel*

4418. SHRI HAR1 SINGH: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to &tate:

(a) the number of scheduled caste 
employees working In hotels managed 

, bp India Tourism Development Cor* 
poration, category-wise;

whether this strength completes 
tfce whole Quota fixed for scheduled 
efcste employees; and

(c) if not, the steps Government 
propose to take to fill up their quota?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) Nine hundred Sche
dule Caste employees are working in 
India Tourism Development Cor
poration hotels.

(b) and (c). There are deficiencies 
in Class I and Class IT category posts. 
Special steps are being taken by In
dia Tourism Development Corporation 
for improving representation of Sche
duled Castes in these categories.

Development of Tourist Complex in 
District Cuttack (Orissa)

4419. SHRI ANADI CHARA.N 
DAS: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

"'""(a) the sit pg taken by Government 
to develop the tourist complex of 
Ratnagiri, Udayagiri and Lalitagiri in 
Cuttack district of Orissa; and

(b) whether any step is being taken 
to establish a tourist lodge at Bali- 
chandrapur, the foundation stone of 
which was laid by the then Union 
Minister for Tourism in 1991?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIV
IL AVIATION (SHRI SURENDRA 
PAL SINGH): (a) and (b). In the 
Fifth Plan it is proposed to concen 
trate on developing facilities at Bh& 
baneswar, Konarka and Puri in Oris
sa. For the present, therefore, there 
is no proposal to provide tourist faci
lities at Ratangiri, Udayagirj and Lali
tagiri or to construct a tourist lodge 
at Balichandrapur. Consideration of 
providing facilities at these places 
will be taken up only after assessing 
the progress of the schemes taken up 
at Bhubaneswar, Konarka and Purf 
and depending upon the avalability o l 
funds.
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Transportation «f iron Ore by
MJMLT.C.

4420. SHRI ARJUN SETHI: Will
the Minister of COMMERCE be plea
sed to state:

(a) whether Minerals and Metals 
Trading Corporation has recently been 
engaged in transporting iron ore from 
Dhaiunandal Railway Station to Para- 
dip Port instead of Atharbanki, the 
rail terminus point to the Port;

(b) if so, the reasons therefor; and

(c) the reaction of Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRi 
VISHWANATH PRATAP SINGH):
(a) and (b). Iron ore exports are 
being handled both at Atharbanki and 
Dhamandai in a complementary man
ner with a view to maximise exports 
of iron ore from Paradip port, as Ath
arbanki siding is cot yet fully devel
oped to handle the entire iron ore 
traffic.

(c) The arrangement has the ap
proval of the Government.

Alleged under-invoicing by Messers 
R an Bahadur Thakur

4421. SHRI A JIT KUMAR SAHA: 
SHRI JYOTIRMOY BOSU:

Will the Ministry of COMMERCE 
be pleased to state:

(a) whether it has been alleged that 
a firm named Messrs Ram Bahadur 
Thakur, which hag recently renewed 
its contract and obtained the M.M.T.C’s 
approval for the movement of 50,000 
tonnes of high grade manganese ore 
with high phosphorous content belong
ing to Manganese Ore India limited 
for export from VIzag Port is under- 
invoicing to the extent of 25 per cent;

(b) if *0, the facta thereof; and

(c) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No instance of under invoicing 
by this firm has come to Government’s 
notice. However, this appears to be 
unlikely because:

(i) sale prices with foreign buy
ers are negotiated and finali
sed by MMTC.

(ii) letters of credit established 
by foreign buyers are re
ceived directly in the name 
of MMTC and shipping do
cuments are negotiated by 
MMTC; and

(iii) foreign invoicing is done by 
MMTC.

(b) and (c). Do not arise.

Construction of new Airport at 
Ahmedabad

4422. SHRI K. S. CHAVDA: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state

(a) when the construction of new 
airport at Ahmedabad will be comple
ted; and

(b) what is the estimated expendi
ture for the construction of this new 
airport?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR: (a) and <b). There is 
no proposal to construct a new air
port at Ahmedabad. However, sub* 
ject to availability of resources it ii 
proposed to take up, In the Fifth Plan 
period construction of a new terminal 
building with associated apron a»d 
taxi-track at a new site at the aero
drome which ia expected to cost R* 
35 lakhs.
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Raids by Income f ix  Aathoiittea In 
Kanpttr

4423. SHRI S. M. BANERJEE
WU1 the Minister oi FINANCE be 
pleased to state:

(a) the number of raids conducted 
by the Income Tax Department on 
various firms in Kanpur during Sep
tember, October, 1974;

(b) the amount.of money and value 
of gold recovered during such raids 
and the names of those involved and

(c) action taken by Government 
against them’

THE MINISTER OF STATE IN 
THE MINISTRY OP FINANCE (PHRl 
FRANAB KUMAR MUKHERJEE)
(a) 61 searches were conducted by the 
Income-tax authorities on authorisa
tions issued by the Commissioner* ol 
Income-tax, Kanpur during the two 
months September, and October, 1974

(b) The names of the persons in 
whose cases the **bove searches were 
made and the value of assets seized 
in each case is given in the state
ment laid on the Table of the House 
I PI am/ in Library Sep No LT-8751/ 
74]

<c> The seized materials are under 
scrutiny In cases where valuable as
sets have been seized, action u/s 182 
(5) of the Income-tax Act, 1961 tor 
passing an order in the summary man
ner estimating the undisclosed «r.- 
eome and retaining the seized assets 
to cover the tax liabilities has been 
Initiated. Further action as called 
for under the law will be taken on 
completion of investigations.

8»PP*y of Leather Goods to Western 
Europe

4424. SHRI BHOLA MANJHI- Will 
the Minister of COMMERCE be pleased to State:

(a) whether Western Europe buys 
leather foods from India; and

(b) if so, the salient features there*
of?

THE DEPUTY MINISTER IN THI 
MINISTRY OF COMMERCE (SHRi 
VISHWANATH PRATAP SINGH),
(a) Yes, Sir.

(b) Exports of leather and leather 
goods including footwear to West 
Europe during the last three yeais 
are as follows —-

(Rupees Lakhs)

Leather Leather 
Year goods footwear Total 

and and
leather compo-
manufac- nentt 
tures

1971-72 31 53 84 76 116 29

1972-11 76 78 79 65 157 43
1973-74 173 79 *49 54 3*3 33

Due to rising labour costs in West 
European countries, the production 
of leather goods has bccome unecono
mic There is, therefore a great- 
er scope for India to increase her 
present level of exports of these items 
to West Europe.

Representation of S.C. and S T. In the 
Offices under Ministry of Tourism and 

Civil Aviation
4425. SHRI S. M. SIDDAYYA Will 

the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state*

(a) whether his Ministry receives 
periodical statistical returns from 
Us attached and subordinate offices, 
and also from the statutory, autono
mous and public sector undertakings 
concerned under the Ministry, for 
keeping a watch on the proper repre
sentation of Scheduled Caste and 
Scheduled Tribe persons in the ser
vices of these offices.

(b) whether such returns, If receiv
ed, are carefully scrutinised to find out 
deficiencies in the recruitment of the* 
communities in those offices; and
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(c) if so, what follow-up action is 
taken to ensure that the deficiencies 
found are properly remedied?

THE MINISTER Of TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) Yes, Sir.

(b) and (o). Deficiencies noticed on 
scrutiny are followed up for remedi
al action.

Import of Newsprint from Japan

4426 SHRI M KATHAMUTHU
SHRI SUKHDEO PRASAD 

VERMA

Will the Minister of COMMERCE 
be pleased to state.

(a) whether Government have de
cided to import newsprint from 
Japan; and

(b) if so, the salient features of the 
agreement recently arrived at in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP SINGH)
(a) Yes, Sir.

(b) It ig proposed at present to 
import 20,000 M/Ts of newsprint with 
option to increase it to 30,000 M/Ts. 
during the period January 1075 to 
June 1975.

Effect on Exports due to recent fall 
to Prices of Exportable Commodities

4427. SHRI S. R. DAMANI* Will 
the Minister of COMMERCE be pleas
ed to state:

(a) the effect on our exports on 
account of recent fall in prices of 
many exportable commodities; and

(b) the steps taken by Government 
to strengthen the export oriented in* 
dustrfcs to maintain their production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH V
(a) The latest statistics relating to 
exports (including re-exports) indicate 
that during the first six months of 
the current financial year exports Wert 
larger by 41 per tent as compared to 
the same period of the preceding year.
In spite of the decline in the unit value 
of oils, oilcakes and marine product* 
in the first half o$ 1974-75, the ex
port target of Rs. 2,600 crores set for
1974-75 is likely to be exceeded

(b) The mam steps taken by Gov
ernment are as follows:—

(i> Export oriented units are 
given priority in respect 
of import of capital goods 
Applications from such units 
are dealt with on priority 
basis and foreign exchange 
is allocated to them m pre
ference to other units.

(ii) Application for industrial lic
ences from units which offer 
60 per cent or more of pro
duction for exports are dealt 
with expeditiously and a 
watch ig kept on their dis
posal.

(m) Request from large indus
trial houses, foreign major
ity companies for diversifi
cation into other line* of 
production are also considered 
provide they accept an ex
port obligation of 60 per cant, 
in case industries which are 
reserved for development *n 
the small scale sector, the ex
port obligation ia 75 D*r cent

(iv) Apart from re-orienting the 
current import policy for ex
port production, selected In
digenous raw materials are ;i 
supplied at international pri
ces and priority i« accorded 
and procedural improve
ment* have been mode lor 
import oi  spares and tempo* 
enta required for tip'tal 
good*.
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Alleged Invoice Manipulation by G«a 
Ore Exporters

4428, SHRI C. JANARDHANAN: 
WWi the Minister of COMMERCE be 
pleased to state;

(a) whether the Goa Ore Exporters 
have been indulging in large-scale 
Invoice manipulation and selling ore 
at a lower price;

(b) if so, the salient features there
of;

(c) whether government have a 
proposal under consideration to cana
lize this trade through MMTC; and

(d) if not, the other measures pro* 
posed to be taken to end these mal
practices?

THE DEPUTY IN THE MINISTRY 
OP COMMERCE (SHRI VISHWA- 
NATH PRATAP SINGH)- (a) and
(b). No case of invoice manipulation 
has come to the notice of Govern
ment Goan exporte-s, have, how
ever, been asked to re-negotiate the 
subsisting contracts for the sale of 
their iron ore and to secure higher 
prices.

(c) Yes, Sir.

(d) Des not arise
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Loans Sanctioned by Nationalised 
Banka and State Bank of India to tap 

twenty parties/persons

4430. PROF. NARAIN CHAND PAR- 
ASHAR: Will the Minister of FIN
ANCE be pleased to state*

(a) the names of the top 20 par
ties/persons who got the maximum 
loans from the nationalised banks 
and the State Bank of India during 
the first 6 months of the calendar 
year 1974;

(b) the amount of the loans sanc
tioned in each case;

(c) the dates on which the appli
cations for these loans were submit
ted to these banks and the dates 01* 
which they were sanctioned;

(d) the total amount of loans ad
vanced by these banks during tbit 
period; and

(e) the total number of loan appli
cations which were either rejected c r  
kept pending during tbit period?



THE MINISTER 07  FINANCE 
<SHRI C. SUBRAMANIA&fc (a) to
(c). Banks grant assistance normally 
lor working capital purposes which 
are generally expressed as limits in 
the shape of overdrafts, cash credits, 
bins, guarantees etc. within which a 
borrower is supposed to operate. 
These limits are reviewed from time 
to time and enhanced, reduced, can
celled etc. depending upon the needs 
of the borrowers. It is, therefore, 
not possible to indicate the amount 
of money granted to any category of 
borrowers during a particular period. 
Moreover, in accordance with the 
practices and usages customary 
amongst bankers and in accordance 
with the provisions of the Banking 
Companies (Acquisition & Transfer 
of Undertakings) Act, 1970, it is not 
possible for banks to divulge informa
tion relating to or to the affairs of 
any of its constituents.

(d) The aggregate outstanding ad
vances of the public sector banks a* 
at the end of June, 1974 was Rs. €624 
crores

(e) As the different intending bor
rowers approach the numerous bran
ches of the banks spread through

ou t India, which are nearest to their 
places of business, for sanction limits 
of various kinds, the banks do not 
maintain the statistical Information 
in the manner desired.
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BatXOfttgs of NMtonalM Banka to 
IttWMim Pradesh

4431. PROF. NARAIN CHAND 
v m m m *  W& * *  Minuter <*
finaS S  i*  p W d

(a) t|ke n$mea of the nationalised 
banfcs in Himachal Fradeeh which 
fcave tin if own* buildings* and

19, 1974 Written Answers s a t
n

(b) the number ot such tank* mm 
do not have building of their own?

THE DEPUTY ^MINISTER Uff TH» 
MINISTRY OF * FINANCE .tilfltl-  
MATI jgfcgHILA fc)
and (b). Five nationalised banks, *iz., 
Central Bank of India, Bank of India* 
Punjab National Bank, United Com
mercial Bank, and Union Bank of 
India, which presently have offices in 
Himachal Pradesh, have reported that 
they do not have their own buildings 
in that State.

Branches of Indian Banks in Foreign 
Countries

4432. PROF. NARAIN CHAND 
PARASHAB: Will the Minister of
FINANCE be pleased to state:

(a) the names of the Indian Banks 
which have their Offices/Branches in 
foreign countries alongwith the names 
of these countries; and

(b) the amount remitted by these 
banks to the parent banks in India 
during the past three years, bank- 
wise?

THE DEPUTY MINISTER IN TKS 
MINISTRY OF FINANCE (SHftf* 
MATI SUSHILA ROHATGJ):
The information is got out in th* 
Statement enclosed.

m  h a m r n m  m m  m m
poastbU k  being collected and m  
be laid on the Table of the Hons*
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Distribution of branches of Indian commercial banks in countries outside India as on
30- 9-1974

W*SI. Name of the banks 
No.

Name of the coun ts No. of 
branches

x State Bank of India (1) Sri Lanka 1
(u^ U.K. 3

(111) U.S.A. 1
(iv) Maladive Islands X

2 Central Bank of India U.K. 1

3 Bank of India . . . . 0 ) Japan 2
(11) U .K . 6

(111) Kenya i
(iv) Hong Kong"] 1
(v) Singapore 1
(v») France 1

4 Bank o* Baroda . . . . (1) F iji Island 8
(11) G u v n a 2

(in) K cnja 7
(n )  Mauritius 5
(v) U.K. 4
(vi) Dubai Z
(vn) Abu Dhabi 1

5 Uiiited C>mtn.*rcial Bark (1) Hong Kong 2
(11) Singapore 3

(111) U .K. X

6 Indian Bank . . . . (i) Sri Lanka X
(n't Singapore I

7 Indian Overseas Bank (i) Hong Kong %
(11) Singapore J
(111) Sri L arka I

8 Bharat Overseas Bank Ltd Thailand I

N B ; In addition, the following representative cfficcs cf Ircian  ccmmercial banks 
are functioning in countries, outside India —

1 State Bank of India (t) Lebanon 1
(ii) West Germany a

3 {lank of India . Indonesia x

These office* do ik*, hwtvtr, tonaacr any banking business
*m  Uh+  .
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Increase ia Bank Deposits as a Besoty 
of Enhancement in Enhanced Bates of 

Interest

4438. SHRI S. R. DAMANI: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether there has Been any in
crease in the bank deposits since the 
enhancement in rates of interest on de
posits was announced; and

(b) if so, the extent thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
and (b). The aggregate deposits (ex
cluding inter-bank deposits) of Sche
duled commercial banks increased 
from Rs. 10870 crores as on July 19, 
1074 (revised interest rates on depo
sits having become effective from 
July 23, 1974) to Rs. 11313 crores as 
on November 29, 1974. It has, how
ever, to be recognised that changes 
in the interest rates on deposits con- 
constitute only one of the several 
factors, like saving potential of the 
community, the rate of return on 
other comparable assets, alternative 
avenues of utilisation of the savings, 
rate of currency expansion, credit 
policy etc. which influence the growth 
of deposits.

Credit Requirements of do th  Expor
ters from Banks

4434. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of FIN
ANCE be pleased to state:

(a) whether the credit squeeze had 
been the biggest stumbling block to 
higher doth exports;

(b) whtether the cloth exporters are 
finding it difficult to obtain their cre
dit requirements from their banks, 
even against confirmed letter of 
credit;

(c) whether there had been fre
quent hikes in the interest rate* eat 
export credit; and

(d) if so, whether the export of 
cloth would reach its target for the 
year 1974-75 and earn expected 
foreign exchange and if not, what 
steps Government propose to take to 
step up the cloth exports?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
and (b). The credit policy for the 
current busy season announced by 
the Reserve Bank on October 29, 
1974, emphasises that there should be 
no slackening of export effort and 
that the special requirements of ex
port credit should continue to be 
accorded high priority. This aspect 
has been reiterated by the Reserve 
Bank in the credit plan discussion* 
which it had with each of the major 
commercial banks Export perform
ance in respect of any given item, 
say cotton textiles, depends upon a 
variety of factors, the two most im
portant ones being the quantum of 
demand abroad and the competitiveness 
of the terms offered by the >Indian ex
porters vis-a-vis the terms offered 
by the other competitors. Credit as 
such has only a marginal role in the 
entire complex factors affecting ex
port performance.

(c) The ceiling rate of interest to 
be charged by banks on export cre-

\ dit has been enhanced from 8 per 
cent to 9 per cent in April 1974, 10.5 
per cent in July, 1974 and 11.5 per 
cent in September, 1974. The rates 
were enhanced so as to bxing about 
a proper alignment of the interest 
rate structure, consistent with over
all policy, and taking into account the 
interest tax payable.

(d) The target for cotton textile 
for 1974-75 has been fixed at Rs. 238 
crores. Exports during the first seven 
months of the financial - year hive 
been about Us. 162 crores. Anticipa
tions at this stage are that the target 
would by and large be *Ch*te*L
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M s* tourism

4485. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of TOUR
ISM AND CIVIL AVIATION be 
pleased to state:

(a) whether mass tourism is posing 
health hazards and has ill effects, like 
pollution and other undesirable 
changes in the environment, in the 
country;

(b) whether more than two-thirds 
of foreign exchange derived _ from 
tourism is consumed in paying for 
hotels, roads and other necessities, 
plus import of luxury item for the 
comfort of the visitors;

(c) if so, the foreign exchange 
earned annually from tourism and 
spent during the last two years; and

(d) the steps Government propose 
to take to check the ill effects of mass 
tourism?

THE MINISTER OP STATE IN 
THE MINISTRY OP TOURISM AND 
CIVIL AVIATION (SHRI SUBEN- 
DRA PAL SINvrH: (a) and (d). 
Tourist traffic to India is yet in the 
process of being built. So far we 
have not experienced “ill-effects” of 
Tourism such as those mentioned In 
the question. As a precautionary 
measure however, the Department of 
Tourism has already initiated action 
on the preparation of master plans 
of selected tourfst centres and areas 
with a view to avoiding despolltation 
at places of scenic beauty and 
archaeological interest.

(b) and (c). According to a recent 
study of Indian’ tourism by the Na
tional Council of Applied Economic 
Research, New Delhi, 5,10 per cent 
of the total foreign exchange earnings 
from tourism is spent on imports of 
consumer goods, materials and capi
tal goods, payments to foreign fae- 
tot* (net of taxes) nfd  expenditure 
<m promotion, advertising and Drain
ing personnel abroad;. Based on this, 
the foreign exchange spent on these

items during 1972 and 1973 is esti
mated at Rs. 2.46 crores and Rs. 3.44 
crores respectively out of the total 
estimated foreign exchange earnings 
of Rs. 48.3 crores and Rs. 67.5 crorea 
respectively.

Industrie* affected by credit aqaee— 
imposed by RBI

4436. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of FIN
ANCE be pleased to state:

(a) whether 68.8 per cent of indust
ries have been affected by the credit 
squeeze imposed by the Reserve Bank 
of India, in the northern region, re
cently;

(b) whether the credit squeeze has 
also hit expansion plans of the indus
tries who had to stop their expan
sions midway;

(c) whether there had been mal
practices in the use of credit and the 
honest business concerns were suffer
ing hardship;

(d) whether the credit limits are 
decided keeping in view the quanti
ties of materials used, or on the basis 
of the monetary ceiling, irrespective 
of the rising prices; and

(e) if so, what steps Government 
propose to take to save the industries 
in future?

THE DEPUTY MINISTER IN TH* 
MINISTRY OF FINANCE (SHttU 
MATI SUSHILA ROHATGI): (a? 
to (e). Government have seen the 
analysis of a recent survey on credit 
planning in Northern Region con
ducted by Punjab, Haryana and Delhi 
Chamber of Commerce and Industry, 
which presumably the Hon’ble Mem
ber has in view.

Within the broad parameters of the 
policy of credit restraint, necessitat
ed by the overall national eootioaa&e 
situation, arid in accordance wi& the 
priorities for developtaent tit tatiS 
credit, commercial banks continue t*
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extend credit support for genuine re
quirements of production and trade. 
In  the context of the overall cons
traint of resources, the Reserve Bank 
has advised the banks that the ge
nuine credit needs should be met by 
securing a quicker turnover of credit. 
Credit is only one of the elements 
determining the level of activity in 
the industrial sector. Other factors 
such as availability of raw materials, 
power, transport, condition of the 
market, etc. also have a decisive im
pact on levels of industrial produc
tion in any region.

The Reserve Bank has already set 
up a study group to frame guidelines 
for follow-up of bank credit.

Branches of Nationalised Banks sanc
tioned for the year 1974-75 in Goa

4437. SHRI PURUSHOTTAM KA- 
KODKAR: Will the Minister of FIN
ANCE be pleased to state the num
ber of branches of the nationalised 
banks sanctioned for the year 1&74- 
75 in Goa?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATt SUSHILA ROHATGI): Re
serve Bank of India have reported 
fhat public sector banks, including 
the 14 nationalised banks, opened 2 
offices in the Union Territory of Goa, 
Daman and Diu during the period 
January 1, 1974 to September 30, 
Uf74. These banks also had on hand 
ft licences pending with them for 
opening new offices in this Union 
Territory.

Awowit invented by LIC for develop
ment of backward areas of Goa

4438. SHRI PURUSHOTTAM KA- 
KODKAR: Will the Minister of FIN
ANCE be pleased to state the total 
amount invested for the development 
0* backward areas of Goa toy the UC 
faring  1970*71, 1971-72, 1972-73 and 
*•73*74 upto November, 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): Total 
gross investments made by tile UC 
in Goa, whole of which has beei* 
notified as industrially backward* 
during the Financial Years 1970-71. 
1971-72, 1972-73 and 1973-74 and 
from 1st April. 1974 to 30th Novem
ber, 1974 are as under:—

Year
Amount of Investmen 

(Rs. in Lakhs)

1970-71 Nil

1971-72 10745

1972-73 0-X&
1973-74 Nil

1-4-74 to 30-11-74 Nil

Demand for yarn by weavers of Goa

4439. SHRI PURUSHOTTAM KA- 
KODKAR: Will the Minister of COM
MERCE be pleased to state:

(a) whether weavers of Goa have 
approached the Central Government 
in the past for assistance in meeting 
their demand for yarn; and

(b) whether any such request has 
been made by Government of Goa 
during November, 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VTSHWANATH PRATAP SINGH):
(a) and (b). No, Sir.

Branches of Nationalised Banks sanc
tioned for the year 1974-7$ ia 

Rajasthan

4440. SHRI SHRIKISHAN MODI: 
Will the Minister ot FINANCE ho 
pleased to state:

(a) the number of branches of the 
nationalised banks sanctioned for the 
yefcr 1974*75 in Rajfcsthan; and
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<b) the names of the places at 
which these branches will be opened?

-THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
and (b). Reserve Bank of India have 
reported that Public Sector Banka, 
including the 14 nationalised banks, 
opened 13 offices in Rajasthan during 
the period January 1, 1074 to July 31, 
1974. The names of the centres, at 
which these offices were opened, are 

> given in Statement attached.
As at the end of July, 1974. the 

Public Sector Banks also had on 
hand 62 licences/allotments pending 
with them for opening new offices in 
this State. The names of the centres 
to which these licences/allotments 
relate are set out in the Statement 
laid on the Table of the House. [PZac-

4 ed in Library. See No. LT-8752/74],
Statement

Ltst of centre» in Rajasthan where public 
sector banks have op*ned offices during 
January i ,  1974 to July 31, 1974

Name of District Name of centre

j Ajmer

Atwar
Chittorgarh

Ganganagar
Jaipur

Jhunjhunu 
Jo ihpur .

. Jhalawar
4 Sirohi

Ajmer
Aimsr—Dargah Bazar
Alwar
Bassi
Nimbahera 
Sriganganagar 
Jaipur-Hotel Clark Amer 
Jaipur *C Scheme 
Udaipurwati 
Jodhpur— Sastrinagar 
Jodhpur—Tijamataji 

ka Mandir 
Thalawar 
Manader

Lean given by 11 C and Nationalised 
Banka to Rajasthan lor development 

Works
4441. SHRI SHRIKISHAN MODI: 

WU1 the Minister of FINANCE be 
pleased to state:

(a) the amount of loan given by 
LXG. and nationalised banks to 
Rajasthan for its development works 
during 1972-73 and 1973-74; and

.(b) how does It compare with 
similar assistance tfven *6 o*ber

States during the years 1072-73 and 
1073-74?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
and (b). Information is being collect-* 
ed and will be laid on the Table of 
the House as soon as available.

Demand for yam by weavers of 
Rajasthan

4442. SHRI SHRIKISHAN MODI: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether weavers of Rajasthan 
have approached the Central Govern
ment for assistance in meeting their 
demand for yarn;

(b) whether any such request haa 
been made by the Rajasthan Govern
ment during November, 1074; and

(c) if so, action taken thereon?
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) No, Sir.
(c) Does not arise.

Restoration of Air Links with Pakistan
4443. SHRI C. JANARDHANAN: 

Will the Minister of TOURISM AND 
CIVIL AVIATION 'be pleased to state:

(a) whether two Indo-Pakistan 
Expert Committees have been consti
tuted to go into the question of res
toring overflights and air link bet
ween these two countries; and

(b) if so, 
thereof?

the salient features

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). In pur- 
suance of the Simla Agreement 
and of the Joint Communique issued 
on 14th September, 1074, India and 
Pakistan held talks on Civil Aviation 
matters in Rawalpindi from 18th 

November, 1974.
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Specifically, discussions were held 
on terms for bilateral settlement of 
the 1971 case before the ICAO, and 
on principles for the resumption of 
overflights end airlinks between the 
two countries.

The discussions were useful in 
bringing about better appreciation of 
each other’s view-points and it was 
agreed that the talks will be resum
ed at another meeting to be held in 
New Delhi at a mutually convenient 
date.

A statement showing the text of 
the Joint Communique issued en the 
22nd November, 1974 is attached.

Statement
Pursuant to the decisions of the 

Government of India and the Gov
ernment of Pakistan as announced in 
the Joint Communique issued on Sep. 
tember 14, 1974, the delegation of the 
two countries met in Rawalpindi 
from November 18 to 22* 1974, to dis
cuss the 1971 case regarding over
flights and the question of resumption 
of overflights and airlinks between 
the two countries.

2. The delegation of India was led 
by His Excellency Shri Narottam 
Sahgal, Secretary, Ministry of Tour
ism and Civil Aviation, Government 
of India. It included officials from 
the Ministries of External Affairs, 
and Tourism and Civil Aviation and 
representatives of Air India and 
Indian Airlines.

& The delegation of Pakistan was 
led by Major General (Hetd.) Fazal 
Muqeem Khan, Secretary, Defence 
and Aviation. It included officials of 
the Ministry of Foreign Affairs, Civil 
Aviation Division and Department of 
Civil Aviation' and representatives of 
Pakistan International Airlines.

4, !Tbe leader* of the two delega
tion** recalled with satisfaction the 
pro&fess already achieved towards 
implementation of the provisions of 
UNi Simla Agreement for normalisa
tion of relations. Thev expressed the 
feope th at the negotiations art Civil

Aviation matters would meet witi* 
the same success.

5. The two sides held detailed dis
cussions with a view to evolving 
terms for the settlement of 1971 ICAO 
case. Discussions were also held for 
finding mutually acceptable principle* 
for the re-establishment of airlinks. 
between the two countries and for 
the resumption of overflights.

6. The talks were held in a cordial 
atmosphere and the two Sides had a 
frank exchange of views. The two 
sides agreed that the discussions had 
helped them achieve a better appre
ciation of each other’s viewpoints. 
They decided to continue the talks at 
another meeting to be held in New 
Delhi on a mutually convenient date.

Rawalpindi, November 22, 1974.

Import of Cotton from Pakistan
4444. SHRI C. JANARDHANAN: 

Will the Minister of COMMERCE be- 
pleased to state:

(a) whether Government have de
cided to import cotton from Pakistan; 
and

(b) if so, the broad features there* 
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SING1I):
(a) and (b). Depending on the gap 
between supply and demand and the 
anticipated export volume of textiles, 
some imports of medium staple cottons 
required for export production may 
l>e necessary. While Pakistan can sup
ply medium staple cotton required by 
uai, the question of importing from 
Pakistan and/or other sources is still 
under consideration.
Flight No. 198 of N ia s  AtrUMtt « •

1-11-74
4445. PROF. MADHU DANDA

VATE: Will the Minister of TOUR
ISM AND CIVIL AVIATION be pleas
ed to state:

<•) wMtat lodltn Aisttawr 
No. M  which dm MfcftfBM to m m
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a t 12.80 P.M. left at 11.80 A M. with
out informing the passengers concern* 
ad on the 1st November, 1974;

(b) whether passengers .have re
corded any complaints against this 
lapse on the part of the Indian Air
lines, and

(c) what action has been taken on 
these complaints?

THE M IN ISTER O F TOURISM  AND 
CIV IL  AVIATION (SH R I R A J BA
HADUR) (a )  A ccording to th e  pub
lished  W in te r S chedule  e flective  fio m  
1- 11-1974  .flig h t IC -188  w as due  fo r 
d e p a rtu re  ’ from  D elhi a t 12-30  hours 
and  reach  B om bay  a t  14-25  h o u rs  A  
decision w as tak en  by In d ian  A irline* 
to  rev ise  th e  d e p a rtu re  tim e of th is  
flight as 11-JO h o u rs  on 30 / 3 1s t O c t, 
1974 as th e  d e p a rtu re  tim e  of an o th er 
flight o p erated  by th«* sam e a irc ra f t  
h ad  to be  advanced  b> one ho u r Due 
to  lack  of tim e th e  rev ised  d e p a rtu re  
w as announced  as  a d isp lay  ad v er 
tisem en t in a ll lead ing  papers of D elhi 
on th e  m orn ing  of 1st N ovem ber 1974 
T he flight in  question  on th e  1s t  No 
v em ber wa<* delayed by 10 m inute*  *0 
accom m odate five passengers w ho re 
po rted  a t  th e  A irp o rt co un ter a* 11-3P 
h o u rs  A fte r  th e  a irc ra f t  tax ied  o u t 
w ith  42  passengers on board  10 m o te  
p assenger tu rn e d  up bu t th ey  couL1 
n o t be accom m odated on th e  sam e 
flight T hey  w ere  how ever re-booked 
fo r trav e l bv flight IC -405  on th e  
sam e d ay

(b ) and  (c) In d ian  A irlines h av e  
ex p ressed  th e ir  s in cere  apologies to  
th e  H on’b le  M em ber from  w hom  0 
com pla in t w as received for th e  incon
v en ience  caused  to  him

Visa tor export of various items to 
US

44 4 7  SH R I N E HO RO W ill th e  
M in is te r  o l COM M ERCE be  pleased 
to  s ta te .

(a) whether exporters of all items 
Of mill-made and handloom cotton tex

tile s , m a d e -u p  artic les  a n d  re a d y  m ad e  
g a rm e n ts  in c lu d in g  o th e r  In d ian  item s 
h av e  to  o b tain  a  v isa  fo r  e x p o rt to  
U S , and

(b ) if  so, th e  p a rticu la rs  re g a rd in g  
th e  item s ex em p ted  fro m  th e  q u a n ti
ta tiv e  restric tions, lik e  hand loom  fa b 
rics readym ade  garm en ts an d  o th e r 
In d ian  item s?

T H E  D EPU TY  M IN IST ER  IN  THE 
M IN ISTR Y  O F  COM M ERCE (SH R I 
V IS I1W A N A TH  P R A T A P  SIN G H )
la )  S :r

(b ) T he item s exem pted from  the  
q u a n tita tiv e  lim its applicable to  ex 
port of cotton tex tile s  to th e  USA from  
Ind ia  a re

< 1 ) A ll 100 p e r cent handloom  tex 
tile  including m ade-ups and  garm ent^ 
and

(2 ) In d ia  Item s’ 1 e , item s th a t  
a re  uniquelv and h isto rica lly  tra d i
tio n a l In d ian  p ro d u c ts  c u t sew n o r 
o therw ise  fab rica ted  b> h an d  »n cot
tage^ w hich a re  u n its  of th e  C ottage 
Industry

School Bank Schem e

4448 SHRI A K KISKU Will the 
Mmistei oi FINANCE be pleased 0 
''tate

(a )  w h e th e r School B an k  Schem e 
aim ing  to  in cu lcate  th r if t  in  ch ild ren  
h as been la rg e ly  unsuccessfu l, and

(b ) if not, th e  g is t of achievem ents, 
S ta te -w ise , u rb an  a rea -w ise  a n d  ru ra l  
a re a -w ise 9

TH E D EPU TY  M IN ISTER  IN  TH E 
M IN IS fR Y  O F  FIN ANCE (SH R I
M ATI SUSHII-A ROHATGI) (a ) 
No S ir

(b ) T he School S av ings B an k  £ a » *  
chay ika) Schem e h a s  m ad e  good p ro -
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gress as will be seen from the following:—

Total 
No. of

State S»nchayi~ Member- Collec-
kas at the ship tions
end of (Rs. *000)
March,^
1974

1 2 3 4

Andhra Pradesh 190 28,995 94

Aftsam 48 5,227 20

Bihar 96 7,280 54

Delh1 . zx8 20,015 1,88

34 81160 43

Gujarat 156 20,067 93

Himachal Pradesh . • 62 7 022 IZ

J&K • • . 34 4,272 8

Kerala • • • 83 36,320 1,23

Tamil Nadu . 326 54,750 2,51

Madhya Pradesh 

Maharashtra .
• 660

2,333

86,152

2,05,031

4,75

12,53

Karnataka U4 10,909 11,03

Orissa . 80 12,246 36

Punjab *34 29,764 3,2 5

Rajasthan • • • . 146 f 19,275 2,17

Uttar Pradesh . . 409 1,26,199 4,7J
90 11,852 24

Haryana
Total .

487
5^40

1,08,525
9,62,05*

'9,57
47,49

Statistics regarding collections through Sanchayikas according to 
urban and rural areas are not maintained.
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Branches of Nationalised Banks
sanctioned for 1974-75 la Orissa

4449. SHRI P. GANGADEB:
SHRZ K. PRADHANI:
SHRI ANADI CHARAN DAS:

Will the Minister of FINANCE be 
pleased to state:

(a) the number of branches of the 
nationalised banks sanctioned for the 
year 1974-75 in Orissa;

(b) the names of the places at which 
these branches will be opened;

(c) the nuirtber of branches opened 
there during the year 1973-74; and

(d) the criteria followed for opening 
of such branches in the country as a 
whole?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
to (c). Reserve Bank «>f India have 
reported that public sector banks, in
cluding the 14 nationalised banks 
opened 31 offices during 1973 and 9 
offices upto the end of July, 1974 in 
Orissa State. The names of the places 
where these offices were opened are 
set out in Statement laid on the Table 
of the House. [Placed m Library, See 
No, LT-8753/74J.

Reserve Bank also reported that as 
on 31-7-1974, Public Sector Banks had 
82 licences/allotments pending with 
them for opening new offices in Oris
sa. A list ot the centres to 
which the licences/allotments relate is 
set out in Statement II, laid on the 
Table of the House [Placid m Library 
See, No. LT-8753/74]

(d) As part of tbeir overall branch 
expansion policy tjhe Reserve Bank 
have advised the banks to devote 
greater attention to the needs of the 
under-banked areas. While actuary 
selecting the centres for branch open
ing, banks take into account sever*!

factors like potential for mobilising 
savings and for lending to productive 
ventures availability of infrastruc
ture facilities, their lead bank respon
sibility, existing bank branch net
work etc.

Amount Invested by L.I.C. for deve
lopment of backward areas of 

Orissa

4450. SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of FINANCE be 
pleased to state:

(a) the total, amount invested for 
the development of backward areas of 
Orissa by the LJ.C. during 1970-71,
1971-72 and 1973-74 upto November, 
1974;

(b) the amount out of it proposed 
to be invested in these areas; and

(c) name of the project on which 
investment has been made together 
with the amount thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a)
to (c). The bulk of .investments of 
Life Insurance Corporation within any 
state are in the form of State Gov
ernment securities and loans *0 state 
level institutions. It is for the State 
Government and these institutions to 
decide how much of the funds made 
available to them by Life Insurance 
Corporation should be spent in back
ward areas.

Total gross investments made by 
the LIC in Orissa State during the 
financial years 1970-71, 1971-72,1972-73,
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1973-74 and from 1-4-1974 to 30-11 1974 are furnished below:—

(Rupees in Lakbt)

1970-71 71-72 72-73 73-74 x-4-1974"to
30-11-1974

State Govt, Securitas . . . 254*96 3*4 55 337*42 3*3*76 *80

Blsctricity Baari B -n is . 12+69 68-33 19 00 2 4 0 4 69-83

Electricity Board Loans . X5000 17500 25000 300-00 -

Lind Mortgage Bank Debentures 47 73 23 94 28 93 I04'74

State Financial Corpn. Bonds •• •• 19 95 29*93 ••

Loan to

State Govt, for Housing Schemis ixc-00 110-00 310-00 n o  co

Municipal Committees 15'99 •• ••

C>-operative Sugar Factories *• 2 8 0 0 110 0 •• -

•• 7500 . . 40*00

Share and Debentures of Companies . 4 3 1 5-10 1*21 28 05

69169 740-91 1053*41 911-41 822-63

N.B. Figures pertaining to the period from 1-4-1974 to 30-11-1974 are provbionaljand 
subject to Audit.

‘LIC’s direct investments in back
ward districts persisting of loans to 
Municipalities, sugar co-operative so
cieties and Co-operative industrial 
estates, in addition to terra loans and 
subscriptions to the debentures and 
shares of private sector Companies 
located in such districts. Information 
in respect of direct investments is be
ing collected and will be laid in the 
Table of the House as soon as avail
able.

Demand for yarn by Orissa weavers

4 4 5 1 . SH R I P . GANGADEB:

SH R I AN ADI CHARAN DAS:

W ill th e  M in ister of COM MERCE be 
p leased  to  s ta te :

(a) whether weavers of Orissa fcyve 
approached the Central Government 
for assistance in meeting their demand 
for yarn;

(b) whether any such request has 
feeen made by the Orissa Govemmeat 
during November, 1974;
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(c) if so, whether yam has been sup
plied in accordance with their requests; 
and j

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). No Sir.

(c) and (d). Do not arise.

Purchase of raw j**te by JC I. from
Cooperative Department of West 

Bengal

4452. SHRI JYOTIRMOY BOSU: 
Will the Minister of COMMERCE be 
pleased to state

(a) whether as reported in a Ben
gali daily published from Calcutta in 
its issue dated the 17th November, 1974 
the Cooperative Department of West 
Bengal purchased raw Jute worth 
about a crore of rupee from the grow
ers for selling to the Jute Corporation 
of India and the Jute mills;

(b) if so, whether the mills and the 
JCI are refusing to take delivery of 
the goods from the Cooperative De
partment;

(c) if so, the facts thereof; and
(d) what action, if any, is being 

taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The report is factually 
incorrect. J C.I. has been issuing des
patch instructions as per terms 3f 
agreement between JCI and Coopera
tive Societies.

(c) and (d). Do not arise.

Capital raised by coal companies

4453. SHRI D. P. JADEJA: Will
the Minister of FINANCE be pleased 
to refer to the replies given to Un
starred Question No. 5735 on the 21st 
December, 1973 and Unstarred Ques
tion No. 5405 on the Stand DecemUr,

1972 regarding fresh investment m coal
industry and state:

(a) total fresh capital raised by 
each company whose shares are quoted 
in a recognised stock exchange since 
(IBRD) World Bank Loan for Coal In
dustry;

(b) the amount of medium termj 
long term loans sanctioned to these 
companies by Refinance Corporation of 
India, Industrial Development Bank, 
Industrial Finance Corporation, Indus
trial Credit and Investment Corpora
tion and the Nationalised Banks;

(c) the outstanding balances to be 
repaid by these companies as on 17th 
October, 1972, 30th April, 1972, 30th 
January, 1973 and 30th April, 1973; 
and

(d) net CreditjDebit balance with 
Government of India|its[management 
of mines taken over and commissioner 
of payments on above dates?

THE MINISTER OF STATE TN THE 
MINISTRY OF FINANCE (SIIRI 
PRANAB KUMAR MUKHERJEE) (a) 
to <d). The information is being col
lected and will be laid on the T**ble 
of the House.

Proposal to Drop Compulsory Audit for 
Partnership and Proprietorship firm s 

In the Non-Corporate Sector
4454. SHRI M. KATHAMUTHU: 

Will the Minister of FINANCE be 
pleased to state.

(a) whether Government are consi
dering a proposal to drop the compul
sory audit for partnership and sole- 
proprietorship firms In the noncorpo
rate sector; and

(b) if so, the reasons therefor?

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): (a) 
and (b). Clause S9 of the taxation Laws 
(Amendment) BUI, 1973 seeks to pro
vide that all taxpayers, other than 
companies, carrying on busineas or
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profession whose total sales, turnover 
or gross receipts are in excess ot As.
5 lakhs or whose profits exceed Bs.
50,000 in any year shall get their ac
counts audited and an audit report in 
the form to be prescribed under the 
rules should accompany their return 
jot income. The said Bill is at present 
pending before the Select Committee 
of Parliament
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Loans advanced by nationalised banka 
to agriculturists of Koraput district, 

Oriafla

4458. SHRI K. PRADHANI: Will
the Minister ot FINANCE be pleased 
to state:

(a) how many agriculturists of 
Koraput district in Orissa have been 
advanced loans by the nationalised 
banks; and

(b) whether they propose to increase 
the number In the near future and if 
so, by how much?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI OTSHJLA ROHATGI); (a) 
Tttwifda direct agricultural advances,

the public sector banks financed 1509 
accounts with an outstanding of Rs. 10 
lakhs as at the end of December, 1973 
in Koraput district of Orissa State.

(b) While no pre-determined targets 
could be indicated, public sector banks 
are expanding their coverage of the 
agricultural sector. Higher prionty 
has been given to the financing of 
agricultural production under the Re
serve Bank's credit policy.

Representation of Notice Servers by 
Delhi Aayakar Sanyukt Karamchari 

Sangh

4459. SHRI RAMAVATAR SHAS- 
TRI. Will the Minister of FINANCE 
be pleased to state:

(a) whether the Rajasthan Aaya
kar Kararachari Sangh, Jaipur, In
come-tax Class IV employees and No
tice Servers, Employees Unions m 
Punjab, Himachal Pradesh, Jammu and 
Kashmir and Chandigarh and Uttar 
Pradesh Aayakar Vibhag Sanyukt 
Karamchari Sangh, Lucknow are the 
composite unions of Class IV employe
es and Notice-Servers employees ot 
the Income-tax Department;

(b) whether the Delhi Aayaca? 
Sanyuki Karamchari Sangh is being 
denied the representation of Notice 
Servers of the Income-tax Department, 
Delhi; and

(c) if so. the reasons of dual policy 
of Government?

THE MINISTER OF STATE IN IMS 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE); (a) 
to (c). It is true that the Rajasthan 
Aayakar Karamchari Sangh, Jaipur, 
the Income-tax Class IV employees 
and Notice Servers Union, Punjab, 
J. and K , Harayana, Himachal Pra
desh and Chandigarh, and the U.P. 
Aayakar Vibhag Sanyukt Karamchari 
Sangh, Lucknow* are composite unions 
of Calss IV employees and Notice Ser
vers in the {respective charges of 
Commissioners of Income-tax, These 
are recognised associations and their
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respective constitutions provide lor 
membership of both categories of
staff.

The Delhi Aayakar Sanyukt Karam- 
■chari Sangh is not a recognized body. 
The Question of denying it the repre
sentation of Notice Servers has not, 
therefore, arisen.

wRTT IT T5TOTIWff

4460. : tot
f«TCT 3$ 3FTT?* fT'TT ^  f a  
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Serving of Meals to Passengers of 
Indian Airlines

4461* SHRI SHYAM SUNDER MO- 
HAPATRA: Will the Minister of
TOURISM AND CIVIL AVIATION be 
pleased to state whether any proposal 
for reverting to system of serving 
meals to passengers of Indian Air
lines Is Under the consideration of 
Government?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BA
HADUR): Serving of full meals on 
Indian Airlines Services resulted in 
considerable Waste arid frequent com
plaints f&tn pateehgers about tfefc qua

lity and variety of meals served duo 
perhaps to the divrse and different 
food habits of passengers. On most 
of the domestic flights the world over, 
full meals are not served. Indian Air
lines accordingly discontinued the ser
ving of full meals on board the air
craft with the commencement of ske
leton services during the lock-out pe
riod. From 15th April 74, the Corpo
ration is serving snacks to passengers 
on flights of 1} hours duration or more 
falling during meal time.

Indian Airlines have been asked to 
take due notice of the opinions and 
feelings expressed by the passengers 
m this behalf and to the necessary 
measures tc provide the maximum 
possible degree of satisfaction to the 
passengers consistently with their 
objective of minimising their lo^es.

Investment of Capital by Indians 
living abroad

4462. SHRI SHYAM SUNDER MO- 
HAPATRA* Will the Minister of FIN
ANCE be pleased to state:

(a) whether an attempt has been
made by Government to attract Indian 
businessmen abroad to invest money 
in India; and <

(b) whether some businessmen who 
have now felt disgusted have decided 
to return back on account of red tap- 
ism and other difficulties?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM)* (a) Yes, 
Sir.

(b) No such instance has come to 
our notice.

Qualifications and Experience pres
cribed for Trainee Claims Inspectors 
In New India. Aarttnuu* Compear 

Limited
4463. SHRI S. N. MISRA: Will the 

Minister of FINANCE bo pleased to 
state:

(a) the vilifications and experience 
prescribed for 1972 and 1974 train*
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(b> the cothplet* list of 1972 and 
1974 recruited Claims Assessors with 
their technical qualifications and past 
experience;

(«) whether the technical qualifi
cations and past experience of 1974 

 ̂ recruited Claims Assessors is in any 
way better than those of 1972 recruit
ed Claims Assessors; and

(d) if so, the nature thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI):(a) The quali
fications and experience prescribed for 
claims inspectors recruited during 
1972 and 1974 were as under:—

1. 1972 Trainee Claims Inspector.— 
Diploma in Automobile or Mechanical 
Engineering. Those with practical ex
perience of two years or more in a 
reputed garage or with an automobile 
manufacturer, and experience of acci
dent repairs were to be given prefer
ence.

2. 1974 Trainee Claims Inspector,— 
Diploma in Automobile or Mechanical 
Engineering from an Institute recog
nised by the State or Central Gov- 
erhment. Preference was to be given 
to candidates with experience in re
puted garages or with an Automobile

1 Manufacturer.

(h) to <d). A statement indicating 
namtes, qualifications and experience 
of the persona selected in 1972 and 
1 m  id Said on the Ttibft 4f thte House.

[Placed in Library. See Nd. XT-8754/ 
74],

Bate of Profitability of LXC. 
Investments

4464. SHRI VIRBHADRA SINGH: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether any study has been 
made to find out the rate of profita
bility of the Life Insurance Corpora
tion investments since the nationali
sation of insurance companies;

(b) if so, wh*it has been the rate of 
profitability for the fiiet ten Items and 
profit bearing higher rate for the last
•three years; and

(c) whether the profit has been in
creasing over the years and if not, 
the reasons for the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
to (c). A statement is enclosed:—

Statement

The funds of the Life Insurance Cor
poration have been invested in various 
kinds of securities, shares, Debentures, 
property and loans. On the basis of a 
formula the income obtained from all 
these investments i.e., (a) interest re
ceived on securities, debehtures. loan 
and bank deposits (b) dividends re
ceived on shares 6f various types and
(c) rent received on house property 
and land is converted into the rate of 
retard for each year obtained on the 
total funds of the Corporation. Tlje 
rate of return obtained is given be. 
loW for each year sftitefe the HfctiWM!-
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ization of Life Insurance Companies.

Year ended

Gross
race o f
interest
realised
on Mean
Lile
Fund

Net rate 
o f  in
terest 
realized 
on M ean 
Life 
Fund

31-12-57 N.A. 3 74

31-12-58 4  52 3 52

31- 12-59 4  54 4 oS

31-12-60 4  58 3 5>
31-12-61 4 80 4 68

31-12-63 4  76 4 08

3 I -3-&4 . 5 11 4  07
31-3-65 . 5 27 4  90

31-3-66 . 5 5 i 4  76

31-3-67 . 5 76 5 29

31-3-68 . 5 88 5 18

31-3-69 . 5 94 5 *3 *
31 - 3-70  . 6 06 S' 57

31-3-71 . 6 25 5*73

31 -3 -7 2  . 6 39 5*65

3 i - 3“73 . 6 56 5*97

3 1 -3*74 . 6 79 6 34

Alleged Economic Offences by Dal ot 
Dawoodi Bobru

4465 SHRI JYOTIRMOY BOSU 
WOl the Minister of FINANCE be 
pleased to state.

(*) whether it has been represent* 
ed to Government that Dr. M. Burha- 
nuddin, the present Dal (52nd in sue* 
cession) of Dawoodi Bohras and his 
faHSUy are involved in a number of 
economic offences, including foneign 
exchange racket* tax evasion and
nwttgyltwg;

(b) w htther the said spiritual and 
temporal head of the Dawoodi B o b r a

Community, was served with an eau 
Pulsion order from Tanzania within 
24 hours oi arrival in that country on 
charges of violation of foreign ex
change regulations;

(c) if so, what are the specific 
charges against Dr. Burhanuddin and 
each of his family members;

Cti) whether Government ordered 
any investigations into the charges; 
and

(e) if so, the findings thereof and 
action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE).
(a) Information was received regard
ing involvement of Dr M. Burhanud* 
dm in evasion of foreign exchange 
law* evasion of income-tax and vio- 
lation of customs law

(b) Dr S>edna Mohamed Burhmud- 
dm Saheb arrived at Dar-es-Salam, 
laruania, in the evening of August 12, 
19b8 On August 14 1968, the Prin
cipal Emigration Officer of the Gov
ernment of Tanzania served a notice 
on Di Syedna under the Emigratioa 
Regulations 1964 asking him to quit 
Tanzania within 24 hours No xeason 
was specified in the Quit Notice How* 
ever, a statement issued by the Gov
ernment of Tanzania stated that they 
had incontrovertible evidence thal 
circumvention or disregard of ex
change control laws of that country 
had been involved in the visit by Dr, 
Saheb.

(c) to ft)  The matter was investi
gated to find out whether any violation 
of Foreign Exchange Laws of India 
bad taken place but the Investigations 
did not bring to light any such con* 
travention. The main allegation in re
gard to evasion of income tax it  mp* 
pression of income in and outside to" 
dla by the Bohra Head Priest and his 
family members. Investigation ilk this 
regard is in progress, Investigation «■* 
the Customs Side did not reveal »«y 
involvement of the Bdhr* Head Pri
est in smuggling.
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Submission of a Memorandum by 

Cotton Grower!:! of North India 

4466. SHRI BISHWANATH JHUN
JHUNWALA: 

PROF. MADHU 
VATE: 

DAN DA-

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether cotton growers of 
North India have submitted a memo
randum to the Minister urging upon 
him the immediate intervention of the 
Cotton Corporation of India for pur
chase of cotton at remunerative price; 

(b) if so, the different demands 
made by the growers in the memo
randum; and 

(c) whether these have since been 
considered and if so, Government's re� 
action thereto? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SERI 

VISHWANATH PRATAP SINGH): (a) 

Yes, Sir. 

(b) The growers have urged that 

Cotton Corpora-tion of India should im-

mediately undertake purchase of 

kapas to prevent a decline in cotton 

prices. 

(c) Government have noted that 

while cotton prices have declined in 

recent weeks compared to the peak 

levels reached in August-September, 

1974, they are still ruling higher than 

in the corresponding period last year 

The question of C.C.I.'s entry into the 

cotton market depends on several fac

tors including the availability of tank 

credit consistent with the need to 

contain inflationary pressures in the 

economy, 

2967 LS-6 

Cases of Economic Offences against 

Smugglers Released by Courts 

4467. SHRI BISHWANATH JHUN-
JHUNW ALA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a number of smugglers 
held under MISA were released under 
Court orders; 

(b) if so, whether Government have 
lodged any case against them for com
mission of economic offences under 
Income-tax or Sales-tax laws of the 
country; and 

(c) if not, the reasons t·herefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
(a) Yes, Sir. 

(b) No prosecution has so far been 
launched after they were released, un
der the Income Tax Laws. In
formation regarding Sales Tax pro
:i_ecutions, if any, is being collected. 

,(c) the reasons for not launching 
prosecutions are being ascertained. 

Deployment of Staff in Air India and 
Indian Airlines 

4468. SERI BISHWANATH ,IHliN
JHUNWALA: Will the Minister of 
TOURISM AND CIVIL A VIA TI ON be 
pleased to state: 

(a) what is the per aircraft deploy
ment of staff in Air India and Indian 
Airlines; 

(b) whether in both the Corpora
tions the number of employees is the 
highest in the World; 

(c) whether any exercise has been 
made to find out the minimum neces
sary for each aircraft in the respec
tive airlines and if so, the outcome 
thereof; 

(d) what percentage of the em
ployees' maintenance cost is reflected 
in the fare of the two airlines; and 
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(©> rtfeat &p* are M a t « * *  to 
cfet down thi® percentage to the mini
mum necessary?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR), (a) Deployment of staff 
per aircraft calculated on the basis of 
number of employees and fleet
strength is:

Air-India—830.

Indian Airlines—338.
(b) No realistic comparison is fea

sible.
(c) No specific studies have been 

earned out in this direction
(d) and (e) The empio>ees main

tenance cost is not sep .irately reflected 
in the air fares of both Air-India and 
Indian Airlines and cs such no per
centage can bo indir jtod The fares of 
Air-In'lia being a meml er of Inter
national Air Transport Association are 
fixed by route and area by IA.T.A. 
members at Traffic Conferences held 
from time to time

Scheme to Encourage Sand Siding

4469, SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether Government have ex. 
plored the possibility of encouraging 
‘Sand Skiing* in the country which 
has become very popular with foreign 
tourists in the Sahara;

(b) whether enouggi talent and sitei 
are already available in India to 
sponsor such a scheme; and

(c) if m f the nature of steps Gov
ernment propose to takr in this re* 
gard?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
BRA PAL SINGH): (a) and (b). A 
ski resort is being developed at Gul- 
marg for attracting international

tourist* For tbis pwpoi^ some faci
lities trained ski instructors
have been provided at Gulmarg. For 
the present there is no proposal to 
develop ‘Sand skiing* in the country 
as a promotional measure to attract 
international tourists.

(c) Does not arise.

Submission of a Memorandum bp 
Tobaeee Growers of South Indto

4470 SHRI VJRBHADRA SINGH. 
Will the Minister of COMMERCE be 
pleased to state.

(a) whether Tobacco growers of 
South India have submitted a memo
randum to Government of India for 
assistance to meet the Crisis in the 
industry; and

(b) if so, the reaction of Govern
ment m the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SURI 
VISHWANATH PRATAP SINGH): 
No, Sir, No Memorandum ha-i been 
submitted by Tobacco Growers

(b) Does not arise

Indianisation of Foreign Companies

4471. SHRI NAWAL KJSHORE 
SINHA Will the Minister of FIN
ANCE be pleased to state

(a) whether branches and subsidi
aries of foreign companies operating 
in India are trying to confine tho 
issue of Indianisation of equity parti
cipation by stating that their activit
ies are 100 per cent beneficial to Indian 
Government and the public; and

(b) if so, the particulars thereof 
and the action Government propose to 
take In the matter?

THE MINISTER OP FINAUC* 
(SHRI C. SUBRAMANIAM): (ft)
sod (b) Under Section 29(2) 1ft)
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the Foreign ^Exchange Regulation Act, 
2973, Indian brooches of foreign in* 
eorporated companies and Indian 
companies having more than 40 per 
cent non-resident interest have to 
0eek the Reserve Bank of India's ap
proval lor continuing their existing 
activities in India The last date for 
submission of these applications was 
31st August 1974 Applications re
ceived from such companies are under 
scrutiny, These applications will be 
reviewed m accordance with the guide
lines issued for the administration 
of Section 29 of the Foreign Exchange 
Regulation Act, 1973 copy of which 
was laid on Table of the Lok Sabha 
on the 20th December, 1973

These guidelines envisage that all 
branches of foreign companies and 
Indian compaies. having more than
74 per cent non-resident interest have 
to associate Indian capital participa
tion ranging between 26 per cent to 
60 per cent depending upon the nature 
of activities of the companies com- 
cemed

The information legarding the 
names of the branches and subsidia
ries of foreign companies who ha*e 
a«ked for special treatment on the 
plea that their activities are 100 per 
cent beneficial to the Indian Gov
ernment and the public is not readily 
available at present

JTTTT
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Alleged nMttui of a Chief Minister 
with CooHa Mtftan

4473 SHRI MADHU LIMA YE*. Witt 
the Minister of FINANCE be pleased 
to state

(a) whether the P.M.*a attention 
has been drawn to the statements of 
the Kashmir MP., Shri Shamm 
Aluned Shamim, published m Waha- 
rashtta Times of 15th October, 1974 
in which he has mentioned the fact 
of a Minister’s sitting with Coolie 
M&stan m a rally in Bombay and a

f Minister’s meeting Maatan in 
the night; *

(b) If so, whether any of the in
vestigating agencies of the Gover*- 
ment have aought the M.Fa aasMU 
ance in eatabUahtnf the Hteatffr of 
fMf and Chief tfiniatar, and

i j 71
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(c) tt  a *  ft*  h u m  ttaraferT

THE MINISTER OF STATE IN 
TBS MINISTRY OF FINANCE (SHRI 
PKANAR KUMAR MUKHERJEE):
(a) Government’s attention has been 

drawn to the item in the Maharash
tra Times of 15-10-1974 referred to

(b) and (e) The matter is being 
looted into.

Export of Cast Iran to USA

4474. SHRI NAWAL K1SHORE 
SHARMA Will the Minister of COM
MERCE be pleased to state:

(a) whether some firms in the coun
try have secured order for export of 
cast iron to U.S-A.;

(b) if so, the main features of the 
carder secured;

(c) the extent to which Govern
ment are considering to help the firm 
to promote export of such iron casting 
to various other countries; and

(d) the foreign exchange and other 
profits to be earned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) to (d). According to available 
information export orders valued at 
Rs 1.00 crore for sanitary castings 
and Rs 1.70 crores for other castings 
are outstanding for export to USA 
during 1974-75. There may be few 
snore orders for castings from USA.

The main feature this year is that 
some Indian firms have booked 
orders for general castings and in
dustrial castings unlike previous yean 
when mainly sanitary casting were 
exported

Measures to promote exports of 
engineering goods including iron 
castings are;—

Supply of imported and Indigenous 
raw itaataritfH drawback of custooM

ummtlf«]g QUt ffflfl* dfllS"
gations and study teams, oun&uet of 
market surveys abroad, publicity anti 
propaganda, participation in interna* 
tional exhibitions and trade fairs etc.

Revision la  Minimum Support M e* 
at Natural Bobber

4475. SHRI M. KATHAMUTHU: 
SHRI C. JANARDHANAN:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether the Indian Rubber 
Growers’ Association has demanded 
revision of minimum support price of 
natural rubber fixed by Government; 
and

(b) if so, the broad features thereof 
and Government’s decision thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b) Government have re
ceived copies of resolutions passed 
by some Growers’ Associations in 
Kerala requesting for revision of the 
minimum prices of natural rubber. 
Though the ruling market prices of 
natural rubber are much above the 
level of the minimum notified prices, 
Government will continue to watch 
the situation

World Bank Loan for Development of 
Calcutta

4476. SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased 
to state:

(a) whether World Bank currently 
negotiated with Metropolitan Deve
lopment Authority in Calcutta lor 
advancing loan by it for further 
development of Calcutta;

(b) If so, the views expressed by 
the Wortd Bank regarding the fteost - 
sity of doveZopia* the biggest d tp  
India;



* *9  w m m  w m * *  A w u m  17 0

(fi) the otrtoome of negotiation; 
*nd

(d) the MMtton of Government 
thereto?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a)
to (d). An Agreement has already 
been signed with the International 
Development Association for a credit 
•of $35 million for the Calcutta 
Urban Development Project, being 
implemented by Calcutta Metropolitan 
Development Authority. The World 
Bank has shown positive interest in 
the Urban Development projects 
being implemented by the CMDA. 
The possibility of getting further 
World Bank-group assistance for 
these projects is under discussion 
with the World Bank.

frarf <r* snnw 
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Study on Indian Economy by World 
Bank’s Development Research Centre

4478. SHRI D. P. JADEJAr
SHRI R. S. PANDEY:
SHRI PRABODH CHANDRA:
SHRI YAMUNA PRASAD 

MANDAL:
SHRI M. RAM GOPAIi 

REDDY:
Will the Minister of FINANCE be 

pleased to state.
(a) whether a study conducted by 

the World Bank Development Research 
Centre and the Institute ot Develop
ment studies at Sussex University 
has reached the conclusion that India's 
plan for redistribution of wealth with 
growth are impressive on paper but 
cannot be implemented; and

(b) if 80, what is the reaction of 
Government to this study?

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM) : (a)
and (b) The views expressed in the 
study are those of the individual 
authors and not those of the World 
Bank or the Institute of Development 
Studies as such. The Government of 
India is committed to a policy of 
growth with social justice and all its 
developmental efforts are intended to 
foster this objective.

Scheme for a Continued Obligation 
for Production of Textiles

4479, SHRI G. Y. KRISHNAN: Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether the scheme for a con
tinued obligation for production «t
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< w tw  out fcyS*« inoon*e-ta* mto»~ 
rities in Bombay in' Obis connection* 
Seized materials are under investiga
tion. Certain administrative mea~

textiles both *nrtr6lk6 variattae 
and Dor export*, has been finalised by 
Government; and

(b) if so, the broad features 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) With effect from 1st October,
1974, an obligation to produce 30 
per cent of its production as controll
ed cloth has been placed on each mill. 
Set off of controlled cloth obligation 
ia allowed at the rate of one metre 
of controlled cloth lor export worth 
Rs. 5 f.o.b. in respect of piece goods, 
and Rs. 7.50 to.b. in respect of gar
ments.

M  Meaey nsed fa VUsa Industry

4480. PROF. MADHU DANDA
VATE: Will the Minister of FIN
ANCE toe pleased to state:

(a) whether the former Chairman 
of the Indian Motion Picture Export 
Corporation has submitted a list of 40 
persons alleged to be dealing in black 
money In the Sim industry;

(b) whether he has demanded a 
thorough probe into the wqtking of 
Him processing laboratories and into 
the affair of film and hotel tycoons;

(c) whether Government have made 
any investigation in this regard; and

(d) If so, the result thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir.

(b) He had demanded a probe into 
the working of film processing labo
ratories and into the cases of film 
financiers.

(c) and (d) Searches of business 
and residential oremises of persons 
connected with film Industry were

sure* including centralisation of 
cases of film financiers, collection of 
necessary intelligence about incomes, 
of 68m financiers, steps for proper 
examination of claim relating to
wastage of raw film have also been 
taken.

Non-Entry of CCI Into Market

4482. SHRI VASANT SATHE: Witt 
the Minister of COMMERCE be 
pleased to state:

(a) whether the prices of main 
varieties of cotton have crashed from 
between Rs. 400|- to Rs. 500{- per 
quintal to between Rs. 800/- fe> 
Rs. 329/- despite considerable fall In 
the production and that Cotton Corpo
ration of India has decided not to  
enter into market thereby allowing 
private traders to reap the advantage* 
of falling prices;

(b) if so, the reasons thereto*;
(c) whether the new sy?tt*m of in

dent sales adopted by the Cotton 
Corporation is more bkoefcial to  
private traders and detrimental to the 
interest of Cotton Corporation; and

(d) if so, what steps are brting taken 
or proposed to reorient ani restruc
ture the working of the Corporation 
and improve its financial position?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b) Though the prices of 
cotton in certain markets represent a 
decline as compared to the peak 
levels reached m August, 1974, they 
are on the average still higher than 
in the corresponding period last year.
In view of this position Government * 
have not taken any decision so far 
to intervene in the cotton market.

(c) No, Sir.
(d) Does not arise.
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4488. SHRI B. K. DASCHOW- 
I>HURY Will the Minister of FIN
ANCE be pleased to state:

(a) whether he has seen repeated 
statements by the Ex-Chiirmar of the 
Indian Motion Picture Export Corpo
ration about the large scale smuggling 
of Indian films out of the country with 
the connivance of top <(Bcn'» of the 
Central Government;

(b) whether he ha8 instituted any 
enquiry Into these allegations, and

(c) if so, the findings there ji*

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
FRANAB KUMAR MUKHERJEE)*
(a) to (c) Government have receiv
ed from tune to time reports regard
ing smuggling of Indian films abroad 
However, no specific complaint re
garding connivance of top officials of 
the department in this matter has 
been received If any specific infor
mation is received, it will be looked 
into

Airlines Involved in Air Passenger 
Racket

4484 SHRI JYOTIRMOY BOSU 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state*

(a) whether four airlines arr alleg
ed to be involved m air-passenger 
racket recently unearthed b\ the En
forcement Directorate;

(b) if so, the names and particulars 
of the airlines,

(c) the specific charges against each 
and th? fotal amount of money involv
ed in »a<»h case; and

(d) what action, if any, is being 
taken against the air linos concerned9

THE MINISTER OF TOURISM 
AND CIVTL AVIATION (SHRI RAJ 
BAHADUR)} (») to (d) No airlines

are involved In this case. Investiga
tions by the Enforcement Directorate- 
are in progress against a Travel 
Agent who has contravened the For
eign Exchange Regulations

Recognition of Air India Employees 
Guild

4485 PROF MADHU DANDA
VATE Will the Minister of TOUR
ISM AND CIVIL AVIATION be 
pleased to state*

(a) whether the verification of 
membership of The Air India Em
ployees Guild* has been completed;

(b) if so, the findings of the veri
fication, and

(c) whether ‘Air India Employees 
Guild* is being accorded recogni
tion on the basis of the verified mem
bership and if so, whan?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR) (a) to (c) Air India 
Employees Guild has claimed to re
present technical as well as non
technical categories of employees 
which have hitherto been represented 
by two separate Union/Association. 
While the recognition of one of them 
is valid up to March, 1975, the recog
nition of the other expired in Sep
tember 1973 The request of the 
Guild for recognition can be consi
dered only after necessary verifica
tion of its membership has been 
completed by the Ministry of Labour

Seizure of Jewellery in Secunderabad

44% SHRI G Y KRISHNAN Will 
the Minister of FINANCE be r leased 
to state

(a) whether unaccounted jewellery 
weighing more than one quintal 
valued at about Rs 50 lakhs has bee* 
seized by the custom* officials in Pot 
Bazar area of Secunderabad, ductus 
October, 1974; and
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(b> if 80, f t u d e d  thereofT

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) Gold jewellery weighing about 
125 Kgs. and valued about Rs. 35 
lakhs has been seized in October, 1974 
from the premises of a Gold Dealer 
in Secunderabad.

(b) The Gold Dealer and his wife 
were conducting pawn-broking busi
ness in the premises licensed only 
for conducting Gold Dealer’s busi
ness. Part of the seized ornaments 
were also found to be unaccounted 
In the Pawn-broking accounts. Since 
these constitute violations of the pro
visions of the Gold Control Act. the 
above quantity of ornaments have 
been seized for taking action under 
the Gold Control Act.

Setting up of Tourism Development 
Corporations in States

4488. SHRI HARI KISHORE 
SINGH: Will the Minister of TOUR
ISM AND CIVIL AVIATION be 
pleased to state:

(a) the names of the States which 
have set up Tourism Development 
Corporations;

(b) the names of such States which 
have not yet set up such a Corpora
tion; and

<c) the financial assistance given by 
the Centre to those States for setting
up Tourism Development Corpora
tions during the year 1974-75?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SUREN- 
DRA PAL SINGH): (a) Tourism
Development Corporations have been 
set up in the States of Haryana, 
Himachal Pradesh, Jammu and Kash
mir, Karnataka, Kerala, Tamilnadu, 
Uttar Pradesh and West Bengal. In 
Rajasthan a Hotel Corporation has 
been set up.

(b) It is understood that the State 
Governments of Gujarat, Madhya
Pradesh, Maharashtra and Orissa are 
considering setting up Tourism Deve
lopment Corporations.

The States of Andhra Pradesh, 
Assam, Bihar, Manipur, Meghalaya, 
Nagaland, Punjab and Tripura have 
not so far set up such a Corporation.

(c) No financial assistance is given 
to the State Tourism Development 
Corporations. It is the responsibility 
of the State Governments to provide 
funds for the public sector Corpora
tions set up by them.

Procurement of lute by J.CX

4489. SHRI INDRAJIT GUPTA: Will 
the Minister of COMMERCE be 
pleased to refer to the reply given to 
Unstarred Question No. 2086 on the 
9th August, 1974 regarding handling 
of raw jute trade by J.C.I. and state:

(a) whether Jute Corporation of 
India could achieve its procurement 
target of 25 lakh bales of raw jute in
the current season;

(b) if so, the facts thereof; and
(c) the price at which J.C.I. could 

purchase jute from the growers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
V1SHWANATH PRATAP SINGH):
(a) and <b). After taking into account 
the likely short crop this season, the 
target of procurement was scaled 
down by the Jute Corporation of 
India to 15 lakh bales. However, the 
constraint placed by inadequate funds 
is making the Corporation concentrate 
its activities in those markets where 
the prices are ruling comparatively low 
around the statutory minimum ptices. 
Up to the end of November, 1974 the 
Corporation had purchased about 3.90 
lakh bales.

(c) Jute Corporation of India has 
been procuring jute at the prevailing 
market prices which vary from market 
to market and variety to variety.
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<XfmwmwHt*B atMM* tovrards Oa0M 
Board

4490. SHRI D. B. CHANDRA 
GOWDA:

SHRI C. K. JAFFER 
SHARXEF;

Will the Minister of COMMERCE be 
.pleased to state:

(a) whether any memorandum has 
Tjeen submitted to Government regard- 
tog Government’s attitude towards the 
Coffee Board;

(b) whether while fixing the floor 
prie'e, the Board should take into con
sideration the cost of production in the 
respective regions as was being done 
by the Rubber Board; and

(c) if so, the salient features regard
ing the policy of Government in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
<a) No, Sir.

(b) and (c). The present cost o? 
production has been fixed taking into 
account the overall cost of production 
of coffee on an all India basis. How
ever, the Government has recently 
constituted a Committee to determine 
the cost of production of Coffee, which 
would go into various aspects in this 
regard.

Import of seml-processed Indian goods 
by Japan

4491. SHRI D B. CHANDRA 
GOWDA* Will the Minister of COM
MERCE be pleased to state:

(a) whether ‘Business Cooperation 
Committee of India and Japan* has 
improved the prospects of greater 
Japanese Investment in India as also 
larger import of semi-processed Indian 
goods by Japan; and

<b) if so, the progress thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). The discussions m the 
joint meeting of India-Japan Business 
Cooperation Committees were directed 
towards strengthening India-Japan 
economic and commercial bilateral re
lations. The meeting decided to set up 
an elective machinery at each end 
to (j) quickly look into the problems 
faced by the entrepreneurs in either 
country and (11) study and recom
mend new lines of trade and 1oint col
laboration, technical and financial m 
India Japan and third countries.

Location of Tourist Office to 
East

4492 SHRI ARVIND M. PATEL: 
SHRI VEKARIA:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to stele*

(a) whether any final decision has 
been taken on the location of Govern
ment of India Tourist Office in Middle 
East; and

(b) if so, the broad outlines there
of?

THE MINISTER OF STATE IN THE 
MINISTRY O F TOURISM AND CIVIL 
AVIATION (SHRI SURENDRA PAL 
SINGH)' (a) and (b). It is proposed 
to set up a n  office in Kuwait. rihi& 
office wil. service the entire region of 
West A sia in respect of tourism pub
lic ity  and promotion.

Imports and Exports of Foreign 
Companies

4403 SHRI P. GANGADEB: Will the 
Minister of FINANCE be pleased lo 
state.

(a) whether foreign owned com
panies with private sector collabora
tion imported goods of lower value 
during 1964-65 to 1969-70 as against 
their total exports in th« same period;
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0 >) if to, the value of the imports 
and export* by the private sector 
foreign collaborated companies during 
theae years;

(c) whether foreign owned com
panies are thus fleecing this country; 
and

(d) if so-, steps taken in this regard?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM). (a) Ac
cording to the data available m the 
Reserve Bank of India’s “Survey of 
Foreign Financial and Technical Col
laboration m Indian Industry—1964- 
70—Main Findings”, published m their 
June, 1974 Bulletin, foreign owned 
companies, having collaboration with 
private sector, comprising subsidiaries, 
minority companies and pure technical 
collaboration companies, imported more 
by way of raw materials etc., than 
their exports during 1964-65 to 1969-70.

(b) Imports and exports by the pri
vate sector foreign collaboration com
panies during 1964-65 to 1969-70 total
led Rs. 1600.2 crores and Rs. <28.7 
crores respectively.

(r> and (d). It would not oe cor- 
recJ to draw any conclusion regarding 
the impact of collaborations by foreign 
owned companies merely on the tasi-> 
of the figures of imports and exports 
by them. In assessing the economic 
benefits of foreign collaboration, ac
count has to be taken not only of the 
exDort earnings and the remittances 
on all counts including import*?, but 
a’so of other factors such as increase! 
production, import substitution, em
ployment opportunities, advanif* in 
technology, export promotion, '•♦(* All 
thrse a*ipeet<5 are 1 >kf*n into consider a- 
tu n while giving approvals to forest) 
collaboration

Funds for JCI for purchase of Jute

4494. SHRI N. E HORO- 
SHRI K. MALLANNA:

Will the Minister of COMMERCE bo 
pleased to state the decision taken by

|m tt* oi #»* M r
Corporation of India for more funds 
on an emergency basis to step up Jute 
purchase from growers so as to a'*ert 
any likely condition of distress created 
for them due to the millers slowing 
down the purchase?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
Government have released Rs. one 
crore as loan to the Jute Corporation 
of India. Government have also been 
able to persuade Reserve Bank of 
India to enhance the credit limit by 
Rs. one crore.

Research Programme chalked out by
Institute of Pvblic Administration

4495. SHRI S. N. MISRA: Will the 
Minister of FINANCE be pleased to 
state.

(a) whether the Indian Institute of 
Public Administration has chalked out 
a new research programme;

(b) if so, the salient features there
of; and

(c) the quantum of financial assis
tance proposed to be given to this 
Institute during the year 1974-75 and 
1975-76?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) and (b> Research has been an on
going aetmtv of the Indian Institute 
of Public Adminu*»tration over a period 
of tim e and substantial emphasis is 
placed on this activity There * re at 
present about twenty studies in pro
gress The trust in the present re
search programmes is to study:—

(i) the process of policy formulation;

(m the administrative structure and 
functioning both at the Centre 
and field levels:

Oii) relation between administration 
and the public; and
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(iv) studies in quantitative areas,

(c) It is proposed to give a main
tenance grant of Rs. 12.75 lakhs dur
ing 1974-75 and Rs. 12.00 lakhs during
1975-76.

Proposal to start Agricultural Banks 
in the country

4496. SHRI K. PRADHANI: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Government have any 
proposal to open agricultural banks in 
the country during the year 1974-75;

(b) if so, how many such banks are
proposed to be opened in Orissa;

(c) whether Nowoangpur and Kora- 
put would find their place in the list 
of places where these banks are pro
posed to be opened; and

(d) the criteria adopted to start an 
agricultural bank?

THE DEPUTY MINISTER IN THE 
MINISTRY OP FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) No, Slf.

(b) to ,(d). Questions do not arise.
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Trade with I-C.M.

4499. SHRI S. C. SAM ANT A: Wilt 
the Minister of COMMERCE be pleas 
ed to state:

(a) the arrangements agreed upon 
with the European Common Market 
lor inward and outward trade with 
India;

(b) to what extent India is likely 
to benefit by these arrangements; and

(e) the duration of the trade agree
ment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGID* 
(u) to (c). The Commercial Coopera
tion Agreement between India ar.l the 
EEC camP into force on 1st of April. 
1974 and is valid for a period of five 
years. The main objective of the 
Agreement is to develop mutual com
mercial exchanges on lh<? basis of com
parative advantage and mutual bene
fit. The Agreement also provut*'* for 
the establishment of a Joint Commis
sion to examine any difficulty likely to 
hinder file development and diversitk 
cation of the commercial exehangas
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between the two sides. The task of
the Joint Commission is to seek ways 
and means of economic and commer
cial cooperation and to examine and 
recommend; ways and means for the 
progressive adaptation of mutual trade 
pattern and marketing structures with 
a view to promoting commercial and 
^economic relations in accordance with 
complementary possibilities.

There are separate sectoral agree
ments regarding trade in jute and coir 
which came into force on 1st April, 
1974 and they are valH till the end of
1975. Under both the Agreements the 
•Community has granted certain tariff 
suspensions and quotas. Both the 
Agreements envisage cooperation 1° 
the field of research and development 
and contracts between industries

The Agreements are expected to help 
in the development and diversification 
of trade and provide a forum for find
ing solutions to trading problems.

TTHTr T®RfTSf

4500. WTW fa* ‘ «WT
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^ f r  tit % fair qr̂ n ft
til f ^ q r
I  .

(m) irfir ^r, sft s t  w s t  %
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ef cotton brG.O.L

4 50 1 . SH R I B H A U IB H A I PA RM A R : 
W ill th e  M in ister of COMMERCE be 
p leased  to  sta te :

(a ) w h e th e r  co n seq u en t upon  n o n 
p u rc h ase  o f co tto n  som e s ta ff  h a s  b e en
re tre n c h e d  fro m  th e  C otton  C o rp o ra 
tio n  o f In d ia  an d  th e re  is  possib ility  
o f m ore  re tre n ch m e n t; an d

(b ) w h e th e r  G o v e rn m en t p ropose to  
re v ie w  its  decision  re g a rd in g  p u rch ases 
by C C.T. m  view  of th e  h a rd sh ip s to  
f a n n e r s  a n d  em ployees?

TH E D EPU TY  M INISTER IN T H E  
M IN ISTRY  O P COMMERCE (SH R I 
V ISHW ANA TH PR A TA P SIN G H ),
(a )  No, S ir.

(b ) T he e n try  in to  the dom estic  
m a rk e t by  th e  CCI w ill oepend upon 
th e  c red it fac ilities th a t w ill be m ade 
av a ilab le  to  th e  C o rp o ra tio n  by  the  
R eserve B ank  of Ind ia. T he m a tte r  is 
b e in g  actively  consider id , keeping in 
v iew  th e  in te res ts  of th e  g row ers as w ell 
a s  consum ers, th e  a v n Ja b ih lj  ot funds 
w ith  th e  R eserve  Bans, of In d ia  end 
th e  need  to red u ce  in fla tionary  p re ssu r
e s  m  th e  econom y.

W orld  B an k  loan

4 5 0 2 . SH R I B H A L JIB H A I PARM AR: 
W ill th e  M in is te r  c i  FIN ANCE be 
p leased  to  s ta te  th e  b a lance  o f th e
I.B.R.D. 292  loan  th a t  rem ain ed  u n 
p a id  a s  on  th e  31s t  M arch , 1974?

1HE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): The bal
ance of the IBRD Loan No. 292-IN 
(Coal Mining) that remained unpaid 
as on 3lst March, 1974, was about 
Rs. 7.19 crores (US $9.58 mitt* 
ion).

Asse—meat of financial requirement* 
ot lu te  Industry

4503. SHRI R. R. SINGH DEO: Will 
the Minister of COMMERCE be pleas
ed to state:

(a) whether any assessment of the 
financial requirements of the Jute 
industry has been made by Govern
ment; and

(b) if so, the salient features there
of and the steps taken by Government 
to relax the credit facilities to meet 
their requirements?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). For carrying stocks o! 
raw jute and production of jute goods 
the requirements of the Jute Industry 
have been estimated. Government 
have requested the Reserve Bank of 
India to consider providing funds ap
propriate to the jute industry paying 
regard to the general credit policy in 
force.
Relaxation in transportation of essen
tial items to areas of Dadra and Nagar 

Haveli
4504. SHRI R. R. PATEL Will the 

Minister of FINANCE be pleased to 
state*

<a) whether Government propose to 
give relaxation m Customs checking 
for the movement of vanaspati oil, 
wheat, kerosene oil and other essential 
items which are being taken by the 
people o' Dadra and Nagar Haveli 
from the adjoining area of Gu'jarat 
and Maharashtra because Dadra and 
Nagar Haveli is a backward area and 
is dependent on the adjoining States;
and

(b) if so, the salient features there
for?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRAr 
NAB KUMAR MUKHERJEE): (a) and
(b). There is no Customs checking on 
the movement of vanaspati oil, wheat* 
kerosene oil and other essential item* 
which are being taken by the people
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of D adra  a n d  N ag ar H aveli from  th e  
adjo in ing  a reas of G u ja ra t and M aha
ra sh tra . In  fact, th e re  a re  no  Cus 
tom s checkposts n ea r D adra and N agar 
Haveli.

D earness allow ance to  C en tra l 
G overnm en t em ployees

45 0 5 . SH R I V IRBH ADRA SIN GH: 
SHRI R A M A V A TA r

SHASTRI:
SH R I S . M . B A N ER JEE;
SH R I B A N A M A U  

PA TN A IK :
SH R I M. KATH AM U TH U:

W ill th e  M inister of FINANCE be 
pleased to sta te :

(a ) w h e th e r  th re e  in sta lm en ts  of
dearness allow ance to C en tra l G o vern 
m en t em ployees a re  due from  Ju ne , 
1974 in accordance w ith  the  recom 
m en dations of the  T h ird  P ay  Com 
m ission; and

(b) if so, toe  reasons for no t sanc
tion ing  them ?

TH E M IN ISTER O F STATE IN  THE 
M INISTRY O F FINANCE (SH R I PRA
NA B KUM AR M U KHERJEE): (a )
T hree  in sta lm en ts of dearness allow
ance have fa llen  due, w ith  effect from  
1st Ju n e , 1974 , 1st Ju ly , 1974 and  1st 
S eptem ber, 1974 respectively.

(b ) T he question  of sanction ing  the  
in sta lm en ts  w hich  have  decom e d u e  is 
u n d e r the  consideration  of G overn
m ent.

R ep resen ta tio n s fro m  v arious o rgan i
sa tio n s  fo r  w ith d raw a l of com pulsory  

l>el>osit Schem c

4 5 0 6 . SH R I VIRBHADRA SINGH: 
W ill th e  M inister of FINANCE be 
p leased  to  sta te :

(a ) w h e th e r  G o v ern m en t h av e  re 
ceived  rep re sen ta tio n s  and  appea ls 
fro m  v a rio u s  o rgan isations to  w ith -  
-draw  th *  C om pulsory  D eposit S ch e
me; and

(b )  w h e th e r i t  h a s  ta ile d  to  a& te v e  
i ts  ob jec tive  an d  i* s0> reac tio n  of 
G overnm en t in  th e  m atte r?

TH E M INISTER O F FINANCE 
(SHRI C. SUBRAMANIAM): (a ) Ref
erence p resum ably  is to the  A dditional 
Em olum ents (Com pulsory D eposit) 
Act, 1974 . G overnm ent have receiv
ed represen ta tions and appeals from  
som e organisations to  w ithd raw  th is  
Act.

(b) T here  a re  no reasons to hold 
th a t th e  A ct has failed to achieve its 
objective and, therefore, th e  question 
of th e  reaction of G overnm ent on th is 
account does not arise.

R aids on O nkaria l M intri

45 0 7 . SHRI B. K. DASCHOW-
DHURY: W ill th e  M inister of FIN
ANCE be pleased to stale:

(a) w h e th er C ustom s and  Incom e 
T ax  Officers jo in tly  ra ided  in  O ctober, 
1974 th e  residence and  business p re 
m ises of O nkarial M in tri a t K alim - 
pong, Siiiguri, K urseong and  C a lcu tta  
includ ing  R eington M oondakotee and 
G ayaganga  Tea E states in D arjee ling  
D istrict, w hich he  purchased  betw een 
1959 and  1962 and  seized a large  q u an 
t ity  o f  sm uggled  goods a n d  a rre s te d  
som e em ployees;

(b ) w h e th er th e  said M in tri w as 
a rre s ted  u n der th e  D .I .R .  d u rin g  th e  
C hinese aggression for a lleged  sm ug
gling from  T ibet;

(c) w h e th er G overnm en t have  since 
en q u ired  into sources of funds in v est
ed by  him  fo r the p u rchase  of th e  
th re e  tea  esta tes  from  T h iran i an d  
Com pany, K aiim pong P ro p e rtie s  L im it
ed, C a lcu tta  an d  th e  D arjee lin g  Con
so lidated  T ea C om pany L im ited , 
L ondon  of w h ich  D av en p o rt a n d  Com 
p an y  P riv a te  L im ited , C a lcu tta  w ere  
th e  loca l ag en ts; an d

(d ) i f  so, w h a t a re  th e  findings 
th e re o f  and  action p roposed  to  b e  
ta k e n  b y  G overnm en t?
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* T H E  M IN ISTER  O F STATE IN  T H E  
M IN ISTRY  O P FIN ANCE (SH R I PRA- 
N A B  KU M AR M U K H ERJEE): (a )  The 

“’follow ing prem ises of O n k arla l M in tri 
Were searched  on 8 -10-1974  by  the  
C ustom s a u th o ritie s  jo in tly  w ith  th e  
Incom e-tax  au th o ritie s:—

(i)  Office o f M /s . M in tri T ran s
p o rt Com pany a t K alim pong;

(ii)  Office o f M /s . M in tri T ran s
p o rt Com pany a t S iliguri;

(iii) Residence of O nkarlal M intri 
a t  Kalim pong;

(iv ) Office of M /s . G aya Cianga 
T ea E sta te  a t Bagdogra.

Seizure  of some for*‘:U»» m a m otor- 
p a r ts  valued a t Rs. lo.imo/- was m ade 
u n d e r th e  C ustom s Act lrom  the  p re 
m ises of M /s. M intri T ran sp o rt Com
pany  a t  K alim pong and S ihguri. No 
person  w as a rre s ted  since th e  goods 
w ere  no t notified goods and  m e p a rty  
w anted  to produce docum entary  ev id
ence  fo r lic it possession of goods.

(b) The information is being collect
ed.

(c) and (d ). T he m atte rs  are  under 
investiga tion  and  action  will tie taken  
against those w ho a re  found to have 
v io la ted  the  Custom s, Incom e-tax law s 
etc.

Gaya Ganga Tea Estates

45 0 8 . SH R I B. K. DASC’HOW- 
DH UPY : W ill the  M im siei c.f COM
M ERCE be pleased to  re fe r fo ine  reply 
given to  U n sta rred  Q uestion I\'o. 7408 
on th e  19th  A pril, 1974 re ?„ rd tn g  G aya 
G anga  T ea E sta tes and  sta te :

(a ) w h e th e r  th e  in fo rm ation  has 
eince been collected; and

(b )  if  so th e  b ro ad  ou tlin es thereof?

THE DEPUTY MINISTER JN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
(ft) and (b). The information in reply

to  P a r ts  (a ) ,  (b ) and  (c) of th e  Un
s ta rred  Q uestion No. 7408  answ ered on 
19th  A pril, 1974 is  as under:—

(a) A n application  w as received 
on  1-6-72  fro m  the M in tri T ea  
Com pany P riv a te  L im ited  fo r  
rep lan tin g  153 40  Ha. of tea  in  
th e ir  G ayaganga Tea. E state  
dam aged by severe h a ilsto rm  
and  cyclone on l l t h  and 18th  
A pril and  2nd  M ay, 1972 . I t  
w as processed on p rio rity  basis 
and  ap p ro v al w as accorded 
an d  conveyed to  the  com pany 
on 3-7-72 . U prooting o p era
tions com m enced im m ediately  
th e re a f te r  and were over by  
28 - 12-7 2 . T he first in sta lm en t 
of the  R eplan tation  Subsidy 
am ounting  to  Rs. 2 75 ,120 / -  
out of to ta l sanctioned am ount 
of Rs. 6 , 13,6 0 0 / -  w as d isbursed  
to the  Com pany by a cheque 
da ted  31st 'March, l*>7 3 -

1 i U s ,  nov.e*rer, the  dam age said 
to have been caused to  the 
G ayaganga T ea E sta te  i3 the 
la rg est so Tar in  area.

(c) T he T ea B oard  h as a t  ils  m eet
ing held  m  Septem ber, 1971 
decided to ^et up a Fact F in e - 
m g Sub-C om m ittee fo r on 
th e  spot s tu d y  of th is  case and 
G overnm ent has conveved its- 
concurrence  to th is p roposal o t 
the  T ea Boacd.

Fertilizers received by various firm5 
dealing in tea

4 5 0 9 . SHRI B. K. DASCHOW- 
D I1URY: W ill th e  M inister of COM
MERCE be pleased to sta te :

(a t th e  q u .m tiiio ' of fe rtilise rs  re 
ceived by M s Shaw  Wallae**, Ja rd -  
ine  & H endersons and Raliies India, 
fro m  th e  Tea B oard  pool quota  o f 
fe rtilise rs  from  th e  last q u a r te r  of 
1971 an d  th e re a f te r  up todate , q u a r te r -  
w ise, and  also th e  to ta l a llo tm e n t o f  
fe rti l is e rs  m ad e  to o th e r  firm s in  th e  
sam e  q u a r te r ;
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<b) whether the Ministry or the 
Tea Board has made any enquiry as 
to proper distribution of fertilisers to 
the tea gardens by M/s. Shaw Wallace, 
Jardinte & Hendersons and Rallies 
India;

(c) if so, the names of those tea 
gardens which received quantities to 
be distributed, quarter-wise; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) A statement showing quarterly 
reallotment of pool fertilizers by Tea 
Board to all distributors including 
Shaw Wallace and Company Limited, 
Jardme Henderson Limited and Rallies 
India Limited since the last quarter of 
1971 is laid on the Table of the House. 
[Placed tn Library See No LT- 
8755/74].

(b) to (d). Distnbutors who have 
received pool fertilisers from the Tea 
Board are required to furnish to tlie 
Board a statement 0f their fertilizer 
distribution to various Tea Gardens. A 
list of tea gardens which received sup
plies of pool fertilisers from M' s. Shaw 
Wallace, Jardme and Hend'rsons and 
Rallies India, as furnished by them, is 
enclosed. No complaint has been re
ceived from the tea gardens m this 
regard.

Report by Kaol Committee on 
canalisation policy

45J0. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO:

Will the Minister of COMMERCE be 
pleased to state;

(a) whether Kaui Committee on 
Canalisation Policy has submitted its 
report to Government; and

(b) if so, the main recommendations 
thereof and decisions taken thereon?

THE DEPUTY MINISTER JR 
MINISTRY OF COMMERCE (flflBI 
VISHWANATH PRATAP SINGH): (a) 
and (b). Report of the Committee has 
been received and is under Govern
ment’s consideration.

Uneconomic coffee Gardens

4511. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO:

Will the Minister of COMMERCE toe 
pleased to state:

(a) whether it has come to ttie 
notice of the Union Government that 
there are some uneconomic Coffee 
Gardens m the country; and

(b) if so, the estimate of the area 
under uneconomic Coffee plantation in 
the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) and (b). It has not come to the 
notice of the Government that there 
are any significant number of uneco
nomic Coffee Gardens in Ihe country.

Meetings of import Advisory 
Committees

4512. SHRI D. P. JADEJA:
SHRI ARVIND M. FATEL:

Will the Minister of COMMERCE 
be pleased to state:

(a) how many times the Export and 
Import Advisory Committees of the 
various Zones located at New Delhi, 
Madras, Calcutta and Bombay have 
met durmg the year 1973; and

(b) whether any studies were un
dertaken by the Committees in regard 
to import problems and the export 
possibilities in respect ot specified 
goods and commodities?
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THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
YISHWANATH PRATAP SINGH):
(a) The number of meetings held are 
as follows:

1. New Delhi . . .  2
2. Madras . . .  2
3. Calcutta . . .  1
4. Bombay . . .  2

(b) No, Sir

Facilities granted to firms/companies 
due to export promotion

4513. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMERCE be pleased to state:

(a) the names ot the firms/compa- 
meg and business houses which have

' an export potential of Rs. 20 lakhs 
or more per annum; and

(b) the facilities granted by Gov
ernment m the name of the export 
promotion to these firms/companies 
and business houses?

THE DEPUTY MINISTER IN THE 
m inistry  of  commerce <shri 
VISHWANATH PRATAP SINGH K
(a) Government do not have informa
tion about the export potentiality of 
business concerns.

(b> The export promotion facilities 
are not allowed on the basis of the 
potentiality of a business concern to 
export.

Sale of smuggled goods
4514. SHRI SHYAM SUNDER 

MOHAPATRA: Will the Minister of 
FINANCE be pleased to state 'whether 
sale of smuggled articles has stopped 
in the markets after the recent drive 
against the smugglers?

THE MINISTER OP STATE IN 
THE MINISTRY OP FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Sale of smuggled articles openly in 
the markets has been considerably 
restrained after the recent drive 
against the smugglers.
2967 1 3 — 7.

“Whiskey Concentrate” case

4515. SHRI MADHU LIMAYE: Will 
the Minister of FINANCE be pleased 
to state: **

(a) whether Government have stu
died the report of adjudication m the 
"whiskey concentrate” case;

(b) whether Government have re
ceived any non-official estimates of 
the value of consignment m open 
market;

(c) if so, the salient features there
of;

(d) whether Government agree with 
this estimate; and

(e) whether Government have de
cided to intervene m the case and not 
allow the guilty parties to clear the 
consignment and make a handsome 
profit’

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE):
(a) The Government ha\e leceived 
a copy of the adjudication order passed 
b> the Collector of Customs, Bombay, in 
the Whiskey Concentrate case import
ed by M/s. Tata Exports Limited, 
Bombay.

(b) and (c). The Government have 
received communications from the 
PRANAB KUMAR MUKHERJEE): 
Limaye, giving some estimates of the 
value of the consignment in open 
market and the margin of profit. Shri 
Limaye has stated that the consign
ment would fetch large profits for the 
importers even after the payment of 
fine and penalties imposed by the 
adjudicating officer.

(d) and (e). The adjudication order 
of the Collector of Customs, Bomhav 
and the points raised by Shri Limaye 
are being examined by the Govern
ment.
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Finns and Companies abusing facility I 
of Import Licences

s
4516. SHRI MADHU LIMAYE: Will, 

the Minister of COMMERCE be pleas./ 
ed refer to the paper laid on the Table 
mentioned in Paragraph 1941 of Lok 
Sabha Bulletin Part II of 11th Sep
tember, 1974, and state:

(a) what are the names of the par
ties, firms, companies who the docu
ments say have abused the facility 
of import licences;

^b) whether any legal action has 
been taken against them or any of 
them;

(c) whether any administrative ac
tion by way of black-listing or ‘no 
licences in future" directions etc. has 
been taken against them;

vd) if so, the details thereof; and
(e) if there has been any loop-hole 

in drafting the Red Book Provisions 
or any regulations, whether the offi
cer? responsible have been suspended 
and proceeded against?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH):
(a) It is presumed that the Hon 
Member has in mind only the firms 
referred to in the Papers laid by him 
on the Table of the House mentioned 
in Paragraph Number 1941 0f Lok 
Sabha Bulletin, Part II of llth  Sep
tember, 1974. In regard to the case 
cl Engineering Unit, the name is M/s. 
R. K. Machine Tools, Ludhiana. In 
the case of two Hyderabad units, the 
names are M/s Ashoka Industries and 
M/s. Narendra Industries. The name 
of the Export House is M/s. Batliboi
& Co., Bombay. As regards cases 
ci  over-in-voicing, enquiries are still 
in progress and. at this stage, it is not 
possible to give names.

(b) In regard to two Hyderabad 
units which were investigated by the 
Central Bureau of Investigation* san
ction has been given for prosecution 
cf one unit viz. M/s Ashoka Indus
tries, and the other case & under exa

mination. No legal action against any 
other firm has been taken.

(c) and (d). In regard to two Hy
derabad units, directions have been' 
given to stop Issue of further licences 
until the finalisation of departmental 
action.

(e) There was no loop-hole in 
drafting the policy warranting action 
against any officers.

Cell to Study Foreign Collaboration 
Agreements

4517. SHRI MADHU LIMAYE: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government’s atten
tion has been drawn to the suggestion 
made during the discussion on the 
Foreign Exchange Regulation (Am
endment) Bill in the Monsoon Ses
sion of Parliament of 1973 that a 
comparative study in depth of the 
foreign collaboration agreements that 
are in operation today should be 
made by Government with a view to 
formulating a new comprehensive po
licy in regard to this problem;

(b) whether Government have set 
up any cell either in the Reserve 
Bank or in the Finance Ministry for 
this purpose; and

(c) if not, the reason for not un
dertaking this study’

THE MINISTER OF FINANCE 
(SHRI C SUBRAMANIAM): (a) Yes, 
Sir.

(b) and (c). The R.B.I carry out at 
regular intervals surveys on foreign 
collaborations. The findings of such 
surveys bring out important aspects 
concerning collaborations. The Re
serve bank of India recently conduct
ed such a study of foreign financial 
and technical collaboration in Indian 
Industry during the six years 1964— 
70 and brought out their findings in 
their Bulletin for June 1974. The RBI 
have also taken in hand a simile* 
study for the three year period ending 
3972-73.
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The Foreign Investment Board con
stituted by the Government scrutinises 
all proposals for foreign collaboration 
keeping in view the need for import 
of such technology, its indigenous 
availability, export potential, import 
substitution and all other relevant fac
tors before approving the proposal. In 
view of this, a separate analysis of 
foreign collaborations does not seem 
fo he necessary.

Loan given by LXC. for House Build
ing purposes during 1971-72,

1972-73 and 1973-74

4519 SIIRI SAMAR GUHA- Will the 
Minister of FINANCE be pleased to 
state;

(a) the break-up of the amount of 
leans given by L I.C for house 
building purposes to (i) business

houses (ii) industrialists (iii) Gov
ernment employees Civ) low-income 
groups and (v) rural people during 
the years 1971-72, 1972-73 and 1973-74,

(b) total amount of such loans 
given and repaid during that period; 
and

(c) the total amount remained un
paid so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to (c). In 
respect of housing loans the LIC does 
not maintain category wise records as 
such loans are sanctioned scheme-wise 
v iz , Property Mortage Scheme, OYH 
Scheme, (LIC) Staff Societies Scheme, 
(LIC) Individual Employees* Scheme 
and Township Scheme. During the 
years 1971-72, 1972-73 and 1973-74, the 
loan sanctioned bv LIC under the 
above schemes were as under- —

(In lakhs of Rs.

1971-72  1972-73  *973-74

Property Mortgage S c h e m e ........................................... 259-u 245 14

OYH S c h e m e ................................................................ 488-45 518-40 474 91
Public Limited Cos. Housing Scheme , .  . . 26*00 15 00 Nil
Cooperative Housing Societies o f Employees 

o f Public Limited Cos. . • • • • • • • 500

(LIC) Staff Housing Societies Scheme 44-05 131-22 118-58

(L tC ) Individual Employees’ Scheme . . . 59*25 176*01 209-46
Township Scheme . . . . . . . 38-69 93* 00

4520. WTXTm :

JpSftV WTJfWT :

*p t t  w r f N v r  SfWt 
f ’TT fa  ^  t o  fT fasrfa 

WVT STO
arc* wt ;j'Trsr fair t  ?

saw  fa*?): m i  *rr-
aTVTft waft ĉTR̂ T W1
f^FTrr. g fa fw t ^ r t  gfasrm 
STVPTT J'PTT 'TPpff SFT fWPT $7%

f̂ rprffT ^  s t  srnam srsr w?
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% farr v fw vir t , f W t
gfrgRt % srro % %*
v ftm m  3; ^  ^rtwr «rRT«ftcr 
t$t $ tftx fa#?r *4 ^  *Stam %
w v m  34 SffaW % 40 SffcTCFT m
srftarft frftr^r ^  % «r<**r t^t 
I  »

Control of Government ov«r tbe Com
mercial and Cooperative

4521. SHRI Y. ESWARA REDDY: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have de
cided to have more strict control over 
the commercial and cooperative banks 
m the country; and

(b) if so, the nature thereof and the 
broad feature* of measures being 
taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATJ 
SUSHILA ROHATGI): (a) and <b). 
The nature and extent of control to 
be exercised over the commercial and 
cooperative banks is a matter which is 
kept under continual review by the 
Reserve Bank of India.

Accumulation of Stocks with S.T.C.

4522. SHRI Y. ESWARA REDDY: 
SHRI R V. SWAMINATHAN. 
SHRI P. M- MEHTA:
SHRI P. A. SAMINATHAN:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether stocks of various items 
worth Rs. 29.52 crores have accumulat
ed with the State Trading Corporation;

(b) if so, the major goods with their 
value, separately accumulated and the 
reasons therefor; and

(c) the steps being taken for their 
disposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
Yes, Sir. The value of stocks on 20th 
September, 1974 was Rs. 29.52 crores.

(b) The major items with their 
value are:

Rs. in crores

xo 17 

8 83 

4*77 

5 75 

29  5*

Edible Oils are released according to 
planned programme of Food Depart
ment There has also been slow lifting 
by some of the States. Reasons for 
accumulation of stocka of other items 
include, reduced demand far some 
chemicals required by the plastics and 
pamt Industry, improvement in the 
supply of indigenous materials and 
fall in Internationa] prices.

(c) In some items like Drugs carry
ing of stocks upto three months' con- 

. sumption is quite normal. Efforts, are, 
however, being made to expedite lift
ing by the allotees.

<**ff f i  ftafar

4523. qf fffrw fag 5TOW :

«rtt it? snm ifr rm
% :

(* ) w t 19 7 3 —74 

arrcr raw* w r^  w w r  vr w w  
fircrr *t*tt «rr; %dx

{m) f̂ RT̂ rr flwfar
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Oils and Fats . 
Chemicals
Drugs & Pharmaceuticals 
Others .
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flrfWf* $tm WflJ ) : (*) 1 tr
(«■), fore*! WKT <TS?r «P* TOT 
T̂fciT % i • (w w fn  3  rmi ^ ‘Tf i 
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JUllslttt «f im itaieu t U nits to Units 
by Nattonallsfed Banks

4524. SHRI D. D. DESAI:
SHRI RAGHUNANDAN LAL 

BHATIA:

SHRI SHRIKISHAN MODI:

Will the Minister of FINANCE be 
pleaded to state;

(a) whether the nationalised banks 
had been giving assistance only to
units where the investment was Rs. 7 5 
lakhs and less;

(b) whether the investment limit
h as b een  ra ised ; and

(c) i f  so, b y  -how m u ch ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) to (c) pre
sumably the Hon’ble Member has in 
view the extension of finance to small 
scale industrial units which are defin
ed as units engaged in the manufac
ture, processing or preservation of 
goods and whose investment in plant 
and machinery does not exceed Rs. 7.5 
lakhs. Banks have been treating small 
scale industries as a priority sector. 
The limit of Rs. 7,5 lakhs has not so 
tar been raised, though it is under con
sideration.

S.T.C.'s Cement Deal with Iran

4525. SHRI D. D. DESAI:
SHRI RAGHUNANDAN LAL 

BHATIA:

W ill th e  M in ister of COMMERCE 
be pleased  to s ta te :

(a) whether State Trading Corpora
tion had struck a deal with Iran tor 
export of three lakh tonnes of cement 
some six months back;

(b) whether the deal has resulted 
in a big loss to India and if so, how 
much and the reasons therefor; and

(c) the steps taken to compensate 
the loss?

T H E  DEPU TY M IN ISTER  IN T H E  
M INISTRY O F COMMERCE (SH R I 
VISHW ANATH PR A TA P SIN G H ): (a t 
Yes. Sir.

(b )  S ince th e  c o n tra c t is  s ti ll  u n d e r  
execu tion , it  is n o t possib le to  q u an ti- 
f> th e  financial re su lts  as yet

(c) Does not arise.

Availability 0f Controlled Mill-made 
Cloth at Stipulated prices

4 .i26\  SH RI D. D. DESAI:

SHRI RAGHUNANDAN LA L 
BHA TIA :

W ill th e  M in ister of COMMERCE be 
pleased  to  state-

(a) whether controlled mill-made 
cloth is seldom available to the public 
at the stipulated prices;

(b) if so, reasons therefor;
(c) whether barely 20 per cent of the 

country’s annual output reaches the 
average citizen;

(d) whether quota of such cloth is 
allotted to each State; and

(e) if so, broad features of the dis
tribution system?
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The DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
No specific complaint's in this regard 
have been received.

(b) Does not arise.

(c) to (e). From 1st October, 1974 
each mill is required to produce 30 per 
cent of its production of cotton cloth 
as controlled cloth. This cloth is sub
ject to statutory distribution, control 
and the chances of its being diverted 
for uses other than for the common 
masses are very remote. According to 
policy for distribution of this in force, 
on the basis of population. The con- 
the Textile Commissioner allots the 
requisite quantities of controlled cloth 
trolled cloth is required to be sold 
channel only: —

(i) (a) Mills’ own retail shops and
(b) Mills’ authorised retail shops in 
semi-rural areas.

(ii) Super Bazars in the co-operative 
sector:

(iii) National Co-operative Consu
mers Federation and the chain of 
co-operative institutions affiliated to 
them;

(iv) Fair price shops run under the 
aegis of the State Governments; and

tv) Any other agency in the co
operative sector specified by the State 
Government concerned.

The following further guidelines in 
this regard have been issued by the 
Textile Commissioner to the State Gov
ernments recently:

tt) Steps may be taken to reach the 
cloth to semi-urban centres with a 
population of 15,000 to 20,000.

(ii) The ration cards/house-hold 
cards, etc., may be made the basis for 
sale of controlled cloth.

<iii) Cloth may be sold to people 
with a monthly income of lees than 
Re. 400/%

Review of compulsory Expo*** a n d
Imports Replenishment Schemes

4527. SH R I D. D. DESAI:

SH R I RAGHUNANDAN LA L " 
B H A TIA :

W ill the  M in ister of COMMERCE be 
p leased  to  sta te :

(a )  w h e th e r  a C om m ittee  c o n s titu t
ed in September, 1973 to review the
policy  in  re g a rd  to  com pulsory  ex p o rts  
a n d  th e  im p o rts  re p le n ish m en t shem es 
h a s  su b m itted  its  reco m m endations;

(b ) if  so, b ro a d  ou tlin es th ereo f;

(c ) w h e th e r  G o v e rn m en t h a v e  
ta k e n  a n y  decision  th e re o n ;

(d ) if  so, w h e th e r  reco m m en d a tio n s 
h av e  b een  accep tcd ; an d

(e) if no t, th e  reaso n s th e re fo r?

TH E DEPU TY M IN IST E R  IN T H E  
M INISTRY O F  COM MERCE (SH R I 
VISHW ANATH PR A TA P SIN G H  (a ) 
Yes, S ir.

(b) A s ta tem en t is  annexed.

(c) to  (e ) .  R ecom m endations a re  
u n d e r considera tion .

Statement
1. T h ere  should  be a su b s ta n tia l ex 

pansion  of the  Schem es fo r  supply  of 
ind igenous m a te ria ls  to  th e  e x p o rte rs  
a t  reasonab le  prices. I f  necessary , 
legal pow ers should  be acq u ired  by 
th e  M in istry  o f ach ieve th is  ob jective .

2. Im p o rts  of ra w  m a te ria ls  a g a in s t
advance licences g ran ted  fo r  th e  e x 
ecu tion  of e x p o rt o rd e rs  be
exem pted  from  p a y m e n t of custom s 
d u tie s  su b je c t  to  a p ro v isio n  o f su it
a b le  sa feg u a rd s .

3 . I f  th e  raw  m a te ria ls  a n d  com 
p o n e n ts  a re  im p o rte d  on  C C P  (*.«• 
w ith o u t p a y m e n t f ro m  India) fo r  tb* 
ex ecu tio n  o f “conversion" deals and  
m an u fa c tu r in g  is d o n e  under the cus
to m s bond, th e  exporter may be allow
ed to make imports without obtaining 
licences from C&&BL



205 Written .Answers AGRAHAYANA 22, 1896 (SAKA) Written Answers 206 

4. Policy of allowing nominations for 
use of replenishment licences may te 

modified and nominations should be 
alleiwed only in the following cases:-

(i) in favour of a manufacturer 
of the product exported; and 

(ii) ln favour of a manufacturer 
of a part, c,:Jmponent or raw 
material used in the product 
exported. 

5. For the purpos·e of determining 
ihe rate of cash assistanc·=, Mini5try 
of Commerce should check up f.o_l.1. 
>Tealisation with reference to the export 
uocuments. In this process, the Com
mel'.lce Ministry may also verify 
whet!ler the data used for the purpose 
is representative of the products erna

·nating both from the l;:.rge and small 
scale sectors. 

6. An attempt needs to be made to 
·remove genuine difficulties, if any, of 
the exporters in the operation of the 
scheme for compulsory export obli
gati.:Jn. 

7. Tli.ere should be a further assess
·ment of the working of the S:::heme of 
'Export Houses to see what further 
•changes are called for to minimise the 
-opportunities for abuse. 

8. After a period of 2 to 3 yea!'.'s, a 
,review should be under:ake:1 of the 
implementation of the various schemes· 
.for promotmg the role u1 sm�ll scale 
sector in export activity in order to 
·consider further measures m that 
·direction. 

9. Action should be taken to stream
line the procedure for disbursement 

<Of drawback of duties. 

10. Fiscal relief to the exporters on 
•certain specified lines deserves favour
·able consideration. 

:Involvement of Indian Airlines Staff 
in Smuggling 

4528. SHRI R. S. PANDEY: Will the 
MINISTER OF TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether the involvement of 
.'SO?lle Srinagar based Indian Airlines 

staff and airport security personnel in 
regular charas smuggling has come to 
the notic'e of Government; and 

(b) if so, the number of persons 
involved and the action Government 
have taken against them? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) and (b). Involvement of 
some Srinagar based Indian Airlir-es 
staff and airport security personnel in 
charas smuggling was reported in a 
press report' in the 'Patriot' dated 20th 
November, 1974. The matter is being 
investigated by Jammu and Kashr.iir 
State Police. At this stage it is 1 ot 
possible to say who are involve in this 
case. 

Special measures Intro,!liucedl to cub 
down unroductive expenditure 

4529. SHRI S. R. DAMANI: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether any special measures 
have been introduced or ate under 
consideration to cut down all unpro
ductive expenditure in Mini•atries, De
partments and public sector undertak
ings; and 

(b) if so, the natur·e thereof and the 
extent of savings envisaged there
under, unit-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): (a) 2.r.d 
(b). Various measures have been 
adopted from time to time to cut down 
unproductive expenditure in Minis
tries/Departments. In addition to the 
measures already in force, the follow
ing further steps have been introduced 
this year:-

(i) A review to be undertake__ ..,y 
all Ministries of 'on going' functions 
and actual staff requirements, so as 
to ensure that inessential and peri
pheral functions are cut' down and sur
plus staff located. Consideration of 
proposals to augment stac will be pos -
paned, and powers of local or ad hoc 
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recru itm en t w ill be k ep t in  abeyance 
till th e  above review  is com pleted, even 
if  th is  leads to  dev ia tio n  from  th e  
prescribed  staffing p a tte rn  in  respect 
of d ifferent categories of staff.

(ii)  A 10 p e r  cen t cu t on p rovisions 
fo r office ex p en d itu re , trav e llin g  a llo 
w ance and  contingencies.

(iii) A  10 p e r cen t cut’ in  ex p en d i
tu re  on ov ertim e  p aym en t to  n o n 
in d u s tria l w orkers.

<iv) Ban on engagem ent of add ition
al staff on daily  w age basis.

(v ) B an on crea tion  of new  posts 
excep t fo r certa in  operationa l posts in  
th e  Civil A viation, P o sts  and Tele
graphs, Ind ian  M eterological D ep art
m en ts and operationa l and technical 
staff d irec tly  connected w ith  th e  execu
tion  of new p lan  pro jec ts o r Security  
and Vigilance sectors.

(v i) B an on filling up  of a ll v acan 
cies in non-technical and non-opera- 
tio n a l posts excep t by tran sfer, p ro
m otion, d epu ta tion  or ad ju s tm en t o f 
su rp lu s  staff.

(v ii)  Im p lem en tatio n  w ith in  a p e r 
iod of th re e  m on ths of all o u tstan d in g  
re p o rts  of Staff Inspection  U n it recom 
m ending abolition  and ad ju s tm en t of 
su rp lu s posts.

(v iii) R estric tion  of th e  nu m b er and 
size of foreign  delegations and foreign 
to u rs  by officers of the  G overnm ent of 
Ind ia  to  th e  m inim um .

(ix ) E lim ination  of su rp lus staff of 
com pleted sch em es/p ro jec ts still 
covered on the  pay  roll.

2. Sim ilar econom y guidelines have 
also been issued to public sec to r un d er
tak in g s. In  add ition , th e  follow ing 
specific m easu re s  hav e  also been  sug
gested  fo r  adoption  by th ese  u n d e r
tak ings jr~

(i) Review of staff requirements 
and curtailment of powers of recruit
ment of subordinate offices.

(ii) S teps to  be tak en  fo r  th e  g ra 
du a l e lim ina tion  of cash  losses in  pub
lic sec to r en te rp rises  w hich a re  in  p ro 
duction.

(iii) S toppage of certa in  ty p es o t  
subsid ies given to  public  secto r e n te r
prises, who w ould be requ ired  to  cross- 
subsid ise p a rticu la r losses by p rofits 
elsew here.

3 . C erta in  o th er m easu res w hich 
have been in troduced  to  reduce  adm in
is tra tiv e  ex p en d itu re  a re  as follows:—

(i)  A doption of sem i-perm anent o r  
tem porary  specifications in  construc
tion  p rogram m es as fa r  as possible.

(ii) 20 pe r cent reduction  in  th e  nu m 
b e r of telephones in  e ac h  M in istry /D e
partm en t.

(iii) M axim um  econom y in use o f 
paper.

(iv) Suspension of m oto r car p u r
chase advances to  officers.

4 . I t  is not possible to  q u a n tify  th e  
estim a ted  savings u n it-w ise  on accoun t 
of v a rio u s m easu res re fe rre d  to, a t th is  
stage, as th e y  d epend  upon a n u m b er 
of factors. A ssessm ent of sav ing  is a 
con tinu ing  process. A ccording to  th e  
p resen t assessm ent, it  is expected  th a t  
th e re  w ould  be  savings o f ab o u t Rs. 71 
cro res  in  non-P lan  ex p en d itu re  d u rin g  
th e  c u rre n t financial y e a r as a  re su lt 
of th e  econom y m easures.

12.00 hrs.

(* m ) : w m  
"STRfST t t  w s r  urcrc »r 

srarar *gr fazrr %  ?rer?sr if
$-sfr s s h t  w  «rr 
% ’Tpffwr m  
sftr #  trnr %
t o t  i fay juftt art ifr

SHRI JYOTIRMOY BOSU (Diatnnd 
Harbour): I had written; fo you in
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regard to what Shri Lalit Narayan 
Mishra stated yesterday. I have given 
«n elaborate statement that in what he 
has stated he has made an admission 

^hat notings Nos. N il  and N 12 were 
done under his orders.

In that context I had Riven you 
notice—

MR. SPEAKER- That is already 
over.

SHRI JYOTIRMOY BOSU: After his 
utterances it is confirmed that he ha* 
committed a breach of privilege. I 
have given details.

MR. SPEAKER: That was finally dis
posed of yesterday and I am not going 
to take it up today in any form.

Is Mr Limaye going to say some
thing with reference to some pending 
motion or he wants to say something 
independently’ I am told that it is a 
different mater Shri Limaye.

sft ftw* *P3T«r JTfftor
^  vrm aw. anfr n*rr so t t  
z m t  m r  $  ?tttt f^ rn r

^ 1 vnrfa % *r *w 
w s r  ^3fr m fsr*r n  $  w t t  
«n f r  11 f T T O T .  T'r ^  ^  1

rr*T jm  SfV TflT vt 
f̂ FTT ipft fsW
Tr*rr fsw % m  *f?r %m  m r 1
PTfsfTT st# t *T %tt jft $

t»3ptt ff. jft prr 
sft 3f*r* mat tfr *qwT 1 1

My original question -was: “Order of 
preference One

Will the Minister of Industry refer 
to the Maruti Limited Annual Report 
and Accounts for 1973-74 filed with 
the Registrar of Companies, Delhi and 
state;

(a) whether part of the plant ma
chinery and equipments in the 
process of installation referred to at

pages 16-17 of the said report has 
been imported from abroad;

(b) if so, the details of the import
ed items of plant, machinery and 
equipments;

(c) T he m agnitude of the  im ports 
as a percentage of th e  to ta l va lue of 
the  p lan t m achinery  etc. m entioned

Now, see the  changed question

"Will the Minister of Industry and 
Civil Supplies be pleased to state

(a) w hether according to  the  
MaTuti L im ited Annual R eport and 
accounts fo r 1973-74  filed w ith  th e  
R eg istra r of Companies. Delhi, a 
p a rt of th e  p lan t m achinery  and 
equipm ents installed and in the p ro 
cess of installation  re fe rred  to a t 
pages 16-17 of th e  sa id  re p o rt has 
been im ported from  abroad ;”

vr#  $ w ^rr  *r y s  $ «frr
t t  % %  aptrT fa fa ty  *5t f*fi£

i*farr*r?nr*ror ? aw 
ft?t t f%s*r<r?^snr 
w  j® ’

(h) if so, the  d e ta ils  of the  im port
ed  item s of p lan t, m ach in ery  and 
equipm ents, and

(c) th e  m agnitude of im ports as a 
percen tag e  o f th e  to ta l v a lu e  of the  
p lan t m ach inery  e tc  m entioned in 
p a r t  (a)

aw n r *tftt I
hk affair ,

“(a) No such statement has been 
made in the Annual Report and Ac
counts referred to above.

(b) and (c). Do not arise.”

Without reference to me and "withoui 
my consent, the Secretariat and th» 
Industry Ministry have complete]] 
changed my question. The question
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as modified by them makes me appear 
to be a oik fool I am supposed to 
have asked whether ihe Maruti Ltd 
Annual Report has stated that a part 
oX their machinery has been imported 
from abroad

When I am m possession of the 
Maruti Ltd Annual Report why 
should I ask this stupid question? Of 
course the Maruti Ltd has not stated 
that part of the machinery is import
ed It is on the basis of the repoit 
that I received that despite the de
clarations about the Swadeshi car 
machinery including the prototype 

-engine had been imported irom abroad 
that I tabled the question In order 
to avoid answering this embarrassing 
question the Industry Ministry in 
collusion with your Secretariat have 
changed mv question This is nothing 
but a fraud

Yesterday you resented to Shri Pnoo 
Mody's remark that the SDeakei was 
in collusion with the Government 
But is this not a glaring example of 
the collusion of >our Secretariat, if not 
the Speaker, with the Government 
How can Paihament function when 
the Secretanat becomes an agency of 
the Gm-emment and the Government 
becomes an agency of an individual 
and her family?

Let me tell you that I am very much 
upset over this My letter to the 
Secretariat about the admission and 
rnonty of my questions, too, has le- 
mained unanswered to this day

I also refuse to bebeve that this is 
an error of your Under Secretaries and 
other Secretaries This has been done 
at the dictation of the Industry Minis
try and the Prune Minister’s Secre
tariat My colleague Shri Madhu 
Dandavate has already charged that 
all questions are hereafter t0 be an
swered after editing by the Prime 
Minister's Secretariat

|  fa ifr qfar ,
w m r #  v r  *rr?

% i t  ?  t  fac? srfdRr * r#  ^ « r r ,  g 
■nftfr *  ffr qr w -%
* ■
MR SPEAKER It has lust been 

biought to my notice. It would have 
been much better if the moment you 
saw it you had contacted me, so that 
by this time I should have been ready 
with some answer

SHRI MADHU LIMAYE I gave 
notice before 10 o’clock Yesteiday I 
told the Question Branch people my
self Am I supposed to give \ou 10 
days notice’ I take strong objection 
to it It is a matter between \our 
Secretariat and the Speaket I on not 
concerned, with it

SHRI SHYAMNANDAN MISHRA 
(Begusarai) The hon member has 
been complaining many times that his 
questions, ha\o itmametf unanswered 
c\en *or one year or so and tin as
surances al«w> remain unfulfilled If 
the questions aie recast m this manner 
and evasive replies are given, it v. ould 
mean that in the entire term of our 
career here we would not get any 
answers at all from the Government.

MR SPEAKER The Secretarial does 
have the power to revise or recast it 
but they send it to the membei and 
the member ran take exception to it 
at the time it comes to him,

SHRI SHYAMNANDAN MISHRA: 
He says it has been done without any 
leference to the hon member

MR. SPEAKER This has lust been 
brought to my notice and I am look
ing into it

SHRI SHYAMNANDAN MISHRA: 
It is a very serious matter Kindly 
look into It.

•ft J W  W  W fW  •
%WfTRn: **r sw

srforcrc, m r  ifr $ 1 awrtft tffcfr fc i
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?frff %
trm *rrftsr arrm I ,  im 3*ft w  
m m  * fo r  «ft, 3ft
*rf I  » 5* srr*!* *fm  un:
^fSPT 1

«ft g u m v n w w m  sFtrTfr r̂rfT 
?

m  SPEAKER; Why not? Not 
hundreds, but thousands of questions 
come. After all, our stafl are also 
human beings. If you find anything 
which you think is not the same, it 
would have been ooriected (here and 
then.

wiottw m  (9n3rrqr)
*r ^  m  ?,

^Irfrir?  *t ^  frrsrr w r  fa 
j t p t  o t  ?fr m  % 1 

*rcrr %7
SHtRl JYOTIRMOY BOSU Su we

table motions, questions, etc Only 
two persons in this Hous-c ran sit in 
judgment ever them as to the ad- 
mimssibility or otherwise ot matters 
that come from members One is your 
good self and the other «s the Deputy 
Speaker. Why is it that the work is 
not dnldod between vou*>

MR SPEAKER It is not a question 
of division.

SHRI JYOTIRMOY BOSU It should 
be seen by either of you. I am more 
than convinced that the Prime Minis
ter’s Secretariat is supreme in all 
matters.

MiR, SPEAKER: I really wonder
what you are saying. If I saj this is 
a phobia with you, I think that would 
be very correct. He need not mention 
about the working arrangement 0/ this 
Secretariat. He has no business to do 
it. He has said something about ques
tions. X will look into it, I am not 
going to listen to you on this point any 
more.

SHRI JYOTIRMOY BOSU: Some
thirteen months ago I produced some 
documents about Shri D. P. Dhar.

MR SPEAKER; Regarding the alle
gations against Shri D. P. Dhar I have 
told you on the floor of the House it
self that there is nothing in it. I have 
conveyed it to you. I am not at all 
convinced by your allegations. I have 
asked you to give more evidence to 
substantiate the allegations But you 
did not do so for the last twelve 
months.

SHRI .JYOTIRMOY BOSU: I have 
given some more evidence.

MR SPEAKER There is nothing 
m it.

SHRI JYOTIRMOY BOSU Let it 
be sent to the Privileges Committee.

MR SPEAKER There is no ques
tion ol sending it to the Privileges 
Committee You first follow' the rites 
of pdoiedure and thin you bring a 
motion I abked you to produce e\i- 
dence but vou did no* do it

SHRI JYOTIRMOY BOSU. 1 stand 
by what I said 011 that day.

MR. SPEAKER- I did not find there 
anything against Shri D P Dhar. 
Bringing in anything you get held of 
and maligning people ali the time is 
not fair

SHRI VAYALAR RAVI (Chiraym- 
kil>* Sir vou have given a ruling on 
it Shri Bosu cannot question it.

MR. SPEAKER I have said that I 
am not satisfied with the evidence he 
has given

SHRI SAMAR GUHA (Contai) Com
ing back to the point of Shri Madhu 
Limaye, the position is that some °f 
the questions are obiected to by some 
of the Ministries. Then the practice is 
that the Question Branch modify those 
questions in the light of those objec
tions and inform us that those ques- 
ionss have been admitted m those
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modified forms. In this case the Ques
tion is whether Shri Madhu limaye 
was informed of this modification.

SHRI MADHU LIMAYE has point
ed out__ (Interruptions)

MjR .SPEAKER: The question to
which he made a reference is before 
me. Any member of the opposition 
could see the papers. It is a routine 
correction There is no change

SHRI SHYAMNANDAN MISHRA: 
Was there any missing link What 
•was there to correct?

MR. SPEAKER; I am told that these 
are i«st routine corrections. I am 
prepared to sit with Shri Madhu 
Limaye or any member of the opposi
tion and see the papers. After all, 
they can make a mistake. Whatever 
be the little difficulties in the office, 
and there are thousands of questions 
which they are doing at the Secre
tariat level, I must own what they do.
I can discuss it with you.

SHRI SHYAMNANDAN MISHRA: 
On the face of it, the framing of the 
question was impeccable What could 
be the reason for changing it*

MIR. SPEAKER I see some correc
tions have been made I am prepar
ed to sit with Mr. Limave or any 
Member of the Opposition. I will dis
cuss t̂. Certainly, if this is the posi
tion, I sav, we must evolve a procedure 
by which when it goes in a corrected 
form, within a specified time, the 
Member should let the office know that 
this does not convey the sense.

SHRI MADHU UMAYE Why 
should they correct it’

MR. SPEAKER: They have to cor
rect the language. That is in the rules.
If some mistake is committed by the 
dealing officer, I will certainly see that 
tt is never done again and warn the 
officer. I am prepared to sit with 
him.

sum  &. LAKKAPPa (Tumkur):
Sir, thft convention is that no Memtrtr

should make any allegation against 
the Parliament secretariat.

MR. SPEAKER; Yes. He should 
bring it to my notice instead of bring-' 
ing it in the House. I can deal with 
that.

SHRI H. M. PATEL (Dhandhuka): 
Sir, you said that the secretariat may 
edit the Question. But there must be 
the need for editing it. If you look at 
this Question, is it not a straight-for
ward and clear Question?

MR SPEAKER. I have already 
offered to sit with him and discuss it 
I will examine it. If this is done in 
this way, certainly, the officer will be 
warned.

12.22 hrs.

QUESTIONS OF PRIVILEGE

AGAINST SHBI R. N. 
GOENKA, M.P.

MR. SPEAKER: Now, there are a
number of privilege motions....

SHRI JYOTIRMOY BOSU (Dia
mond Harbour); Sir, I have already 
written to you. I only want two
minutes__

_ MR. SPEAKER: Just by writing
to me you do not become entitled. 
Because you write to me, therefore, 
these are orders for the Speaker. It is 
not that. I am not calling you.

I am taking up the question of pri
vilege which is already fixed. This 
is about Mr. R. N. Goenka,

SHRI JYOTIRMOY BOSU: I  only 
want to draw your kind attention to 
the statement made by Mr, L. N. 
Mishra yesterday__ (Interruption*)

MR* SPEAKER: That was <Mt 
yesterday. 2 am not prepared «6 tm *  
that again, th a t  statement It not
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un4er discussion now. I am not
Allowing anything c^se..... (Inierrup-
iio*s).

Mr. Jyatjraioy Bosu is such a noble 
person. If he devote* his energies to 
some constructive matters* thus coun
try Will tie lucky. But he goe§ to 
the negative side.

SHRI JYOTIRMOY BOSU: At the 
present moment, the country is in 
the hands of the destructive forces.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Destruction is a part
of construction.

MR. SPEAKER: His theoiy is,
first destruction and then construc
tion.

Now, about the question of privi
lege,. there are 10 Members listed and 
also Mr. Goenka. He wants to come 
with his reply.

SHRI K  LAKKAPPA (Tumkur)j 
No reply. Under what rule* he will 
reply? <Interruption*).

On what basis can he give a reply?

SHRI PRIYA RANJAN DAS 
MUNSI (Calcutta—South): He can
not give a reply. (Interruptions),

MR. SPEAKER: Why do you go
against yourself? Mr. L. N. Mishra 
was given a chance to reply.

SHRI K. LAKKAPPA: That was
a different case. (Interruption*),

MR. SPEAKER: Let us settle it
once and lor all. If there is any 
question of privilege against Minis
ters, I will not allow the Minister 
coneerwed to reply to that, if you 
follow this procedure, AH of you 
may please sit down. I have increas
ed my dosage from two to lour aspi
rins. I  tell previously, la the 
last Parliament I used to take only 
one* upto this time I have been tak- 
ln#tWo, loft now I have to take lour 
«vt*y day. Either God may give you

wisdom or He may keep me out of 
th is ....

SHRI JYOTIRMOY BOSU: Peace
ful co-existence.

MR. SPEAKER: Peaceful co-eatis-
tence will kill me.

Now, Mr. Priya Ranjan Das Munsi. 
You will take only two or three 
minutes. I will hear Mr. Goenka 
also.

SHRI K. LAKKAPPA: How are
you allowing him, Sir?

SHRI PRIYA RANJAN DAS
MUNSI: I want to make a sub
mission. (Interruptions).

MR. SPEAKER: I will listen to
Mr. Goenka also. 1 am not going to 
reverse my procedure.

SHRI BHOGENDRA JHA (Jaina- 
gar): Mine was the first notice of
privilege on this point. Please en
quire and then decide.

MR. SPEAKER: Mr. Priya Ran
jan Das Munsi’s is the first

SHRI PRIYA RANJAN DAS
MUNSI: Mr. Speaker, Sir, on the
4th December, 1974, in the authentic 
progressive daily. Patriot, a newsitem 
was published which read as 
follow:—

"Goenka, 4 others to be tried for 
Forgery.

"Three directors of the Indian 
Express group are to stand trial for 
cheating, forgery and criminal con
spiracy. Besides the directors— 
Mr. R. N. Goenka, his son, Mr. 
B. D. Goenka, and Mr. EL IX 
Goenka’s wife, Mrs. Saroj Goenka— 
two other employees of the Ear* 
press group of companies will stand 
trial on similar charges.

“The case was committed for 
trial by the Sptciftl Metropolis* 
Magistrate of Madras to the court
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[Shri Priya Ranjan Das Munshi]
of the Chief Metropolitan Magis
trate, New Delhi, on Saturday.

“According to the prosecution, 
the Indian Express (Madurai) Pri
vate Limited and the Andhra 
Prabha Private Limited hypothe
cated between the two oi them 
cash credit facilities oi over a crore 
of rupees with the Punjab Na
tional Bank, Madras. These credit 
facilities could be enjoyed on the 
basis of monthly" stock statements 
sent by the companies to the bank.

“The prosecution case was that 
the accused entered into a criminal 
conspiracy in 1868, to cheat the 
bank, commit forgeries and falsify 
the account books and stock records 
of the companies with a view to 
obtaining excess cash credit facili
ties from the bank.

“Fictitious Firm.

“With this end in view, the pro
secution case said, false invoices 
and other documents were-pre- 
pared and false entries made in 
the companies’ books. The docu
ments by the companies were in 
the name of a fictitious Calcutta 
firm and showed purchase by the 
companies of white printing paper 
to the tune of Rs. 56 lakhs.’*

Besides the documents, the 
prosecution case said, false state
ments of stocks were sent to the 
bank. The two companies, accord
ing to the prosecution case, obtain
ed a wrongfull gain of the order of 
Rs. 40 lakhs as a result of this 
cheating.’'

What I would like to submit is that 
on that day I expressed my view that 
I  only wanted to have a clarification 
whether this Shri Ram Nath Goenka 
is a Member of this House who be
longs to the Indian Express Manage
ment Group. Xf it is not so and if 
this report Is a wrong report, then 
it goes against an hon. Member ot

this House and it amounts to a pri
vilege and we all ought to protect 
the Member. In the privilege mo
tion, it may also be considered that 
if the report is correct, then the en
tire House is involved and the pres
tige and dignity of the House is in
volved as he is a Member of this 
House. Now, I would like to submit 
to you that in the charge-sheet 
against Shri Ram Nath Goenka 
which is submitted by the Special 
Police Investigation Branch of 
Delhi...

SHRI K. P. UNNIKRISHNAN 
(Badagara): CBI:

SHRI PRIYA RANJAN DAS 
MUNSI: .. .on 21st May 1973 by the 
CBI Special Investigation Unit and 
the FIR made is No. 2/71/SIU of 
12th April 1974. The charges made 
are under Section 120B, 420. 469, 467 
and 471 of the Indian Penal Code. 
The chargesheet involves many peo
ple including officials, Indian Express 
Group, son and wife of Shri Ram 
Nath Goenka, Shri Ram Nath Goenka 
is directly involved because the re
port and the charge-sheet say...
(Interruptions)

MR. SPEAKER: Now, it is sub-
judice.

SHRI K. LAKKAPPA: The big
gest scandal of this country.
. . .  (Interruptions)

MR. SPEAKER: It is sub-judice.
We cannot discuss it.

SHRI PRIYA RANJAN DAS 
MUNSI: It says that accused No. 1,
that is Shri Ram Nath Goenka it 
directly involved with the signing of 
the documents and getting m oney 
from the bank...

SHRI R. N. GOENKA: ft is aB
false.. * (Interruptions).

SHRI PRIYA RANJAN IM S 
MUNSI:.. .cheating the tank* forgery



221 Question of AGRAHAYANA 22, 1800 (SAKA) Privilege 222

and criminal conspiracy. My argu
ment is that cheating, forgery and 
criminal conspiracy are criminal 

ces which will be rightly dealt 
by the court of law and not by 

Parliament. There, I entirely agree 
with you. But, what I would like to 
submit is that in Shri Tulmohan 
Barn's case, I found that after the 
CBI investigation was over, you, in 
your wisdom, expressed in this House 
that since a prima facie case was 
established, the House could move 
any motion. Here also the CBI has 
completed its inquiry, a charge-sheet 
has been made and also an FIR 
lodged and, therefore, a prima facie 
case has been established. The 
charges against Shri Ram Nath 
Goenka are cheating, forgery and 
criminal conspiracy.

The charge is that Radha and Co., 
Calcutta is a fictitious company and 
who is connected with the Indian 
Express Group of Madras and Andhra 
Prabha got for the company credit 
facilities twice.. . .  (Interruptions). 
once, to the time of Rs. 18,67,600 and 
second time, to the tune of Rs. 37,30, 
108 in the name of Radha and Com
pany. The report says that there is 
no such company or group. It is a 
false company. It is a fictitious com
pany. .. (Interruptions).

These purchases were approved by 
a Board Meeting presided over by 
Shri Ram Nath Goenka, if he is at 
all a Member of this House. I do not 
know.

What I would like to submit again 
is that after this thing, Shri Ram 
Math Goenka and his management 
filed writ petitions in Madras and 
Calcutta High Courts, not once, but 
twice and every time, it was rejected.

What I would now like to submit 
is that it may be argued that this 
w u  instituted in 1968 and what re
levancy it has got in 1974. But what 
I would Hke to submit is that if at 
til a Member of this House commits 
a dacoity br * murder in 1968 and

the findings of the inquiry come out 
in 1974 that he is genuinely in
volved, though at that time he was 
not a member, a prima facie case is 
surely established and a substantive 
motion can be ffioved.

So what I would request you now 
is that you may kindly take it to the 
Privileges Committee..^

MR. SPEAKER: May I ask you
one thing? Is it in connection with 
his conduct as a Member of this 
House?. ..

(Interruptions)

Is it his conduct as a Member of 
this House involved ar is it as a 
businessman?

SHRI PRIYA RANJAN DAS 
MUNSI: As a Member of this
House.

MR. SPEAKER: As a business
man?

SHRI PRIYA RANJAN DAS
MUNSI: As a Member of the House.

In both ways. A privilege can
come in both ways. Collectively, as 
a Member of the House and also as 
an individual.

MR. SPEAKER: Please be dear
about it.

SHRI PRIYA RANJAN* DAS
MUNSI: It is the duty of this House 
that if the report was found to be 
false, we should protect the dignity 
and honour of the hon. Member and 
we should all stand by him .. . .  (In
terruptions) Moreover, what I would 
like to submit is that the country 
and this whole House are exercised 
over what Mr. Jayaprakash Narayan- 
ji as doing. Shri Jayaprakash Nara
yan, most of the Members feel, is an 
honest man. I have, therefore, an* 
other request which ia to protect 
Shri Jayaprakash Narayan from the 
clutches of these corrupt people If at 
all it is true .. . .  (Interruptions).
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SHRI MADHU LIMAYE (Banka); 
He is in nobody’s clutches. He is in 
the clutches of the Indian people and 
none other.

SHRI PRIYA RANJAN DAS
MUNSI: Sir, I conclude by Baying
this. The investigation report and 
charge-sheet were drawn after ex
amining 223 . officials and these in- 
dude the Income-tax Department, 
of Company Affairs, The Indian Ex- 
pfess Group, The Punjab National 
Bank etc. Then I quote. It says:

“It has also been brought out 
during investigation that certain 
amounts alleged to have been re
mitted by the Express Group of 
Companies towards W.PJP./I.P.P. 
supply were in fact utilised for the 
share dealings at Calcutta and 
Bombay which were being con
ducted under instructions of ac
cused No. I. i.e. R. N. Goenka."

This is in the report This is based 
on the documents, based on the 
charge-sheet and F.I.R. Now I like 
to sutunit this to you, Sir. You kind
ly take it to the Privileges Com
mittee to find out the truth. It in
volves not only the question of Tul 
Mohan Ram There may be thousand 
Tu) Mohan Rams in this House. We 
should pull them up. Therefore I like 
to submit, please take it to Privileges 
Committee and find out the truth. If 
he is invelved he should be removed 
from the House. If he is not, we 
should unitedly stand and fight 

this. So kindly it to 
Privilege Committee. This is my 
submission. Sir.

SHRI P. K. DEO (Kalahamii): i
need a clarification from Mr. P. K 
Baa Munsi. How Tul Mohan Run 
and R. N. Goenka can be equated 
together? Tul Mohan Ham in Mem
ber of the House. He we* Lok 
Sabha stationery, Lok Sabha letter 
pad. He committed a breach of prt- 
vilega *  the House. Ha tu* been 
using Lafe Sabha stationery, he forg

ed signature of other Members. Ho 
forged the signatures of varipyq 
Members of Parliament Shri Goen
ka is alleged to have committed 
offences when he was not a member 
of this House.

MR. SPEAKER: Kindly sit down.
After all there cannot be many Tul 
Mohan Rams.

SHRI SHYAMNANDAN MISHRA: 
There are already 21.

SHRI BHOGENDRA JHA: I have 
brought this Privilege Motion and 
I request that this should be sent to 
the Privileges Committee. After one 
scandal was discussed we have a 
bigger scandal in this House This 
has come tohght, which has tarnished 
the image of this House, of every 
Member of this House. This is equal
ly and even more pernicious in that 
the huge amounts amassed as men
tioned in these cases endanger a1'** 
help forces causing destruction to Tr>e 
democratic structure itself. Shn 

Munshi read out from the Patriot of 
4th December, 1974, I flpn’t w*mt to 
repeat that As Member of this 
House, some influence is brougttt 

upon this Government, upon the Fin- 
nance Ministry that certain very 
serious things have been suppressed. 
In the late 1972 when Shri Goenka 
was in the House, very late 1972, I 
say, the Chief Cost Accounts Oflicer 
of the Union Finance Ministry sub
mitted a report to the Ministry of 
Information and Broadcasting a ad 
uptill now it stands suppressed.

According to that report the in* 
vesUgator found that the Indian Ex
press P v t Ltd., has raised by way 
of loans and deposits about Rs. 28 
crores whereas the total share capital 
of all the newspaper groups was only 
Be. 27 lakh* Even after getting |uct 
a colossal sum the Finance Ministry 

found that Shri Ramnath JVs empire 
ran a deficit r f  Rs XJ&.crore by 1WS 
after wiping out the sfoara-eaftftftl and 
weerves of Be. I <w a. Stay ft ta * 
deftikttttoft ot about Ba. 25 cfKp̂ s-
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Another sensational finding of the 
investigator was in April, 1972 all the 
Okie groups of the Goenka compa
nies constituted themselves into a 
partnership firm called Express Tra
ders which is ensconced in the Ex
press Towers, Nariman Point, Bom
bay. This is again in violation of 
the company rules. Through these 
methods about Rs. 25 crores have 
been defalcated. Illegal actions have 

been committed and there is no point 
in not coming to the conclusion that 
as a  Member of the House utilising 
status of a Member of this House, 
Shri Goenka, has succeeded in sup
pressing those things uptil now even 
after a thorough inquiry by the in
vestigators of the Finance Ministry. 
It is the misfortune of this House that 
he is here uptil now.

Shri Jayaprakash ji in one of his 
article in the Daily Hindi Pradeep 
of Patna dated June 1, 1974 has said*

“3far faw fr WTX faWMTTO

w  p m r  x v ^ r i  tt*
w ntfta f* x  *  fsmr i”

Sir, there is suspicion and I also 
share that suspicion that that Indian 
friend is Shri Hamnath Goenka. He 
will say whether he is or he is not oar 
Jayaprakash ji will himself clarify 
because it i t  not a question o t

4k f a r  ( m ^ m  ) : 
uw ff ’tyjhnr, Shr t o s  nrrtr 
| [ : *wt h t t  fSrafr wsrftwRr %

vfiRr % f a s ? w * T f ^  
*ifta flwwm 

m m  & ^fW ¥«rtsft*rr
«rr fftrcr ? | w w )  

i w w i  w r w  % *n*r ^  *nft 
wfo W tt  n w rw  w te u r n  *rrlr 
%  fW f WNf i 
m n  i a - 4

&$ QuMthm of

My point of order is this. A person 
like Shri Jayaprakafih Narayan** name 
is brought in here In order to malign 
him.

MR. SPEAKER: Before the point of 
order was raised, I invited his atten
tion as to why he should bring in the 
name of Shri Jayaprakash Narayan in 
a far-fetched manner. Why should be 
do that? It is his own business. Why 
should his name be dragged into?

SHRI SHYAMNANDAN MISHRA:
You will kindly prevent him from 
doing it

SHRI BHOGENDRA JHA: Sir, it is 
pertinent; it is not irrelevant because 
Shri Goenka had been to Patna.

MR. SPEAKER* What is wrong with 
it’

SHRI BHOGENDRA JHA: Kindly
hear me (Interruptions).

SHRI SHYAMNANDAN MS9HBA:, 
You would mvite further trouble if 
you allow him to mention his name.

SHRI BHOGENDRA JHA: Sr. let
me complete my submissions.

MR. SPEAKER: May I make it dear 
from the very beginning that I do nol 
hold this case on the same footing? 
If you want to make out a case of Shri 
fjoenlrs to that of Shri Tul*
mohan Ram do It in a way and do not 
fry to drag in the political figure. This 
is a thoroughly procedural matter. I t  
you want to make it a political debate, 
I am not going to allow i t

SHRI BHOGENDRA JHAt «r, I 
have simply quoted a line from the 
writings of Shri Jayaprakash Narayan.

SHRI SHYAMNANDAN MISHRA: 
How is it relevant?

SHRI BHOGENDRA JHA: It Is vary
relevant and I am going to expiate 
that
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MR. SPEAKER: What I have got to 
say is this. Where i» the question of 
Privilege to tft The problem is thl* 
With whom has he connections? His 
connections with Shri Jayaprakash 
Narayan and all these are extraneous 
matters. I have told you to keep this 
thing aside. What is the question of 
privilege?

SHRI BHQGENDRA JHA: I am
telling you that this is very relevant 
for the very existence of our demo
cracy. That is why I am mentioning 
this . (Interruptions).

SHRI SHYAMNANDAN MISHRA: I 
am asking you Mr. Speaker whether 
you will permit us also to bring in all 
kinds of names. I am putting it on 
record that we would not also be pre
vented by bringing in the names.

MR. SPEAKER; I have categorically 
told him not to metion the names

SHRI BHOGENDRA JHA: It is per
tinent to mention it. I want to clarify 
it.

MR. SPEAKER: Do not make a poli
tical speach.

SHRI BHOGENDRA JHA: Sir, the
money is being utilised to destory our 
democracy.

MR. SPEAKER: Whatever it may be 
how the privilege is involved in this?

SHRI BHOGENDRA JHA; I am 
coming to that.

If it will not be destroyed, it is good. 
I hope you will also co-operate with us. 
Here, there is a danger. I have not 
Stated anything which cast aspersions 
because no newspaper cats cast asper
sions ctt Shrt Jayanrakash naiayaJft. 
Theft, Hie himself suggested—*1 am 
pimply quoting—

m

' w  f a w  *  frfcr v  q* 

i f t v n r  few  m t . . .

t ►
(Interruptions).

SHRI SAMAR GUHA: Sir, Just now, 
you have given your ruling. This forum 
cannot be used to bring in file name 
of Shri Jayaprakash Narayan. You 
cannot allow anything. This is the 
violation of your rule.

SHRI JAGANN ATHRAO JOSHI
(Shajapur): He may say whatever he 
likes. But, he should not bring in the 
name of Mr. Jayaprakash Narayan.

SHRI BHOGENDRA JHA: Sir, if X 
am allowed three minutes.. (Interrup
tions).

SHRI PRIYA RANJAN DAS MUNSI; 
He must mention what are the things* 
You have allowed the Members of the 
Opposition to take the name of the 
Prime Minister.

SHRI JYOTIRMOY BOSU: Sir, I
would like to seek a clarification. When 
did they come to know about this mal
practice of 1971?

(Interruptions)

SHRI BHOGENDRA JHA: Sir, I 
would like to clearify certain pomts 
raised by the hon. Members.

SHRI SAMAR GUHA; Again he is 
reading the statement of Mr. Jayapra
kash Naram.

SHRI BHOGENDRA JHA: I am
quoting him,

SHRI SAMAR GUHA: Sir, yx>u
have given your ruling*,

MR. SPEAKER: I would invite 
youi attention, that we are concerned 
with the Privilege Motion. Now, Mr. 
Goenka may have relations with any
body. When was in the Cqngrefft 
with Congressmen and now may be 
with others. But, we cannot diwtws 
his conduct and his relations, with

whomsoever he had. The only quetf* 
tion is, how it Incomes a p r iv ily , 
so far as the prima facie case is con
cerned. You can ekplain it in the 
context of his being a Member ot til*
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House. I want to make this very clear, 
from the very beginning.

SHRI BHOGENDRA JHA: You are 
right, Sir,

MR. SPEAKER: All of you are very 
good and very fiery people. When I 
see my old colleague, Mr. Darbara 
Singh wtth his white beared and 
white turban, sitting amongst you, I 
thought he will moderate you a hit

SHRI DRABARA SINGH (Hoshiar- 
pur): There is no camoflage about
me.

SHRI BHOGENDRA JHA: Sir, I do 
not know why some of the Members 
have mis-understood me. I have not 
cast any aspersions.

MR SPEAKER: Please conclude.
SHRI BHOGENDRA JHA; I have 

not even begun

MR SPEAKER: You can take two 
or three minute^ more.

SHRT BHOGENDRA JHA: If I am 
allowed, three minutes undisturbed, I 
will conclude

MR. SPEAKER. I assure you that 
they will not disturb you for three min
utes. But, you must be relevant.

SHRI BHOGENDRA JHA: I will ex- 
plain how this is connected.

I do not want to cast any aspersion 
against Shri Jayaprakash Narayan. But 
he himself has said in that article.

MR. SPEAKER: Do not go out of the 
way. This is not about Jayaprakash 
Narafrn.

SHRI K. P. UNNXKRISHNAN (Badan 
$ara); Why do you become so sensi
tive? X have not seen this earlier. 
When people from the Treasury Ben
ches were being hauleg up, you had not 
expressed any such sentiments.

MR. SPEAKER: If you like, I can 
allow him to mention about Shri Jaya
prakash Naraln but you will not say 
that when your turn comes. Let this 
be very clear. I want to be very dear. 
If you want that I should allow it in 
the case of other persons, I shall allow 
it in the case of your members also.

(Interruption*)

SHRI N. K. P SALVE (Betul)* Are 
you also gomg to undo some of the 
things that they have done? Is it pos
sible to undo certain things that they 
have done already?

SHRI VAYALAR RAVI (Chirayinkil): 
There is some relevance, (Interrupt 
tions) Jayaprakash is the editor of 
the weekly (Interruptions).

PROP MADHU DANDAVATE 
(Rajapur): You may allow them to
mention the mme of Jayaprakash 
because without doing it a hundred 
times every day they cannot go to 
sleep.

SHRI H. K L BHAGAT (East 
Delhi)* Everydav you bring in the 
name of Javaprakash When it *uits 
you, you do it But now when his 
name is bem? mentioned by some one 
else, you protest Practise what you 
preach.

MR SPEAKER* Let this be treated 
on a higher level.

SHRT H K L BHAGAT: If ye*I 
want to brinj? in the name of Jayapra- 
Iwsh when you like, you must be 
prepared to listen to others also bring
ing in his name. (Interruptions) .

PROF. MADHU DANDAVATE: We 
have no objection.

SHRI BHOGENDRA JHA: I have 
not cast any aspersion on Jayaprakash* 
I am simply quoting from his article 
which will help the House to come to 
a conclusion. (Interruptions).
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SHRI JYOTZBMOY BOSU: What 
h«s Shri Goenka done with Shri 
Jayaprakash? I cannot understand... 
(Interruptions) .

MR. SPEAKER: I can understand 
Shri Goenka and Shri Jayaprakash 
together, but not your relation with 
Shri Goenka.

SHRI BHOGENDRA JHA: I was
quoting.

"f®  5TFT
FmTHI %■

*pprfw «rr \ »rrat
% wrz %

ufara urcfar 
*rerr w  1 farr̂ TT fa r
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MR. SPEAKER; I am sorry. This 
is absolutely irrelevant.

SHRI BHOGENDRA JHA: Let me 
finish. This summer Shri Koenka had 
taen to Patna and after his visit to 
Platna, one member of the Bihar Legis
lative Assembly belonging to the 
Socialist Party, Dr. Azam, made a 
statement in the Dress that be had 
beta ottered some thousands of rupees 
in order to make him resign from the 
Legislative Assembly (Interruptions).

SESRJ SAMAR GUHA: This has
been stoutly condemned by the So
cialist Party... (Interruption*). What 
nonsprtse is he talking? (Interruption*).

MR. SPEAKER: This has nothing to 
do with the motion.

SgRI SAMAR GUHA: He is going 
to malign all parties, Jayaprakash, the 
Socialist Party and all others. Would 
you allow that (Interruptions).

* ’ Mlt. SP&AK&R: I am so sorry. I 
will not allow you to go on like this. 
XI you talk irrelevantly like this. I am 
not allowing you. I am really very 
sorry.

SHRI SAMAR GUHA: U I wet* to 
say that he was a British spy. would 
you allow it? I do not want to say 
it, but if I were to say it, would you 
allow it? (Interruptions).

MR. SPEAKER: 1 told you in the 
very beginning that this is irrelevant

W  WW| . ^WWTfT
? n w r  y ft *rr$r %
m  42 Sr f r o m r  t o v r f t w  

«fr 1

13.00 hrs.
MR. SPEAKER: Will you' please 

listen? We are not on the question 
of admissibility of the motion. What 
Mr. Goenka did and what such and 
such person said about it, is all a poli
tical speech. On the point of admis
sibility I will not be guided by this 
speech. I am not going to allow you 
to make a general political speech. If 
you want to make a speech it must be 
relevant. Or, you sit down in a 
minute; this is what I finally say. 
Whatever, your views, one has to be 
relevant to the subject.

SHRI BHOGENDRA JHA; Till now 
I have not said a word about my 
views; I only quoted. X want to bring- 
<*ut that this huge amount has been 
defalcated, about Re. 25 crores and the 
matter is still pending. After Investi
gation having been completed by the 
Finance Ministry the matter is still 
pending. Prima facie the Finance 
Ministry official has established it. A 
part of this huge Amount is being 
spent in destroying our democracy... 
(Interruptions) On 18th July the Prime 
Minister made a statement in Calcutta 
that a certain businessman had sent 
emissaries to her that the case against 
him should be withdrawn or there will 
be trouble in Bihar. I want to know 
'whether this busineasman as Mr. Rasn- 
nath Goenka or not; whether tha earn 
referred to was this cat* which the 
officials are at present dealing with. 
You can a *  the Prime Minister or 
you can ask Mr. Goenka. I  am atm* 
ply raising a question wWdh X h w
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read in the Pr*aa because it is in the 
public mind end peopie have been 
asking me as a Member of this House 
to get the truth.. . (Interruptions) I 
am coming to the point. Shri Goenka 
went to Patna; he has a right as a 
Member of this House or as an indi
vidual or as a businessman to do so. 
But when he came back he made a 
statement that he went to Patna only 
to meet Mr. J. P. I am not going to 
dispute that. What I say is this. A 
huge amount has been defalcated A 
prim a facie case has been established 
and the case has been committed for 
trial A huge fraud has been com
mitted. It is my suspicion that because 
he is a Member of the House, utilising 
the status and privilege of a Member 
of this House, the Ministry and the 
Government headed by shrimati Indira 
Gandhi are being black mailed into not 
taking proper action against him. The 
privilege of the Member of the House 
is being misused and the Government 
is blackmailed by money power... 
(Interruptions)

The Government and its policy are 
being influenced by big money and big 
business and that is why the danger 
arises to our democracy. Otherwise, 
if the Government tyad been immune 
to big money, there would be have 
been no danger, even if there are hun
dreds of Goenkas.

Shri R. N Goenka, by committing 
these crimes which have been prime 
facte proved^ has tarnished the image 
of this House, and the privilege of 
the whole House and each member 
of the House is involved. The image 
of the House is being tarnished that 
in this House there are people who 
have defalcated crores of rupees. 
We have discussed Shri Tul Mohan 
Barn's case. Here it is not Tulmohan, 
but atulmahcm—ft is immeasurable. I 
submit that by misusing his position 
as member of this House and by pres
surising and blackmailing this Gov
ernment and the investigating offi
cers* the crime Is being continued. I 
request you,'Sit* to accept this privi
lege notion and send it to the Frivi- 

so that the image

of the House is saved from being 
tarnished.

SHRI SHYAMANANDAN MISHRA: 
On the basis of the submissions made 
by the hon. Member, it seems that a 
huge amount of money has been de
falcated by a particular person and the 
Government of India is sittmg over 
that matter. May I move a motion 
of breach of privilege against the 
Minister of Company Affairs for sup
pressing this matter? Would you 
kindly give me permission because 
the minister wants to extort money 
from Shri Goenka?

MR. SPEAKER: We cannot bring 
up another privilege during the dis
cussion of one privilege motion.

SHRI SHYAMANANDAN MISHRA: 
He has been supressing this with the 
object of pressumising him to give 
more money to the ruling party. 
So, a question of breach of privilege 
does arise against the Minister or 
Company Affairs.

MR. SPEAKER: How can you
move another privilege when we are 
already dealing with the previous 
one?

SHRI SHYAMANANDAN MISHKA: 
It arises out of this.

MR. SPEAKER: You can raise it 
separately.

SHRI SHYAMANANDAN MISHRA: 
The Minister of Company Affairs 
might be trying to extort more money 
out of him. So, the question of cor
ruption is also involved.

SHRI P. K. DEO: We would like 
to hear Mr. Goenka and Mr. Tul- 
mohan Ram.

MR SPEAKER: I had hardly got 
rid of the case of Shri-Tul XtOfeia 
Ram and now we are having anotbe* 
one.



335 * M h n * M r ilw i DECEMBER M, 1874 QueMm cf Ptitrthw 236

SHRI S, M. BANERJEE (Kanpur): 
I would like to support what my 
feon. friend, Shri Bhogendta Jha and 
my young friend, Shri Das Munshi, 
has said. You have asked a very 
pertinent question as to how it 
becomes a matter of privilege. If you 
really see the genesis of the case, it 
started in 1988. At that time Shri 
R. N. Goenka had all the resources 
but not the badge of a Member of 
Parliament My respectful submis
sion is that from 1971 or 1972 on
wards he used his influence as a 
Member of Parliament on the Gov
ernment, on certain officers of the 
Finance Ministry, to hush up that 
case. That is our charge. You will 
realise that Shri R. N. Goenka is not 
interested in Rs. 51 pe  ̂ day, because 
he can spend that in a minute. That 

\ is the position of all big business 
houses. Shri R. N. Goenka is run
ning some newspapers. I have noth
ing against those newspapers. In 
fact, I read his newspapers . (Inter
ruptions) Shri Goenka has got ali 
the resources at his disposal . ..
(Interruptions). The question is very 
clear. He is involved in a case of for* 
gery, whether it is section 420 or 120 
I do not know: it had to be establish
ed. Of course, I know that he has 
not been convicted by a court and 
it cannot be done until the case is 
established. He has been charge- 
sheeted and the case is going on. It 
has been going on since 1968. There 
are four cases, not one . (Inter
ruptions). They were there even 
"before he became a Member of Par
liament. In this particular case, 
Shri R N. Goenka should not have 
been elected to this House. But 
thanks to our voters yho elected him.
He is now elected, as honourable as 
I am.

The question is, in this particular 
case, he has been influencing the 
officials and he has been using his 
position as a Member of Parliament. 
Here, I refer to the case of ' Utr. 
Mudgal. What did he do’ He was 
only trying to hold a brief for a parti
cular business house. That was his

only fault. During those days, the 
people had character and he resign
ed. Now, whether privilege motion 
or no privilege motion, whether CBI. 
report or no CBI report, nobody wants 
to resign unless he is dead and aa 
obituary reference is made.

Sir, here I quote the same case 
which you know better than me, that 
is, the Mudgal case. There, actually, 
a Member of the ruling party did 
something or wanted to influence the 
officials. At that time, the leader of 
the House, late lamented Pandit 
Nehru, brought a motion against lum 
in the House and that gentleman 
resigned. The same thing has hap
pened here.

I want this matter to be sent to 
the Privileges Committee for two 
purposes. Let it be investigated 
whether he has influenced the offi
cials If he has not influenced the 
officials either with monev or moral 
force or anything, including some of 
the Ministers, I am prepared to apo
logise to him in this House. Who 
should judge it’ The maltei is not 
going to the CBI. The matter should 
be gent either to the CBI or to the 
Privileges Committee It should be 
sent to the Privileges Committee. In 
the Privileges Committee, he will be 
given full and adequate opportunity, 

as required under the Constitution, to 
defend himself. He can produce all 
documents and papers to prove that 
all the allegations against him are 
false. He can bring a defamation 
suit against the Patriot. I will not 
claim any immunity. I will apologise 
to him

You kindly send this matter to the 
Privileges Committee. Let him come 
out with flying colours and throw on 
our face that these ate all false alle
gations against him and that we only 
wanted to assassinate his character. It 
is a fit case to go the Privileges Com
mittee to find out whether he has used 
his position, as a Member of Parlia
ment for the promotion of a particular
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btisindte concern which is owned by 
his group. This is a matter which 
should so to the Privileges Com
mittee.

SHRI K. P. XJNNlKRISHNAN: Sir,
I shall begin my submission by say
ing that this is nbt an ordinary pri
vilege motion. This is a rather 
extra-ordinary privilege motion 
which involves procedural questions 
of a fundamental importance I’hat 
is why I earlier submitted to you 
that you cannot shut us out This 
would call for a dear ruling from 
you. not covered by your earhei 
rulings, not covered by earlier rulings 
of hon Speakeis before the Fifth Lok 
Sabha

Since this matter involves a ques
tion of fundamental importance, wc 
should be allowed to make our sub
missions clearly and adequatedly ana 
we should be allowed full opportuni
ty tq do so. It concerns the unbe
coming, undignified conduct and mis
demeanour of a Member which is 
derogatory to the dignity of the 
House and which has brought, this 
House to odium, ndicule and con
tempt before the public. It also in
volves the misuse of his position ot 
a Member of Parliament after he 
became a Member of parliament. 
What I am going to contend is that 
it is as though another Natwarlal 
has come to this House.

What I want to submit is this. 
Here te a habitual offender against 
whom not only charges are pending, 
not only charges of a kind that wc 
have m Mr. Tulmohan Ram's case 
but much more than that, one who 
has been a habitual offender before 
he became a Member of this House 
and who continues to be w e even 
to this day—that is the point; that is 
the most conclusive thing.

The question regarding such ques
tion* of privilege, what to do with 
bihp>i questions, was raised not only 
in Mudgal’s case, but also during the
Constituent Assembly debates In
wch cases, what do we do? Th«n. 
dealing with such questions, ©r.

Ambedkar one of the architects of 
the Constitution said:

I am quoting what Dr. Ambedkar 
had said: |

“Again it is open to Parliament 
to take such necessary action 
against any individual member for 
anything that has been done by him 
which brings Parliament as an ins
titution into disrepute__ ”

This was what Dr. Ambedkar had 
said. So, it is not an easy question 
which should be dismissed lightly or 
where time should not be permitted 
to develop aiguments. Of course. I 
am not going into the political argu
ments of the case, but I will reter 
to the other basic points, what is rele
vant to the central essence of the 
issue, about the habitual offender ot 
crimes—crimes worse than what has 
been perpetrated by Tulmohan Ram 
or in the earlier case of Mudgal. He 
is amongst us. As I said—and i 
would repeat—a Natwarlal has be
come a member of this House!

On the 4th December, 1974, I saw 
a news item in the Patriot of Delhi 
which read:

“Goenka and four others to be 
tried for forgery, ('heating and 
cnminal conspiracy”.

I wrote to you, Sir, you would re
call, Mr Speaker, and I had also 
requested you repeatedly to identity 
for my benefit, for your benefit and 
for the benefit of the House the per
son concerned, because I did not go 
by the name alone—because there 
are Goenka and Goeokas! So, 1 
sought information from you whether 
it was the same person who re
presents the Vidisha constituency ot 
Madhya Pradesh in this House who 
has been charged with serious cri
minal offnees. This was the infor
mation that 1 sought from you. 
Since I received no information from 
you. t  had to make some enquiries tm 
my own before coming to you with
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ISbxi S . P. Unnikrishnanj
this motion. I looked into the ‘Lok 
Sabha who is who*. I thought 
I could know snore about this 
colourful person, this colburful seth! 
But just as he keeps himself mostly 
away from the House, he has aiso 
hidden himself from the *Lok Sabha 
Who is Who’! I wanted to identify 
the person, I wanted to establish his 
identity. I would have loved to know 
his hobbies and pastimes besides 
floating papers, besides indulging m 
420, 468, etc. But that was not 
available. Then I went through the 
Lok Sabha List of Members, Seventh 
Edition, which refers on page 29 to 
one R, N. Goenka, having his per
manent address as Express Estates, 
Mount Road, Madras-2.

Subsequently after this, I got infor
mation that the CBL on a complaint 
from an Under Secretary of the 
Government of India, had conducted 
investigations and framed a long list 
of charges. For the information of 
the House, for your information, Sir, 
this is not the first CBI inquiry, this 
is one in a long series of CBI inqui
ries this is one in a long series ot 
cases pending, that has been going 
on, that is being inquired into, when 
involves the entire gamut of the 
Government of India—all the de
partments. So, Sir, this is a  very 
serious question.

In one of the last—I hope, it will 
be the fret—there is long series of 
frauds, cheating and violations of the 
Indian Penal Code, committed by 
Shri B N. Goenka whom I have iden
tified as tilt Member representing the 
Vidisha Constituency of Madhya Pra
desh. I understand that on FJtJR. No. 
RC 2(71(SIU of the CBI. the said 
Ramnath Goenka, son of Shri Basant 
Lai Goenka, having tfie same address 
as mentioned in the Lok Sabha List 
of Members, has been charged with 
15 or more offences, including those 
of forgery, use of forged documents 
as genuine, criminal conspiracy, 

etc.. which reads very simi
lar to the charge-sheet against TUS-

mohan Ram with which the B om  
was concerned. There were 
eleven changes against Tulmohan 
Ram, but here there are 18!

Mr. Shyamnandan Mishra is not 
here. Now let me say this that I am 
interested in defending the honour 
and dignity of the House and of its 
members. I am interested in defend
ing not only Tulmohan Ram but also 
Shri Ramnath Goenka because they 
happen to be members of this House* 
and the honour of this House has to 
be defended.

You, in your wisdom, Sir, told the 
House on 12th November:

“We do not like any black sheep 
which might come out of us."

This is precisely the point. My 
argument flows out of your ruling 
and what I have quoted from the 
Constituent Assembly debates, what 
was said by Dr. Ambedkar. I beg to 
submit that this u  applicable not only 
to Mr. Tulmohan Ram but also to 
Mr. Ramnath Goenka who is a habi
tual offender, Seth Golmal of the 
Indian business world. Mr. Jyotirmoy 
Bosu had raised some of these ques
tions earlier. Mr. Madhu Limaye 
and others are also interested in 
exposing corrupt elements; they are 
very alert in this House, they are 
seasoned Parliamentarians, they are 
very respected leaden, who are otft 
to jump at anybody and every body. 
I do not know how this escaped their 
attention and why they are sUettt. 
What is the nexus between 8«th
Golmal Ramnath Goenka mad.........
{Interruption*}. Shri Atal Bihari 
Vajpayee, who is not here now, and 
Shri Shyamnandan Mishra and said 
the other day', “We a r t concern** 
about the honour of the House. You 
are humiliting the House**. That was 
the charge raised in Tulmohan Ram* 
ease. They said they m m  interested 
In the pursuit of tnxtti. Bui why it  
it that thota who want to ««&*«• the
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«y«tem, at Mr. Madhu Uiriaye and 
Mr. Jyotirmoy Bosu would want, Why 
l» it that those who are interested in 
exposing not only the corrupt but 
also exposing the—  (Interruptions)

•ft «!•[ ?
UTT iTNT fswr w  t  ? v tf artoT 
t  ? W  «rtwr 'Tt*  *r$> f̂ r*rr «rr i 
srtfafs** fa*r **r «  w  ^  | ,

* r$mii

MR- SPEAKER: The question
has been brought by him. Chance 
is given only to those members who 
bnng the motion.

SHRI K. P. UNNIKRISH AN: I was 
only asking about the nexus. (Inter- 
mptions). I do not want to go into 
those things I do not want to refer to 
names. Here, Sir, I would only say 
that, some time ago, the said Member 
got himself admitted in the c. M. C. 
Hospital, Vellore of South India. It 
Is a private hospital, it is not a Gov
ernment hospital, and we h-ave found 
in cases of several smugglers like 
Bakhia that he iiurshmg homes end 
hospitals have used not only for treat
ment but for misconduct and also as 
places for criminal conspiracy and 
such other activities. ..(Interruptions).

MR SPEAKER Now, let me know,

SHRI MADHU LIMA YE- Is 
Jayaprakash Narain a Bakhia? That »  
what you are trying to make out?

(Interruptions)

TO W ft  fTTK 
I  I «ftWT HTTff V

w r i ^ r r r v m  
^nfNt^crr

1500 vti im  «rr i

% ^r^rr j( f*  tnwrwr n
farctar *rfsft #  #  wk * n n w

t ,  s*

( w w w )  farfar *nrft 1500 vm  
*rrsft v t  *  i anr farctat

#  tfHrqr wx iR f t  fft to t, s t
v  *ri f% m v

fortar ^ft ^f?r^5T | ,  srcrtft
jfrT 1 ?ft t o t  *r 

s io t  Trsft arrcft $ 1

MR. SPEAKER: Mow, kindly sit
down.

w rer

*ffrR FT  %ttK falTSTT ^  5  1 9 4 7

*  w *rt m *  s *  w m n h

^  f^ rr  t  m  ^  
an# 1 s rw
<htt< ehsr ^aiR w i t  v t w r  

«7fWr o t  *nr, «r^c « m t 
vt 1500 qngfanr ir i

w t  qT *£ET 1

t  fa

t o  T5 1 , ^  crv q»$fcar w f t  
^rrf^  ir’k  ^  «rt i
(• fw w )
SHRI PRIYA RANJAN DA»

MUNSHI: I know what yoU? do.
Please do not defend.

MR. SPEAKER: Mr. Unnikxi-
shnan, please sit down. Now, let
me know. If some people do not 
express themselves, it does not mean 
that you should attribute motives to 
that. Tomorrow, if my ruling per 
chance goes against you, you will 
say that I am also in league with, 
these people?

SEVERAL HON. MXMBB&S: No,, 
no. How can it be>
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MR. SPEAKER. Some people pte 
sitting and some are listening Why 
do you go out of the way to attack 
them9 You better express your*el* 
rather than attack others

SHRI K LAKKAPPA: I have
so much respect for you.

MR SPEAKER May I request 
you to please conCLie yourself to the 
point of admissibi’ity

SHRI SAMAR GUHA Met on a 
point of order but on a point of sub
mission Would you permit all these 
things, the object of which is to use 
Shri Goenka as a Sikhandi to attack 
Jayprakash Narayan’ Will you al
low this game to go on? Will you 
allow this thing’

If you allow «his thmg the day 19 
not fai off (Interruptions) You aie 
playing with fire (Int nuvtio?is) 
Jayaprakash Naravan is the people’s 
leaders (Interruptions)

MR SPEAKER Will you please 
sit down, Professor’

SHRI SAMAR GUHA We can
not tolerate these things

$  fa  &  sfr *nf? 

im  (  1 

xrj< a* s<fir ssrer 
|  %i\x 'J’-nfi w  *  5r fir»ft 

1 1 5ETTT ^  tr*ft q WCT 
fV«TT i  I m  ftaft* * ap® £ fciTT, eft

fasRi ^*rr w&rff » *ft

T T  & *lf «T<T H 3RT ^

I ? r ff5T f a t  f r  "TTT ffc ftf- 

9PT m  tfrre sft % * **T Tf̂ nqr I

Mr TJnni Knshnan, kindly win 5 up 
Please conclude. (Interruptions).

w r m  : nswr 
m  s to*  *prf vtfsrt? i 
srrrr* *  ^P tt f  1 srmT vf
afhrrflr I  i ^  fj? «m r *wrc: *r
* 5  1

* r« i
sftsr * <ti jit fcwr *rr t o t  £  
wrfar £  f  j  t  f t  1 r̂«r wr.T 
srmV, 4* «*q r̂r r ^ 1  i ^rrr 
aft *rr *r *5«fT vrffrr 1 «riq w r

I  9

SHRI R N GOENKA (V aidisha) 
W hy I h a te  not buro  al owed to 
sp eak ’ W h\ I  am  not g ran ted  
perm ission  S11* L et m e iiis t m ake a  
subm ission  to  you

MR SPEA K ER  I w ill g ive  >ou
a chance t j  speak K m aly  s i t  dow n

SH RI R N GO ENK k  W hen they 
a tta c k  m y f ile n d s  I feel foA it  ( i n 
te r ru p tio n )

MR SPEA KER K indly  s it dow n
M ay I  tell you, M r U nni K rsh nan , 
I have undergone lo t o f s tra in  m  these  
cases m  T ul M ohan R am  s case m  
th is  case and  in  o th er coses7 Nobody 
inside and ou tsid e  is  being sp a ied . 
K indly  do no t convert it mtD d 
H ouse

SHRI K P  UNNIKR1SHNAN
W hile I am  not m p i  ‘sw d  by th e  his- 
to rin ics  th ere  o r the  tan tru m s here, 
b u t m  response to y o u r appeal, I 
sha ll n o t go in to  th#» question  of CMC 
H ospital, th e  bills paid and  th e  va rio u s 
o th e r th ings 1 shi.li come to  o th e r 
p o in ts

MR SPEAKER Please conclude 
in a minute

SHJtl K P UNflrtKRTSHNAK I am 
not going into the stinking scandal, 
which are there concerning many
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tottsinate thorites, about vanou* pur- 
chases made, about those who specia
lise in tax evasion and smuggling and 
violation of all the lawg that we 
make here. I am not laso going into the 
ugly lace of free enterprise of winch 
Mr. Piloo Mody talks about. But. Sir, 
some of these tycoons, including this 
honourable Member, can only be com
pared to the high-way robbers of the 
middle ages, but I am not even con- 
cerned with that aspect of the matter.
1 am only concerned with his conduct 
as a Member of Parliament, which 
has brought ridicule upon this House, 
odium upon this sacred institution 
and that is where my Privilege 
Question comes in.

MR. SPEAKER: Please sit down.
Kindly conclude now.

SHRI VASANT SATHE (Akola):
You are allowing ten days for them, 
why don't you allow him a few more 
minutes? You must allow him.

MR SPEAKER: If they are wrong, 
you  aiv.' also going to oc w to n g ' What 
is this? th is will be never ending. 
What is wrong with you people?

SHRI K. LAKKAPPA: Please
allow him to conclude.

ME SPEAKER: If they are
robbers, you also wish to be so.

SHRI VASANT SATHE: How
many hours did Mr. Madhu Limaye 
take? How many hours did Mr.
Vajpayee take? You allowed seven 
days. Here you should allow him at 
least 70 minutes.

MR. SPEAKER: Mr. Sathe, you
happen to be on the Panel of Chair
men. You don't look nice doing 
that.—if any other person would do.
I would not mind. Mr. Sathe I do 
not think you will approve of the 
behaviour of a Member who behaves 
like this When you are sitting in the 
Chair. You some time sit here. You 
feajfrfeh to be the Chairman and you 
should not do things like this.

SHRI K. P. UNNIKRISHNAN: My 
whole point is that the Member from 
Vidisha is not only charged with 
forgery but also, unfortunately, seems 
to be a habitual offender. In answer 
to unstarred Question No. 679 on 31st 
August 1970 the then Minister for 
Company Affairs laid on the Table of 
Rajya Sabha a long statement about 
one of the earlier CBI inquiries con
cerning one National Company. 
Again the charges m which the Mem
ber was involved, who, again I repeat, 
was a habitual offender were similar, 
namely, 420 etc. This concerns the 
National Company and cornering of 
the II SCO shares. This was one of 
the charges which is still there in 
the new chargesheet. To quo ta: 
“the agencies were asked to maintain 
two sets of accounts, namely, (a) 
concerning actual amounts spent on 
jute purchases; and (b) concerning 
inflated amounts which were to  be 
dishonestly obtained for the aforesaid 
company.”

Again in RC-t/70'SIU dated 14-2- 
1970, the name of number one accus
ed is one Shri R. N. Goenka in bis 
Calcutta address. In the forwarding 
report to the CBI, the Department of 
CompHnv Affairs daud 21-7-1#0 —all 
of which came to light after he bet ame 
tiie Member of Parliament the report 
says: “it may be pointed out that there 
are circumstances suggesting that 
R N Goenka by virtue of his 
dominant position in the Board of 
Directors of the company has mis
used his position in committing breach 
of trust, fraud, cheating and falsifying 
all accounts.” Again there are the 
same charges.

Mr. Goenka is a respectable man 
and 1 would like to defend him like 
my other friends but I am sorry I 
cannot do so. He is not merely a 
Member of the House. He is a jute 
baron and a newspaper tycoon and 
one who controls—to quote the 
Supreme Court in a case—“who 
poisoned the wells of public opinion 
Of this country.” This is justice 
Mathew’s judgement There was a
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time earlier when Mr. Goenka could 
have done anything. There is still 
in the officialdom a powerful set of
people who are with him. There is 
another set of people, and that is the 
crux of the problem, who are being 
pressurised by him in his capacity as 
Member of Parliament,, because in 
1966, the then Finance Minister, Shri 
Sachin Chaudhury and the man who 
followed him, Shri Morarji Desai the 
then Finance Minister—I am just 
quoting his designation—allowed Shri 
R  N. Goenka to furnish a guarantee— 
a personal promissory note for Bs. SO 
lakhs was accepted as personal 
guarantee.

SHBI JYOTIRMOY BOSU: On a
point of order. Is he quoting from 
)amy document? It should be laid 
on the Table.

SHRI K. P. UNNIKRISHNAN: I
am quoting. In response to an 
answer to an unstarred question.... 
(Interruptions).

SHRI K. LAKKAPPA: The
Speaker will look after that.

SHRI K. P. UNNIKRISHNAN: This 
is in response to an unstarred ques
tion in the Lok Sabha No. 5279 dated 
21-12-1967. That is nay point. Please 
listen to me. Now. it has been going 
tm.

SHRI MADHU UMAYE: Who
asked the question?

SHRI K. P. UNNIKRISHNAN: By 
one Shri P. C. Verma.

MR. SPEAKER: This was in 1967.

SHRI K. P. UNNIKRISHNAN: Yes. 
Now, my point is this. We are not 
aware of full facts but we have only 
outlined a conspiracy in which the 
Member is involved, the bare evi
dence regarding the various crimes 
that he has been committing includ
ing 420, forgery, fraud. Now, I am 
demanding a statement from the Gov
ernment before we proceed with the 

Privilege Motion. I demand from the

Home Minister and also fcom th r  
the Minister of Finance from Minister 
of Law and Company Affairs, fct 
fairness to him. from the Minister 
of Industrial Development and Mr. 
Gujral. Information and Broadcast
ing Minister because this concerns the 
whole gamut of activities, gamut of 
industries, where he has been per
petrating these things.

Now, Sir. the basis On which I have 
come before you is the chargesheet 
1/1973 dated 21-5-73 by the Police 
Station Investigating Unit, SP.C.B.I., 
District New Delhi. That is the basis 
to some of which Mr. Munsi has re
ferred to much earlier. Here is » 
question of how public money is being 
misused by a newspaper tycoon. Mr. 
Justice Mathew himself described it  
by poisoning the wells of public 
opinion.’ Here is a man who has not 
even spared Lord Venkateswara of 
Tirupati who is revered by millions 
in this country. He has not even 
left him in peace. He and some other 
members of his family have used the 
trust funds of Sri Venkateswara 
temple to commit the same crimes in 
any number of cases.

Here is Ivan Kruegar less his good 
qualities; I hope that he does not 
meet the same fate. Now, the Chief 
Accounts Officer of the Finance 
Ministry who went into the balance 
sheet of the Express Group (Interrup
tions).

MR. SPEAKER: You must con
clude now in a minute. I  am not 
going to give any move time. You 
will please sit down. I am not going 
to give any more time. Please sit 
down.

SHRI K. P. UNNIKRISHNAN: 
Please have some patience.

MR. SPEAKER: Should I have
patience? This man la advising me 
to have some patience *fou request 
him that let it not he exhaustive
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SHRI XL LAKKAPPA: Huge
toiiildings have been gnmfiiased ift 
Karnataka; this v u  the charge 
Against Shri Nijalingappa. He has to 
refer to that.

MR. SPEAKER: Mr. Lakkappa
how is it that you have come from 
the hack pillar to the front seat.

SHRI K. P. UNNIKRISHNAN: The 
Express Group of which he was the 
Chairman or Managing Director-'or 
whatever he was—it is very difficult 
to find out—it undergoes metamor
phosis—it wag a private limited com
pany in 1959; public limited company 
in February 1961 and again a private 
limited company in January 1968! It 
goes on and on and on! You see in 
between 420 is fixed at various points!

Now, Sir, the Chief Cost Accounts 
Officer of the Finance Ministry—I  
have a grievance against this Gov* 
emment also—I here agree with Mr. 
Bosu and Mr. Madhu Limaye that they 
have been sleeping over the misdeeds 
ot this gentleman—in the balance 
sheet of the Express Group from 
1964-65 to 1970-71 found that not only 
the capital has been wiped out 
but borrowings in 1971, were Rs. 22.7 
crores and deposits from public—with 
which I am concerned—, particularly 
from the public in Madras and 
Bombay, who were impressed by the 
sign board ‘Express’ were to the 
tune of Rs. 10.69 crores. Where is 
this report, 1 would like to ask, Mr. 
Gujral? I would like to ask the 
Minister of Finance, why Is it hidden 
from the Parliament?

Now, Sir, this It not an ordinary 
case. It involves the conduct of a 
Member. We am only interested In 
the pursuit of truth. Before this 
Mouse can proceed further in this 
cast, we must h*v« all the facts. Sir, 
you, in your wisdom, in Tulmohan 
Ram's ease, observed that the informa
tion to called for in such cases. You, 
la  your wisdom, wei* also able to 
gtt»e m  sp.that We have now come 
to *  paiat when we have allowed the 
Opposition leaders to have not only

i
a look at the CBI report, but all the 
relevant files and various other re
records. Now, Sir, our rights as Mem
bers of this House are, I suppose, 
very much the same. Before I go 
further into "Ihis question, 1 would 
demand that before you give your 
ruling, you should give an interim 
ruling to the that these Minis
ters whom I have named earlier, 
should come before the Hpuse and 
tell us as to how many CBI cases 
have been registered in various cases 
and also about----

SHRI MADHU LIMAYE: I will 
support you.

SHRI K. P. UNNIKRISHNAN: CBI 
report can be shown to some of us 
on this side, and not to you.

•ft f«W : ware 
§*r cfaiT f 1

MR. SPEAKER: That is for the
leaders of the Opposition. What is 
your position?

SRI K. P. UNNIKRISHNAN: I
would like to know another thing. 
There is the National Company 
golmaL It was a very good company 
in 1959. When the Member took over 
the company, it showed a profit of 
Rs. 19 !«**>« in the balance sheet and 
next year, it showed a loss of Rs. 19 
lakhs! This was in 1960-81, for the 
first year. Then, one Shri N. K. 
Jajoria complained. It was in that 
background that earlier promissory 
notes were accepted from him. Sir, 
it is very relevant that in the charge 
sheet provided earlier in the other 
House, there should have been the 
name of Mr. Choraria. I would like 
to know from the hon. Finance 
Minister, who is sitting here, whether 
this Choraria is the same person who 
has been taken into custody under 
MJSA for violation, of foreign ex
change rules Is it the same Mr. 
Choraria? I would like to have a 
definite answer. Apart from this* 
in .. ,.
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MR. SPEAKER: Now, have you 
listened to me? I have requested you 
a number of times to resume your 
seat.

SHRI K. P. UPNNIKRISHNAN: 
There was a customs case, when the 
CBI went into it and made investiga
tion.

Again, accused number one was the 
Member for Vidisha. I cannot go on, 
nor can this House go on, I submit, 
before we have full facts about all 
these companies with which the hon. 
member is connected and without the 
results of the pending CBI inquiries, 
chargesheets pending before the 
courts* various other relevant docu
ments and files as the Government 
may seem fit to lay on the Table.

SHRI MADHU LIMAYE: That is
a good demand.

MR. SPEAKER: No more now.
Please sit down.

SHRI K. P. UNNIKRISHNAN: J
am just concluding.

MR. SPEAKER: In a minute you
must sit down. This should be final. 
I cannot tolerate all this.

SHRI K P. UNNIKRISHNAN: I
am just concluding.

PROF. MADHU BANDAVATE: 
Even Shakdher’s book is smaller than 
this.

SHRI K. P. UNNIKRISHNAN: I
charge the Member from Vidisha With 
grave misconduct and with having 
lowered the dignity of the House 
which rail foj *>ur,ablo action by the 
House, but before we do so, again I 
would request you in your wisdom 
to direct the Ministers concerned 
before we go ahead with thts privilege 
motion to come before the House and 
let us hear them. Here is a member 
who is a habitual offender, the normal 
crimes attributed to him being 
forgery, cheating etc. It is a matter 
of grave importance, as Shri fk I t

Banerjee pointed out earlier, because 
it twangs the fehofc Institution, which 
we cherish much, into disrepute. 
Thank you.

MR. SPEAKER: Shri Goswamt
How much time does he want?

SHRI DINESH CHANDRA GO. 
SWAMI (Gauhati): Five minutes:

MR. SPEAKER: After Shri
Goswami has finished, I will not call 
any more members for this. Those 
who want to speak on this will be 
allowed on Monday. This will be 
taken up next week, on Monday.

SHRI DINESH CHANDRA GO
SWAMI: It is very unfortunate that 
we have spent most of the time of the 
last session and also this session in 
discussing about ourselves, the dignity 
of the members of this House, rather 
than discussing the innumerable pro* 
blems facing the country. It is with 
great regret that I am placing before 
the House the case of another 
member, Shri Ramnath Goenka, who 
has been charge^m'eted by the CBJ 
under 15 heads with all conceivable 
social ciimes under the Indian Penal 
Code, crimes like forgery, cheating, 
conspiracy and so and so £onh.

The facts of the case, as the CBI 
report discloses,, arc txwt Shri Rum- 
nath Goenka and his family menu 
bers, who ware owners of two con* 
cerns, the Indian Express Pvt Ltd. 
artd the Andhra Prabha Pvt. Ltd. had 
hypothecation rash credit facilities 
with the Punjab National Bank. They 
in return for the stocks ttwt they 
possessed could take cash credit from 
the Punjab National Bank.

Around March 1968, Hocused No. |  
Along with others entered into a  
Criminal conspiracy to cheat the 
Punjab National Bank and its official# 
by submitting false stock statements 
including non-existent stocks of whitt 
printing paper and Indian printing 
paper. What they did wes that the? 
showed in their account books t M  
they purchase* white printing pspa*
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and Indian printing paper worth 
Es 55,98,608 from one company, 

Messrs Radha an<T Company of 7, 
Lyons Range, Calcutta The CBI 
report discloses that when the CBI 

1 went for mvestngation, the investiga
tion disclosed that there is no concern 
of the name and style of Messrs 
Badha and Company in existence at 
7, Lyons Range, Calcutta Therefore, 
by showing these iiadulent docu
ments, they induced the Punjab 
National Bank to increase their cash 
credit facilities to the extent of 
Rs 41,98,956

14 00 hrs
I have no time, 1 will not be able 

to place all the details before the 
Hou*e But the essence of the alle
gations d ie  that false and misrepre
sentations the company belonging to 
the hon Member if I can c»U him 
honourable, and his family made 
diauals from the 1 *sh ciedit account 
and obtained wrongful gam* to the 
maximum extent at various stages 
amounting to Rs 27 97 334, Rs 27 98 198 
and 25 74,221 totalling Rs 81 69,744 
in the name of one company In the 
the name of anothei company it was 
to the extent of Rs 14 00 767 13 99 
838 and 13 99 278 totalling Rs 41 99 884 
Togethc 1 the total misappropriation 
came to Rc 1 23 69 588

Now Sir you asked a veiy lele- 
vant question Does this conduct of 
Mr Goenka amount to bi each of pri
vilege? I am trying to answer this 
point As a member of Parliament 
various rights and privilege*, are en
joyed by us and ve are expected to 
act with responsibility and the country 
expects us to behave with dignity m 
keeping with the rights and privileges 
that we enjoy We frame criminal 
laws, Indian Penal Code and Criminal 
Procedure Code and one amending 
Bill on the Indian Penal Code is no 
before the Select Committee If this 
H?use consists of Members who com
mit such serious offences, how will 
the country have confidence in laws 
framed by such people’ If the peo

ple find that there are persons m this 
House who are guilty of cheatting, 
misrepresentation and forgery to the 
extent of crores of rupees, obviously 
people will have no confidence upon 
the Codes that are framed here be
cause the Codes had been framed by 
persons who are guilty of these cri
mes

Therefore the basic question to 
which we should address ourselves is 
this When a Member puts the en
tire House into disiepute, has he com
mitted a breach of privilege oi not’ 
This is the question to which till now 
we have received no answei In 
the fitness of things, you, Mr Speaker, 
Sir has been called upon to give a 
momentous ruling on this point We 
ha\e full confidence that after due 
deliberations, you ’w.ill give a ruling 
taking note of the fact that because of 
the rights and privileges that we 
enjoy as Members oi Parliament the 
countrj expects us to do various deal
ings in such a wav that they can re
pose a certain amount of confidence 
m us Maj be it is because of that one 
of the most important men of this 
country who is leading a crusade 
against corruption has placed reliance 
upon this hon Member It may be 
because of that he has said that he is 
a friend and he has placed confidence 
upon him and he is a close associate 
of his because as a Member of Par
liament he is supposed to be an 
honourable Member Could wo allow 
this situation to continue’ Because of 
the presence of such persons this 
House has been brought into disre
pute Whatever functions are per
formed here bv us with utmost dilli- 
gence, they get adverse reflection 
throughout the country Therefore# 
I say that he has brought this House 
into disrepute and has tarnished the 
image of Members It is a fit case 
for an Investigation by the Privilege* 
Committee

In order to find out whether the 
Member has brought the House into 
disrepute and whether in such case® 
action can He against him, the east
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■should go to the Privileges Committee 
which should investigate into * the 
truth of the matter. Before it goto to 
the Privileges Committed, I should 

say I am in complete agreement with 
Shri Unnikrishnan that for our com
plete understanding of the question 
the entire facts should be placed by 
the concerned Ministers before this 
House.

MR. SPEAKER; We will take it 
up next week.

SHRI JYOTIRMOY BOSU: On a
personal explanation. Sir, I and my 
party have been consistently fighting 
against the malpractices of the big 
bouses. In the course of the brilliant 
research they have done, if they look 
into the records they will see that I 
-am the man who had raised it again 
and again. I am telling you, you 
institute a probe at once as to whe- 
iher as a Member of Parliament, he 
bas misused his position to pressurise 
the Government. If you are worth 
the salt, institute a probe. Mr. Goenka 
bad been a Congress candidate in 
1952 Lok Sabha elections. So this 
habitual offender had been a Con
gressman. I do not want to drag 
«Other things. I have been consistent
ly fighting against the malpractices of 
big houtea. But here is a Minister 

'.sitting. Prof. Chattopadhyaya who 
•defends Asian Cables and then comes 
•and apologises bore. I can give 
•dozens of more instances. You insti
tute a probe whether Shri R. N. 

«Goenk& as a Member of Parliament 
has used his influence to pressurise 
the Government.

MR. SPEAKER: You wanted to
Make a personal explanation, but this 
Is not a personal explanation. Shri 
Iimaye

SHRI VAYALAR RAVI: Our name* 
are there. We should be called first

MR. SPEAKER: He wants a
minute for a personal explanation. 
Let him make it.

f*PR? $ T̂T ’fflJ&T

i  »

vnavm <r»rc %tt «rr*r 

?rt 
I 3ft ift

f[ $  nSFT % fSTTFfi Wfm  jj 
ifhc mvfo
m m x ^ i  
fir IFF %
fJT P W  |  fiWT $ fa  tTTTo

o ifhrrVT % jffcrcr *rWt, 
sfrttar wit iftr m  sroro 

m m nr Sr wt f t #  «r
*nc ^  wwr t

"That this House directs the Gov
ernment to place the CBI report in 
connection with Kiri R, N. Goen- 
ka’s case on the Table of the Bouse.9*

%*t wt trmfit *lm m fa*r vm i

(Interruption*).

MR. SPEAKER: Papers to be taH
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14.W bn.
PAPERS LAID ON THE TABLE

CONSOLIDATED REPORT ON PUBLIC SEC
TOR Banks for 1973, Notifications 
under Customs Act 1962 and Gujarat 
Education Csss Act, 1962 and a 

Statement

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
FRANAB KUMAR MUKHERJEE): I 
beg to lay on the Table—

(1) A copy of the Consolidated 
Report (Hindi and English 
versions) on the working of 
Public Sector Banks for the 
year ended 31st December, 
1073. [Placed in Library See 
No. LT-8738/74.]

(2) A copy each of Notification 
Nos. G.S.R. 681(E) and G.SR. 
682(E) (Hindi and English 
versions) published in Gazette 
of India dated the 5th De
cember, 1974. under section 
159 of the Customs Act, 1962 
together with an explanatory 
memorandum. (Placed in Lib
rary, See No. LT-8739/74 ]
(1) A copy of Notification No.

(GUN 297) SUA-1074| (1 )- 
TH published in Gujarat Gov
ernment Gazette dated the 
1st November, 1974, under 
sub-section (3) of the section 
13 of the Gujarat Education 
Cess Act, 1962, read with 
clause (c) (iii) of the Pro
clamation dated the 9th 
February, 197i issued by the 
President in relation to the 
State of Gujarat.

(ii) A statement (Hindi and 
English versions) explaining 
the reasons for not laying the 
Hindi version of the Notifica
tion. [Placed in Library. See 
No. LT-6740/74.]

Report on Police Frame at Village 
Pasthampura Dktoxct Baroda on 
14̂ 8-72 Memorandum or Action on 

w jam a stawm ent 
2967 US—9

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): I beg to lay 
on the Table—

(I) A copy each of the following 
documents under sub-section
(4) of section 3 of the Com
missions of Inquiry Act, 1962 
read with clause (c) (iii) of 
the Proclamation dated the 
9th February, 1974 issued by 
the President in relation to 
the State of Gujarat:—

(1) Report on the police firing at 
Village Parthampura District 
Baroda on the 14th August, 
1972.

( II) Memorandum of Action taken 
on the Report.

(2) A statement explaining rea
sons for not laying the Hindi 
versions of the above docu
ments. [Placed in Library. 
See No LT-8741/74 ]

Delhi Urban Art Commission Amend
ment Rules, 1974 and Gujarat Govt. 
Orders under Gujarat Vacant Lands

in Urban Areas (Prohibition) 
Act, 1972

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI DALBIR SINGH): I beg 
to lay on the Table—

(1) A copy of the Delhi Urban Art 
Commission (Terms and Conditions 
of Service) Amendment Rules, 1974 
(Hindi and English versions) pub
lished in Notification No. G.S.B. 
1251 m Gazette of India dated the 
23rd November, 1974, under sub
section (3) of section 26 of the 
Delhi Urban Art Commission Act,
1973. [Placed in Library See No. 
LT-8742/74.]

(ii) (a) A copy of the following 
Gujarat Government Orders under 
sub-section (4) of Section 7 ot the 
Gujarat Vacant Lands in XJrban



m m  f m  to p e r s  Laid

Are* ( J ^ b # ^  ot Alienation) 
Act, 1872, re»d with clause (c) (iii) 
of the Proclamation dated the 9th 
February, 1974 issued by the Presi
dent in relation to the State of 
Gujarat:—

<10 Order No. VCT-3074-667-V 
date4 16-10-1074 in the case of 
Shri Ratansinh Bahadur Bava Ma- 
hida of village Udhna Taluka 
Choryasi in the District of Surat.

(2) Order No. VCT-1774/87242-
V dated 16-10-1974 in the case of 
Shri Ambalal Vanker of village 
Bil, Taluka Baroda in the District 
of Baroda.

(3) Order No. VCT-3074-93086-
V dated 16-10-1974 in the case of 
Shri Ramanbhai Haribhai Desai of 
village Antreodi, Taluka Palsana 
in the District of Surat.

(4) Order No. VCT-3073/7797-
V dated 16-10-1974 in the case of 
Shri Abullbhai Asgarbhai and 
others of City Surat Taluka Chor
yasi in the District of Surat.

(5) Order No. VCT-1874-1074-
V dated 16-10-1974 in the case of 
Shri Odhabhai Parshottambhai of 
village Shampura. Taluka Bhav- 
nagar in the District of Bhav- 
nagar.

(6) Order No. VCT-1874/KHA/ 
2412-V dated 19-10-1974 in the 
case of Shri Dakshinamurti Vid- 
yarthi Bhavan, Bhavnagar.

(7) Order No. VCT-1474j9180-
V dated 1-11-1974 in the case of 
Nutajivarsha Cooperative Housing 
Society Ltd. Ahmedabad.

(8) Order No. VCT-1773/138328-
V dated 1-11-1974 in the case of 
Smt. Vishvabharati D. Bhatt of 
City Baroda, Taluka Baroda in the 
District Baroda.

(9) Order No. VCT-2474/6§l#6-
V dated *-11-1974 in the case of 
Vrindavan Cooperative Hoiutag

Society (Proposed) A n a ^  ISifNr 
trict Kaira.

(10) Order No. VCT-1473/79890-
V dated 6-11-19*74 in the case of 
Nishkalank Cooperative Housing 
Society Ltd., Ahmedabad.

(11) Order No. VCT-2373/7959S-
V dated 6-11-1974 in the case of 
Samar pan Cooperative Housing 
Society. Porbandar.

(12) Order No. VCT-1472J115886-
V dated 11-11-1974 in the case of 
Shri Shardaben Chimanbhai Lai- 
bhai and others, Sahibaug, Ahme
dabad.

(13) Order No. VCT/SR-23/72 
dated 28-10-1974 in the case of 
M/s Mahavir Industries of village 
Viramgam Taluka Viramgam in 
the District of Ahmedabad.

(14) Order No. VCT/SR-24/73 
dated 28-10-1974 in the case of 
M/s. Mahendra Industries of Vil
lage Viramgam Taluka Viramgam 
in the District of Ahmedabad.

(15) Order No. VCT|SRjlS0-7 
(3) dated 1-11-1974 m the case of 
M/s. Patel Patel Kalabhai DevraJ 
and Company, Ahmedabad.

(16) Order No. VCT-SR-149|7
(3) dated 5-11-1974 in the case of 
Mfs. Patel Govindlal Gokaldas 
and Company, Ahmedabad.

(17) Order No. VCTjSR-148|7
(3) dated 5-11-1974 in the case of
Narayan Association, Ahmedabad.

(18) Order No. CH/VCT/RG-9/ 
1974 dated 2-11-1974 in the case of 
Shri A. K. Trivedi, Partner of 
Kolak Tiles Products, Baroda.

(19) Order No. CH|VCT|RG-10| 
1974 dated 2-11-1974 in the case 
of Shri K. M. Trivedi, Partner of 
S & m  Mining Jfwfa, Baroda.

m  Order Ko. CKfVef|8CM  
W darted 4-U 4 IH  In «be m m  0  
Shri M fttU httiito Dohyabhal
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Deaai and Shri Dtnesh Chandra 
M w tblud  M  ot viUa#e Charvai, 
Taluka Bilsar, in the District ©X Bil- 
*ar.

(21) Order No. CH/VdT/RG- 
86/1074 dated 26-11.1974 in the 
case of The Managing Director of 
Three *M* Silicons and Chemicals 
Private Ltd., Gandevi Taluka Gan- 
devi District: Bulsar.

(22) Order No. CH/VCT/RG- 
46/1974 dated 6-11-1974 in the case 
of Shri Nariman Peestanji Dum- 
Mistry, Partner of M)s. Mistry 
Agricultural Centte, Segvi, Taluka 
Bulsar, District Bulsar.

(28) Order No. CH/VCT/RG- 
19/74 dated 7-11-1974 in the case

of Shri Nariman Peestanji Dum- 
sia Owner of the Onest Auto Ser
vice, Navsari, TaTnka Navsari, Dis
trict Bulsar.

(24) Order No. LND/VCT/WS/ 
2815 dated 4-11-1974 in the case of 
Shri Dahyabhai Shankerbhal 
Patel, Proprietor of Shri Mukta- 
nand Industries of Baroda.

(25) Order No. LND/VCT-6039 
dated 4-11-1974 in the case of S T. 
Maheta, Manager of the Gujarat 
Vanaspati Udyog, Broach.

(26) Order No. LND/VCT/6233 
dated 18-11-1974 in the case of 
Shri J. C Gujjar, Partner of Shri 
Jayant Bricks Manufacturing Co, 
Broach.

(27) Order No. VCR-SR/17/73 
dated 30-10-1974 in the case of the 
Director of Avaram Ltd., Baroda.

(28) Order No. VCT/SR/68/  
74 dated 29-10-1974 in the case of 
Shrimati Hanshaben Rameshbhal 
Dalai, Surat.

(29) Order No. VCT/SR/62/74 
dated 31-10-1974 in the cage of 
Shri Hail Ora Industrial Coopera
tive Services Sodbsty, (Proposed), 
Surat.

(M  Order No. VOT/SR/60/74 
dated in fee case of th t
Chief Promoter Sfci Navinchandra

Chimanlal of Jayshree Jalaram 
Industrial Cooperative Services 
Society Ltd., (Proposed) Surat.

(31) Order No. VCT-SR/46/ 
74 dated 4-11-74, in the case of 
the Chief Promoter of Proposed 
Navagam Udyugnagar Safcakari 
Sangh, Surat

C32) Order No. VCT/SR/61/74 
dated 6-11-1974 m the ease of the 
Chief Promoter Shri Dalsukharam 
Laxmichand Ansari of Radhakri- 
ahna Industrial Cooperative So
ciety, Surat/

(38) Order No. VCT/SR764/74 
dated 14-11-1974 m the case of 
Shrimati Geetaben Niranjan Dalai 
of Surat.

(34) Order No. VCT/SR/57/74 
dated 21-11-1974 in the case of the 
President of Dwarakesha Indus
trial Cooperative Services Society 
Surat.

(35) Order No. LND/WS/2163 
dated 17-9-1974 in the case of Shri 
Gopalbhai Joitaram Patel of Vil
lage Billa, Taluka Sidhpur in the 
District of Mehsana.

(36) Order No. VCT-LND/NA/ 
WS/123 dated 30-10-1974 in the 
case of Shri Amnitlal Chhaganlal 
Panchal of Village Sidhpur Taluka 
Sidhpur in the District of Mehsana.

(b) A statement (Hindi and En
glish version) showing (1) reasons 
for delay in laying the above 
Orders, and (ii) for not laying the 
Hindi version thereof. [Placed in 
Library. See No. LT-8748/74.]

Revsgws and Ahnval Reports

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): I 
beg to lay on the Table—

(1) A copy eacfe ot tke fottowing 
papa» (Hindi i n i  lutUpb vtnteai)



2 6 3  P a H n  * * *  m a m o t  u , W 4

under sub-section (l) of section 
619A of the Companies Act, 1956:—

(i) (a) Review by the Govern
ment on the working of the State 
Trading Corporation of India Li- 

< mited, New Delhi, for the year 
1978-74.

(b) Annual Report of the State 
Trading Corporation of India Li

mited, New Delhi, for the year 
1973-74 along with the Audit
ed Accounts and the comments of 

the Comptroller and Auditor Gen
eral thereon. [Placed in Library, 

See No. LT-8744/74]

<ii) (a) Review by the Govern
ment on the working of the Pro
jects and Equipment Corporation 
of India Limited, New Delhi, for 
the year 1973-74.

Laid **4

(b) Annual Report of the Pro
jects and Equipment Corporation 

of India Limited, New Delhi, for 
the year 1973-74 along with the 
Audited Accounts and the com
ments of the Comptroller and 
Auditor General thereon, [Placed 
in Library. See No. LT-8745/74].

(iii) (a) Review by the Govern
ment on the working of the 
Handicrafts and Handlooms Ex

ports Corporation of India Limit
ed, New Delhi for the year 
1972-74

(b) Annual Report of the Han
dicrafts and Handlooms Exports 
Corporation of India Limited, New 
Ddhi, for the year 1978-74 along 
with Audited Accounts and

comments of the »
•a d  Auditor

8740/74J Se No* W -

c L ^ iI^ POrt (1874)contTnua^0/ 0̂  oa *  the 
Sericulture I n d i ^  J °

^on) under s u b S o n  f ^  ^  tlo« 16 0f  tkg «ran‘* **' °f sec- 
Act, 1951. rp j " '9. CommiMlon 

No. LT-l)W/ , 4] i  aTV- Sm

*409 hn.

^SSAGE FROM RAJYA SABHA

SECRETARY-GENERAL- Sir r

irom the Secretary-General 
of R^jya Sabha*__ a*

form the Lok Sabh t T * * 1 t0 ~ SaW*« Uiat the Raiva
bha> at its sitting held on the 21th

r Z T z z z z -

wluch «tu passed by the Lok c,hh

l t9 i  hn.

a s s e n t t o  b i l l

SECRBTARY^SEittRAL. Sir r .

“ ») Amendment Bill, n 74
*"• ®ou*e* <>» AbUu m * dur.  £
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14.1# lurs*

BUSINESS OP THE HOUSE

THE MINISTER OP WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHURAM- 
AIAH): Sir, with your permission, I 
rise to announce that Government 
Business in this House during the 
week commencing l«th December, 
1974, will consist of:

(1) Consideration of any item 
of Government Business car
ried over from today's Order 
Papei.

(2) Consideration and passing of 
the Parliament (Prevention 
of Disqualification) Amend
ment Bill, 1973

(3) Discussion on a Resolution 
regarding Report of the Rail
way Convention Committee

Somf Hon Members rose—
MR SPEAKER- It is already 215 

pm We hdve to go for lunch and 
then have to rush back for that meet
ing of the leaders.

SHRI VAYALAR RAVI {Chirayin- 
kil)* We can take this up after lunch.

MR SPEAKER: I have got a list of 
speakers who want to make their 
submissions The time at our dis
posal is short I have invited the 
leaders of the opposition to * meet
ing in the afternoon I have agreed 
to preside over that meeting. I 
wanted two days to consider the pro
blems Durinp those two days I con. 
tacted them and I had the chance of 
discussing with the leaders of the op
position and the Government the 
various aspects. I thought I should 
not shirk the responsibility of presid
ing over i t  So, I decided to preside 
over it. I have to rush to that meet
ing after lunch. So, how to deal with 
the submission? of so many members 
on this statement now?

SHRI S, M BANERJEE (Kanpur): 
May I suggest that you request Shri

Sathe to occupy the Chair and you 
can go away for lunch?

MR. SPEAKER: If we want to dis
pense with the lunch hour, I can re
quest Shri Sathe to conduct the pro
ceedings.

SHRI VAYALAR RAVI: We want 
the lunch hour. We will dispense 
with it from Monday.

MR SPEAKER* All right. For 
submission regarding next week’s 
business I will keep the names pend
ing They will come up later on,

14.14 hn.
BUSINESS ADVISORY COMMITTEE 

Fifth Report

THE MINISTER OF MORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RAM- 
AIAH): I beg to move:

“That this House do agree with 
the Fiftieth Report of the Business 
Advisory Committee presented to 
the House on the 12th December, 
1974.°
MR. SPEAKER: The question is: 

“That this House do agree with 
the Fiftieth Report of the Business 
Advisory Committee presented to 
the House on the l2th December
1974.”

The motion was adopted.
MR. SPEAKER We will adjourn 
now to meet again at 3.51 pm.
1415 hrs
The Loka Sabha adjourned for Lunch 
till Fifteen Minutes past Fifteen of the 

Clock
1518 hr*
The Lok Sabha re-assembled after 
Lunch at Eighteen Minutes past Fifteen 

of the Clock.
[Mr DEPUTv-Smia* in the Choir3 
MR. DEPUTY SPEAKER: We take 

u p ....
SHRI S. M. BANERJEE (Kanpur): 

Sir, I wanted to make a submission
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CSJhri S. ML BanerJeeJ 
after the Business for the next week 
was announced. So, I want to make 
a submission with your permission..

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM- 
AIAH): Are you on the submissions 
on the Statement by the Minister of 
Parliamentary Affairs? I thought 
that was postponed.

SHRI S. M. BANERJEE: That was 
postponed. But I am making a sub
mission with your permission, Sir, 
that you will remember the Finance 
Minister made a statement in this 
House regarding three or four instal
ments of DA. that it would be an
nounced at the earliest opportunity 
and that the Government will take 
a decision at an early date. I am 
told, the Government is not going to 
make any announcement regarding 
payment of D.A. to the Central Gov
ernment employees in this session.

My fear is that the session is not 
going to be extended and it is going 
to come to a close on the 20th. So, 
my request is that the Minister of 
Finance must declare next week that 
the four instalments of Dearness 
Allowance that have Hallen due to 
the Government employees will be 
paid to them..........

MR. DEPUTY SPEAKER: No,
please.

SHRI S. M. BANERJEE: Kindly
hear me for half a minute.

My submission is only this, that, 
in case no statement is made by 
Monday or Tuesday next, some of us 
who are really committed to the 
Central Government employees for 
the implementation of this particular 
formula, may have to resort to cer
tain measures in this House which 
you may not like. I would request, 
let the Minister make a statement or 
let the Finance Minister make a 
statement that the four instalments 
of D.A. will be paid,* My fear is that 
the session is geftng to be over and 
tb«y will not pay and keep the 20

lakhs Central Government fcttpftpfees 
in guspence.

SEVERAL HON. MEMBERS; rose— '
MR. DEPUTY-SPEAKER: Submis

sions, on next week's business, as I 
understand, have been held over till 
Monday.

*fr vfrwt f*r«r (**rr$reT*) *
qft fq  eft fr*r

^  t  i

MR. DEPUTY-SPEAKER: You may
support This is enough.. . .  (Inter
ruptions) very well, that has gone on 
record.

As I understand from the Minister 
of Parliamentary Affairs, submissions 
on next week’s business have been held 
over till Monday.

SHRI S. M. BANERJEE: Not Mon
day.

MR. DEPUTY-SPEAKER: Whatever 
it is, I do not know. It has been held 
over.

Now, let us take up the Private Mem
ber's business. We have done away 
with the Private Members’ business in 
this session more than once. We should 
not be so unfair to the private Mem
bers.

Now, vce go to the private members' 
business.

SHRI S. M. BANERJEE: I am all
for the private members’ business. But 
the Minister of Parliamentary Affairs 
who is here should arte the Finance 
Minister to make a statement next week 
about DA. You can direct him to ask 
the Finance Minister.

MR. DITUTY-SPKAKISR : How can 
I direct anything? It is not easy to 
direct If I go on directing too often, 
tliis directive power wilt lose all its 
importance.

AN BON. MEMBER; they b e »  i* 
you direct.
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MI*. DEPUTY-SPEAKER: Because 
I do It veify sparingly.

8HKI 6 . M. BANERJEEi YOu please 
4o it in the larger interests of the 20 
lakhs Central Government employees 
Who are being cheated by this Govern
ment__ (Interruptions).

4 i *tj ff?*  (fT^rr) 1  rera

MR. DEPUTY-SPEAKER: Mr.
Madhu Limaye, 1 am not stopping you 
K it is a submission on the Private 
Members’ business. I know what you 
have in your mind. I will listen to it 
at the proper time, if that is what you 
have in your mind.

i?af fa tfj 3JTWTCT *$37
fn t i  3rnr m  $ 1

* % sfl srpr wgt #  v m
'WrWl *TT f% T̂TVTT TT'U % ! f t  'tT
w t*  «rnr*TT I w p m  n to  ** 
vwvzrK fir $ 1 i*r ?iwrRTfr srN 

fa** ft fc far 
ĉ p F̂f̂ rvTT % 17 vdvfvir 

5?tt f^rr*rflrr 1 1 r̂r ^
% f«T O ; w m z  ft 1 

qrevre ^  *jt
$ I WT % 17 frW T ?TT%fiT¥ ffft- 
w t  'TWPJT % srrfaw iftaT, eft to t sppfaT 
% q w w f l  arhr «ft ?
#  ^ifsnr $ fa  it t w  n r  qr **R %

^  wrr̂ ur t  1

SOME HON. MEMBERS rose—
MR. DEPUTY-SPEAKER’: You see 

I have allowed you and now 1 have to 
allow also which wiTl be at the expense 
t>f the Private Members’ business.. Kya 
Chahiye Apko’f 

PROF. MADHU DANDAVATE 
(Rajapur): If you want to stop this 
trouble, nationalise the Private Mem
bers* business.

MR* DEPUTY-SPEAKER: It Will be 
at the expense of this particular Pri
vate Members’ business listed in the 
order paper. If'you want to take It 
ftw«y t*?m that, ir ta t cah I do?

 ̂ fasr (**tfVirr)
*Nf«wi % 257 k
s w r  wt qp  ferr |

f*r<# n̂r Trefowrq ftwrr 
^  1 *  ^ 5 t t  j? % s*r 35* ifr w r  
’ftftoFT ^  frqrrj qr ^  TOJTT 
Iff STT?T *rr *T*r fa tfoft fvpft %

% ^pr 1

MR. DEPUTY-SPEAKER: That, I
said, has been held over....(Interrup
tions) Order please.

PROF. MADHU DANDAVATE. 
That is coming on the 19th.

*ff SffSTtf srnrsft 
WRRT JTfrW, if ^rTT £ fa  St ^  
W  % srtft  3Tw i trw ?rt t t t t j t  
T̂ rr fw?r
MR. DEPUTY-SPEAKER: Evidently 

you did not understand what I was
saying ..

AN HON. MEMBER: It is coming
up on Monday.

MR DEPUTY-SPEAKER: We take
up Private Members* Business.

15.251 lift.
COMMITTEE OF PRIVATE MEM
BERS* BILLS AND RESOLUTIONS 

(Forty-eighth Report)
SHRI S. P BHATTACHARYYA 

(Uluheria): Sir, I beg to move:
“That this House do agree with the 

Forty-eight Report of the Commit
tee on Private Members’ Biffs and 
Resolutions presented to the House 
on the 11th December, 1974.”
MR. DEPUTY-SPEAKER: The ques

tion is:
“That this House do agree with 

the Forty-eight Report of the Com
mittee on Private Members’ Bills and 
Resolutions presented to the House 
on the Hth December, 1974.”

The motion was adopted
MR. DEPUTY-SPEAKER: Jtdw,

Bins to be introduced. Shri
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15.27 his.
CROP INSURANCE CORPORATION 

BILL*
SHRI YAMUNA PRASAD MANDAL

(Samastipur): Sir, I beg to move----
SHRI MADHU LIM AYE: On

point of order.
MR. DEPUTY-SPEAKEE: Let me

hear the point of order.

t o  '( s ta r)  : o t e w  
qap % srfav fsrr t  

% f  Srfop f m  qap
«Ft Jftfiw s w *  qft jft «ft ftrcr
S T V T ^ ^ s f t S T T C T T  

^  % 3?rc sfr fm
% *b' ^  *7% m  $*tpt *rr n#Vr
^  ̂ ttwt % srn: *ft j w ,

^ r, ?r»rm strtt |  *ft
’T*nrcsr *T 3TRTUR «IT I 3*T
*r sn^rpr ^  «r tsfr «rrfef*«r 1 1 

vrpfz ^  ^  w  t

“117 (1) A Bill or amendment mak
ing provision for any of the matters 
specified in sub-clause (a) to (f) of 
clause (1) of article 110 shall not be 
introduced or moved except on the 
recommendations of the President.

srrarsrR m  tffa v f t  *  *rofl‘r
^*rPT^=r 65 1 1  s rs ffcn w lfrS a n T
<rfirare ^  *rm t t  ^  stftt 1 1

I  «rc ^  srrsrc t o *  
firer % <re ^ r
vsttt ^  fo rr arnrr
w t%  *?£tw rc <n- f**m t̂anr,
T O T T  rft ?PT s frff SFT, fa T ta
<T$T VT ̂  *ft fap̂  5̂T? % fair sjjgfr «rrq»!T 

cHĵ  ftrcr t  ^
^  W & m  fs mp *frr- 

5arrfkv *tor 1 1  *rnr? w* *r ^
1 1 7

w fcftar v p fz  «Rrt ssnran srorrc m  
%f*FT T F ^ r  a?vra

<rr «rf i %for jm ffr* TOaflfr* fiw 
% *  »nsfr ifcft *  * t fiwnr ifcfr %

m  «ptt 3f Tr^rftr %fto£*rraT
5  ? ^  *mr « w <  fw ir 1
r̂f^pcr %  Jfrr f a r  jt wt?, ^  viRvith

i  %  xx s  *ft ^  vr f irfe fr
^  I  ^ 1% % f r r
^  ^  ^  ftnrr ifhc . . .
(«r*wFr) . . . .  t  «nft ?m  
w $»tt, ^  vrvtfr ^  ^rwi'O 
|  f% TO!r< % 3TTT ?®rnr t o t  ^ f% 
TO % f^T % %cr ^

^  f^T ’rfV ’arT t̂T qpflfftr

w f f r  ^ t* r  ^ f r  % ^  >  %  fpflr ? f |t f f

?ftr ?t *r r  ^  ^r 3R ^ r -

*ftr TO f w r  fat? fa* 5TT% f  5*r 
■jPT % «ranT vr5̂  yt . (wrvirpr)
^  •tpt 7rfft' %frr ^rr^rr 1

settt ^ tt f  
^  ypf^Pwi', ?TTfe 5rfb* ’TrRTf̂ ry 
srFrf qr ^  % Srftrar ? t# t vfrz
Hrrd'+ %■ ?iT̂  Jr ?s*nft f r̂ 571^  t  1 
r ryfffir $ sg^ % q ^ r  ?r % 1 m fin t 
vr%  w t o t  «rr %ftr f t
^rnft *rr& ^  ?r»nf $ r
V*  |rarcR m &  $  **t t  fV u h  m
ft^T m 1 ML** i ^  % f^ P f f  ffT WRfVT
^*TT I f e f t  WT ^  HRffr
3ft ^PfT % 5TTt T0? ift ft^  Q9T«f9f]
%% HTBrRrFft ^  f^mrwrf

t  |  1 ^rf5rq %m % smfjTr
% %  sf^wrr %*t % b n  ?
^TT 5ftfT9‘ <TFTr t
3 ft ^ W t s p r  t tf r  i f  ^  f a w f r  

*fV % fifn? % trfsw 
m* w*r w r  1

Bill* Introductd 37*J3BCSMBSR IS, 1874

•PubUihed in Gezette of India Bxtraocdinary, P. II, section 2,  d*ted X3r<3*74>



273 fafroduied AGRAHAYANA 22,
“The notice of a Motion for leave 

to introduce a Bill under this rule 
shall be one month unless the Spea
ker allows the Motion to be made at 
shorter notice.. . . ”

US f?m  |  I 65(2) $
m r  $ :

“If the Bill is a Bill which under 
the Constitution cannot be introduc
ed without the previous sanction or 
recommendation of the President the 
member shall annex to the notice 
such sanction or recommendation 
conveyed through a Minister, and 
the notice shall not be valid until 
this requirement is compiled with."

t Pt % tt*  srr i

The Minister has to convey this. This 
notice shall not be valid until this re
quirement »s complied with.

% t£f» f^ r  % ffn*

qr farqrr «rr i *r

«wtt i v r m r  *nc ^  1 1
t^ t f.,

sft t  irgTflw
w i w r  *pt w r  I  fo r  c t  

STffW WT cfarTT, *TTJC
wrfa * tt $t<ft $ i
rnp vr *TT!*F ’BTPTT *T eft

$*T%£ *RT % . .

(awrsrrc) . . . s?wt

m  % * * ?  i
f e f t  HTCT ^ t  TTWTffr I fa*
*r vifircra1 *nw #%■

m&mx $t fcr if 1974 %,
it, W Vt % 3NT ^ n fiw  tftr

f e iW fg c r c w  ?ft
«wr $*tt 1

*ft fSnjpr fa*  *
w c w  *
sit sflpte ftwr t  w  w

1896 (SAKA) Bills Introduced 274. 
C* % % UTT ^ $*T tit qr̂ T *  ST VC 
% tot iftr  cu ff tt *ft*ff 
ib»tt fair 1 *rr 5ft v r ^ f t  
*prcfac ^ ftt f t  ?ft ^  ffir ^  at
f% ^TTT c m  m f̂ TT »PT %
* m f tit wt 3TT% ?ftfaT* | frre *FT 
cm  |  fa  sft v r4 y fr % stct fatft 
|  s r t  %  *jr if fq«f) c t * t  ^ h r i  1 1 s r n r

c t 37cf f t  at STPT
?ft*fr tit ete *tfcrq, art f ! T ^ t  % 
m j  tit * ft *r?r £
*rtr #nr ?r^t ^rr 1

SHRI S. M BANERJBl (Kanpur): 
Sir, this particular Bill is a serious mat
ter

MR DEPUTY-SPEAKER: Why don’t  
you allow me to regulate the business? 
I cannot conduct the House in this way. 
Now, I am seized of this matter As 
Mr Limaye has gone away I don’t 
think it necessary for me to say any
thing It is his point of order.

PROF. MADHU DANDAVATE (Ra-
japur) Sir, he has gone to the Speak
er’s chamber for the CBI report meet
ing

MR DEPUTY-SPEAKER: I fully
agree with my respected fnend and. 
colleague in thi* House. I respect him 
for his age and sincerity.

I know whenever he speaks, he 
speak, with sincerity, I should regu
late the business of the House. But, 
may I tell him that this point which 
has been raised by Mr. Madhu Limaye 
is very important and very much con
nected with the present business in the 

because it affects the rights of 
the private Members? Although you 
belong to the ruling party you are a 
private Member and you may also 
sometime bring a Private ^embers 
Bill, he may bring a Private Members 
Bill. And therefore it a f fe c t s  the 
rights of everyone. Perhaps, Shri 
Bibhuti Mishra has misunderstood 
that Shri Limaye has raised some 
extraneous matters. Here X
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[Mr. Deputy-Speaker]
n»y good friend Shri Shankara- 
nand—he Is ihcharge now because 
his senior Minister is not here—and 
I would tike him to take down every
thing of what I say. The records will 
be there. This has not happened for 
the first time; this has happened for 
the second time; this is rather a serious 
matter and I would like this to be con- 
■veyed to the Minister concerned—the 
Minister concerned here is the Minis
ter of Education. He is a good friend 
of mine, a very educated, very articu
late, a very scholarly man. I was very 
much impressed by his television inter
view one day after he returned from 
Russia. I really feel proud that we 
have people of his calibre to present a 
good image. But, this has happened 
with him for the second time today, it 
may not be so much him but this minis
try and it happened also during my 
chairmanship of this House. And that 
is why I am mentioning this

Shri Madhu Liraaye’s case is
this. Let us understand what
it is. He has sent a notice 
of Private Member’s Bill which, 
everyone of you can do on the 12th of 
November, 1974. Private Members
notices—unless they are amendments 
of the Constitution— are accepted and 
the Members are allowed to introduce 
the Bill in the House. That is the prac
tice. This is the right of everyone of 
you.

This is the Delhi Dramatic Perfor
mance Bill. This is a Bill by which 
he wants that certain taxes that are 
imposed, that is, entertainment tax and 
all that, should be withdraWh. They 
should be abolished. And he has other 
reasons also. Because the Bffl seeks 
to abolish a tax, it attracts Art 110 of 
the Constitution. The abolition of the 
iaaces also attracts Art. 117 of the 
Constitution which says that no Bill 
which affects taxation or no Bill which 
affects certain provisions of Art. 110 
can be introduced without the Presi
dent's recommendation.

$hte was tfie whole tiling. Now he 
has sent the notice of this Bill on the 
12th of November and. the same day.

#» according to me  practice,
sent ah application for ttfe President's 
iwommendatSon. To obtain the Presi» 
dent’s recommendations he did, that 
on the same day. Now, the Presi
dent’s recommendation is to be obtain, 
ed by the Ministry or the Minister 
concerned and the President’s recom
mendation is to be conveyed by the 
Minister concerned.

Here, Mr. Madhu Limaye did this on 
the 12th and he sent it to our Secreta
riat Our Secretariat sent it to the 
Minister concerned. That is the prac
tice. We took almost immediate ac
tion. Now, our rules lay down that 
the notice of a Btfl, before it is introdu
ced should be for one month. Unless 
you give notice of one month, you can
not introduce a Bill unless the Speaker 
allows it. In this case, because the 
Bill needs the President’s recommen
dation, before the Bill is considered 
for introduction, within that one 
month, it should come to our Secreta
riat together with the President’s re
commendation. If it does not come 
along with the President’s recommen
dation, the Bill cannot be considered. 
This is the rufe. Now, he had sent it 
on the 12th. We took immediate ac
tion. We sent Mr. Madhu Limaye’s 
application for the President’s recom
mendation to the Ministry of Education 
almost immediately. On the 27th of 
November, our Secretariat got an inti
mation after a little pressure perhaps 
from the Ministry of Education that 
they had not received the Bill of Mr. 
Madhu Limaye and also his application 
as forwarded by us—12th November 
and 27th November—15 days later. We 
ascertained this and we found that the 
Bill and the application of Mr. Madhu 
Limaye were duly delivered at the re
ceipts section of the Ministry of Edu
cation. But, here they say that they 
have not received i t  Then, we took 
more action after that and we sent it 
to them. But, until to day, the 
dent's recommendation has n<*t been 
received. ‘flhe Minister has not yet ob
tained the President's recommendation, 
and therefore, fhl* Bffl cannot be Intro
duced. Worn, that is the **K!o«h X 
do not know, why. It happened in
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*w» w M*. Sant** GuMs. Ob the 30th 
Nbvember, last year, Mr. Samar Guha 
also raised this question when his Bin 
was to coffne im. His Bill relates to the 
tJfinipn 'Ifeprijflprtea Secondary Educa
tion Bill. It was Introduced, it was to 
he taken up tor consideration. But, be
cause, the BUI involved expenditure 
from the Consolidated Fund of India, 
the consideration of the BiH needed the 
recommendation of the Presient But, 
the recommendation had not been re
ceived by that time, ha* not been con
veyed, and therefore, the Bill could not 
even be considered. We were in a quan
dary on that day, and the Minister of 
Education, my good friend, Mr. Nurul 
Hasan came to the House and apologia 
ed and he said that he would imme
diately obtain the recommendation of 
the President an3 he also gave some 
kind ot  commitment that this sort of 
thing would not happen again. Now, 
we are faced with a situation that 
it has happened again. I think, hon 
Members will agree with me That as 
the Presiding Officer of this House, 
I have the duty to safeguard the rights 
and privileges of the Members, the 
rights and privileges of this House 
Now, this non-arrival of the Presi
dent's recommendation has resulted  
today in the inability of a Member or 
has stopped a Member from exercising 
his right and introducing a Bill in 
this House. I put it to you, whe
ther this is not interference in the 
business of this House and holding up 
the business of this House? I put it
to the Minister, Deputy Minister of 
Parliamentary Affairs, is this the way
this Hems* should be treated? There
t o *  I m y  sympathise with Ms. 
Madhti Limaye. 1 do not expect the

Minister of gfacftttdn to be here 
end to give his explanation. If 
he were here, I would have.
He did not know that this Bill 
would come up and naturally he is not 
here. But that does not absolve 
him.. It does not absolve his Minis* 
try. This should be conveyed to them 
I think it is nght and proper that he 
should come forward with a statement 
in this House, because it has happen
ed for the second time, and explain
why this has happened for the second 
time. This House should not 
be taken for granted; at least
as long as I am in this Chair.
I will not permit within my know
ledge that this House should be taken 
for granted in this way. This is not 
how the business of the House should 
be done. I hope you will convey 
that.

SHRI S. M. BAMBKNSE: When you 
ar© not there, we shall occupy the 
Chair and maintain that tradition.

$ sfrr*  t o  f  %
«RTC«tf *  % %

vm  s r }  % *r sw e t 
8n% fw&rv 
*r^#r i

MR DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill to provide for the es
tablishment of the Crop Insurance 
Corporation t6r the purpose of un
dertaking tl»e bua|&*afe4tf ctop in* 
surance so as to protect ttae into**



[Mr. Deputy-Speaker] On the last occasion, Shri Shenoy
eat of farmers from loss due to ^ as on kgs. ^  *WUM#
unavoidable causes”. hia speech.
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The motion was adopted.

SWK WSft : OTHW 
t f W w  Vt JT =PTTf̂ T VT?TT g I

15.47 krs.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Articles 124 and 155)

PROF MADHU DANDAVATE: 1
beg  to  m ove fo r  leave to in troduce  a 
Bill fu r th e r  to  am end  th e  C qnstitu- 
tio n  o f India.

MR. DEPUTY-SPEAKER The 
Question is:

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of India".

The motion was adopted.
PROF. MADHU DANDAVATE I 

introduce the Bill

15.47} krs
PLANNING AND DEVELOPMENT 

THROUGH FANCHAYAT RAJ 
BILL—Contd.

By Shri Kamabahadur Singh

MR. DEPUTY-SPEAKER: We
take up further consideration of the 
following motion moved by Shri 
Ranababadur Singh on the 28th 
November. 1974:—

'That the Bill to provide for 
planning and development through 
various democratic and official 
agencies of Panchayat Raj, be 
taken into consideration*.

SHRI P. R. SHENOY (Udipi): I
was narrating the incident of the
authorities of a State trying to fix 
the location of a proposed public well 
in a village where there was no
agreement regarding its fixation 
amongst the villagers. The authori
ties had never visited the village and 
they had no knowledge of the village 
at al]. Sitting in the headquarters
of the State, tKey decided* that the
well should be at the centre of tne 
village. So they brought a map of 
the village and took some pains to 
find out the centre of the village and 
placed a mark there and directed 
that the well should be dug exactly 
at that place An official was deputed 
to the village. When he went there, 
he found that this point was on tne 
top of a rocky hill TRerefore. the 
villagers could not get the well which 
they wanted very badly. This is the 
result of planning fFOm State head
quarters or from Delhi and not at 
the district/village level.
iirt—̂

The Ministry of Planning has pro
mised that the people would be in
volved m the Fifth Plan. I do not 
know how the people have been in
volved an its formulation. So far 
no people have been involiWSTln the 
nlan at a ll Even MPs have not 
been involved in the formulation ot 
thp nlan exceot to the extent of 
attending some committee meetings.

In some States. District Planning 
Committees and District Develop
ment Councils have been formed but 
these are neither domocratic, tvor do 
they have any power to implement 
or monitor the plan. In Karnataka, 
there are not even District Boards 
These were abolished long back. The 
promised zila parishads haVfe not yet 
come into existence. Unless we have 
democratic bodies at district pancha
yat levels. w« canndr~wally have *

*Fubittltfd to Gazette ol India Extraordinary, P artH , Section 5T 
dated, 13-12-1974*
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good plan lor plenty and develop
ment of the rum! areas of our coun
try. In the last four Five Year 
Hans, we have made a lot of invest
ment in machineries and in institu
tions at the expense of man.

Man has been exploited to build 
machinery and institutions in the 
hope that the machinery and institu
tions would subserve the interest ot 
man in due course. But even now 
the growth of man is negligible when 
compared to the growth of machinery 
and institutions. The growth oi 
machinery and institutions 'is iff 
geometric progression whereas the 
growth of common men or the villa
gers is very slack or In small arith- 
methic progression. Villagers are 
migrating to urban areas to find Jobs. 
Every year we find surplus popula
tion practically in every village in 
the country. Educated people from 
the district go abroad or to bigger 
towns seeking luxury and security in 
the form of white collar job. They 
have lost the spirit of adventure and 
they have lost faith in self-employ
ment. To make up for the lost spirit 
of adventure some of them have 
begun to consume spirit and do noth
ing.

The nnain reason for this is that 
the Government is not throwing 
enough challenges at the district level 
to the young men who are educated. 
If the State Government throws 
some challenges to these youn men X 
am sure they will remain in their 
district and try to improve the stand
ard of living of the people of that 
particular district. Planning at the 
village level is very faulty, if at all 
it has reached that level.. . .  (Inter
ruptions) It has reached some vil
lages. Forinstance in my district of 
South Canara in Karnataka State 
there is an elementary school in 
practically every village. There is 
ae branch of some bank for every 
three villages of the district. But 
*l«ng with these schools and banks 
We have in each and every village

without exception a liquor shop of 
a toddy shop. These shops are 
meant to exploit the villagers to the 
maximum extent possible. Though 
there are elementary schools they do 
not have enough teachers. The banks 
collect deposit and the advances made 
by them are much below the deposits 
leceived by them. The employees in 
these rural branches have no know
ledge of the rural life at all as they 
come generally from the cities and 
towns. In our district there are 
about a lakh of small land holders 
owning between 1 and 5 acres. Some 
of them are already owners and 
others are in the process of becoming 
owners under the Land Reforms Act. 
No provision has been made by the 
State to supply seeds, fertilisers, pes
ticides or credit to these small land 
holders and no effort has also been 
made by the State to supplement the 
income of these people by way ot 
dairy farming, poultry farming etc. 
No encouragement has been given to 
Khadi or handloom cloth or sericul
ture industry or any other village 
industry. At the central level we are 
spending hundreds of crores of rupees 
for this purpose, but this money does 
not reach the villages.

The result is the villagers spend 
their spare time in cock fights, side 
bets and lotteries provided by the 
State. House sites have been distri
buted to thousands of landless labour
ers but there is no money to build 
houses. Government says, it has no 
money to build houses on these house 
sites The State Bank and the nation
alised banks have a lot of money but 
they say, they have no schemes to 
build houses in rural areas. LIC has 
crores of rupees but their schemes to 
build houses are restricted to cities 
and towns. This is the situation. We 
can Improve it only by having plans 
at district level and panchayat level. 
I am sure Government also agrees 
with this, but we need not have a 
statute to do this. This can be done



[Shri P. R. Shenoy] 
by an administrative order. Before 
that, a highpowetsed eonimittee 
should be formed to go into the 
whole question deeply. So. I request 
the Government to form a high- 
powered committee to go into the 
question of having plans at district 
panehayat levels involving the peo
ple in our plans. I request Shn 
Ranabahadur Singh to withdraw the 
Bill if the Government agrees to 
form such a committee.

MR. DEPUTY-SPEAKER: We
have almost exhausted the 2 hours 
allotted for this Bill and yet there 
are six Members who have already 
given their names. Then the Minis
ter has to intervene and the Mover 
has to reply. I do not know what is 
the pleasure of the House.

SHRI THA KIRUTTINAN (Siva- 
ganja): It is an important Bill.
Some more time should be given.

SHRI JAGANNATH MISHRA 
(Madhubam): It should be extended 
at least by half an hour.

MR DEPUTY-SPEAKER: Let us
be rpahiftic Half an hour will not 
do. The other Bills may have to be 
pushed out. Shri Gomango

SHRI GIRCDHAR GOMANGO (&o- 
raput): Sir. this is not a new Bill. 
The hon. Member suggests some coun
cil at the district level. But there 
are district boards already function
ing in some States. In some other 
States, there are no district boards 
The Mover has nghtly moved this 
Kill to get an opportunity to submit 
hie views on the functioning of pan- 
chayat samitis in his State and »  
otlper States. Actually the panehayat 
s*intti is the unit for the develop
ment of the State. Long b*ck the 
Fath|rr pf the Nation said:

"If you spend your next vacation
in mam far c* village in the !**»

rior* you will see the truth at my 
ie&eareh, You will And the people 
cheerless and feaj>strkkea. You 
will find houses in ruins. You WM 
bf& in vain for any sanitary or 
bygienic conditions. You will fin* 
the cattle in a miserable way tinct 
yet you will see idleness stalking, 
there.’

16.00 fcm.
I would like to know from the hon. 

Minister how far we havt achieved 
the aims and ambitions o f HtiEMEma 
Gandhi, what he wanted to be achiev
ed „n tliis country.

My humble submission before the 
Minister is that as the panehayat 
&*mities are the unit for the deve 
lopment of any areas, so, you should 
i< orm that. Now you will see the 
panehayat houses in a ruined condi
tion and the village industries are 
already gone. The developmental 
administration in the block level has 
to be improved.

We are coming from the villages, 
though we are living in the towns. 
When we compare the towns and 
villages we find that the difference 
is that between hell and heaven. 
It happens because the distance from 
the village to the town is very muc\ 
Not only the distance is much but 
we do things only in paper; every* 
ttong is transacted in paper. That 
de’i.ys the implementation. When 
we plan a scheme in paper, at least 
a percentage of it should be im
plemented.

The main reason for under-deve
lopment or non-development of the 
panehayat raj areas is lack of fimanee 
and planning. The plans which we 
propoee them should be according to 
the needs of the people and they 
should satisfy a t least the TBgnimwm 
needs of the paeple. fo r that * *  
should know what ate the baste 
needs of the paeple and than try  to 
satisfy them a t teaet befta* «t* eAt 
of the m m  Plan.
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Now «heee a r t  a nunfeer «f Tribal 
Development blocks. The aim of 
the TI> blocks is intensive develop* 
meat of the area. Now we are 

.proposing integrated development 
schemes. Whatever may be the 
scheme, the administrative structure 
of the block and district level should 
be improved. There should be a 
Collector exclusively in charge of 
development. My proposal to the 
Government is that since panchayati 
raj is one development unit, there 
should be one IAS officer wRo should 
be empowered to deal with all deve
lopmental matters within bis jurisdic
tion and capacity. Those proposals 
should not be sent to the State or 
Central level for approval That 
should be decided on the spot.
16.03 bra.

[Shri Dinesh Chandra Goswami 
in the Chair).

On the other hand, if proposals 
relating to the development of the 
blocks are to be decided at the dis
trict or State level, and that also by 
means of files, since the files move 
very slowly, it will take years, per
haps one Five Year Plan eveir to 
start a scheme. Government have 
proposed single-line administration 
for the tribal blocks and that should 
be Implemented, because, in a single- 
line administration there will not be 
any confusion.

Though our Constitution says that 
increasing the level of development 
and administration in the tribal and 
backward areas is the responsibility 
of both the Central and State Gov
ernments, I am not saying that 
neither the State nor the Central 
Government has done anything. In 
the past we took measures for the 
development of those areas in a half
hearted manner, it requires sympa
thetic consideration.

Mahatma Gancfctsaid it and every
body says It n«w. But the thing t*. 
if we w w t to achieve socMtem, vfl- 
lagism should be itifeoteid. *He

CSAK4) Planning & Dev. 28$ 
throufjb Panchayat Raj Bill
village is Am basic unit for our 
development. The vilfege is <fce bjrth 
and death-plaee of a person. I am* 
not saying that the towns should not 
be improved or developed. But the 
village as the basic unit should &e 
developed and improved. The Gov
ernment should give priority, while 
they formulate schemes, and give 
more emphasis on the village pan- 
chayat and the village development.

I am not going to speak more on 
this. The Bill which has beeiFtaoveci 
by the hon. Member, Shri Bana 
Bahadur Singh, for planning and 
development through Panchayat Raj 
has been brought before the House at 
a proper time because, when the 
discussions for the Annual Plan for 
1975-76 start, I hope, the hon. Minis
ter will give more emphasis on 
planning and development through 
Panchayat Raj.

Lastly, 1 would like to request the 
hon. Minister regarding one thing. 
The Minister of Agriculture was kind 
enough to start tribal projects in 
India. There are six tribal projects 
The allocation is the same. But the 
development unit that they propose 
and fix differs from State to State. 
For example, in Madhya Pradesh, the 
Khunta tribal project covers four 
blocks whereas m my district of 
Koraput, the tribal project covers 
ten blocks. Then, there is the Gan- 
jam project which covers nine 
blocks. The allocation is the same. 
I would like to know from the hon. 
Minister on what basis they have 
given the money, whether it is area- 
wise or population-wise. If you go 
on the basis of population, the popu
lation is less in the four-block project 
and the population is more in the 
ten-block project. If the hon. Minis
ter kindly consider this question, 
our project will get more allocation.

I would request the hon. Minis
ter that agriculture should be deve
loped in these tribal blocks and the 
Mas&ej* Plan Jtw  Irrigation tor the 
Panchayat Samiti which was propos
ed fey the State Government shotttd 
be given priority. If the MtaWter <*
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[Shri Giridfaar Gomango] 
Agriculture will say that irrigation 
is a State subject and that we have 
nothing to do from the Centre, then 
the Centre can do this much that 
they might earmark some money for 
irrigation for each and every block. 
I hope, the hon. Minister will do 
something in this regard.

SHRI THA KIRUTTINAN (Siva- 
ganja): Mr. Chairman, Sir, first of

-all, I shoulcf congratulate my hon. 
friend, Shri Rana Bahadur Singh, for 
bringing before the Rouse this good 
Bill for discussion.

The Government itself should have 
brought such a Bill, passed such an 
Act, 50 that the villages and the 
people in the rural areas would have 
benefited much. But the Govern
ment has failed and my hon. friend, 
Shri Rana Bahadur Singh, has 
brought this Bill before the House. 
All sections of the House has support
ed the spirit of this Bill. Though 
some Members there may not have 
supported the Bill, they have support
ed the spirit of the Bill. So, I would 
request the Government that at least 
by this time some action has to be 
taken to enforce the thinking of our 
leaders and the nation-builders.

The hon. Member, Shri Shenoy, 
was saying that a highpowered com
mittee should be appointed to go 
into all these things. So many com
mittees have been appointed by the 
Government. They have given their 
suggestions. Most of the State 
Governments have appointed high- 
powered committees. They have 
given their suggestions and recom
mendations. But the Government of 
India which is interested in enforcing 
uniformity in respect of all other 
things have not taken any interest to 
bring uniformity in this legislation so 
lar as Panchayat planning and deve
lopment ig concerned....

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): I hope you are speaking on 
behalf of the DMK Government 
Have you consulted your Government?

SHRI THA KIRUTTINAN: Our
Government, not only the DMK Gov
ernment but also the previous Con
gress Governments, have introducetd 
this system in our State. I am saying 
that you have not taken any decision 
or any steps to introduce this...

SHRI ANNASAHEB P. SHINDE: I
will put just one question. I want to 
know whether it is the policy of the 
DMK Government—I would welcome 
it—that the Centre should legislate in 
regard to this particular subject- 
matter.

SHRI THA KIRUTTINAN- 1 am 
saying that the Centre is interested 
in enforcing uniformity in other cases, 
but they are not interested in bring
ing uniformity In this case. Most of 
the States have not conducted elec
tions. have not brought any legislation 
t0 introduce this panchayat Famiti 
system. So, I want to bring to the 
kmd notice of the hon. Minister that 
hr should look into this position in 
most of the States where this system 
has not been introduced so far.

Secondly, villages are the basic 
units o1 the nation, the basic units of 
the economy of this country. If ihe 
villages are not developed we cannot 
claim that this country as a whole 
would develop as we, the politicians 
and the political parties, expect. I 
come from a very small village and I 
represent my village as the President 
of that village. Being the Chairman 
of the Panchayati Union in my area, 
I am aware of the difficulties and the 
miseries and the undeveloped condi
tions of the villages. I myaelf tried to 
do much for the villages. There are 
villages without roads, without drink
ing water, without school buildings,
without sanitation and other basic
needs and facilities. The prevent 
system of planning is not suited to
touch the villages. The present sys
tem of planning does not reflect the
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aspirations of the people who are
living in the villages. The village 
panehayats do not have the necessary 
finance to fulfil their local demands. 

We talk much about villages and vil
lage development. But we must think 
over the things wfcirh we have done 
so far for the village people

This Bill which seeks to provide for 
planning and development through 
various democratic and official agen
cies of Panchayat Raj, should be wel
comed by all sections of the House. 
Now, the political and economic 
powers are centralised. I am coming 
to this point now. My request is that 
the political as well as economic 
powers should be decentralised. That 
is the object of this Bill. Even the 
constitution of Panehayats as well as 
Panchayat Uniong and Block develop
ment rest with the Government of 
India. I can cite an example. In my 
district, Ramanathapuram district, 
there is one Block called Bogalur, 
which consists of 64 village panehayats 
having a vast area. It is unable to 
develop. I^has no finance at all- Our 
Government as well as the Panchayat 
Union and the District Development 
Council have recommended bifurca
tion of this into two Blocks. It has 
come to the UTTvernment of India, but 
the Government of India has always 
been rejecting this. Our request has 
not "been considered favourably so far. 
The power is still with the Centre and 
that power hag not been utilised pro
perly for all States uniformly. When 
such is the situation, how can the 
village panehayats plan further de
velopment? So, we demand decentra
lisation Of political and economic 
powers which only, I think, will help 
the nation to develop a healthy situa
tion*

Pandit Jawaharlal Nehru wanted a 
national programme which will have 
a# its objectives:

(1) involving the village people in 
the process of breaking the 
forces ot traditionalism and 
tlie bondages of poverty*

t m  t a - t o

(2) An organizational structure 
which would, in meaningful 
ways, involve to the village 
people with the government 
in building a new nation.

SHRU V. T. Krishnamachari, 
the then Deputy Chairman of the 
Planning Commission stressed the need 
of involving the village people direct, 
ly in both the formulation and im
plementation of India’s future plants.

Mr. Dey who_was the architect of 
Community Development and Pan- 
chayati RSJ gave the structural mean
ing and content to the process of in
volving village people in a national 
self-help community development pro
gramme and projected the role of the 
Government as a resource in provid
ing technical and financial support.

The abovementioned three person
alities and national leaders shared in 
the conceptualisation of India’s com
munity development programme and 
painted it on the large canvas ot 
India’s 5,50,000 villages.

It is claimed that the Panehayats 
have existed in India for centuries and 
that we are only recreating the clas
sical image of the panehayats. Pan
chayat Raj is not something new but 
is an effort to rediscover what once 
served to vitalise the entire nation. 
However, there is a fundamental dif
ference between whatever might have 
existed in the past and what we are 
seeking to build up now.

Society remained stationary in the 
past and it could not think in terms 
of the elements of growth, technologi
cal changes and new inputs. But we 
can no longer remain static because 
foree elements now exist that did not 
operate in the past. One is that we 
are living in a crowded world.

We are living in a shrinking world 
and we are living in a changing world. 
We have to achieve these changes in 
a much shorter .time. Time is of 
crucial importance in the whole pro
cess of envelopment
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[Shri Tha Kiruttinan]
Panchayats are described as organs 

of implementation and above all, as 
agents of modernisation. Panchayat 
Raj institutions did not arise from the 
need to implement the community 
development programmes. The pan
chayat raj system was conceived and 
set up as ah instrument of change of 
transformation.

I think there is a lot that remains 
to be done with planning at the block 
and district Revels. I think that it Is 
not that our implementation is in
adequate Rather it is our planning 
that is defective. There is really very 
little of planning at the grassroots If 
that is to be done. I thmk the Pan
chayat Unions or the districts would 
be tfte obvious unit for the organisa
tion of techno-economic surveys and 
techno-administrative planning This 
has to be done within the broad frame 
work evolved for the Centre and the 
States. No district can ever be in a 
position to produce its requirements 
of steel, power cement etc. The neces
sary financial resources will have to 
be found at the national and state 
levels. But to identify the resources, 
to find out the ways and means, 
whereby these resources can be fully 
energised and organised, the techno- 
administrative and techno-economic 
possibilities are the things that can and 
should be 'done at the district levels.

Circumstances are forcing us to 
realise the fact that if we are to solve 
the basic problems of food, we have 
to thinjc in terms of establishing the 
most complex agro-industrial rela
tionships. Even if the most rustic pro
blem* are to be solved we have to 
brine; to hear upon it sophisticated 
understanding. There is no getting 
away from that bruital fact. That is 
where the process of planning becomes 
so crucial

Sadia’s urgent need today is to 
understand the new purposes. To the 
«xtenf w€ make panchayat institu
tions, dem ocrats institutions and 
planning institutions subssonriAnt to

transforming revolutions we shall 
have served the cause We cherish.

Shri Fakhruddin Ali Ahmed, now 
President of India, when he was 
Minister for Agriculture said;

“The programmes envisaged in 
the Fifth Plan for grassroots deve
lopment could be effectively imple
mented only if  the panchayat raj 
institution*? were fully involved and 
made to function properly.”
Our Prime Minister, Mrs. Indira 

Gandhi, in a message, said as follows:

“Unless the people were associa
ted with the policy, planning and 
implementation process, nolhing 
could be don0 to lift the vast maio- 
rity of the rural populace from the 
morass of poverty ”

M.my Members ha\y mentioned about 
the F a th e r  of the Nation. Gamlhiji. 
The concept of panchayat raj initiated 
in villages did not work as Gandhiji 
had visualised. The working of the 
panchayati raj is influented bv deci
sions from the'Top and the people who 
are passionately concerned with the 
programme are not consulted. The 
planning for the country’s progress 
should be from below. I am surprised 
to note that the slogan. ‘Planning from 
below' has been reintroduced after so 
manv years at the Centre by the Plan
ing Minister, Mr. D. P. Dhar. The 
greatest failure of panchayats has been 
the assumption of a fragmented ap
proach to the question and their in
ability to inculcate sacn. ff spirit.

The only level at which the people as 
such can cooperate in raising agricul
tural production is the village level.

Although the gram sabhas ana vil* 
lage panchayats have existed in many 
parts of the country they are only 
•paper bodies'. The objectives of pan* 
chayat raj system is democratic de± 
centralisation. But the development 
programmes have been imposed from 
the headquarters. Instead of that. If 
the programmes had been drawn up 
after consulting the panchayats, m
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including them in the planning aspect! 
of their territories perhaps there t 
would have been more enthusiastic 
participation by the panehayat officials

The panchavat raj system which 
was expected to bring cbout changes 
m the power structure m the village* 
m step with the community develop
ment programme also failed in its 
purpose The panchayals became the 
instruments of the stronger sections 111 
the Milage community for the piesei- 
vation of their dominant positions 
rather, than organs of village demo
cracy

To modernise the runl society and 
economv as well as to establish *ocial 
justn e» m pi ice of \estipcs of feudalism 
and exploitation one of the e^cnti tl 
steos needed is to reorj;anisf and re 
Mtjlise the panehayat raj s'vsten It 
i» possible that the pmcluval ra] in
stitutions can bc> c allcni upon t( pla> 
new roles in addition to tne existing 
ones These are implementation of 
l.nd reforms uplift ot wcasf'r section* 
provision of building Mte& and housing 
subsidies to the houseless The pan- 
cha>at raj is the new s'stem of mral 
loo il Government

Thf motivations for the creation of 
this new system have been two They 
are * 1|

1 The increasing emohasis on the 
progressive democratization of vai ious 
institutions m harmonv vuth the Icttei 
and spirit of the constitution

2 To develop rural entities t0 mo
bilise the people's understanding and 
cooperation in regard to the pro
gramme of rural community develop
ment That is, in short, democratic 
decentralisation and community parti
cipation are both highly desirable 
objective*

So. I request the hon Minister to 
Concede th&e points and bring about 
a new Bill which will give true demo
cratic decentralisation of economic and 
political power which our leaders 
visualised in this country

aft
^  *r w m  fa*r 

1 zvsn ir r  % wr fe*r

?rr f^R <ft *rro % 11

snrwfa * l«rfanr sft f w
f^ r *rt «rr =r£r *#nr i w rfc s*r 
fenr % ms <sr rrfcFr f  t

«ft fcpjfa it
srrr *F-rr4i feR t  f^nn
afT-n ^ 1“ fcTT T W
JTTTT QT 1TTT W T  ?TT3 *FT *T«i 

•P A I JTTrT ^TT »T Tf^T
*r*r? <rr a 1  f t  fe n  c  t̂t 

?w fr*n >i r r  ^rfrr
*T*nr err fe n  srr* m frm  fgsr m w> 
steT'T 1 t t  q r^ r  r̂Hrl
*n *  ? h i  sm frn w  t t z t *

’TR fjTTC S*Y 7\ »TS V  m  
w  1 îfe ttft rY t t N t  

T̂ IT vl? 5*T T^f *T zvm  ^  
irrTnrr =n H r T *  »*?t f̂ f̂srar

\  i
MR CHAIRMAN I am of the same 

view but I am m the hands of the 
House It is upto the House to decide

finjfar fa*  w n fa  w «r ^  
frarsr ?r f t  o tr - *r^r fnrr «rr, 
o t  m  3*fr w  finr z* ttt^t apt 
qrppvT W  % 1 m r  trgt
st^ft % Tr 3T3*r»  ^ r r  PmtRt^

1 «nn- ^  'tt^V  ?r*5»rJr
nt ^  ’

MR CHAIRMAN What is the plea
sure of thp House?

AN HON MEMBER The decision 
to extend the time has already been 
taken.

qflf JHIfflftJIfSw (iTBRFft) :?WWf?r 
5ft, f  tit «rm r ̂  intfsTr v w t
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[*> W T O  fW ]
f, 3rfr*r ffa r f a r  * t  *i*r fwr-fr &
*T*3*8J % X Tfa% t  WfCT -T^r m^TrfT 
tfh: s tt^  ftr^TT Jr *r?nr $r r-sr tt $ i t o  
f f̂TT  ̂ % <TTO?ft tn r r̂r 

$ I

3TT̂  % «F?T «rr— W1R rT«r f?F|*TO
% ftrTO %3t*tt ft <fr nrflfr €r r̂r̂ rr
ffaT sfft SRf *T f*TO 3FT̂ T $«IT I 
'3‘̂ t  % fir^TR % f*nt ^tfT^ -31T

w  % ssrrc- *To im ;rrT O
% 'TTO’f r  TT5, TO«TT

srf^r sfTsrr ^Jfr far **rfr ^ < tt s t o  

^?r fTT f w f f  ??><TT I %%* f '7 ^TRT 
$ %  ^  **^T 3ft OT ¥lT 3: OT

% t o  5V t> w ft t  ^fTr * m  $m  
wm ^r-rr wTf^r £rcr T*ft 'P f  *>r 
fK T O TO tf^fO T *T*(T*fr

T̂3T W  O T  fSTT, ^rfw  O T  f t  *TeT 

ftW *T f t  W ,  * r ^ f  fSTFFT ?T% T O  
STTf.^ifT tffa? rDft SOT, *TTO*T
*ft w r  f  err *r>t ?^frr * r t ^ t o  f  st

f*T T̂T3| ? | |  I
>ifteT, %?fW » R fT r it 1 9 6 7  i t  

?THT STfTO 7T3*T *T*PRr ^T *frr folT 
1#ta fo»T "'T̂ fqr flTTfTTT ^  T T O rft TT^tr

% t o  o t  fo jT— w  ^rrf^r fc 1 

<t*mr *r wtf *r(t ft=»r t, ^ r m  *r
w f t f a v  m  m'% srrfr fc, 

■37f*?r insift *£f wrft f, f o r o  *rr t o  
s*w*r |  5 * ?nf *r *t$
i f t t i *  ^ * O T W T O T ? :* flr£ m t, 
3ft irw n: *  fa*T f w r  1 1
f<r *«**» *  *r$ wsr«f Pw ?rflr fNr, *rft 
f  »»?f %  ftww % ?fr*nft *n* fTO 
w>WT?r ̂  fff f»r<f «r ^ r  *r£ ̂  f
ftf <fTO!fr TT3T *m R̂J’T TTiffWWiT

f t  f  t o  »fr f  5  fawfarft
# m  ^ r|^ r i

if^rr t  *$> wmr f # r  
«t t o ^  x n r  q f t iw  % u T i^  *rt %*sNr

fw n c  ^  ^«t % frrf m r m  ^  o t  % 
f ^  rT?p *?t fatfim  ̂  f m  % srNr 
^  % t o  c?p fcrti $\, ^ f^ r  v& m  •
w r TT aptf frm N ?R  ^  f«TT I 
TTO^fV TT3T crspr t<TT f̂df» #WT *T ^T, 

f  $ ^  f  |  % 90? wt
rft^rr q>%3T^-ffwrr f t  *rf 1 snr ?rfir 
%^sr f^pfr, «r*3rf, w p t t t  «ftr »r?m % 

fo r m  qr ?r<nr ?t t o  wft ^  #  f% 

^ r  ^ t  fwr*r ?> Tft |  rfr ^  w r ^ ^ f t  
t , f*p:ar to^ tt ^ i fn^ % *tsr wnr 
r ^  W *Tfr f t  Wcfi I" 155HTT D̂T %
*r t  ifrr t  f^7^TTFR %
fir t o  5Tf "ft ?mr v t to >  ^  stptt 
f  m  ^  fsrJr «r rraHrt ■’t - t  f t  

inw*T f  r *r*r?TT 1 1 ^ r t o , <-ft*rfr, 
f  %  *r "nrnT ^  z m  

STT*T*V -p- q^Trfr TT^ TT *f»T5̂  f t  I 
?ft̂  ST ^TF qTT cft R  <TC ‘VP f̂r<TW 
tr?^3r-r ^r. ift ffr irfrfmFr
?rV TO^'r % ?r«i^r Jr *n%

sprsr ^rr f ^ 4  f̂ r *x* *Fn* ^ r  ^ 

w r r t  1 ^^Irsr^r ^ fiFTf'T mtsm 
?t^w-tt f  ^  t  fwr q^n,T'fr t f?  «r
faffr<re> qr «r#T«r *r^*fr q rrftm ft 

^fTr ^ f^ r , wrf̂ fr 7% ?fr jtt
T O  ft 9 f  I grf ^V sq^ if ?*rR

t t  r̂r ^ 5^  «î t fwr, % 
fcfirsr 'T^rf^nft jt f t  1

jp/T*, f^ 1? f̂t̂ Fr ’RTffW frr wr*r 

w<*t f m  f r r o  w  ftw r fr  «ftr 

«rTO r̂ % t o N * t  ftr^fr «ft f  

^r% r̂̂ rrerPT vr ^ rfro  tw m  qr f  1 1 
^ f  w  ft*rr ? f« %  W r  i t w t t

% fff#T ¥ t VT4 ^ 7!T ft?ft (  I TTOfl
w m  ff, ^ffft?T ff, w M m  ff, 

fTfiw ^  t o  ̂  1 < to w  t  t o N i i
f ^ T O  j ,  ^ fJ w fT frJ T T O , U tT O W  

¥V ijftm , *r*rf, o t  v t  w n w  

% T O ftn  fnfl f w !  f t  * rfro



297 PUmnin9 & Det? AGRAHAYANA 22, 
through Panchayat Raj Btll

*rSf fffnr *fh: wrfar *rc 
% ^  *fir «jrrr«n
^  cT«r q rfm r ^  *frr* w tttttt’
*m s%*r TsrtT f**r *r T^rmt ttst

foffar %?n »TOT t ,  T? WW *TTfr?T 
$>rr i

m ^^rr^r tr<T. q* yisfi ft %
<$*> ?TR 'r̂ RT'Ti TTo, ^T *TIT5T Si îT?TT t,
3*riT srre 5rr ttto t rfr ;?fo?r fa r 

^ t r  ^  ?tt<tt £  i w r  q r  w r  

?rfa tft ?rr tt<t i> wm $rwr 
ijt?*racr^fVsr % <rsmrcrtt 

^ t t t  ?rra t t  fsrc t *  i ^  *t
qr^TW TT SfTTWTRT ?f»T TT Jf>T ^TT f  
m  f t  *?*r? m  fatfR *nrr«rr t t  ^ r s t
5 T? TT tft-TT £ I f  Tfft *nT3RT ^ fT

vt «*Tfan ?rn=r *tt tot
*pn t\  Tr*r vpt *tt s— t  ^  
*nwrr g %  f*4  TTrqpft % *rr*r Trf 
*rtp t ifrrr i

«r*F TTPTer frar % *rrsT*T Sr ?*r
TTffiTf TT f w ^ r  TT'TT W T  £ sfrr

s w t  m m  *r f t  sw  t t  fe=nr<~ t ^ - t t  
w t h  Trr f^rafr w r ^  f n  P
m V I T  f t  VI t  W ?V? ? f T  f^TJT TT

<*rrfanr =f» «r ^  *r t t t  t t ^ r  n  * 
jMT TTfHt « wrsr $*rr> W  *mf*n
35% ?F ^  TTTOT TtTRt
t t t  ^ |r  t b t ,  t?t t ?  sr? *ren 
Sr f t  T? TTTTT t  *frr ^TT̂ r =̂RT 
i t #  ^rtr 1 1  't^rjpt s r r  ?r

flP f-TTT T̂HRJcT ^  Tr 3?T?r 
3TT< TT̂ q- tr̂ TTqw **rr TT <Tf%—

^  ̂  ^  ̂  f a r ^  *I?T «,TTfsR
^  »fh: -50V % f f w  ̂  w*r i a* $*rrtf
sfr aft j  fV ffwt
^rt f i r o r  ^ r  m  f * m  t>  H  
tfww $  a*fe*rn
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*T 7T$?T % »TW f  ^TfTT f  5*T 
f^FT ^  3fr S F T T W  t ,  # ^ T  fw*T ^TTfT

#  ?^r W’ T T T  ^ r  fF^ S T  % IWF ?Rt 
fsR- fTFT ^ ^ f t ,  IgZXih f^T 
tit % v r  g^r ^pt «p%  |  ^ r  t t  
?r% 1

*ft ̂  j w r  (vtqsfrr ) . ?wr
tT% WRV, ^7 ^^Tffrcr %

IT  f  ■JTTT t  JfT^TT f  ^  3^TT 
w r r  g f¥  t o  qr̂ nxrcT ?rk  ^ < w p t  

^rr^r % fsRrrcr t i t  <frsf*Tr 
?ftT frFT «r f^ T P T *pV ^ftSRT f^R T 
q r  j 5PR  #̂TT t a T  ^TRTTT eft 

€» ?TTwff A ^ \x  r̂flfrqrr ?wr
f^ rw iT  =̂fV (\  *t%*tt 1 ^ r  % % srre
w r  t t  f m  fsr?f?r ^t <yi ^  
fsr^rrr s r ^t h  ’ tttt % cd̂ r frgrr wft ?fPr
« r n r ^ |  1 <#V m r t  ?ftr
T T ^ rT ^ t 11  ^ ^ t t  %  *rnsfi ^  5^t cTT? 
^Tfnrr tft »titt vir v t x  ifr r  T f r  % 
f f r ^ ,  <nfofw ft «ftr  ^ r f i i f r  apt v i t
^m^TTt % ^RT? ^  Jf>T SfiTW 1
«Tm  % fw j'fT  f?f% w f f i f l 1 tirii % 
^prnft q r  tpc zfnrTr w ^sft
^•Ri ^Tf?tr 1 ^*fi ?rr % irt w n  *r 
^  t t ^t ^rrf^rnwV f ,  spFft ^r^frzr 
r ^ i r  ?r srr r̂ r  ?r7T ?fr»ft m  n  
f { w m  t? h  wr «tt*p f^nr <t*tt
fTTW 9TT?H STn fspTT ?^R TT
5TW T T R FT  ?=Tf T f  STJR 3|ff W  I
r f a  ^  tt ^  | t ^nrf^Tsfir

?̂r ® > m l m  ^nf>T tp ^  «rrr
t t t i t  ^ n %  TT 5TTTT ^>Tr I

f w  q r flftaT TTrfi 3,ttV 
^tt%% ?rb- m z  ^rrr w tr t  q r
a T O  ^t’TT =3nf^r» ,r?Rr fto %  v z m r m  
«ftr  t t t w t  ^  f ^ r  % ^ n t r

T w t  ift m f f  ^ f f w t  % W f
wrfT?RTTrRr?5rt«rc«T^!T # «  
m  ’w t^ f f tT w r n r ^ in w
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[ t i t  **FT]
sntaT ?rt gr> w> vf* 

#  '5?!% fa^ra fer̂ n stpftt sfa. 
«nrc «rre star m  *  vrqfNw ^fr
fipJJT STTtTT |  fft VfWl'fl % 3fFT jft 

|  faF J?? aFT̂  f  ift ^  f??T \

*T O T W T  aft g f a j R  % WTPtf
, *3*T iftsHT sftr ^  P̂T̂ T cffcT

*n$, 6 t o  % ^  5«rr%  ̂ i %ftx *rfe

sFffsr ?r ^  7ft t j t  ursr 
ffrft ^nrf̂ r sfr; aft t i t  **reftq- u t o r*) 

^  ^rrft trrar ^ t *rt ?rt

f*PFffr I «r*ft ^  t̂cTT % f%
*rtavTT r m  35Tr % r̂rrfV t  *ftr vnn r 

’'ir ”3fr f̂tsf'TT ^ t f̂ rsrr
f a f f  T̂?TT I  I W TRta ?fpfr aft "TcTT f?t 
*!ff fo3?T % % r t i t  t i t t i t f  *ft3RT I  I 

’Tcfrsrr *njr fto r  ̂ f% iftsRT «rt% *n  ?ft
t it  tRTT ^  5HT tTTrTT fap RT argf

5f!T# £ST |  f% I #  WTI^T
*ffaf*T «RT%
^pr €7% #  fnsrfe ^ t *t«rrt g i

arhff *r *ft% % *rpft t i t  m w r , 
'Wdf̂ M ^arr *T*rrr «H«in q r fsr̂ rq" 

WTFT fip ir 3TRT I f*T^Tf %

w£r-tfr€) h z x  a r ^  artfr T̂%q- f̂ r̂ r% 

v t  f h f t i m  m w  w ^ m r  %ftx 
fr R T  * t «  «rr ?rs®r ^  ^  w i t
t j i  w rfe*T*ft fa$? s<rp*rt %

Tf^ ^ r t i t  * jfw r ^rf?* f w r  

%ti, Rnf7'T «fhr srt i*t *$ j OTVf t o  
wmrrfr h  ?tt wr *r% i w  % f a  
qrtfj ti\ ar*wrr ffT̂ fr i

«P|*fsrH Jr f̂r »rnfr % t r  

f  ar̂  «q«®r *t*r wrr m ?1 1  i 

% f l  ” T t f  ̂ T ff ^ Q?f> 8T*Ffy 
« m  <r <ft fa rw r 5> fjr% %

* t $ k  », ^sftf^rff f w r  5tptt «nr 

%%T f^ 7 If) V$ 3fo  ̂  7R> «fV I

^  ^  »TPT % fo w l % WK
f e n  i ^ft nt«r % *ftn mrfttit 
wrT*r r̂pT̂  t  "3*̂  unw thrrcRr ^

^  VTTT l ’«ftn: T̂T̂ ??TT CP" ?ft
^ rt 5gr% «rr^ ffr w m
5FTT ?r̂  I

fw ^ fq ^ ^ n rt £  *r *fT ^ fWT TTSTSTTT

^ t  ^ i r  cwr »rm ^  m v x  ^ r  t i t  
fTW F ®ft s t r  grnT ^rf?^ i ¥fff% 

s r ^ r  wrfipr »r*rr3r t^p r̂s\ ^ r r  ^ i 

f̂ rff 5 IW  rr^ r^ fttfV «mr «FTVtr 

?fr ^  ^rsftr 3FTT3f> Tfjrft ft, w rc  

?mT3r «pt «nrr t̂ P «*rfw i f f  m r n ft r *  
^rr TTTf̂ F ^  ^  ^RTT t^»tt m 
p̂rttst sfrvrt ^  ^  ? rw r i ?rh:

^RT5T ft $7 5FRTT |  I

% ^T*RTW TTf % « rm r 

w m *r  n  fP r  « rrftiW t ^ 

frPr ?wr% % W  v>r it  *rfr 
^»TT fW f r o  % M  fapf»ft 
^Tnf^r «srt «p^tt ’  rf^  w r  f^rT^ 
q r «rm ^ ir «ft f*ppn srfN w  w fe - 

m w t m i  %  % *rrsr?r % W

^3? ap̂ TT ?

yrfê TTW r ^tt ?t̂ ttO j p i  
«nw vfr str> t  i t c  ^rsmnr

^rf SHTT fWT 3TPTT It 3^? »? ĵFT
t m r  ap> *? r̂r f  i %

t r t s t  t o  % ap^ r̂rO, <Rvr^t « rk 

’ w « r fiw n r % w^rpfV iw r  ?for»r

11 ^ r 3rw t i t  t  sttt *r$r v $  fP T  

I  I <TcTT 57fr vmPT W  ^  *frc WTrT ^

^ t p ?  t  fv m fw fw t 
% T O ^ y n fV «f*rfip5it y ro f tf  
«rr% fafaprsr % «fmrt t i t  m *t  * r m  3r 

vn r tN rv iff v t  ^ tt v r fy t  i irw  

m iff t i t  wVt f t  5^fYir

1 1  turner % q re »rt 1 1
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vft ?R?FTT ^fT^TT ^  I 3ft

w f t  sNfift |  &r ^  3rir*r arm,
* r* r  * f t t  arrcr s p t t *  3$  t  1
qfrmm % f  t  wjt <nfiw rrfif<fr t f i r  

^fV^-TT *PT f f q f f  J t w f

* f r r  -JHT^V 5TFT FTT q r  j f ^ r

^ irq rs r^ ^ rq r f r  1 qfeTOHTOTt % 
m ere *r ^rr?r % *pt*t faft *rrqft

r f t  V W f  T fiM T ^T r ^TT * * *  S W O T *

f S n r p r w r

sft *t i str 3JnOf 3r*fttr wnr 

$T Tfft &, t  I
^  %% 11 5* W UTift 

« f t  O f p p t o t  *m q-^rcr^fr % t t t h p t  ^  

*rr*rr?fr n  $t ft «rhc ̂ nfr ^fr^r

-jgrferT $  *rtrnr 1 sttst 7m  ^ p sr  

*frnr % gtff € r  ? rte r  f a n  f  <tt 

t  1 t o p  v t ^ t  *ffc ^3 

t t h  T r^r^n tft

p t t  to  w r r  I  1 *tfr *mr ^  
i r i v m  7jsr % tttszht % *rfor irfV^r *ftr 

mf^rmV firaHT mt f w r  w w m  * 
-3*% o t p t  tfr j f n r ^  fa<rr rrer qr^nw 

w t  w*rnft 3rr?ft 1 w i  tnft 
ifr anrc*rr t  ^  %^fm- v V  sr^ftar 

^  3f t  j f r s p r r c  s tb t % s r p f t  ^T<ft $  

^  ir$*t f t  *ftf*rr f r * rT ^  3rrtf f  
■?* v n w u t t  «pt m « r  * rftsr s n f o s r u f t  

sfarc  tftm x*  *(t r r f t  % \

«ft WTWITT ftjfr (̂ tfvt̂ TTT TO :

n r ^ m , 3f t  f a  ? n ^ T f t  f a j i r ^  « r m  |  

^  «pt ^  j u w  | - i  «n i w  

^ w r« r ^  « it ?r <rc ^

1 1 ?rfajr ^  srf-r t o  t  «rk
3F? *T?T f% SrPTT 5*T *TRT ®Ft ^5rTf fRfT^

^ f% ^ r  cprrfsrn wfh?H % q tf t^ n s r
^T<T ̂ FTTfir % n  ^  ^  ap̂ T 

f¥  q T ^ tz f t^ r  ^  grjTf 5r ?frt % 3 n r  

w?t ?t srr^r ^ fr t t  f̂ r arrc

^  w f t  ifpsr«TT *r rn^frJT ^ r t  

^ f t  I  1 % crfr fcrarfrsr ^  |

r n̂f̂ rr wnfhnr ^t f«F frrr wrrf̂ R 

*fr% % 35T»- ifpfV ^Tf^r w t  fv  ?fV%

5TFTT ^ t 3*TT5T *TRr T̂FTT ^T, ^TcT
^PTT ^fr, T r t  STFn *fft 3ZTT5I «t?tt ft 

fip ^  fft ? w f t^  f  ^ f t  

^  f r  fsprr 3rr f r^ rr  tf tr  sm r^ft 

?»r % i \  mrtr |  ( ^  ^  f̂r
3ZTRT q?TT |  d^FTcf f W t 5ft %

, ?TWC % 3fT 2TgT v fe W Y  W Ct

^  i s  *rr m^rr % ^ r N r ^ r  zf^sr^n ^ rm

f  I OT ®̂*TT ^ ?ff$ % 5BTTT ^  )WT 
?TSF5fV«K % I 3ft %  fm t CTWT 5f|t 

JRT |  I c?TTpT*?^> STTer f  I 

^T?T «V 3TT SfT̂T Zf  ̂ |  far ITRT

fTW ?T *1  SffTtT 5ft »TTtT f  

tfh: ’r r ^ W T  cn=rr̂ r 

w>t * m  *rm^ |  ^*r?Ft 

ssr^sr fr^ r grr^ 5 5  ^

?r?t w  I  « f ^  *ftw «rmi 

f s r ^  spR ^ r r^ r  f  «rw ®t? 

^  ^ ^ P t ?m?rT<ft fwr?r «rc ?ft 

®ts i" I 1973 Sf5TT «rr»

^T*Pt*N[ ^<5 % t o t  t a r  *ranr ^  ffh: 

v f  %̂ar*r i* ^  , t w  «wr | f

**$ v | t  *n: «tt f tro  t« r t
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fsRrr m r  |  m fr ^ftnt Tt 
<J3OT ^t * 7$, *ftr q^r

a r?  t|  » ^HTt
STFT TT?t *tft STT3T 3HFST $ I STTT 

ftRCTT T^ HT ZZWX ^ F T

T g f t* t  $  f t e * r  |  titx *F$r ?rt «fk  
T$f cfcr 1 cR^ $  *ft*ft *tft « t t^ r

T t  5T9TPTT WT T^T |  I

$  STRcTT g  fT  X|̂  &Z |  |

fa fa *£ T  % cftr qnc ?ft w r t  ftw r t  
titX  V OTiT *ft & I t  vTFRTT g  fT  *ft

|  ^  s m t  m^cr t t  s t e t  % 
fprtj m r?  ^  &, fo'sw ^  fprnr ^?rr &
T tf  W rft 5TFRT Tt tit& t % f̂ TT yfap
... * A .V  "V. _X P I , - i i ,  \  * ,.SffT § , 5frt 3TPT TT « | I W R  v i  T t  cRTT 
*# %  I *B T T T T ^ f  *^RT?iVTSrfERrn:
%■ tit i ^ f r * r 3ft q?fafan£ter %%?rztii 
t r ^ r ^ r ^ t  *  s?TTr % f*n j T t f  
f a r t  ^  |  I $  ^ c T T  I  f T  
f tw ifr frfa ita  &f7% $  *m  *m  
<ara% 3ft w *  $ % *ft  *tpt s^rrt % i 

gprigrerc T m  t » %  % f a *  ?nr aif^r 

«R F ft  1 1 w r«r< i5  ^ r r  sfta ^  ? !5r r |  
T t f  ^TcT it Ti^r ^ w r  f t  srr T s t  % ? ^ t  

w m  $  v t w%k *f  w r r  m m  i t  3* %  
fsn? Tt#t, ffr ft , apqrsr, w t ( m tifo
f f f t  tit W Ft W*h% tittif T T  
%fin 'Vitffpi l t t  0% *1$ ft?TT %
t o t o t c  *iff  m mm 1 1  vwit

f c f^ fr ^ ^ fa * r * jr & :?  1 3*naftrar 

<jt ^  «n̂ t <EffRT $  1 K?rft t ir t it  *r 

inSk Jfft «PT% %  tfffrfcfeT qtaftrag 

ir *ntffcr tt&  $ i 5*rrt stsft  

f̂̂ TR rnft |  i 3RT frc^ «n»r «f®T% 

t it  T O  I  I 33% fa r  TOcft % *f??ar 

* t fiwft t it  cR? t  *Fr ^  f w  

3TT Ŵ dT I  I î fspv? fTR eft t^T ’TT̂ T 

t̂cTT |  f«f» <rrnrcr ttst f̂t $*£61 

^3Wr 3T5̂T 5̂ Tr 3R% ^  qvT fo n  

*R T  I  I JTPT eft T^nTcfr T T  f̂ rSTT 3TT<ffT 

I  ?ll4>n + 1*1 Hjfl I V^t ST 5RT WT5f % 41^

«pr*rî  t  «Ch: ^ t  m  mm %

arR I «pft «R 5W5T «TT T^T 

sn% |  i q’hr ?rm, <ft?r h ft  3ft *ft ? m  

u tt  *r?t qr wr Ir q^rw r % ŵpr

»ft w rf^  1 5ft»T «tt^ <ftc

w  ^ f t  3»nnft 1 q^r, ^  

cft<Tt, r̂ Tt̂ l n  «FHjfa£t f ^ T -  

^  «?rrw *rt ar̂ ?r fetn *rar «rr 1 

^  TFT Tt q f e  ^  'A It *  f ^ r  «TT >

v ffm  Trq?t w ^ : 5ft*rr «pc fsn  1

% 1THRT SRTf I %
T» »rtgfr % ferr T R  fam, ^ r  Tnfr 

5 rt« r ft^ fq ’rftr^Tir *r*rn ^ ̂  »ft 

*f>t 1 %f%?r «pt ^  ^ s r  5T v$ 1 1
#  i t  t t  «ft i»T <<rr ^  t o t  w r  1 t o t

« r  F̂t t it  iftar Tt ^T ftw  ?r*TT fiw r *m  
|  » i t  t it  Tt ^S% 35*R *R ferr *m  |  » 

t it  t it  t it  t it  t it  t it  Tt»TT, t il t it  t it  5ft% 

*TWf Tf T^TT fT T$T T^ I T|ft i t  *ift *ft%

^FFT tit  !̂ TWTfianTT SP’HT TT
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^  *  I tpff ft % 'Sft
m  r£t t  ^ p k t  *n% vr
^t? rr^ T % ^  j r k z  % t t  sft T O f^ n fj 

$ t  ^RT^RTT £r ^  t ,  % *  t *  *CT? 

f? T fT  ^3? f w r  $>rr s®rrf? ’̂ i 

«ft TC R Ttf T T *  H T ^ F T  3T»f f^ P T  % I

«pr?ft msfr *r w p t  ?fr ?w m? 

^  £  i f ^  5ft ?r$% £ *  fs F fW  

^ T Z - ^ r ^ f  I I T f T ^

fnr q^n q n  ft sfr 5fr<r?R <Sfaf<rct3r 

* p n  * w  t  fwr <f% %m & i 
* r r f  tft w w r r  £r, crarrsr w t s r , grfVtmrr 

v t  fft, g f t a r  tft  $t irr Jiftf * f b  f r  i ^ F t  

<f?T7 fc *n  ^ tttt  $ i % *  *n *r  *r 

s#?r ^ f t  f t  -sitf* I  fsrfr % w ft n  ftpcrnr 

^ r r  f?rr | f ^ r r  ^nft f t  srnfr ft ^r?t 

a r m  & , ^  ^  *r$T f a r  $ k z  ^ r r r , ^?t 

sr^t ^ r  ^ r  * t c  sfts^Ri^ ^ r  o t t

fc. 'R H T^ ! R R  f a r  $t fl^FTT & I

|  argr f t  m m  ^  i w w
qrc% q r^ t p f t  £  $r $  3TFTT ’Tift 

w ^ tt  i <far *ft% % *ter? t t  f^ rs r  
% Snrr tt, q w  r̂frrf̂ r ^  qr, 
f o r i  * N f  %  ifcrcr q r , «ft sn pr fronqr 

3ft & 3W t o t  t ,  src *r o t  aFT*r 3s,
v i f  2pr*r ^  % frrtr j ^ t r  3ft 

’‘ppt^ sft f, ct^n% wnrcrft |  o t  
^  t v i ^ r  % m flfer ?, 

WWR Sf* Wn^n *fl£f {£ I ^P^FR % WTcT̂T 
f w  * r ^ r  f  a t  *r$ ^  * g t  *Rr?rr 1 1  

*r? $ fo « n *t  * m  1 1  s w t  « m * t  * r m T  

* r r f f *  i i p r t f f r f t ,  f t re M y r fl *$ x $

^ft ^ p c tW  f  f« !%  f i r o r v  inarrar W j v

1899 (SAKA) Planning 8c Dev. 30^  
through Panehayat Raj Bill
* m  ^srrr, fTOt w #  *$w

'RTflRff W>m T O

?ft srpft n̂fk̂ r 1 o t t

srtfrRte ^  1 1  % o t ?r t̂ ^  I  ^rf«rt
iTjr ar^Fsrr <if ft 1 JTtf*r%?
ffrft ^ i |fv iT  <*p‘ r̂ ^  ?r t̂ ^trn |  1

ir f̂t ^  iftaT t  t ^rfr^tf irtT

ftFi*r irrtt 1 1 & t % $% % w  v *  r̂pa

qrssrpr t o r  t  Tt oR r̂t SffW R &  «̂ t

lft3RR?T I  I

OT Ml^VlH #  I SRpft f t

OTTft % fatr «f<rr̂ TT ?5T% ^t 

| » q«F ?r«h <fawn: ̂  Tfr |  |« f t  
TO> OTTft T t̂ I  I ^ T  ?JspT3l?rT 

f^ T  srrcr i q ^ T ’’ c^f t **z ^tr^H t 
srr T t̂ |  «fR OTTft qrafe 5 o t t  

ftcft 3fT T^t |  i ?ix?r ^  f ?  w r

y w r̂r y? <nt»t 1 ^  cP? % wt ?»rrtt 

ap̂ ft «ft sjTO ^  f t  1 
^ r  q^fwt «rt f% fw jn ?

«RT»TT >̂TT J 3ft ?H% % cR% ^  sf̂ T |  

3ft Wf^WT ?T><R % 5TOT n^Tr f^ » ft  

»ft̂ rr t  OTTft 3*irar | ,  ^n%

nt 3*rrer ^ r  t  fftr^rt awr I  & &  

i f t  ^ r  ^  t  ifcr*

f v ^ f t f f t ^ r r 1 1 * t i f t o t  

< N tw  \ 1̂%?r o t t  vw

* * n | ’ w> « t wt ^ ^ trt ̂ rr  % rft 

%T ^TTTTf, ftff ?nrr% *pt 5Tfr*r

I  «#H ¥> Vt 3rr WT TOT i  $*»r

% ^ f T  t  w  fP G f %  v r t ,  5 R ?  %  t
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[«sft faf]
§ 3$ t  tftr  srr * r  sm 

r̂rffr |  **f!r ?> t o t  |  sftr *pft
f m  srrsr ^ *rr stt r̂r«rr |  1 

3 *rert % Frtr q r  ?^<m r fa*rr smr 1 
« t^ tw  *rfafN 7 1ftt fa*rr srtf % =rr%
3*T*t *TPT ^  I fTfaq 3RT*

vlftrcr m<* *  i tfrr *rnr% fairr 
?fr 'T ^ r w  fare*r f t  grcR- ^rt fo rr »̂r<̂  
<ft t fT T  t  1 s V t w t  W TTT^rt ^  aF̂ TT 

’srrfsft 1 tffcftvft *rt tftfNWt *f?n

faf?fK T  sft 5*TW I  ^ SFt ?T? 'T'TT

& «5*r w&  *r*r t  1
sfr ^  in tj f>— *ft sfs f(t % i %
3fR% |  fa  **r ?rrf % 3T<rr
*i$f |  i
* 3r£t art 5 *  *r* sfrsff wt *frc 
iT^pft f a w f r t  ® r *fhc stpt ? w t  * tm  
n  ?rrq 1 q r , t? *t  r t  *rrq-
%* tfr ®t* h k 1 T s r m  t f *  ^rqft 
^farter f t  ^frr $ 1 ^«rcr ? m  shtt# i 

frn^T otter § fa  ^  *rr r̂ 
*r t t *  ^ r  *f s t  3r<nr f t  1 
*3$ 5?T^r |  q ;^  see w f a 7  mi |  
f a * f  f t  ^ fr  f a  T^mpr t r  f*rr* s ^ r t  
% f%*rn» I ,  f*r^t wm ^ rr tftr  «rc*r 
fa*rr 1 f*r sftm % fr fa s ?  faqrr, f*r «ft»r 

f<j*rrc» *t? 1 3 * %  m z  *T*m f w  
?ft §*nr faprr tfir  f a * f  wZ % 3TR-

sfft «arnr ̂ fcft t  i ^ s n ^ ^ 'e F n r r  i 
*m  f*fr^*ft n ^r?r |  ?fr ^rPsr«fr 
rftr q r  s i m t  ^ r^ t w^rfr Trf^r
srcw  ^r arrrt ^  vtt frrif % ^ r

sr?rr(T grt ?nft q r^ iff ^  ^ r?
ufhc ^ n -  ̂ tt H *!%**(
f t t t  %, i t  «nr <rhr T̂fr̂ r srnr « *rh
W T  ÊT ^TTIRW ^  I HWf P̂t «Tr!T ^ R T  
^ T f^ r  f a  5ft% T O T  Wt I ,  <Tamm Trsr 
aft I ,  wRff ^  ^ r r  i ^ a n m < t

w™ ift, #9Rnrtt tew  
fanT, ffffsfr % fs r^  artwtan*

^?*t fat? I f f f  ^  *fft srw^T H 
cpn ;̂ 1 $  *n£t mf»iT r̂ wrr % spffar 
5sftctt f( fa i^rr wjt% «tft srf^t 
^ ^ rr r̂ t̂tCt i

MR. CHAIRMAN: Shri Lalji Bhai.
SHRI ANNASAHEB P. SHINDE: 

How many more speakers are there?
MiR. CHAIRMAN: Originally, there 

were two more speakers—Shri Lalji 
Bhai and Shri K. Lakkappa Now two 
more speakers have been added, name
ly, Shri Sheonath Singh and Shri 
Krishnan.

SHRI R. P. ULAGANAMBI (Vel
lore) : Sir, I may be permitted at least 
to begin my speech so that it can be 
continued the next day.

MR. CHAIRMAN: There are four 
more speakers, then the Minister has 
to intervene and the Mover to speak. 
We have also the Half an Hour Dis
cussion, I think it will go by default 
1 do not think it would be possible to 
take it uP.

«ft *TW*ft *Tf (W «|T) : *ttrNfT
*r$tar, *tft ^ *w *ro*r fort **r% far* 
$  *tft *ft *n*rnfr I  1

«ft ^  % f̂t fW TV

f a m  ft , T * r  %  ^rrf? w r vfrr
srrfOT srrW r ^  ^ r -  % s^ tb t *r 

qr^m f «ftT fsr^r qrf^rrt ?re«r>T 

qr% ^  m  mS  n f % \ v u #  if> vftxrtw 
r m i %, t f t r  T r a r ^ j J T  *  » f t ,  « f T m f  

% *|TT* W  WT5 *m  t  W  fa  
<T«f?r *r?[ I  fa  ^  st*t % ’Twrm % 

f t  arw 1 m  ft*rrf itn
^r3f{ft f^  t  ^ r  ?rT?r qr mx

f a  ar«rT(TTR "it
t t  ffr^TWr ^  i ft t o t
’arr^T i  f a  t o t t t  f w M i  .vt 

v r u ^ p r  % fa^r «m m* 75r
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*TT$cTT |  fap T8T %  tV?T T T ^ ft %
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qsrm t % fan t % srfFtrc f a

*tt*t ^r?r £ % ^rrfan 
*V  frrfinr arrfarr f̂Y *rfa?r
qf=gnrâ ft wn ? r ^  *$t % 1 m  *fr<n % 
*piT srnft ft i *nqrw w  ^  stct tfr 
$ fo «r*Pim, ' n t o  qfafcm *r> fa'TT 
TfTTTT ir *TTf*Pt arrPwt % sftat 
to t  *7* 1 ft |  f% w pw tt
% <rwfar *n*fr % s ts  srnsr tt^ t 
Jr w<nft, q*rnr?r *rftPwt f r̂^n 
qfrq-?r ir *rrfe*t anrfofr %
% i sfofr % fM tarft % w t «n*
% %*r »T*rpaT ft 1
^FT fcSTT i? r f  sr^p- tft  ^ fs T rf^ rr fc 
*ftr JTfWHT *H *Jfm f ^ r v \  3ft 
vyftm  frrflfv Trf^t 1

frr̂ FIV it f(W4 ^ Pf fT3>% rfpf 
*rrar srfo** W R fa* srrfwr *tr  
mrf^r *3rr^fr% ^Pfrvr *r3fr- 
■PT r̂^m fziftK fa^toiT
st *r$ 1 1

’trrsf srT*fror 5 ^ 1  % 
vrfwt tfrr ?rrf^r siTWr %
% srft 'fr̂ TPrr

SfTt ^  f in  «tt ^  |  1

'ffc vfwmr ^rvtxt <r  5ft
33  fasrm  «pt w w | ,  ^  ^  t  
f f i ffifr «trr fire* f t
t  I W X f«T% *H? |  flT «rf8T«Fm 
TTwfr % t o  sr*  *r s f a w r
% W T  W£

sfar *th  % «ns ap»t ^ ^ p r rn r¥
*TT%**ffa vr q£f* fw r 3TTTT
’■rrffo 1 f a  f f r k t  w fa  I ,
HVR VTT% ^  W -VRW ^

^  -¥<f^ 1 *rrfkzn  % ifnfr sft
¥*rnr «tt m s  ^ r  ’tft % w^rr t ,
s r f e  q^Tfr ? tr  ft^T frtt ^  r̂t 
farqrarT̂ r % 1 % <hT %
wrr, ?fk srzT^p- % t o  -qr,

^  vzuzt t  1
^ r r q f r ^ ^ t ^ % *%t* ^ ^ r s f r f i m  

^  ^  qr itpt m  
stRt-to ^3pr ^^TTFfOTMT 

r̂r?TT %, ?frr f̂t q5t?r r k
<m fr, ^  T'r sr^far qf^ft 1 1  
s r lw m  TT5?ft % ^  fwsrf̂ r % 1
^Rf^rR ir r̂=r
t  I ^  ?TF2Tf ST9ST % *?^r 
ir 4'T,wr w r  t  %  %5̂ *r 
wfr n  W -T 1 T O  *'* fft |  1 %

T̂RiTT ^pRT g f% ?rf?PTT af̂ T 
^r*fPT %  f<T J T ^ i f f  «PT f T O R T ^ T
q T ^  t g*r sfrf^JT *Rrtr
»t̂ t ft gr^r ?r ^rr % ^  % ?rr*r
¥ # T  ^  ^  3Tfqr, ^T % fa r H7W 
3RTT W  Ĵ5T Tft |  ?

17.0® ta».

w  % qrsrpnfr «ft 20
f^rflfr, » # m ? t  31 
«ftt f^^rT q fn rrr  ^ft 25 f a w  % 
qcaro it flrfsrfrTT M - ^  1 1 ^ f a r  
^ s r ir  ? r^ f®  % f^ R T r^ t
TgT t  * W  ^T *rror JWT f- ’ 
wrt | tt ?n^r 'rN^r *tr

* r tr "if+H vnw^fr »m ^  
t  f% 'TTOft. q^mw W w r  ?ftr 
f a r r  qf-w^t ^  ^*r w t  ft^w rr 
f̂ FT wp«ft 'Jflr v t  ^  m 
?^rr?t *rrfc f a r  ^  | ,  ^ r r  
qfr a r a ^ r r ^ » r T ^  ^  ^  ^nfR 
^T  I

TrsrwJT «rre % w nrnt
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[sft <TTsrsfV *rrt] 
fpfRTT*r *r fa rrf  % 1 ssr fa*
¥^!TT q̂ TT̂ cft % sprT

CETFT * I

sm r mr^mcr r 
«pt * r r w  ^  t z i ?  \ wr* 

farfa 5T? t  f% for *r̂ t f w r  %, 
ftflTffl’ % fpwr %f̂ FT T^ar %, 
fcnJrft % rnw %  $, ^ f t  
5 ?  «nrfe ŷ v<®y ft, ^r?r f ,  ^ R "

% sfrcrt rf^t f, V|TRT iTjft ft,
*?r m ft %, Srfc* ^ r -  *tt *rtWT 
^  !  I ^  Vr̂ Tt aft JT5? f̂ rf?T ft, 
tft «tFrt *r flrfeemsfr *?t g<m®*r 
^ 7% «pt st*t 1 1 ?rr»r *r?T
*r*r f t  ctt^ aft nrn<pnn'i w t  ^  
f  1 fl-tsr *rr  ̂^ r  % JTrnfrsp- 
aft ^ f T ’tftr t t ^ t  *nfe 5f?RT ? ? # r  
apt T O W  «rf̂ TT ?ft I
^ r ^ ? r  c^r^JF T  «nn^ 1 1 o t  % 
JBrfwP̂ T Tpft, ^ r  5r5rT?fr srrfe ’FT?
’fryt w fiHR? ?rt *?Y &1

fcFn^r *ft w j t t  *it*r srrrnft 
srrsr fM^n «FPft I  eft ’fWrar #  frFnranr 
% 1 'f»r?r f" ?fT T-T'fT iTcfVf̂ PT r̂ 
fspTRT % 1 -sfr fafr^r 5 ^ 7  f  ^  
trferr f w  % W rfo n  *r 3rt% f  1

ZZ Vf XiTTcfV t, *TS% ZZ STTfft
$ » -& aft jffrf fasrrc f tf t  ^tt%^
%fa?r f a ro  t o  3?  fro  *r??t qpft t  
s*rfon f*m r^ fftfr 1 1 m £ 'fnfr
FTOT^ I —**sfTTf eft I, JT̂ TTf 
srwFT wtx fasrnrcr v* rfirr aft Ttaft
#  fan jp t  3r*ptc ^  93 fa%s?r |  ftr 
c«f tft wr &r t  * t  sri *prwrr  ̂f ^ f T  
3?r>?n?r, ĝ f r t o r <nfir % ^  ^  % 
tpr f  « rw  ?Rw v m  w#

% i fk  sarorc «Kt ifr w  
t  <rt qv  ?ft nm rx  srfwro

f^mr i tn$ ^ r  ?ft t n  ^  I  i ^n.r 

^  I  %  «ft froro- ^fp?t ^  
^  «!ht srTffr t  «n^  

^ ft^ ,^ -^ T # a T ^ 8 r r ? iT J # ^ ( s m r

ftcTT t  ^  vTarr cfr ^  *f *ht wrft 

srrerr ^  w  I: ^ r  t  25 srfaw<r 
tt^ t ^ r m t gr T̂rft |  ^  2 5 s r % w  
afr ^  t ,  ?̂TRr ^  ??*w ^  ?r?
ct^  ^  m w h t  f?r fr «rHt t ,  «rWt 

^  »TTRt rnp ^  ?T7̂  ^  ^ r  ¥|T îTrft 

|  srk ^ tp t ifhr 1 1 ^  ^ p  *m
eft afW SJ.T aFT T̂HRT WXT *f«T

OpF 'RT̂ T ?F» fwfj "T*TVTT fr5T ST ,
^  T<CpT«rT ?TT̂ TT ^TRT ^T^rfi t  I

t  im  ern» ?rrr ^  r

f̂ TTJTT ^Tf'TT $ I ^ T   ̂f¥

W1WTT ^  ^T JTHH * <TT*5

ffrr artrrtw ^1 r̂fVnn ^ 

SFT I *̂T % 5T5iT̂  H W  ^T 7f ^PTf

qr srf?r^r fT”Tq 1 fft qft *iMh 
3RTf sms ift f^fT ?r ? n r fe  ^ ft,

^  ^FSTT *Tfafa ^  ^  ^M?r »TR 

W T̂STTT %r ^  aFT?ft

g*TTT ^  t  w  wrnvnfr t 7 t . t t t t  

. («wn*r)

*1*^^ <TPT W ? T

#f̂ i*nr |

«ft ^ * a f t  mf A ^ r f w w  a*rr 

ap*TT f  I

gT?fr «tt% ht nm ^t% %r inn n??i;Tq 

^ r  fjRr s w  1 w* ?fm *(V
qr wn̂ T f e n  1 ^  \ w
?m f srrrr xftr ^ - ^ ’-cwrgi i  *  
?nnf 5frq 1

SHRI K LAKKAPPA (Tumkur): 
Mr. Chairman* at the outset X would 
like to say that the BiU has provided 
me an opportunity to, Jdcug certain 
problems which are confronting our 
State and" also our Country. The basic
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principle on which the BiU has been 
framed may not ultimately solve the 
problem. But the spirit with which 
the Bill has been introduced is com- 

'mendable from the point of view of 
debating interest.

The hon. members who have spoken 
on this subject have stated and also 
stressed that village institutions have 
to be developed and Panchayati Raj 
has to be established in the real sense 
of the term and the people of this 
country should Ret the real power. 
The institutions are functioning or 
maybe, sometimes many institutions 
are not functioning in various States. 
That *s not an important aspect But 
the point is whether, in the real sense, 
the socio-economic problems have been 
solved s»> far as the peoole living in 
the rural parts of the country are con
cerned. That is the most important 
aspect that we have to slress Whe
ther vou introduce any kind of or
ganisation and whether such organisa
tions arc* functioning in the country, 
is not so important. If we trace the 
history of the functioning of these 
institution*? and the development acti
vities that have been generated in the 
villages, we are very sorry to say that 
the socio-economic problems of the 
rural parts have not been solved so 
far.

We have recently read reports as 
also statistics that except for a few 
States, every other State is confront
ing with acute poverty and even some
times the people are living below the 
poverty level. We 8 re also even hear
ing reports about starvation deaths. 
But the point we want to focus is that 
economic freedom of the people, in 
the rea1 sense, hai unfortunately not 
been fulfilled. Even the crying need 
for economic development in the 
villages and to narrow down the gap 
between the village and economy and 
the urban economy has not been pro
perly understood by the planners and 
no efforts have been made either by 
the State Governments or the Central 
Goverment to see that this gap is com* 
irietely wiped out or at least narrow

ed down so as to bring the villagers 
on par with the urbanites. Most of 
our economic acticity generated in the 
towns but not in the villages. Even 
the economy that flows in various 
forms and various activities has not 
gone in the real sense to the people 
of the country and they are not parti
cipating in the real sen3e of demo
cracy. They have been denied every 
right and the right jf equality has been 
completely denied so far as the rural 
masses are concerned.

In the force of developmental acti
vities, even the basic necessities of 
life food, clothing and shelter they do 
not get, let alone other rights and 
developmental activities v, hich so many 
members have mentioned. I want to 
know whether this Planning Commis
sion that has been created here has 
got any sense of responsibility to 
know, to understand atid to find solu
tions for any of the real problems o! 
the rural parts. No planner has ever 
understood the real functioning of the 
villages and of the village life and the 
rural problems which have remained 
completely neglected. 5 would like to 
say that so far as the national problems 
are concerned, so far as the major 
problems are concerned, we cannot 
isolate the villages. Take, for example, 
the natural resources available in the 
country. Take water. Hundreds of 
irrigation projects have been located 
in the districts but the Planning: Com
mission is not helping the State Govern
ment in their execucion. And the 
Ministry is not solving the problem 
and this is going on for a long time. 
It is not to-day’s problem or yester
day’s problem. It is there for years. 
Unless you fully exploit the natural 
resources and develop the economic 
life in the rural parts by completely 
solving the problem of irrigation at 
least, the rural economy cannot be 
built up.

That rural economy has not been 
built up because we think these are 
the national problems of national re
sources of the country and we axe still 
at the mercy of the bureaucracy,,
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whether it is at the central level or at 
the State level. This is the real situa
tion that is prevailing in the country. 
Not only that, we have accepted a 
system which we have to attack and 
that system is that even the bureau
cracy that is functioning is based on 
the capitalist system. Unless you 
attack that system, we cannot generate 
any economic activities in the lural 
parts and there will nut be any develop
mental activities taking place. There
fore, we have to take the necessary 
steps to see that social justice is meted 
out to every citizen of the country.

You know that we h«j\e had a num
ber of elections and the people of this 
country have participated in the 
elections and the ratio of election 
particpation ot the lural mast.es and 
the people living in the urban axcas 
But, unfortunately, ths economic con
trol and the economic activity and its 
generation always cenlrs around big 
cities.

Big industries are developed and 
crores of money are pjt but they are 
confined to big cities only like Bombay, 
Bangalore, Madras and so on They 
are not set up m the rural parts. Rurol- 
based industries have not been develop
ed We have no control over big busi
ness houses and indudnali&ts. They 
are not functinning at the mercy of 
the people, but they are functioning 
in a way that they get more and more 
money and this xs an attitude which is 
responsible for not creating enough 
sense of security in our rural masses. 
So, what I say is, this sense of security 
has to be created. That is the social 
effort for which we fight for. This 
problem has to be solved. Whether 
this is solved by discussions, debates 
or organising meetings and so on is 
one aspect of the matter, but what 1 
feel is, this problem cannot be solved 
unless the Ministry comes to its senses, 
and see that sense of responsibility Is

fixed in various matters. There is no 
politics in this. We should all united
ly tackle this prdtflem. The hon. 
Members opposite must also give u» 
help. The Jan Sangh, the Swatantra 
and other parties are having different 
ideologies and they 'jre directing people 
in different directions. Therefore what 
I say is that responsibility should be 
fixed on political parties. This is not 
a political or partisan issue. Every 
party gets its strength from the peo
ple. The Minister should constitute 
a committee of all parties, to «*ee that 
pragmatic s61ution is made for this 
problem. Mr. Sliinde is an efficient 
Minister. I hope that my suggestions 
will be taken into consideration seri
ously. Our irrigation problem of 
Karnataka has not been solved as yet 
I am sure a solution Will be found 
out in the near future for this al*o.

•SHRI E R. KRISHNAN (Salem): 
Mr. Chairman, Sir, I am very happy 
to participate in the discussion on the 
Planning and Development through 
Panchayati Raj Bill, which has been 
moved by my hon. friend Shri Rana 
Bahadur Singh I have to pay my 
compliments to Shri Rana Bahadur 
Singh for introducing this very im
portant piece of legislation, which 
emphasises the imperative necessity 
for formulating and executing Plan 
Projects through Panchayati Raj 
institutions, as that alone will ensure 
the economic development of rural 
areas in our country. This is a lauda
ble objective and there should be no 
hesitation on the part of the Govern
ment to accept this legislative pro
position.

Sir. one can talk about this Bill for 
any length of time. On account of 
paucity of time, I will confine my-* 
self to a few vefjjT important issues.

We have so far invested Rs. 2770 
crores in majtit and minor irrigation 
projects. On the admission of th&

•The Original speech was delivered in Tamil.
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hon. Minister of Agriculture him
self, only 15 per cent of the farmers 
have been the privileged persons to 
derive benefits 'from these irrigation 
projects. The remaining 85 per cent 
of our agriculturists are still scanning 
the skies for their cultivation. The 
former Member of the Planning 
Commission, Dr. Minhas has stated 
that in 1972-73 the country suffered 
a loss of Rs. 140 crores on this in
vestment of Rs. 2770 crores. The 
reason for that is that the majority 
of agriculturists in our country has 
not been able to derive any benefits 
from these irrigation projects for 
want of subsidiary canals. When the 
Irrigation Project is constructed over 
a river running through more than 
two or three States, the State Go
vernments are quarrelling among 
themselves as to who should bear 
the cost of constructing the* subsi
diary canals. In these unseemly 
controversies the small farmers are 
deprived of the much-need water for 
irrigation. Naturally the investment 
made on these irrigation projects 
does not yield a single paise return 
to the Government. Besides this, in
spite of the fact that there are many 
major and minor irrigation projects, 
the annual loss of crops on account 
of recurring floods is estimated to be 
of the order of Rs. 300 crores.

I have referred to these facts to 
indicate that the prestige irrigation 
projects have not been planned keep
ing in nrtnd the economic develop
ment of rural areas in our country.
If only the agriculturists had been 
assured of adequate supply of water, 
there would not have been this kind 
of fc&dt scarcity in our country and 
the Government would have also not 
been going* ?o countries like the 
U.S.A. with 'begging bowls for food- 
grains. The agriculturists living in 
the ~ villages' of our country would 
have made the nation self-sufficient 
In food long ago.

t  would also tike to bring to the 
netted of th6 House that we have so 
far invested Rs. 4700 crores in Power
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Projects. What is the result of this 
massive investment? Out of 5 lakhs 
of villages in our country, only 1.22 
lakh villages have got electricity 
connection. This again shows that 
the Power Projects with Rs. 4700 
crores have not solved the problems 
of people living in rural areas. Here,
I would like to give the instance of 
Tamil Nadu where the D.M.K. Go
vernment during its short tenure of 
7 years has achieved magnificent re
sults by planning the projects on the 
basis of rural needs. Out of 61.396 
villages in Tamil Nadu, duritig a 
period of 5 years, the D.M.K. Go
vernment has ensured that 41,146 
villages are electrified. In the Con
gress Party rule of 20 long years in 
Tamil Nadu, only 20,250 villages 
could get electric connection. Bear
ing in mind the importance of achiev
ing self-sufficiency in foodgrains, the 
Tamil Nadu Government has ener
gised 6 lakhs of pumpsets. I have 
referred to this only to show that 
when the Projects are based on the 
needs of rural areas, then there is 
proper utilisation of the money in
vested in them and also there is ade
quate return to the Government on 
its investments.

Sir, after investing Rs. 7470 crores 
in Power and Irrigation Projects, the 
plight of 5 lakhs of villages in our 
country even after 27 years of inde
pendence is unenviable. In case a 
village has been taken as the central 
point for economic development, the 
Government would have invested a 
sum of Rs. 14.94 lakhs so far. This 
investment of Rs. 15 lakhs in & vil
lage would have brought in an econo
mic marvel in our country.

The National Commission on Agri
culture has made an important re
commendation, after analysing in de
tail the causes of our rural back
wardness.

I quote:

"The Commission recommend like 
adoption 0f a whole village ajv*
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proach to development lor har
nessing the growth potential ot the 
villages,”

How could this recommendation be 
implemented successfully except 
through Panchayati Raj institutions? 
In this effort, the Community Deve
lopment Projects will also play a 
very vital role. But, so far as the 
Plans and Projects of the ruling Con
gress Party are concerned, they are 
all only on paper and none of them 
has yet become a reality especially 
in reference to the economic deve
lopment of our villages. On the 
other hand, in many of the Congress- 
ruled States, the Community Deve
lopment Project has been scrapped. 
An as example, in Madhya Pradesh 
the Block Development Officers have 
^disappeared In many of the States 
ruled by the Congress, for many 
years no elections have been held to 
the Panchayati Raj institutions. Per
haps the Congress Governments in 
the States are afraid, after seeing the 
recent debacle of the Congress Party 
in the recent Municipal Elections i» 
Maharashtra.

In conclusion, I would like to point 
out that the Central Government 
-appointed B. G. Mehta Committee to 
go into flfe question of Panchayati 
Raj institutions. The Committee 
•ubmitted its report many years ago. 
I  would like to know what action 
has been taken on the valuable re
commendations of the B. G. Mehta 

t Committee’s Report
Sir, Mahatma Gandhi, the father of 

our Nation led the freedom struggle 
•olely guided by his goal of estab
lishing Gram Raj in India. I regret 
to  say that Mahatma Gandhi's heirs 
in the Central and the State Govern
ments have not so far endeavoured 
to  establish Gram Raj in our 
country.

With the»e~words I conclude.

fcrw w ftoi (T O )  : ^  
sfV % $wst

mm Sr

m  «rr v r  r̂?rn>

TfT % FTR TT
vft it S’*  <T*T*cft T R  mm I 

¥V ST̂TfTT ferT w  %

m<* vrn % ftmrfaT srftir i 

Jr s o t  % <T r̂rwV tiw
W T  srfiFT ^  fofTO

nfom* f e n  t o t , in r m fo r

nfipnr f o n w , ^  i w  ^  *
*t crsp 5RTIT T̂T

^  ^  ^  fr f% <r*m V  t r  %

5TT*T TT S'ST'T 3IVRT % JTPT 3ft litaT
^m  t f t t  fasft ^  ?nw *t f  m  i 
fr*r mm *t f*r % ^  t w t  t t *  spt

aFTTTT «Tf I 5TT5T *TTW1 % w irf
*T mVR 5R vm % I fiRT T̂ PTrT, 
m* * t  *rftrfrrr & i

snft ^  TTxr^^Ttrm & % 
zrirr it s ta * , s h r  f*ra:*r T |»fi

ITT ^  fafdm *̂TT I ^  5W V ffw
®rV *rf fa> srfaw vrfwrr
f^ r 3rr t, ^  flTftnr fa r fa

srnr i ^  w r  w t
spT̂ r ’pt fkm ■jffir,

^  f^TT R f̂t fkm  3rnr I f̂%!T

wvti f t  w  t  i

TWPTR ?f ’ffur 1965
^ Iut *t ^>nnw % Wt i Srftar m  
% ww t m  ’ym r fwr tfft;
TTT1R  wpm 9TT TTT I  I
#  mrvAur w w  iwrf ^rr f  ftp

v r  vm  m  «ftr fiwrnrr» 
** fipfr % & 9 i ( % s n fk m  |
^nw it ŝftr f%#rr *ftw
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3*  «rrr aprqfi- 

i w rffrV  $ t  w f t  |  
aft wrrffcr ^ r f  ippft |  i srrŝ r
*arc t t  jfrsr^t ^  ^ r r  *rr?t i

* ptW  ? f ( ^  s p t ^ s n w  ^ r s r w r ^ T  
5sn% r̂rrq- farafar

I  i % f e r  *rrvTT «fhc Tn ^  *p t t c  
% s f r  srf^T T s r r ^  I  i q ?T  ^

% spst7  tt^t finTPT tt

«rr, *rfVT cnr^r ?if\ f  i *ft 

*TT fft T ^F m  7T3T F t w * t  w? f i f^ T , ?ftT 

W  %1 qft fof^T M  P r̂r t t  5Frt 
srfanr 3>fwt smrr ^ f r  
ffT^ fJT P T % apT* T T ^  ! <HTM Tpif
arr ? r t r v ^ >  *  «ft't <mre *  srtszt 

w  fr  w  tjHttV in* T*r *fY * '?  t t*
frr% * 3M ir^p CF| *T ?T?fr I 3ft
arpr-rr^t qr^r srrsr f̂t jtpti *  s rfi 

«r:*5^ jfm  Trff^r 7=nft ^  377 ^1r 
f a r f r  H *£TF wrr *rt?T ^  i f  m  
^  srt< f t  ^ r t  £ *r'•frar m r 
art fsR T  w  TTsr f% ^ t  i * m  f^rtsrc-

& f*F 7Tf5| TTTEPT TT̂ T ^ff fvff^T T^jff 

‘* 1 #  f  ffr *r r g  ^T? 5<T ^1 *9FR 

T T S I W  fa^TST % T O ? T t - 

5TTrjT^T^TT*T^|?ft5V;f > ^ r % € l f W  I 
* ftr T ^ r m  tt3T wrt ?=rsrt t t  * t t s r

* srts*  i t o t  wrrf s r t  
aptrcV srr*  t t % r r r  fM ^ p r

f^ P T  SRT ^Ttf^r f% TTHTrT TfST 

VTZHT 7S9RFT * rf |%  *TT ŜTFT
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THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): Sir, I am thankful to Shri 
Eanab&hadur Singh for bringing for
ward this Bill for discussion on the 
floor of the august House. I  was *ur~
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prised that from all sections of the 
House there was a sort of general 
support for the principles behind this 
Bill.

I  know  S hri R a n ab a h ad u r S.ngh 
personally. H e is very  fine person

MR CHAIRMAN T he H alf-an-hour 
Discussion w as to  be taken  u p  a t  
5 d(l P  M You know, we sla r t  the  
P riv a te  M em ber's Business a t  3 25 
P M

PRO F MADHU DANDAVATE 
Even otherw ise, I w ould like to  listen  
to  th e  M in u ter A fter he concludes, 
w e can h«ne th e  h a lf-a n -h o u r  d iscm  
sion

MR CHAIRM AN Therefore, we w ill 
take up the  half-an-hour discussion a t  
5 55 P M

SHRI R P  ULAGANAMBI Sir, 
before th a t kindly  give m e a  chance 
to move m.\ Bill

MR CHAIRMAN I w ill try

SHRI ANNASAHEB P  SHINDE * 
T he hon M em ber h as a \  e ry  good 
knowledge of the  p roblem s of ru ra l  
econom y of our country  I have h eard  
him  speak on a n um ber of occasions on 
the problem s of agricu ltu re , on the  
p roblem s of ru ra l  developm ent and he 
is really  one of the  very  good M em bers 
of th is  House, w ho does tak e  these  
m atte rs  very seriously  B u t th e  issues 
he h as raised  have tw o aspects F irs t 
of all w h a t is th e  role m  Ind ia  of 
P an chayat R a j0 How i t  should really  
play its  role in  our econom y and 
p a rticu la rly  in  regard  to  ru ra l develop
m en t’ As fa r  as th e  first aspect is  
concerned, hon. M em bers have ex pres
sed th e ir  v iew s an d  I  h a v e  no  d ifferen 
ces w ith  th em  B ut, th a t  is a d ifferen t 
th ing. As fa r  as the  Bill w hich has 
beep brough t fo rw ard  by Mr. R ana
b ah ad u r Singh is  concerned, I  th ink , it 
is a  different thing, because, first of 
all, he h a s  not, na tu ra lly , a ll th e  m eans 
available, a ll th e  sources of inform a
tion availab le  to  him , as an  ind iv idual 
M em ber, w hich are availab le  to  the 
G o v ern m en t. I  c an n o t b lam e  h im . 
But, n a tu ra lly , the Bil1 w h ich  h a s  been
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drafted has all limitations, many dra*> 
backs, and therefore, if this august 
House is to accept the Bill, there will 
be many many difficulties. Some of 
them 1 will touch upon. I am not 
blaming him, because, any private 
Member bringing a Bill of this nature 
is bound to have these limitations. 
But Sir—

SHRI RANABAHADUR SINGH: I 
would ask the Minister not to waste his 
time on trying to meet the arguments 
as to whether my Bill is the proper one. 
That was not my intention. My only 
intention was to focus the attention of 
the House. So, I would request the 
hon. Minister io come to the funda
mentals and not try to go into the 
limitations of this BilL

SHRI ANNASAHEB P. SHINDE: Sir, 
I agree that the main intention of the 
hon. Member was to focus the attention 
of the House and of the country on the 
role of Panchyat Raj in the country. I 
think, he has succeeded very well. 
This is clear from the very fact that 
all sections of the House have broadly 
supported the principles implied in 
this Bill. I would also like to say 
that as for as Government of India is 
concerned, as far as principles are con- 
cerned, we are one with him. It is not 
that today, I am taking the position. In 
fact, Government of India has been 
very clear, all along, as far as the role 
of Panehayat Raj in this country is 
concerned. Personally, I feel that many 
of the ills in this country with which 
we are confronted today would not have 
been there, if real* genuine Panehayat 
Raj had been established in this coun
try. By genuine Panehayat Raj, I
mean, Panehayat institutions elected on 
Hie basis oi adult franchise, not only 
Panehayat inrtitutions—here, 1 am not 
referring to the village Panehayat#— 
but also Panchyat Samitis and even 
EUa Partshads eftete* on the bails of 
adult franchise like Members of Parlia
ment and Member* ot State Assem
blies. This to because, f  fcwro Mon to 
this cofeititry tfeal w towwr m m  aw 
Indirect efr*totu, a lot of manipwtettana

take place and these institution! a re not 
effective. But, we have effective insti
tutions in some parts of the country. 
For instance, in the State from where 
I come, members of the Zila Parishads 
are directly elected on the basis ot 
adult franchise. Every man and war 
man who is a voter votes in these 
elections. Now, they have been accep
ted the position that even at Panehayat 
Samitis level, there should be direct 
election. Therefore, these bodies have 
lot of weight and they influence the 
policy decisions of the State Govern
ments. They have become very effec
tive instruments m regard to the deve
lopment of our rural economy. There
fore, my concept of Panehayat Raj is 
that there should be elected bodies 
elected on the basis of adult franchise. 
This is one Secondly, these Panehayat 
bodies should have a very effective 
say in the planning as well develop
ment activities which is not there m 
the country today. Thirdly, these 
Panehayat bodies should provide every 
important safeguard to the weaker 
sections of the society because there Is 
a complaint m the country that these 
Panehayat bodies are sometimes domi
nated by a handful of people who are 
very powerful in the rural areas. There
fore, there should be a new mechanism 
as far as Panehayat Raj is concerned, 
whereby, the interests of the weaker 
sections of the society are very wen 
protected. That is my concept of 
panehayat raj. The Government of 
India also has all along accepted this 
position. In fact, our constitution- 
makers themselves had Visualised this 
role of panehayat raj. I would draw 
attention to art. 40 which say*.

“The State shall t» te *teps to 
organise village panehayat* and 
endow them with auch pom ** **d 
authority as may be neceasary to 
ftu^le them to fuftVUoQ «• N  01 
s«lf-g<wernjinentH.

k

m m  m a m o  m  m m w m
(Maamagoa): Htf* fc **» »•*
haypaftod.
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SHRI ANNASAHEB P. SHINDB: 
That ia true. As far as the theoreti
cal position is concerned,. I am clari
fying what is the Government* ol 
India’s position in this matter because 
that is how the hon. member wanted 
to know from me.

When the Balwantrai Mehta Com
mittee went into this, they suggested 
that this should apply not only to 
villages but even to the panchayat 
samitis and zila parishads. They 
should be very effective units of self- 
government.

If we go into the background, we 
find that the National Development 
Council which went in 1959 into the 
report of the Balwantrai Mehta Com
mittee which for the first time clearly 
enunciated the position of panchayat 
raj in the country, also accepted this 
position with this proviso that this 
country being vast with different 
socio-economic conditions, with diffe
rent historical backgrounds, different 
Jand tenure systems, a uniform pat
tern of panchayat raj; will not be 
applicable to India So when they 
went mto the problem in 1959, they 
said that while the broad pattern 
and fundamentals may be\ uniform, 
there should not be any rigidity m 
the pattern. They said:

“In fact, the country is so large 
and panchayat raj, that is demo
cratic decentralisation, is so Conn
i e  a subject with far-reaching 
consequences that there is the ful
lest scope for trying out various 
patterns and alternatives. What 
It moot important is genuine trans
fer of power to the people**.

I repeat it—

W hat is most important is 
genuine transfer of power to the 
people. H this is ensured, the 
form and pattern must necessarily 
vary according to conditions pre- 
vafllng ia different States*.

iM t * j»  accept*!, ia  fact. w« have 
i m m m m m  ff tt to the atate Gtev-
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ernments. We have asfcecl them to 
enact panchayat laws on these lines. 
Moreover, we also envisage a three- 
tier structure. Experience indicates 
that there may be two opinions whe
ther it should be two-tier or three- 
tier. My own view Is that perhaps 
two-tier would be preferable, because 
multiplicity of agencies would per
haps add to the troubles. But this is 
a matter of local judgment. In these 
matters, some discretion needs to be 
given to State Governments.

There should be genuine transfer 
of power and responsibility. Ade
quate resources should be made 
available for development program
mes. These should be channelled 
through these bodies and the instru
ment evolved should be such as will 
facilitate further devolution and dis
persal of power and responsibility in 
the future. This is the Government 
of India’s approach to this matter. 
We have repeatedly drawn the atten
tion of various State Governments to 
this. In fact, these are the matters 
referred to by hon. members when 
they spoke.

Therefore, on policy matters we 
have a very clear view. Personally,
I have been very closely associated 
with the rural economy. I feel that 
our country is so vast and many of 
the ills afflicting us whether in Bihar, 
U.P. or M.P. or any other State are 
there mainly because we have failed 
to evolve an institutional structure 
in the rural areas, a very effective 
institutional structure which involves 
the elected representatives of the peo
ple. Our States are so big that 
it is not possible to govern them 
either from Delhi or the State capi
tals. Therefore, the constitution of 
such an institutional structure with 
effective involvement o f' the duly 
elected representatives of the people 
if a must for this country. That is 
hew the Government of India looks 
at the problem. Unfortunately, many 
«t the S ta te  have no* issptemcnfcad 
the recommendations and t t e | H 
really the main difficult?.
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Fortunately or unfortunately, pan
chayat raj is a state subject. Perhaps 
some hon. members can raise the 
plea that now there is emergency and 
under art. 250(1) the Government ot 
India and Parliament have power to 
enact legislation in regard to a sub
ject falling within the State List.

Though it is not in the concurrent 
list, even if it is in the State list, at 
the time of emergency Parliament has 
the power but subject to the limi
tation contemplated in article 251 
which says that unless the State Go
vernment enact their own legislation 
on the pattern which six months the 
laws so enacted by Parliament will 
become invalid. There are no com
pelling reasons why the Government 
of India should enact legislation. I 
have already pointed out how difficult 
it is to have a uniform piece of legis
lation for a country of our size. The 
hon. Member is not suggesting a 
▼ery effective instrument of Pancha
yat raj. But he has suggested that 
there should be district welfare coun
cils. There seems to be some con
fusion in regard to this issue because 
according to provisions of the Bill the 
panchayat raj and zila par is had 
should be represented on this body. I 
do not think that by creating an ad
ditional body we ore serving any 
^purpose. I am not prepared to blame 
Hie hon. Member and he has tried to 
put it like that with the best of In
tention. However I do not think tKat 
this Bill will serve the purpose wRTcfi 
the hon. Member has in mind. -Nor 
is the Bill comprehensive enough. 1 
have already pointed out some* very 
importatnt lacuna in the Bill. The 
bodies which are supposed to come 
ifttO existence as a result of this Bili 
ar«i not based on adult franchise. 
There are no safeguards for the 
weaker sections. I would therefore 
humbly request the hon. Member who 
is a knowledgeable person* to with
draw the B ill

I promise him this. He said that 
there should be a Committee of Mem
bers of Parliament to go into this. We 
accept the spirit of his suggestion. We 
have already a Consultative Commit
tee on panchayat raj. It is a very 
representative body and there are also 
Members of Parliament on it. It is an 
All India body and the Ministers of 
panchayati raj are there. The hon. 
Member ha«? also given me a represen
tation signed by a large number of 
Members of this House. We would 
specifically put forward those sug
gestions before this august body 
presided over by my senior colleague 
by Jagjivan Ram Ji for its con
sideration. The points which have 
been raised by the vanous speakers 
would also be placed before that body 
and that should go a long way in 
serving the purpose which the hon. 
Member has in mind.

The hon Member from the D M.K. 
Party generally extended his support 
to this Bill. I do not know whether 
the D.M.K Members have consulted 
their Government.

SHRI R P ULAGANAMBI- Tt is a 
private Members Bill and Members 
can express the personal opinion.

SHRI ANNASAHEB P. SHINDE: I 
have no quarrel over that. The 
D.M.K is so conscious of Ihe States 
right and they are pleading for more 
autonomy. They do not want the 
Central Government to enact legis
lation on subjects which are wifKin 
the State jurisdiction. The D.M.K. 
Government would oppose this sort 
of Bill That is wHy I say that I did 
not know whether they really repre
sented the views of the party when  ̂
they spoke on this Bill.

MR. CHAIRMAN: They are sweat
ing in their private capacity.. .
(Interruptions).

SHRI THA KIRUTTINAN: TMi la 
a BiU which concerns Planning and 
Development; the Stfcte should W  
given the power. Our Slate Gottorn*
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meat is implementing the Plan with 
all possible efforts. The problem is 
one of resources. Where is the 
money? If you accept state auto
nomy? we will do everything.

SHRI ANNASAHEB P. gHINDE:
The DM.K. Government should con
stitute very powerful panehayat bo

dies based on direct election and adult 
franchise, without any interference 
from the State capital. This is the 
principle.

The mover has succeeded in draw
ing the attention of the country to 
this matter and we will put it up 
before the august body which is in 
charge of this.

SHRI RANABAHADUR SINGH:
Sir. I am greatful to the Minister for 
having pointed out the failings of my 
Bill. I would request him to consider 
the matter from the point t>f view of 
a private member, that too an inde
pendent member. He was kind en
ough to say, I have my limitations.
As a matter of fact, I had tabled two 
Bills. Bill No. 36 did not fare well 
in the ballot. If that had come before 
the House, the lecunae you have very 
kindly pointed out were exactly dealt 
with m that Bill. There was also the 
constraint that this is a State subject.
I could not have brought it in here 
unless I took the name of develop
ment and planning. That wast the 
backdoor entry I hod to make,

1 am grateful for the all round 
support this Bill has drawn from this 
House. I am sure the matter is now 
formally placed for the consideration 
of the House, -•'namely, the people’s 
involvement is the necessity. That 
has been the accepted policy, as the 
Minister says. But this accepted 
policy has had a twist in it. There 
was always the necessity of having 
the poeple involved in development 
or reconstruction activities. Especial
ly now in regard to the food situation, 
we want the people to cooperate, but 
the twist has remained: “You work, 
we rule’*. All that I wanted to put for
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the consideration of the House by 
this Bill was, now it should be ac
cepted that this will not work. So, 
if you want people to work, you shall 
have to say you work and you rule 
with us. That is the only difference. 
This would lead to giving sovereigntly 
to the panchayats. Unless the sover
eignty is willingly parted to the 
panchayats, nothing will work in this 
country.

SHRI ANNASAHEB P. SHINDE: 
Sovereignty will not be the right 
word; it should be self-government.

SHRI RANABAHADUR SINGH: I 
used a strong word, so that in the 
process of dilution, at least something 
may remain.

I have heard that the Prime Minis
ter has written to the heads 0f pan
chayats drawing their attention 
and cooperation to family planning. 
This will do no good whatsoever. For 
the last 25 years, there has been a 
law that has framed the panchayats 
and that law has had the most dis
turbing effect on the panchayats in
asmuch as the law has disgraced the 
commonsense of the people in the 
villages. As many members have 
said, for 7 or lo years if you do not 
hold elections to a body which should 
be held in three years, people in the 
villages are no fooU. They know 
exactly the value of a body in whose 
election in time the Government has 
no faith. It is not the fault of the 
quality of the people in our villages. 
It is the fault of the panchayati laws. 
The baby should not be thrown away 
with the bathwater, saying that no 
self-governing powers can be given 
to the panchayats because of their 
present low quality of administrative 
skill or morality.

Another point that strengthens this 
Bill, however weak in its approach* 
has been that the present tax struc
ture of our country cannot' withstand 
any further financial weight aatd un
less we are able to organise the peo- 
pie on a basis of equality the social
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services l«vei that we ere aiming at 
In the context of our social welfaris- 
tic plan would be frozen to the pre
sent context, because, unless the 
people are willingly involved on the 
basis of equality, the whole social 
fabric ig going to fall down.

What can be done is very simple. 
There is no need to grope In the dark. 
There are just four points that I 
want to present in this context. As 
the Minister has kindly promised to 
bring this matter up before the august 
body that already exists, I mention 
these four points specifically for con
sideration, there.

Well, if this bad law that has under
mined the people’s will in the coun
tryside is sought to be renewed or 
revamped. The first thing that is 
necessary and that should be consi
dered is that there must be a univer
sality of membership at the pancha
yat level. Shri Ramavatar Shastri 
has brought out a very good point 
when he said that the bigger people, 
the social-statured people, in the 
villages are exploiting the people. 
The answer lies in the universality of 
membership and consensus of work
ing. If the small man had the power 
of vetoing the law inside a village 
panchayat there would not be a single 
voter who will not participate in the 
proceedings and that would stand 
well in giving him the leverage that 
he requires and for which he has 
been asking for all these 27 years 
from the people, from our laws, so 
that he can ŝ tand on his own and say 
he is a free citizen of this country. 
This consensus is not a chimera. It 
ha* already been made out that con
sensus is not possible in the present 
context of things. May I respectful
ly submit that what this House has 
Witnessed today for the last one and 
a quarter hour, or the earlier day 
wttteft we were discussing this, shows 
that there is a consensus reigning to 
tm  Hott*, wMch by itself fc quit* 
a cfeangft from whet hiftfefts between

I t  noon and 1 O'clock ia the House? 
So, it depend^ on the quality of the 
thing that is sought to be achieved.

The second point that I want to 
make in this context is land distri
bution, which is a thing which has 
held us spell-bound for the last 
twenty years. How much energy, 
how much time and how much ver
bosity has gone into it I cannot say. 
But if land distribution wag left to 
such constituted panehayats on the 
basis of univerality of membership 
and consensus, I would say respect
fully that this problem that has been 
hanging fire for the last 20 years 
would be solved in 20 months, be
cause the present land distribution 
laws depend on the official machi
nery, and the official machinery ha 
no way of finding out who is landless.

Thirdly, there must be financial 
independence of the panehayats, and 
financial independence cannot be 
based on the fact that the Govern
ment sets apart a certain fraction of 
the land revenue to the panehayats. 
It must be made in such a way that 
every person who is a member of the 
panchayat must contribute at least 
l/30th of his annual income to it.

Lastly, there must be a corporate 
ownership of land. This is a bogey 
which could very well raise a hornet 5 
nest because it visualizes corporate 
ownership that has been tried in other 
parts of the world. I am not draw
ing the attention of the House to 
that. What I mean is that there 
should be corporate ownership on the 
basis of trusteeship and land should 
vest in the panchayat on the basis of 
trust

I raise these points only for the 
sake of putting them uo as a matter 
of discussion. These are not the final 
word.

I have already found a contentful 
amongst the Member* here that the** 
must be set up a committee. The hon. 
Minister h it pxtM ** to bitftit tWs 
m um  to the hottet a cdcnatttt**
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that already exists. All that I would 
request him even now is that the 
Members of Parliament who might 
be interested in this as a subject 
should be at least asked to depose be
fore that committee and to bring
about a certain sitting of the com
mittee in which that committee will 
take specific note of this particular 
aspect.

In conclusion, I would say that 
whatever might be contemplated as 
a stop-gap measure, one thing should 
be taken into consideration as to whe
ther it can be at least weighed for 
its viability and that is, whether it 
would be possible to amend the Con
stitution and include in the Seventh 
Schedule another new item under 
item 97. Vou say that the formation 
of panchayats at the village level 
based on these four point? would be 
included under item 97 m the Seventh 
Schedule of the Constitution

I would sav that the Madhya Pra
desh Government has been the first 
Government in this countrv which 
has already framed a law based on 
thes* four points and that law is 
working So I think, I have a point 
in requesting the hon Minister to 
study this matter more deeplv That 
was nil the purpose in bringing for
ward this Bill before the House and 
in the hope that he will take the 
matter up, 1 would, under his instruc
tions, withdraw the Bill

MB CHAIRMAN: The question is:

“That the leave be granted to 
withdraw the Bill to provide for 
planning and development through 
various democratic and official 
agencies of Panchayat Raj ”

The motion was adopted.
SHRI ftANABAHADUR SINGH: I 

withdra* Die Bill.

15.56 hrs.
CONSTITUTION (AMENDMENT) 

BILL
(Amendment op Article 324)

SHRI R P. ULGANAMBI (Vellore): 
Mr. Chairman, Sir, I beg to •nove:*

‘That the Bill further to amend 
the Constitution of India, be taken 
into consideration.”

MR. CHAIRMAN* The hon Mem
ber may continue on the next occas- 
sion We now take up the Half-An- 
Hour Discussion

15.5? hrs.

HALF-AN-HOUR DISCUSSION 
Declaration of Assets by the elected 

Representatives

PROF. MADHU DANDAVATE 
(Rajapur)* Mr Chairman, Sir, I am 
raising a discussion on a very im
portant question which relates to the 
declaration of assets by the elected 
representatives.

To put the record straight, I would 
like to read the Question that was 
posed to the Home Minister and the 
repl> that wa« given bv the Minister 
concerned. The Question was:

“(a) whether a number of news
papers earned ediloruls and articles 
during July-August last to the 
effect that for a healthy and pro
gressive political atmosphere, it 
was necessary that every elected 
representative shou’d declare pub
licly the movable and immovable 
property owned or controlled by 
him;

(b) whether Government have 
examined this demand and taken 
any decision thereon; and

•Movei with the recommendation of the President.
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(e) if so, the salient features there
of.”

The Home Minister, Shri K. Biah- 
mananda Reddy, replying to this 
Question said:

“(a) Government have seen 
some reports on the subject/'

The Government is quite know
ledgeable.

“ (b) and (c)- There is alread y a 
Code of Conduct for Ministers 
which provides for the disclosure 
by a Mimster to the Prime Minister 
or the Chief Minister, as the ca.se 
may be, of assets and liabilities and 
of business interests of a Minister 
and members of his family and also 
for submission of an annual de
claration regarding his assets and 
liabilities These are treated as 
confidential documents. ..

—because, if they are opened out 
something may come out—

“No proposal is under consider
ation lor requiring other elected 
members to furnish similar de
clarations.”

18.00 hrs.
While 3 raise this discussion on the 

floor of the House, I do so with a 
clean conscience because the Party 
to which I belong, the Maharashtra 
Branch of the Socialist Partv, has 
directed al] the Legislators and the 
Municipal Councillors elected under 
the Socialist ticket to declare their 
assets and properties. Sir, the House 
will be happy to know that, not only 
those Members of the Socialist Party 
from Maharashtra like myself who 
are elected to the Parliament, but 
the Members of the Bombay Munici
pal Corporation, the Poona Municipal 
Corporation and 27 Presidents of the 
Municipalities which the Socialists 
have cttDtured in the recent elections

Declaration of Assets 33$ 
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on the basis of adult franchise, all of 
them have made public declarations 
of their liabilities, assets and propert
ies—whatever they have.

On 9th August last, the Legislators 
from Maharashtra walked in proces
sion—on that historic and memorable 
day—to the Governor of Maharashtra 
and submitted a statement indicating 
their liabilities, their assets and their 
properties, and ultimately that de
claration. handed over to the Gover
nor. was published in the press. What 
we have done for ourselves, we are 
demanding that it should also be 
done for all the elected representa
tives.

I must be very fair. It is not only 
that some of the Members of the Op
position have followed this practice, 
but 1 am happy to tccall that one of 
our young Ministers. Shri Mohan 
Dharia. when he accepted office in 
May 1971 in the Union Government— 
he was, probably, the first Minister 
to do so—he submitted that statement 
not only to the Prime Minister as re
quired by the insufficient Code of 
Conduct that they have evolved, but 
he a'so cyclostyled that statement and 
gave it to the* leaders of the Opposi
tion m Parliament and he a’so sub
mitted that statement to prominent 
personalities like Justice Chaeli and 
Mr. Javaprakash Narayan. Probably, 
some friends there must not have 
liked his submitting that statement to 
Mr Jayaprakash Narayan, but he con
siders him to be one of the personali
ties in Indn with impeccable charac
ter and quality Therefore, accepting 
them as mer, in our public life, with 
integritv, he submitted those state
ments to persons like Justice Chagla, 
Mr. Jayaprakash Narayan and a num
ber of other prominent personalities, 
I am only expecting that what the 
Members of the Socialist Party in 
Maharashtra have done and what the 
Congress Member like Shri Mohan 
Dharia has done in this House, that
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particular example, must be emulated 
by all the elected representatives and, 
particularly, by the Ministers.

Sir, my conviction that such state
ments must come forward gets rein
forced and strengthened by what we 
have seen in the 87 hours of debate 
on import licence scandal in this very 
House: whethei we belong to the rul
ing Party or to the Opposition, I 
have not the least doubt that, as far 
as this country is concerned, each one 
of us m this Parliament will hang our 
heads dow.i m shame, sorrow and 
>am when w< go before the people— 
after the scandal discussion that has 
taken place m this House. It is not 
merely one section of the House that 
will hang their heads down in shame, 
but the entire House feels that our 
status, our dignity and our honour 
have been denigrated. And if we w.ml 
to establish that, prevention is better 
than cure. We have to see that the 
potential scandals are nipped m the 
bud, we have to create confidence m 
the minds of the people about those 
Members of Parliament and State 
Legislatures who hold important 
offices as Members of Parliament or 
State Legislatures. Here I may say 
that it is not only the Ministers who 
hold important offices, it is not only 
they who hold the levers of power, 
but even ordinary Members like '‘hose 
who belong to Parliament or State 
Legislatures have also the levers of 
power with them What are those 
levers of power? The businessmen 
can try to purchase the Members of 
the legislatures, at the Centre «s well 
as at the State level. They can build 
up their own lobbies inside the Parlia
ment. They can build up their own 
lobbies inside the State legislatures. 
They can lure the Members of the 
State legislatures and the Central 
Parliament and request them, ‘Here 
Is the price we are prepared to pay’ 
and if there are men who will be 
prepared to sell their soul for a mess 
of pottage, then the &oul of democracy 
and the partivnentary democracy will

be completely mutilated and destroy
ed. In order that this thing should 
not happen—whether it is Members 
of the Opposition or of the ruling 
party, there are weaknesses—we must 
have a provision in the statute to see 
that there is no attraction, and temp
tations for any member of the legis
lature whether at the Centre or in 
Ihe States, that he c n be puuhased 
by money power must be prevented

There ar^ levers of power in our 
hands. I do not want to cast asper
sions on any individual Member and 
it is against the cthics that I observe 
in this House. I do not want to name 
anyone. But I know that sometimes 
there are business houses which pick 
up a few Members of Parliament and 
provoke them to ask and put questions 
against their rival business houses, 
not out of any love for justice and 
equity, but because they are more con
cerned with their own prosperity and 
their own business interests There
fore, if they cannot rise on their own 
strength, they would like to rise on 
the debris of their rival industrial 
houses and they pamt their rivals in 
all the black colours when their own 
image is not a shining one when re
lated to the image of their rivals 
Therefore, they will provoke certain 
Members of Parliament and Mem
bers of State legislatures to ask cer
tain questions embarrassing to 
the indusrital houses which are their 
riva’s and. as a re.^ult, if some in
dustrial house goes down, then they 
feel that at least the gap between the 
two gets widened That is what is 
likely to happen and this has hap
pened in certain cases That also has 
to be prevented.

ln this connection, 1 find, sometime 
ago there wag a discussion where the 
Minister also inadvertently made cer
tain remarks which was sought to be 
interpreted in some other connotation 
and context. But a controversy did 
go on in this House that certain Irtg 
houses and monopoly houses ate try-
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ing to keep certain members of the 
Parliament at their disposal and are 
trying to serve their own business in
terests. And if this happens, merely 
for the lure of lucre, in that case, 
the Parliament and parliamentary de
mocracy would be destroyed.

I have seen certain legislators who 
completely live beyond their means. 
Probably nobody raises that issue on 
the floor of the House. But, all the 
same, it is there. These are the 
things talked about. You go in the 
trams, you go in the bullock-carts 
and you travel by bus and you hear 
the stories about our character, about 
our integrity and about the character 
of the parliamentary institutions in 
this country. And, Sir, what we hear 
is not very flattering to the dignity 
and honour of these institutions. 
Therefore, I want that those living 
beyond their means by taking help 
from industrial houses, from big busi
ness houses, at least should be check
ed. Therefore, when one tries to get 
money by all dubious means, if there 
is some provision in the statute and 
if he feels “Some-one is going to ask 
me every year and I have to make a 
declaration and probably, if I try to 
earn money bv dubious means, there 
is some forum where questions will 
be asked”, it will act as a deterrent.

The hon. Minister said m a written 
reply last time and also m reply to a 
supplementary that they were follow
ing a code of conduct. The Prime 
Minister has given a written state
ment and the Minister also has given 
a statement These statements are 
normally not available to the com
mon man If these statements are 
published in the press and are avail
able to the man in the public life, in 
that case, if people feel that there is 
something shady, something that is 
wrong and something that is myste
rious, then questions can be posed 
from public platforms and there will 
be ho question of breach of privilege 
if probably the lafeft* are focutted in

a proper nuttier, either through cri
ticisms in the columns of the Press er 
on public platforms. Probably, at 
least some Members of the Parliament 
and legislators will feel responsive to 
the criticism if it is voiced on the 
platform and they will feel that they 
should change their own ways.

I am not talking on general terms 
but I have concretised certain specific 
issues and I am offering these. There 
are laws framed in this House. There 
are statutory provisions and manda
tory provisions. Within certain time 
the reports have to be presented like 
the Tariff Commission Report, the 
MRTP Commission report, the Sugar 
Inquiry Commission Report and so on 
and so forth. Very often we find,—
I do not attribute any motive to any 
Minister or anybody,—these are not 
presented in time and there is inordi
nate delay In the submission of the 
report. If only there is some delay 
in submission of some administrative 
report there is no economic conse
quence but here in this case if a re
port like the Tariff Commission report 
is delayed, it results in disastrous eco
nomic consequences and distortion of 
prices and certain sections of the busi
ness community and industrial houses 
get gams by such delay in th® sub
mission of these reports I am not 
talking about A or B or C If the 
powers that be are affected by the 
power of the purse, they may delibe
rately delay submission of the report 
and there will be serious economic 
consequences and that will in turn re
sult in distortion of prices. There
fore, it is very necessary that not only 
Ministers but elected representatives 
of both sidee of the House should do 
this. There is no demarcation line 
and a& far as opposition is concern
ed, I may say, we are as pure as the 
Ganga.

So what I would say in conclusion 
is that even if there is no statutory 
provision, we can* have common 
agreement with the leader* of tfee
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opposition and the leaders of the rul
ing party and we must evolve a code 
ot conduct. Till the statutory provi
sions and legal provisions are provid
ed for by law, let us follow traditions 
and conventions. There are shining 
traditions and shining conventions. 
As an example I will say this. Long 
before the Defection Bill had been 
thought of, in 1943 when socialists left 
the congress under the leadership of 
Acharya Narendra Dev, a number of 
them in the U.P. State Assembly de
cided that they should give up their 
seats in UP. They gave up their seats 
and contested the election. Including 
Acharya Narendra Dev everyone was 
defeated. But their defeat was more 
glorious than the victory of many per
sons. These are the traditions which 
we have set up.

I would conclude by saying this. Let 
us evolve a code of conduct, in con
sultation, among leaders of opposi
tion and leaders of ruling party. Till 
a statutory provision comes, let every 
person elected to Central or State le
gislature come out with his assets and 
liabilities statement. In this manner 
we will be strengthening the parlia
mentary institutions and parliamen
tary democracy in this country. With 
that hope I conclude my speech. 
Thank you.

SHRI K. GOPAL (Karur): Every 
Member, elected to Assembly or Par
liament is supposed to file return of 
election expenses. But that is a mat
ter for separate discussion. Likewise, 
will Government see that a return 
showing the assets and liabilities 
should be submitted before they take 
oath in the Parliament. As a mat
ter of fact, it should be done at the 
time of filing the nomination. But 

! the Minister said it poses some diffi- 
culties. 1 want to know after winning 
whether they will be made to submit 
a report of the assets and liabilities?

•SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Mr. Chairman, Sir,
I thank Prof. Dandavate for raising 
this half-an-hour discussion today. 
He has rightly pointed that the opi
nion of the public about Ministers, 
Members of Parliament etc have gone 
down so much that sometimes we feel 
ashamed to disclose our identity of 
being Members of Parliament. Prof. 
Dandavate has in his speech quoted 
the original question and the answer 
gwen thereto, I will therefore not re
peat that. The hon. Minister had 
stated in his reply that there is a code 
of conduct for the Ministers under 
which the Central Ministers and State 
Ministers are required to submit a 
declaration of their assets and liabili
ties either to the Prime Minister or 
to the Chief Minister as the case may 
be. This is done on their appoint
ment as Ministers. They are also re
quired to furnish thereafter, an an
nual statement of their assets and lia
bilities. All such statements are kept 
in the custody of the Prime Minister 
or of the Chief Ministers as secret 
documents. I want to know that how 
many of the 61 members of the Coun
cil of Ministers at the Centre have 
furnished an amount of their assets 
and liabilities.

Prof. Dandavate has stated that Shri 
Mohan Dharia alone has publicly dis
closed his assets and liabilities.

PROF. MADHU DANDAVATE: 
They might have given to the Prim* 
Minister but how many given to the 
public.

SHRI KRISHNA CHANDRA HAL- 
DER: I want to know that how many 
in the Council of Ministers have dec
lared their assets and liabilities even 
to the Prime Minister, How many of 
them are submitting their annual ac
counts also? As you are aware, Sir, 
this said code of conduct w p s  formu-

*Thf «rteM i spaech was delivered in Bengali.
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lated 27 years ago. Since then the 
moral values of the Ministers, Mem
bers of Parliament etc. have under
gone a steady decline. Previously if 
a charge of corruption was raised m 
Parliament against any Minister, at 
least an enquiry was instituted In 
the time of Pandit Jawaharlal Nehru 
at least two Ministers had to resign 
office as a result of such enquiry. I 
would not name those Ministers. But 
what is the situation today. The cor
rectness of the statement of assets 
furnished by even the Head of our 
Slate was challenged l-y a ruling Con
gress member viz., Shri S. N. Mishra. 
Even after prolonged discussion the 
doubt about the genuineness of the 
declaration of assets by even the Head 
of our State has not been completely 
erased from the public mmd. A doubt 
still lingers. At present there is no 
machinery to verify whether the 
statement furnished by Ministers are 
factually correct or not. I will there
fore, ask the Minister whether he is 
prepared to frame some machinery to 
verify the correctness of such state
ments, All the Members of Parlia
ment, Ministers etc. should furnish 
detailed statements of their assets 
and liabilities for scrutiny before this 
body. I would like to know whether 
he would set up a Parliamentary 
Committee comprising of leaders of 
dll the parties to scrutinise the state
ment of assets furnished by all the 
Members of Parliament and Minis
ters? That Parliamentary Committee 
should place their findings before 
the Parliament after scrutinising all 
the statements of assets and liabili
ties. I feel such a Parliamentary 
Committee % very necessary to re
move the suspicion from the public 
mind regarding the conduct of Min
isters, Members of Parliament etc.? 
This will go a long way in saving the 
system of Parliamentary democracy. 
Although I do not believe that our 
basic problems can be solved through 
the system of Parliamentary demo
cracy. Or that the country can be 
freed from corruption through this

system. This step will help the inr 
terest of yourselves who talk about 
Parliamentary democracy all the 
time. I want a clear answer to my 
questions.

THE MINISTER OF HOME AF
FAIRS (SHRI K. BRAHMANANDA 
REDDY): Sir, I would like the House 
and, particularly, Prof. Madhu Dan
davate and others, to listen to my 
reply to Starred Question No. 316. 1 
had stated that there is already a 
Code of Conduct for Ministers which 
provides for the disclosure by a Min
ister to the Prime Minister or the 
Chief Minister as the ease may be of 
assets and liabilities and business in
terest of a Minister and members of 
his family and also for submission of 
an annual declaration lefiardmg his 
assets and liabilities. These are treat
ed as confidential documents. No 
proposal is under consideiation for 
requiring other elected members to 
furnish similar declarations.

Under Rule 55(1) of the Rules of 
Procedure of this House, a discussion 
can be raised to seek elucidation on 
a matter of fact The hon Member 
has commended declaration of mov
able and immovable properties by 
elected representatives as a healthy 
practice. He had also eloquently 
pleaded for the need to evolve a rode 
of conduct for elected representatives. 
He further lecommended that those 
members who amass wealth during 
their tenure a? elected representatives 
should be subjected to some electoral 
disqualifications. It will be appre
ciated that these are all matters which 
constitute suggestions for action and 
do not strictly require any elucidation 
on any matter of fact.

PROF. MADHU DANDAVATE: I
never used the word disqualification 
at all. Probably, he may have pre
pared his reply before.

SHRI K  BRAHMANANDA RED- 
DY: Any way, the question* whether
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all elected representatives should be 
'required to declare publicly their as
sets and liabilities had been consi
dered on several occasions in the past. 
Right at the time when the Constitu- 
ion was made, proposals to this effect 
came before the Constituent Assemb
ly and the founding fathers of the 

, Constitution did not see any merit in 
incorporating provisions in our Con
stitution in this hehali. In 1%4. this 
House considered a Private Member’s 
Bill on this subject moved by Shri 
H. V. Kamath and rejected the Bill. 
In 1969, the All India Whips Confer
ence* deliberated on the need for a 
code of conduct for elected represen
tatives and adopted a code of con
duct. Even this codc of conduct does 
not Include any provision for decla
ration of assets and liabilities by elect
ed representatives. Most recently, 
two Committees of Parliament consi
dered the mattrr. One was the Com
mittee presided over by the Speaker 
for changes in the electoral law.

PROF. MADHU DANDAVATE: Ex
cuse me for my interruption. He has 
been referring to the founding 
fathers. But the founding fathers did 
not feel the necessity of amending 
Articles 368 and 13(2).

But, later on, through the Golak 
Nath case, when we found that prob
ably a mis-use of those loose Articles 
was taking place, we came forward 
with the 24th Constitution Amend
ment Bill and tightened up Articles 
368 and 13(2) and we said that Arti
cle 13(2) is not the controlling clause 
for Article 368, Whatever the found
ing fathers of our Constitution might 
have felt earlier while framing the 
Constitution, later on, when our ex

perience demanded that these chan
ges had to be incorporated, we have 
made them. That is my argument.

SHRI K. BRAHMANANDA RED-* 
DYt So far as the principle underly
ing your suggestion is concerned, the 
matters do not, change, Npw, one

/  .was, the Committee presided over by 
the Speaker for changes in the elec
toral law, The other was a Joint Se
lect Committee which examined the 
Presidential Election Act. Again, Sir, 
no 1 ecommendation on this subject 
has been made. Finally, I under
stand that there are two other Pri
vate Member's Bills on this subject 
introduced in the House by Shri U!a- 
ganambi and Shri B. K. Das Chou- 
dhury. The House will have an op
portunity to discuss this question at 
greatex length when these Bills come 
up for consideration.

As I had stated in my answer, there 
is already a Codc of Conduct for Mi
nisters which provides for disclosure 
by a Minister to the Prime Minister 
or the Chief Minister as the case may 
bo of assets and liabilities and busi
ness interest ot a Minister and mem
bers of his family. The code of con
duct also requires submission of an
nual declarations regarding; Ministers’ 
assets and liabilities. This code of 
conduct represents the consensus 
amongst all Chief Ministers when 
they went into this question in 1964. 
This code already provides an ade
quate mechanism for the Prime Min
ister or the Chief Minister to look 
into allegations concerning Ministers' 
assets in the light of their earlier dec
laration of assets and liabilities. All 
elected representatives, and more so 
the Ministers live every minute of 
their lives in the glare of publicity 
and public gaze. The two Houses of 
Parliament can make themselves felt 
at any point of time on any aspect 
of their members’ conduct, reputation 
and for that matter any aspect of pub
lic administration. The authority of 
this House, the sanction behind dis
cussions and expression of opinions 
in this House in our view, constitute 
the safeguard necessary in this be
half. Mere declaration of assets and 
liabilities, even their being made pub. 
lie, would not be any greater sanc
tion than the opinion and authority of 
this House. Further,> these' puityic
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declarations can lead to frivolous 
■challenges. As the facts are, such 
challenges are likely to receive exag
gerated publicity. Even if the chal
lenge or other allegations were to be 
found baseless after inquiry, the un
savoury publicity arising out of the 
challenge would cause irreparable 
damage to the reputation of the con
cerned Member of Parliament or of 
the Legislative Assembly. If declara
tions by elected representatives were 
to be insisted upon and were also to 
be made public, adequate safeguard 
against frivolous challenges would 
have to be advised.

Another aspect of the matter is that 
a mere declaration of assets and lia
bilities—here, I would like you to 
listen carefully—would not be ade
quate to prevent clandestine or bena- 
mi acquisition of wealth. Now, Sir, 
Mr. Dandavate has made much of the 
Socialist Party of Maharashtra, Mem
bers of the Socialist Party, having 
declared their assets before the Gov
ernor and some Corporators before 
somebody else. If he thought that— 
he began his speech in that manner 
—the conscience of the Socialist Party 
is eased by this, I am afraid, he has 
committed a grievous mistake

PROF. MADHU DANDAVATE: I
am very sorry. You have not res
ponded to the noble sentiment. I am 
sorry.

SHRI K. BRAHMANANDA RED
DY: Noble or otherwise. I im only 
saying that you claim that. If you 
think that mere declaration of assets 
and liabilities will absolve you all 
and if that to being considered by you 
as muring of your conscience, I would 
say ymi are very wrong.

tt  would, therefore, be necessary to 
devise further measure# to provide 
for wx&fiop* again* incomplete dec- 
lar^QOf and other fpd) matters. 1 
am awe; Sir, that at the appropriate

stage when Private Members’ Bill* 
are considered, this House will go into 
all these aspects, the pros and cons 
of the proposals in detail.

In answering the question, I had 
merely stated the factual position. 
In doing so, I Was also reaffirming 
my great faith in the conduct and the 
values Whifch the elected representa
tives of this country cherish. The 
question of disqualification of mem
bers of the legislature who amass 
wealth during their tenure as elected 
representatives did not directly arise 
from the question as it was for
mulated. In any case, whether or 
not, there should be disqualification, 
and if so, what should be the nature 
and scope of such disqualification, 
ane matters which could be consi
dered when amendments to the Re
presentation of the People Act are 
taken up for discussion. Therefore, 
At would not have been proper for 
me to express any opinion on this 
issue while answering that question 
which did not directly relate to that 
subject. The answer I furnished on 
the 5th was complete and after hear
ing the member I do not think that 
any aspect of my reply needs any 
elucidation on any matter of fact.

As I have already said in my reply 
as well as in the remarks made now, 
mere declaration of assets and liabi
lities is not a remedy against corrup
tion. If you think it is a remedy 
against corruption or any such thing, 
it is not so.

PROF. MADHU " DANDAVATE; 
On Thaf there is no difference

SHRI XL BRAHMANANDA BSD* 
DY: On the ether hand, it fee* 
potentialities of some mischief. They 
will have to be considered in depth 
and safAigwuhfe if* ’ P*i41asttent
www to ttnsmMtiy n e p i or m m * 
thing Iflw «ds.
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brought in not only elected MPS but 
all elected representatives. That 
would mean lakhs and lakhs of peo
ple in this couhtry, elected MPs, 
elected members of Legislative As
semblies, Legislative Councils, pan
chayats, corporations, Municipal Co
uncils, co-operative societies, house
building societies and what not. They 
are all elected representatives.

SHRI THA. KIRUTTINAN fSiva- 
ganja): That has been done in
Tamil Nadu except tor MPs.

SHRI K. BRAHMANANDA RED
DY: On paper. That I know.
Please do not go into it.

SHRI K. GOPAL (Karur): The
assets are on the high side for every
body.

SHRI K. .BRAHMANANDA . RED
DY: There is no remedy if a false
declaration is made. Nothing has 
happened. Therefore, let us not go 
into this question which is not a sub
ject matter of debate just now.

Secondly, you will have to consi
der his intention. Whether his inten
tion is tHIs or whether he wants to 
limit it to only the elected members 
of Parliament pnd the legislatures is 
one point on which he has to be 
clear. If you put ‘elected represen
tatives’, that will mean a million 
people in this country, or even more. 
So I would request Eton to consider 
this.

If ShH XIohgK Dharte bm  done it, 
I do not want to any com-
mem Whether it is haroic or other- 
wiae, x do not know; Whatever it 
he, ft is a matter for him.

PROF. MADHU DANDAVATE: I
hope you do not dfeapprove of the 
coaduet of Shri Dkaria.

tives (HAH)
SHRI K. BRAHMANANDA RED

DY: I am neither approving nor
disapproving.

PROF. MADHU DANDAVATE: 
You are not prepared to praise your 
colleague for what he has done.

SHRI K. BRAHMANANDA RED
DY: I am not approving; I am not
disapproving. I am not making any 
comment.

If the honour of MPs or others 
has to be maintained, if they have to 
be protected from the manipulations 
of business people; "this alone will 
not suffice. I hope he will entirely 
'agree there.

PROF. MADHU DANDAVATE: 
Agreed. Hilt make a beginning
somewhere.

SHRI K. BRAHMANANDA RED
DY: He has also said that some
people are livmg beyond their means. 
That has nothing to do with assets 
and liabilities. It has something to 
do with the money got.

Therefore, I do not want you to 
refer Co what the late revered Dr. 
Ambedkar, one of the architects of 
the Constitution, said in this regard. 
After all, all elected representatives 
live in the public gaze every mo
ment and If really there are some 
who dishonour themselves by this 
kind of corruption, the public are 
there to correct them. I am sure ia 
a great majority of cases such elect
ed representatives fall to the ground 
when they go before the people at 
the time of the next poll.

Shri Haider asked how many Min
isters had submitted the list of assets 
and liabilities. It is a code of con
duct, I presume all Minister* would 
have submit*** th*4r  li*U a* m * t* 
and liabilities to the Prime MtaUfter.
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I have no reason to believe that some 
have not submitted.

If is a matter on which I cannot 
assert, but I can only presume that 
all Members would have submitted 
their list o! assets and liabilities. So
far as I am concerned, I have sub
mitted.

About a committee, the question is 
premature. I am not saying: no At 
the same time I “am "saying that this 
is a matter which has great poten

tialities, SJRBf front good if there it 
any, for mischief also. Therefore if 
it Iras E5 be considered, it has to be 
considered in great depth.

18.3T hrs.

The Lok Sabha then adjov.rv.ed till 
EletfPn of the Clock on Monday, 
December 16, 1974/Agrahaifana 25,
18.96 (Saka).
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